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LOK SABHA DEBATES

LOK SABHA

Thursday, May 14, 1970{Vaisakha 24,
1892 (Suka)

The Lok Sabha met at Eleven
of the Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Success of Industrial Relations Machinery

+
SHRI YAJNA DATT
SHARMA :
SHRI HARDAYAL
DEVGUN :

*1621.

Will the Minister of LABOUR AND
REHABILITATION be pleased to state ¢

(a) the cxtent to which the present in-
dustrial relations machinery has succeeded
in preventing disruption of work and the
inefficient use of manpower; and

(b) the steps taken to reform the labour
laws with a view to having the optl num use
of manpower in the country 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY.
MENT AND REHABILITATION (SHRI
S. C. JAMIR) : (a) The Central Industrial
Relations Machinery has, on the who'e, been
flarly effective in preventing stoppages of
work. Aecording tv a recent swdy cover-
ing the perlod 1965-68, 869 of the Indus-
trial disputes were settied by the officers of
the Machinery through preliminary discus-
sions, informal medlation and concillation,

(b) The labour laws have been recently
reviewed by the MNational Commnission on

Labour. The question of further legislative
actfon, as may be found necessary, Is under
conslderatlon in the context of the commis-
sion’s recommendations and in consultation
with the varfoun interests concerned,

R geews e : & oA Agaw
¥ araar g § s usdlm sy amalw
F aned, 1969 & AN fefw Nt Y F
gefegas fyma—uifas v qagd &
FF3+Y &1 fagg—ToT R AT wElg
Ty F 3@ & fou oF seT
afladt ang oy At & wAAr wgan
g f& mwre & wefegaw fdwen wiltawr
Uz ¥aT w1dg & fauin & greg & W
faafa fear & ot qoere &Y ga & ofa
qar wfafwar ¢ 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
vAYYA) t Sir, I could not get the English
translation of the question,

SHRI HARDAYAL DEVGUN : What
steps have the Government of India taken
on the recommendations of the National
Commission on Labour published In August
1969 that the subject of industrial relations
should be taken away from government and
an independent machinery should be created
namely, industrial relations commission and
labour courts 10 solve the Industrial dis-
pates T What is the reaction of the go-
vernment to thls recommendation 7

SHRI D, SANJIVAYYA : It s true
that the National Commission on Labour
hes made such a recommendation, namely,
that instead of industrial tribunals Industriai
Relatjons Commissions should be apponted,
Al recommendations of the National Com-
missioms on Labour are uvnder examination
in codsuliation with the warious intcreuts
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concerned.  Finally, in the fourth week of
July the Standing Labaur Committee, which
is a tripartite, body, Is meeting when final
declsions will be taken, Thereafter the
Government will take such steps as are
necessary,

SHRI HARDAYAL DEVGUN : The
labour relatlons machlnery has been taking
keen and active interest in solving
labour dlsputes all over Indla. May 1 know
il they have gone into the causes of the
labour trouble in West Bengal during the
U, F. Government regime and found out
what were the causes, what are the
findings of the Government of India in
regard 1o those disputes and how far they
have used the machinery to solve those
problems,

SHRI D. SANJIVAYYA : So far as
labour disputes all over India are concerned;
they are divided Into 1wo categorles, those
which fall under the Central sphere and
those which fall under the state sphere. So
far as disputes which fall under the State
sphere are concerned, the State Governments
look after them, With regard to the
disputes which fall under the Central sphere,
the Central Government looks after them.
As regards the other question whether a
study has been made with regard to the
cause for the unrest in West Bengal area
during the U. F. Government days, we
have not yet made any study. If thatis
desired, we will make a study,

SHRI 8. M. BANERJEE: The hon,
Minister Is aware that after 1he 19th
September, 1968 stilke of the Central
Gouernment employces, the Government
brought forward a leglslation called the
Essentlal Services  Maintenance Bl at
which was opposed by all | of this
House with the exception of the Swalantra
Party and the Bil) was passed, But now
that there is no trouble, 1 would Hke 10
know from the hon, Minister whether he
would recommend to the Cablnet or to the
Government to repeal such a black Act in
the laiger interest of improving relations
between the Government and the employess.
Secondly, | would also llke 10 know
whether he would recommend (hat the ban
on strike which is 1llkely to be Imposed
when the J. C, M. is made statutory shonld
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not be Imposed because the ban on strike
has resulted In more strikes in the country.
I would like to know his reaction to that,

SHRI D, SANJIVAYYA1 On an
carlier occasion, 1 have answered this
question which was put by the hon. Member
himself that the whole matter Is under
discussion between the Labour Minfstry and
the Home Minfstry,

SHRI 8 M. BANERJEE: My first
part of the question was about repealing
the Essential Services Maintenance Act, Is
that Act golng to  be repealed ? 1s he going
1o recommend that as the Labour Minlster ?

SHRI D. SANJIVAYYA : When the
matter is stlll under consideration, [ cannot
categorically say  what will  happen
ultimately.

s gEN 9T WTEIT ¢ ALAN AT,
% g & wrsgw ¥ ASY WEIRG § ATAAT
arzar g t% St mg3z gAdT § 99 ¥ afz
nEfagr Parz A 3w F F@ww A
gerel g % & 34 faarr £1 gowd &0
goe wdt &, BfFT @Ed sEw &
w7 oY famiz AT & 3T F fog @iFn
facg® @) ¥ 7% T T 9@ @A R,
38 ¥ foq aUFX 35 441 3t §, Q&
o &7 FEY ATEIT A W NAIET G
Aeman€d 3T F W aga Iy
arar # mfswt 3 wagd w1 dar Fww
agY frar §, AT Faregaa Y gy A7
fear @, ta & feq 1 @wr @ O} Ay
aga w9 W § 1 A @19 w7 @ tar
w1g7 and a1 @ § fow ¥ wee aifes
Fagl w1 st aqar dar A KT A
dwgdt w1 dan § 3@ & for o T AT
wrt ws ¥ foam aark 3 @ & 7 e
R uda s @ N fd wadr @
39 qT quja: #ed § waws fear wam
wmaformy s g wan 33T W7
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SHRI D, SANJIVAYYA 1 With regard
to the recommendations of the National
Labour Commissions, 1 have stated the
positlon, With regard to labour laws, 1
must categorically state that there is no
discrimination shown to the public sector,

»t g&R Wi w417 0 AT AT T
FaT a3 a1 2 qgr ar & gEd
A & g A frag 9s wwE9a ®
FrwIT faseg w7dt 21 NAEE g F;
Gar aar 7 £77 & fao A gefar @ @
g ag ag7 ¥ & ant mifss wagd o
qar a1 7Y ®2ar 2 A1 aga w0 gafan
| AT &0 @Y F1 &g wr vy HA
A ar @ § g g wifss qagd &
NNEz T F1 Fa1 awwrs qAT fEar
3 | 3@ 99T K1 I A1AT TMET |

MR. SPEAKER : He wants to know
about disputes within the public sector,

SHRI D, SANJIVAYYA : Whenever
there are arrcars of provident fund, we
institute recovery cases and also
prosecutions.

SHRI INDRAJIT GUPTA : The hon
Minister s repeatedly emphasizing that
because the recommendations of the
National Labour Commisslon are still under
discusslon, he cannot give a final reply to
these questlons, Therefore, I would like to
know from him, in wvilew of (this fluid
position, why is it that two State Govern-
ments, the Governments of Maharashira
and Andhra Pradesh, are being permitted
to go ahead with new State legislations
partaining to industrial relations and the
rights of the trade unlons which concern
very fundamental question 7 Why are not
these Governments requested by the Centre
to hold in abeyance wuntil the Mational
Labour Commission's recommendations are
finally disposed of 7 In the case of West
Bengal they have held up given approval
to a Bill which was passed unanimously by
the West B:ogal Legislative Assembly, That
isheld up on the very ground that the
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National Labour Commission covers the
same ground and the matter is under
discussion. Why are Andhra Pradesh and
Maharashtra allowed to bring In new labour
legislations covering the same ground and
they are not bring asked to observe the
status quo ?

SHRI D. SANJIVAYYA : So far as
Andhra Pradesh Government is concerneld,
to my knowledge, we have rot permitied
the Andhra Pradcsh  Government to  go
ahead with any new legi latlon,

With regard to Maharashtra Govern-
ment, we have permitted because the Bill
Introduced by the Maharashtra  Labour
Minister #s in accordance with the existing
policy of the Guvernment whereas the Bill
Introduced and passed in the Wost B ngal
Assembly Is a departure, Therefure, if there
Is gcing to be any departure, that should
awalt the final decision on thc Matlonal
Labour Commission,

ot 71 vra : qar e g 7

SHRI D. SANJIVAYYA 1 My friend
wants to know as to what the diffcrence is,
The present system of recognition of a union
or finding out a representative union in a
particular unit or undertaking is 10 verily
the membership and whichever union has
got the highest membership is treated as
the representative union. Buat  the West
Bengal Bill lays down that this method
should be given a go-by and it should be
determincd by a secret ball t,

fafwen oY # yfer & wfawan
tar

1622, «t mgrow fag wieat | sa
wra a9 gfe 571 97 0T £ FIU KA
f&

(%) wea® wsg & yfg w feady
wfawaq dtar fafeas Y 7f 2 ;

(=) 9g™ & fruifea @ &1 wfa-
waq #iar & afafos, aae war ¥ o%
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wfs &1 377 7IHAT EF: | Tl'l-iﬂ'ﬁﬂ‘i, slons relating to celling on existing holdings
gumeTs TAFa W F ey feay oo S

urg gfa @y Y agafs r af g ; o (b) No provision has been made fixing
any limit to the extent of land which a per-

son may hold In respect of certaln catego-

() FaT FIFIT A g FIEH # 715gf  rles of lands for which exemption has becn

®) 39T efeEaror qar fzar a ? made from ceiling on holdings,

(c) At the Chief Ministers Conference
held In November, 1969, it was decided
that the provisions relating to ceiling in the

existing laglstation should be reviewel hav-
COOPERATION (SHRI ANNASAHIB ing regard to technological development

SHINDE) : (a) A statemrent is lald on the and social requirement and thelr implemen-
Table of the Sabha summarlsing the provi- tatlon expedited.

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND

Sratement
$tate Level of ceiling Unit of appli- Surplus area  Surplus avea
(in acres carion declared or distributed
taken posses-
sion of

(in thousand acres)
Andhra 27 to 324 Individual 74 Nil
Assam 50 ~dc- 68 1
(Bill as intro- 25
duced)
Bihar 27to 60 ~do- Nil Nil
Gujarat 19 to 132 Family 50 25
Haryana 27 to 100 Individual 179 65
Jammu and
Kashmir 22.3)4 ~do- 450 450
Kerala 61lo 20 Family N.A. N.A,
Madhya Pradesh 25to 75 Indivitual 84 13
Maharashtra 18 to 126 -do- 271 123
Mysore 27 10 216 Family N.A, Nil
Orissa 20 to 80 Individual Nil Nil
Punjab 27 10 100 -do- 178 64
Rajasthan 22 to 336 Family NA, Nil
Tamil Nadu 24 to 120 ~do- 25 16
(Bill as passed) 12t0 60
Uttar Pradesh 40 to 80 Indlvidual 241 121
West Bengal 25 -do- 794 N.A.
Himachal Pra-

desh 27 w0 100 -do- 7 Negligible

Manlpur 25 Family Nil Nil
Tripura 25t0 75 -do- Negligible Nit
Mabhi 15 to 36 -do- Nil N

N.A,— Not available,
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ot agru= fag wreat @ o edEde
fear mar @ 39 § ofegrc & few 6 uwe
¥ JFT 336 urT aw ¥ Afzw ) §
a9y Fa1w & el fgey ¥ oo a9 &
af feararzg & fosfad & s @
wraar qrgar § fE strwr A ofefeafs a1
sq1T § TEY GO FAT FAENG AIFC A K
quwe usg aE &1 7@ afs o
#@ difsT g 8%, v |7 99 @igAgA
¥ fgma #1 2@y gu AE @ quwy
fzar & fs &0 & wa frad) difen waat

sir aFar g ?

SHRI ANNASAHIB SHINDE : The
hon, Member referred to the variations in
ceiling limits, He referred to the figure of
336 in Rajasthan for Instance, Mow, if the
hon, Member...

SHRI MAHARAJ SINGH BHARATI :
It is there in Andhra also.

SHR1 ANNASAHIB SHINDE : I am
just referring to the  dilferent limits, There
mady be a case for different ceilings for diffe-
rent areas. [ am not denying that. Take
the case of Western Rajasthan.  The hon,
Member might have visited that area. There,
whether you own 15 acres or 100 acres is not
at all relevant. But in Andhra and other areas
therc can be a case, This matter, therefore,
was reviewed in the recent Chiel Ministers’
Conference and our broad approach in this
Is In the spirlt in which the hon, Member
spoke, The broad recommendation of the
Chielf Ministers’ Conference has been that
the State Governments will review the exist-
ing celling legislation especially In the back-
ground of techaoligical development and
social requirements. And, Sir, we have
also requested the State Governments in this
regard. Even In respect of the existing legis-
latlon, the muin thing today is this that al-
though many of the State Governmenis have
enacted ceiling laws, they have not been
properly Implemented, Therefore, we have
suggested to them that they should at least
be rigor ously implemented.

st wgraw fag Avedt  qA wiE
I A gaw F) UFeqrT & kAt fgey
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&1 AT ¥ FT TFAT T@ L | AT
# 210 owT & 1§ wElgg & WY §aw
w1 Y g g fam f& a3 aw
gvgia ¥ gerg A & ar agi | & s
wrgar g fe #ar &1 awe & Ole-
gat feate ¥ fafaa o gfafas yfa
aur g 1A} FY e § W@ gu 7§
#q9qr ¥z gaman 2 f& w7 & w7 fafEw
yfa ga g1 A wfafag @ &1, safa
fafadt & feaa & sq &1 &7 faar
T ? g4 Agiza qfefess w1 &
TH qII¥ #1 53T & & fAu 7@ 71 2T

AT RE, amaggTagi g’

SHRI RANGA 1« How can the Govern=
ment of India glve directions to the Siate

Goveroments 7

SHRI ANNASAHIB SHINDE : I don't
think the hon. Member is right when he said
we are trylng to evaded the Issue, It is not
truc. The Hon. Member askcd whether the
Government of Indla has a right to give
directions. I would say, afier all, there are
State Assemblies, Land is a State subject,
But broad guide-lines have been given
to the State Governments, If the land Is
Irrigated naturally the ceiling limlts will be
different. If §t is unirrigated the ceiling
limit will be different, It Is very diificult
to suggest one yardstick for all the
lands,

ot wgrw fag WAt 0 ag mA a4
AR, AT FTITFT L T 31

SHRI ANNASAHIB SHINDE : Condi-
tions are different In different States. After
all, Assembly Members have thelr own
views and they have to take Into considera-
tion the local needs. But, may I say, as far
as the Government of India is concerned,
we are very clear about this, We want
that the Land Ceiling Act should be rigo-
rously enforced in all the States so that the
surplus land is available for distribution 1o
the landless people and agricultural far-
mers,
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ot g sfgeanc: & WA g
7 oraar @vgar g s qar e fafred

FIGIH 7 47 AT 71 3 qg fwar ar fs
fafisa TrsaY # ot S7 dHifer 2 g sfa
aufe 9T g, afe 791 ag Y gaa fear
aar ¢ fs safer ) gfae 7 A &2 afc-
a1z F1 gfaz Arar g frg § sagr s
fage a ?

SHRI ANNASAHIB SHINDE : I have
mentioned about this in the statement which
1 have submitied for the information of the
honourable House, If the hon, M:mber
would look into it, he would find that there
are certain States where it is related 1o the
family as a unit, whereas in certain other
States, It is related 1o indlviduals, Our
broad approach is this that the State
Governments should do it on the basis of
family as a unit,

st aes fagt oadd 0 W @)
gfasan natz faulfig #9@ gno &
HIFIT =7/ 41T &7 Eﬁaqlﬂ' AT FT TGS
st & ot sfagan qatar @t 3@ &
frara &1 fxad swaat faqdy o qd
H aaaAt g WY § 1 widi § oF eafw
a7 af@z Y fraar sagAy @4t wifad
FAT TH 1 AFAA STH FT W qAA
far o 2, T 7a1 AR W Hifan

& MeA N FifgT &@ &1 1§ [T
2?

SHRI ANNASAHIB SHINDE : In
implementing the Land Ceiling Act the State
Governments do follow the yardsticks and
especially as | have mentioned In the origi-
nal reply, in the background of ihe techno-
logical development even smaller units will
become more viable, But the hon. Mcmber
should appreciate that in our country there
is pressure on land, There Is very heavy
pressure on land. The main reasons of
unrest in our country could be attributed to
agrarfan causes. Non Implementation of
land ceiling legislation is one of the reasons

of agrarign unrest,
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ol IwEArT wreAl ;- dw difen f
ot Afa § sawr Avgz ag & fe o -
| S § o adla fAsw, a3 ST A
qlét o1 g% | @ AT B sgA A TwEd
g fafisa wegl & 9d1T &) gz 9@t 5@
F ot ®i7 a7 §, 9G¥ 17 TAF Uy
¥ feadt sdtT @sn wew fet 3 fad
Ao JY g Awgd ar IxAa fawrA)
® arzr § av aizAr =gy § 7

SHRI ANNASAHIB SHINDE : I am
sorry the hon, M:mbzr has not cared to
look into the statement which I have laid on
the table of the Hyuse. All this informa‘jon
statewise Is glven in that statement. T he
position is that out of the total of about 23
lakhs acres of land which has been declared
as surplus, 11 lakhs acres have been made
avallable for distribution, This is not really
a very salisfaclory state of affalrs. As has
been referred to earlier, there have been
attempts to evade Iimplementation of Land
Crilings Act In various States and the atten-
tion of the State Governments has been
drawn to this,

SHRI CHINTAMANI PANIGRAHI 1
May I know from the hon. Minister whether
it is not a fact that so far as implementation
of land legislatlon In various States is con-
cerned, that has not been Implemented
properly 7 | would llke to know from the
hon. Minister whether definite guidelines,
have been given to the State Governmeants 10
the effect that the land celling Act should
be fully implemented by the end of 1970,
and the cellings should be fixed in such a
manner that actually the landless people will
get the lands and the distribution should be
complete by the end of 1970.

You wlill be surprised to know that in
Orissa, In the name of suppression of
Naxalites, three or four adivasi villages-
Saura Tribz villages —in Koraput have been
completely razad to the ground by the Gorkha
Regiment there. How long will this thing
go on ? The hon, Minister of Food recently
slated that to meet the Naxallte problem
economically and politfcally, the lands should
be distributed to the landless speedily, What
steps are the Government going to take to
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see that at least before 1970, these Acts are
implemented right earnestly and the lands
distributed 7

SHRI ANNASAHIB SHINDE : A
reference was made In thls regard at the
Chief Ministers® Conference which was held
under the Chairmanship of the hon, Minister
of Food and Agriculture. Guideline has
been lald down that within a period of one
year at least these intermediarles in the lands
should be abolished and direct relationship
between the cultivators and the State should
be established,

As far as reviewing of the Implemen-
tatlon of Land Cellings Act is concerned, the
State Governments have becn requested to
take immediate steps.

SHRI RANGA : Is It not a fact that a
large area of land has been allowed 1o be
kept as a kind of plantation by many of the
sugar factorics owned cither privately or in
the name of so-called cooperatives—not real
cooperatives 7 Is It not in the interest of
the peasants themselves that these huge
plantations should not be allowed to take a
shape in this manner ? These so-called
peasants are depending upon their own small
holdings or bigger holdings and they are all
subjected to the Land Ceilings Act,

SHR1I ANNASAHIB SHINDE 1 In
some States, Ut s true that the lands owned
by sugar factories are exempt from the land
ceilings. For Instance, in Maharashira, the
land ceilings law has been made applicable
even to the lands owned by sugar factorles.
These lands have been taken over, Asl
said, it is also for the State Government tlo
take the necessary steps in the matter, And
we do not come In the way. | say on the
floor of this House that the State Govern-
ments should take steps to make it uniformly
applicable all over the country to sugarcane
farms.

SHRI HEM BARUA :Is it not a fact
that the U. F. Government In  West Bengal
tried to implement the land ceilings ?  And
they were pressed by the Unlon Government,
If so, may I koow why they bave falled to
implement the Land Ceilings Act ?

VAISAKHA 24, 1892 (SAKA)
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SHRI ANNASAHIB SHINDE : So
far as West Bengal is concerned, I have
given in the statement that twentyfive acres
was the limit prescribed under the West
Bengal Land Celling Act but "it was relat-
ed to Individuals, Then, it was under the
consideration of West Bengal Government
whether they should be related to families.

Recently, there had been some discus-
sfon, Our Secretary-—Minlstry of Agri-
culture--and the Cabinet Secretary discussed
this matter and we have advlsed the State
Government that It should be relaied to
the family.

SHRI HEM BARUA ; I wanted to
know why that plan had failed,

ot nrwea fag : 9 @t F difen
F Forar g ag & feg St
it BEY § IawT faw g 1w WO F
twod § & fr qona ¥ @17 w3 owe W)
AT & qiz A T a9 F qF a4,
wifee) & qF It Fad FRA qma
ai7g & faw | g qEAw fag ¥ @
&Y o wFATad WY @ S gE I Sl A
for, Tas! 9rr | oF At @ifeT ¥ aHT
& a9 ¥ foq AT am faam &
Fat oty AW Y o g1y 7 fgear ur gaw
mT FT A gar qima & fo gt ft &
fogr | grwrgdt & a1 IR ST T
&1 qiFt fgw frar | wgEr e ffaee
gER w5 fag s 7 AiF fafes
&% §Y Fawr fear i ow g & ama
wgi @Y fgar war ar gt o frar
war W@ At A AW F
mifws § ar Ag), ¥4 dg® TAAHz WA
wen T suwh 1 N qi § 1 Jaw #
T W a A aAlT ft e g
NT g & Tq 9 ArrEd qd o ¥
@ § 1 %1 gaa ead w9 sudR ?

off Torefie farg @ R9®T JAT AT
wrAt Fifgd | sE gAEArEd A wfgd
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ot wew fagrdt amda! @ @zy ¥ qt
art fadr &

st Tgete feg svedt © s ATE R,
T wE AWAY o gt

SHRI GURCHARAN SINGH : 1 want
a reply to my quesiion.

#a1 AU qAe WIz A & 7

I would like to know from the hon,
Minister whether 1 was relevant or not...

SOME HON. MEMBERS : It is for

the Speaker to decide,

MR, SPEAKER 1 May I polnt out that
the questlon, howsoever important, has
gone out of the scope of the present
question ?

SHRI GURCHARAN SINGH 1 They
are committing two offences...

MR. SPEAKER : Let him not bring in
the quarrel of two Chiel Ministers into
this. Shri S, Kandappan,

SHRI QURCHARAN SINGH : They
have not given any land,

MR, SPEAKER : | have called Shri 8.
Kandappan.

SHRI 8. KANDAPPAN : It is unfortu-
nate that whenever we think of land reforms
elther at the Centre or in the States, we
seem to be concerned only with the lixlng the
ceiling limits, and are totally obllvious of
the other aspect, namely the uneconomic
holdings. To my mind, agriculture in
India suffers more from uneconomic hold-
ings than from over-holdings So, I would
like to know whether the Centre has ever
thought of this problem and have irked to
advise the Siates as to where they should
fix the floor-bolding ; unless that Is done,
it Is Impossible to have agricultural wells
or power-conngstlons or modernise agri-
culture at ull, So, I would like to koow
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what Government are golng to do in this
1egard, Even In the matter of release of
lands after fixation of ceiling, the land s
always assigned only 10 the landless, and
no preference s given to those who are
already having uncconomic holdings.

SHR1I ANNASAHIB SHINDE : The
Inference of the hon, Member does not
appear to be correct. In fact, in his own
State, the State Government are consider-
ing the qnestlon of revising the celling, and
I had congratulated the Tamil Nadu
Government tor revising the celling In the
right directlon, As far as the problem of
small holders is concerned..,

SHRI S. KANDAPPAN 1
refer 1o small  holders.
economic holdings.

1 did not
I referred 10 un-
1 emphasised that,

SHRI ANNASAHIB SHINDE : I shall
correct myself, Even then it is well known
to the House that almaost 63 to 65 per cent
are holders of lands below five acres, and
ft is possible that thelr holdings may be
unconomic,  Gowvernment  have schemes
now to ameliorate thelr lot.  But the pro-
blem is of an immense magnitude, and
Government are attendlng to this problem,
This is a matter which has to be attended
to with a view to devclop the agricultural
economy, and for thls purpote, we are
having the high-yielding variety pro-
grammes, and even the small units are
becoming viable units under these pro-
grammes,

st ot fag : @eaw A, gad
¥ § YA ¥ GaTATC A 4A Y QF a9
qag ug N § s frama w1 ag = & fs
afty ga® arg @Av ar agf @ &
dh warw g@Ar g § 5 aifer &
T =92 w9 5T Hfay, g ¥ qwg
g &t Afal, ovzg uwre &Y wT Do
afea us diar fafesa w0 & sy aw
st Qifag f& Iay ®w aff @0 mfs
frgrT ag aad; fF gadt afta Igk ow
T @A AT QX 91T & @i s g
T w3 ) Kfew s | eEsag ¥



17 Oral Answers

forg faadt ot fcwr %1 fafaz getx @
Iy g 91T feqm & & aaf, ad
Iuw! Aifes ar st Igd 3g it ww
#T afaw G §3% fear a& @y
Tt sgaear £ ¥ aned Jarc § ?

SHRI ANNASAHIB SHINDE: I do
not think that 90--95 per cent of the farmers
oeed have any fear about it because as far
as the holdings of the smallholders are
concerred, we will fully protect them,
That is our approach. I do mot think
Siate Assemblics also have a diflerent
approach, They have the same approach
as we have in regard to this mauer,

ot fira Aroraw ¢ At g2 fafaeex
qiga 7 usai %1 el oF oafw #1 frad
ukr as gfa qm el § fan @mA
st gorg Y § N 9T wifer & afg
XM IAFT Framifer wifr s7% d3-
d7 w1 faadr &7 qar 9g FgraAr
w3 ?

SHRI ANNASAHIB SHINDE : Siate

Governments are free 1o do that,

st AR s A 7 mgEw A
7% %37 & 3a7 # N & sfggaw @A
AT qADTE, USTATL T4 &1 &AT
g qaere | Tw A W e § e
g7 fF wod 2w ¥ weady ¥ &= aa
W H M g3 F a® aF@ e S
@} § Aifs w1 H FEd ¥ & ag
weafral & fga ® g A0ed wy §
AT Al §) femal & ma § ad) 09
27T Wred § 3N emAH @ g Ak
o geefe & fe wdft ot wd 2
WX %9 qfa 1% W T A AN &
=T A g AA Agi 5-7 nFE X gE-
@2 w3% aqo gy darme & gfg &
t kw3 & sa QAR @R § AR
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w5 Afgar ¥ WY § ag on famre
T g ¢ areT @dl w ema #
TEY §Y T WIT GIHIT W A7 & fAw
u§ MRT faga w30 fowd oF gfawd
fgg et Fyfw g @y @ ?
71 aIHIT NE T M19ds IA AT @)
t faad gz Nad 1% @ 3aA afes
Y %97 qr@ @ g&y ! A gl wQA-
T @ Ay §, wwwal & mfes §
9T FT T § a1 gt ggE §dr a@nfe
S § ag Raw 9WF ¥9A AW @ q
ar ag &Y sfaa adf w1 qfeae &
wrarT 9T &% uegl ¥ qg ffe 8 gIaEdy
e #1 af § afxa fagie § aNa g
? mife gt & qzAIFT waTe A FW
femn & w17 &) w=wa @ afoner &%
g ¢ gt fe fagwor & o @ fagre &
sifaa fegr qar safude &ix ar afywre §
foar nar & 7 gg oY a8 3 fagie &
zq Atz A 1 H afa =g & oaf &)
g1 ug fe fagre ¥ ggaldz wqw A
iz &Y a51ed w3 gy ug 2 A1 fw
agi 9ftanT & Fq7 gzady agt grn afeg
My 7T gt | aF a3 yEafedl F¥ oA
gam § s A agdl §, a dar A e
g 37 841 ®) gzEdt & fagy s =M
foar mar § 1 gT Uk a4 F) I@ OV
am¥fanfaar @ g oF gsar AN
dar i aar §, W qar gur @) §
10-15 ez aN¥ ¥ foq 39 fzar war §
areqd ag fF okt § 9T A afeg
MY q¢ fzar a@r § &Y &AT W@ AT
fagre gt ) 8 3it f6 ag @ awa
aeTT 9T ag S¥ dfan a Tef 1 w7
gz ¥ amar § fe& 9w mdw, qarw
wife ¥ @Y Gt W) gfaz @17 aT &%
fiferr @1 wa Wiz fagre # e g7 @

wfefage 1 gfaz o T W& T @
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FET FIFT AT AR N F27 v
@ & 5 3a%7 92 Avde awT & atv AR
A aeg rea) & aig ¥ afem A gfaz
w7 T ¢ Hifer @1 7w s fage
qIFIT A FIFA IF|A F 99} g§ & 3@
%Y yrFea% (20 AHT gAId w2 |

SHR1 ANNASAHIB SHINDE : Yes,
we weuld very much like the Bihar Govern-
ment to apply the land ceiling law with the
family as unlt and not the individual as the
unit,

sft Wieg wa1 : weger "z, Fag
¥ Hreqw § WA AERA ¥ AAAT AT@AT
g fe ag ot stfawan dvar yfa 9 fafira
sl & @ny #1 af § ag fa @9 &7 oy
1 af, vegar frg feg ag & arg =
7 § TEAR AU CTAFIT FI 7

whamag t fFgram & a1 3
Hft A1 §g IR AT § Al qafes
Aifzm § 998 =T FgF & A FW A wA
AT & ardwed wqifaq gy zaF foq wg
FAT SOFEAT FIA A1 Y § |

SHRI ANNASAHIB SHINDE : The
limits have becn prescribed by the laws
enucied by the vorious Assemblies, and |
have already explained the general approach
of the Government in regard to  these mat-
ters,

st tog waw : few feg ag #
@1 far § w1 AEiea 7 ag Agf @A
g

ot faam: ag kY & wawmd
difad

SHRI ANNASAHIB SHINDE : all
this information is available in the Library.

s qgT VAT AW qAY wAA
U g 957 & IaT § o1 uysayi fag-
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vor Tar A @ gad fagre &t sdar
uwal & fe oY, ATV § wgfg 4 ar
w15 o7 7 qgi afys # foar mr gl A
@t wrf afudiy &= faafa fear man
T gATL 992 7% fY frad =% WF Q@
A 3@ fradar fs 1 owe yfw faa-
fra &Y nf F4ifs NA oFg Y agi 9T
uddgw g ¥ 1 97 agh ox oW ged
fagara § at fut fze T8z 71 fagm
FIHre % g7 @ifenr = afew 8% &
fou #ex ¥ anfac gar g9 £

SHRI ANNASAHIB SHINDE : All
these matters were  discussed in the Chief
Ministers’ Conference; and naturally  the
State Governments are expected to take
declsions and implement them In the back-
[ d of the declsi of the Chlel Mini-
sters’ Conference.

st gm.gw. W s ggiEd, &
q4Y H212T { A17% HreAq ¥ @9 g
& Figar g s gt a5 fagre v ga7
2 a3t oz Ma & swfawag drqr a7 20
& 60 oz § T qifgs Fear aar afqdw
o7 &1 faafea fear nar afydw o7
s § walq fas @, wewmew dfar S
g @ ag sifay fae 4§ gar ) Far g
FIgT A AE gar & AN §F IW AT §
Sa% I A qg ddw 2 ¥ w1 ay §
T ag fasar 7 & 1 3ar sawr 3 w1
GFaeSAA WA AgIRa ALY 2T WigH §

SHRI ANNASAHIB SHINDE : The law
has not been enforced. That s the reason,

SHRI BHOGENDRA JHA : It is sald
that no surplus area has been declared or
taken possession of in Bibhar, but there are
landlords who hold 20,000 acres.

SHRI P. G, SEN : In the Sratement
made, In the Bihar the surplus area deciared
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or taken possession of Is sald to bz nil and
the surplus area distribuied is shown as also
oil, I do not know about the other districts
of Bihar, But so for as my district is concer-
ned, when I have been instrumental in
seltling lands to the landless through the
Government, how can this stalement say
that there was no surplus land 7 I think the
Government should anquire into it again and
make the position clear,

SHRI ANNASAHIB SHINDE 1 This 1s
the information furnished by the Bihar
Government,

SHRIMATI SUSHILA ROHATGI ¢ It
was the policy of the Government of India
some time back (o encourage planting of
gardens and mechalsed farming, but we
find recently that because of certain politi-
cal reasons, varlous statements have been
fssued by various parties in power, which
has cause) a lot of confusion among the
public. May I know from the Government
directly what the exact position Is In U, P,
regarding the ceiling on gardens and mecha-
nised farms, and whether Government s in
a positlon to tell the publlc what exactly
they shou'd expect, apart from this political
jugelery ?

SHRI ANNASAHIB SHINDE : The
U.P. Government is lree to take declsions in
regard to these matters, and 1 think the hon.
Member will extend the necssary co-opcras
tion to the U. P. Government If the U, P,
Government decides 1o review the existing
Land Cellings Act,

st swq W §97 ;WA WP A
g7 At & ;mEy A qts3 T oy § 37
¥ mw mfgr g § s fergraT & g
awe & wifus 7 gEfas faewar fag-
w7 &1 faq gt & ag S difer o0
qrg fear nar § 9% fagre ¥ @1 agi 59
ot afta fifer & age Ad fasar §
fory o6 aier omva 1 74 g @Y } f* agi
ot adftT difar & fawsd A o ag
Tgwrdt w1 adiard 7 @ & § oA
TgATHY 92 qr ag A R gk & 1 39
% fAereT & fag gowIT & ame ear
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awar ¢ w9 awg %1 wifes fagmar T
% & fou ag o 9T @ifenr smy &
darfrgwE A fE ¥ & 5 ag
faqif & o & oF oFE A ¥ d
ZATL &IT MSITAT G &1 UF OFE
tiifee ad & srgnr fla gwie o
wt arg Qat &1 weds qfi@re §1 oaw
&e ¥ oF gaiT T sfa-ma {7 g A
Wfgh | 71 qFR A A @i W
MET A ®T W fgrgear § fec &
AAT FT A0 AT T4 F ) frar
# ®gn g3y |

SHRI ANNASAHIB SHINDE : The
Implementation of land ceiling laws has
been evaded In  many area of the counlry
under wvarious excuses, one of them was
meantioned by the hon. Member, benami
transactions, As far the other part of the
question, the State Government Is free to
take a declsion In regard to (he
revision of the existing land cellings.

Facts and Figures about Forcible Occupation
of Land and Fisheries in West
Bengal

%1623, SHRI SAMAR GUHA : Will the
Minister of FOOD AND AGRICULTURE
be pleased Lo state :

(a) whether Government of West
Bengal have compleied the work of collect-
ing facts and flgures regarding forcible as
also illegal occupation of (i) benami lands,
(ii) wvested lands, (i) fishery-lands and
other 1ypes of land during the last Unlted
Front Rule in the Siate ; and

(b)

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) 1 (a) No, Sir,

il so, the detalls thereof ?

(b) Does not aries.

SHRI SAMAR GUHA ! We have
probably laid stress on the fact that the
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Naxalites should be curbed and the unlaw-
ful and violent actlvitles in the rural areas
should be curbed. But the most explosive
aspect in West Bengal is the land problem.
They want to deal with it as a law and
order problem......([aterruptions). The
land problem fn West Bengal as elsewhere
in an explosive problem, During the last
13 monthes of the UF rule thousands of
acres of land havz been forcibly occupied,
fisheries land also had been occupied.  Will
Government give top priority to the solution
of the problem, particularly forcibly occu-
pled lands, Benami lands and lands vested
in the Government, surplus lands, bepaml
fishery land have been occupled by land-
less peasants, Harijins and Tribals and this
should be regularised, Lands which were
legally owned by cultivators and which
were  forcibly occupied should be
restored to their 1:gal owner, Wil they do
so?

SHRI ANNASAHIB SHINDE ; The
hon, M:mber com:s from West Bengil,
He knows well that the main reason for
agrarian unrest in West Bengal was non-im-
plementation of land reforms and the preva-
lence of share cropping system awl a npum-
ber of other thingy relating to the implemun-
tation of land reforms.  All th:se problems
have to be viewed In wider pzrspactive and
land reforms must be implemented, We
should like to give top prlority to this pro-
blem......(Interruptions.)  Even when
your party was there, they did not do it
As for Government lands which have becn
occupled by small farmers holding less than
two acres, we should not like to disturbed
that, and also those who would have been
otherwise eligible for getting some land as “a
result of the Implementation of land reforms,
As for Individual cases where there has
been encroachment, etc, by persons owning
land, it is a legal matier and the Government
would not like to support illegal occupatlon.
As for occupation of benami lands or
Government lands by poor peasants—I
think they deserve all our protectlon and
support.

SHRI SAMAR GUHA : 1t Is good; 1
am glad, But the question Is, when are they
going to Implement it, If the policy which
they have now announced is implemenied, a
lot of tension which is now geoing on in
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West Bengal could be avoided, Mow, my
second question is this; The UF Govern-
ment have passed a law in which they tried
to protect the interests of the sharecroppers,
I want to know whether the Government is
going to Implement that Act, Secondly, I
want to know whether it is also a fact that
the harvest of many poor peasants was
looted during the UF regime and also the
land of very small landholders, such as the
lower middle class and primary teachers and
others, has also been forcibly occupied. May
I know whether the Government Is going to
pay compensation to those persons whose
harvest was looted and whose small lands
have been occupled forcibly 7 You have to
protect their iInteresis.

SHRI ANNASAHIB SHINDE : About
Individual cases, where something wrong has
been commilited, it may be a matter really
for the judicial courts to come to a conclu-
slon.

SHRI SAMAR GUHA : They are poor
people; how can they go to the court.

SHRI ANNASAHIB SIIINDE : As far
as the first part of the guestion of the hon.
Member is concerned, which Is very Impor-
tant,—whether the Government of Indla
would like to implement whatever has been
done by the former Government there for
protecting the interesits of the share croppers
we would like uot only to implement it but
would like to take additlonal steps for pro-
tecting the Interests of the share-croppers in
West Bengal.

SHRI BEDABRATA BARUA 1 Reports
have been appearing in the press that under
the President’s rule, the Government have
directed the State Government there to res-
tore the lands that were forcibly occupled,
1 ‘want to know whether it Is a fact, Bacause
it is not government land; the Minister sald
that the law will take its course, The law
has not been equitable, In viw of the fact
that West Bongal is now under Presidemt’s
rule, may | know whether the Government
Is taklog steps to have a positive legislation
to glve land to the tlllers and not merely
say that the law wlll be implemented by
which the share-croppers will have thelr
lands restored to them, because the share
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croppers have been forcibly taking away the
produce; force has bzen applied and it has
been applied now by the cultivator himself.
1 think the Government must give a promise
to this House that some measures will be
taken in this regard.

SHR] ANNASAHIB SHINDE : As 1
said carlier, we wou'd like to give the itop-
most priority to the implementation of land
reforms in West Bengal, Including the distri-
butlon of land 10 the landless lubour,

SHRI TENNET! VISWANATHAM :
The Minister said that the Government’s
intention was that where government land
has been occupied, if it is less than two
acres, the Government will not disturb, He
was speaking with reference to West Bengal,
Will he be good enough to extend this rule
to the rest of India also, to the urban areas,
where there is a lot of demand for houses,
and people are occupying the land not for-
cibly but coolly not using any force-and
still there are convictlons, prosecutions and
even dismantling of the huis and other
things 7 Will the Minister conslder the
extending of his benevolence to the rest of
the country also ?

SHRI ANNASAHIB SHINDE : 1 was
replying with reference to the specific back-
ground of the West Bengal sitvatlon, 1 do
not think the hon Member should draw any
inferences from my statencot, because the
sliuation in different areas is different, I
made the stalement with specific reference
to West Bengal, and the hon, Mecmber Is
well aware of the situation there and the
nature of problems in the rural areas of
West Bengal, | made the statement on the
specific situation prevailing iIn West
Bengal,

st U gaw araw : qHlT & faacw

w1 AFT QT goF F A et g€ Wk
g a1 ¥ gay smar 44 afedt qoms
% 3t &1 gy qfeda &W A awA
9T Fsar Y fiwar &, faaw) dwe agi ag
w%7 J31 41 § 1 84 qg 8 § fr -
QA X fawr Sy #) opfiel 9T wea fea
2, 9% w¥ weard awEy, qoEfaw Aar
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FITMAIT AT q§ gavafa « § afz g,
ar afgaft Tme & geEL, N A Fgi
9T @, At faedt ) gue & @A,
¥ yfa@Aat 7 fag ofta qr e fear
2 g I F A g gETE FW H A0
2459 § + ¥ o oftaw sme & afu-
1) g Fifaw 7 @ & fF g7 yfadal
F 39 oty § waded) ger $ &7 I
At w} N g, A worw 90 YhAafy
% 39 a7 & mfze &2 A &) qar
FA & qMA F91 GIFEX 98 AT W}
9 FIFATE F A0 A AT €F gEEIY
# = #1E fas srar wiy | afz A
A1 & FA qAIT g @r §, A w41 q-
Tz &1 faarr §f qemdg ard F13
FTEI

SHRI ANNASAHIB SHINDE : I have
no informatlon about the speciflc categories
of persons, We have askcd the West Bengal
Government to give us the iInformation,
They are still coliceting it. But as 1 explain-
ed, broadly the general approach of the
Government of Indla In regard to the
occupation of benami lands by persons who
are either landless labourers or owning less
than 2 acres of land is sympathetic, so far
as these poorer sections of the sociely are
concerned.  But there are cases where the
tand of small farmers is occupied. I think
In such cases, the State should not give
protection to those who occupy the land.

M R gaw wew ;. fETAr ®Ag

s ?

SHRI ANNASAHIB SHINDE : We
have advised the West Bengal Adminlstration
to take the most expeditious steps to sce
that immediate steps are taken to see that
things are regularised In accordance with
the broad policy approach I have mentioned
and necessary steps are taken to evict persons
who are not cligible to occupy it,

oft 3w swiw @y o andt el S
agiea 3 qaar § fs qma & faq
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3 97 yfaal at Fiswn w1 frar @, o 7x-
¥ A §, AR M9 [AITET FF o
RE AT @A & ¥ A 99 fasrr w7
WRE & oaar e g fe o i 3
TaAdT Y AT 9T FIEA FIAT w7
fosam, %Y &Y w9 ¥gogy w7 R 8§,
AT A 3T N2 § N Iwewrzza
¥ wid ¥ ag) oF, gl &1 R gy
§agl fomr s fm & wrw o o
gl &, a1 gTETT AR w9 T iz
# € evw g1 @ & 7 HTr aned 9w
Y & 9 qTET A Ao Fdlq g,
Iawr gfa@hdi & alay & fog 791 99F

qaa ff @m g ?

SHRI ANNASAHIB SHINDE Yes,
Slir, so far as all lands which can be brought
under cultlvation and which are not under
forests are concerned, it is the Goveroment’s
policy to distsibute such lands 1o Jandless
labour,

SHRI BASUMATARI 1 May I know
whether Government i3 aware of the fact
that most of the land, about 80 per cent of
the lands of the scheduled castes and tribes
have been occupled by the sahukars under
a system of loan called sagri, bati, loan eic,
in the time of their forefathers ? If so, may
I know whether Government is contempla-
ting 1o take any action to restore their lands

to these people 7

SHRI ANNASAHIB SHINDE : The
State Government is expected to look into
these matters.

SHRI INDRANT GUPTA : This Is
relevant to the statement given In reply
to the previous question, He said that in
West Bengal the surplus lands declared and
taken possession of amount to nearly 8 lakh
acres—7.94 lakh acres to be exact, 1 weuld
ask him two questions. Firstly, Is he aware
of the fact that this is a misleading flgure,
because out of these 7 94 lakh acres. actually
Jand which is vested legally in the Govern-
ment is only 4.3 lakhs acres and the rest
are lying under injuncion in courts of law ?
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Secondly, out of the 4.5 fakh acres which Is
legally vested In Government, they have
distributed up to now only 2 lakh acres and
the remaining 2.5 lakh acres are sifll hold
by the provious owners by fraudulent
means ? If he is aware of this, may I know
what steps Government is contemplating to
take firstly to sec that these injunctlons are
vacated as soon as possible and secondly
what they are going to do about the
remalning 2.5 lakh acres which is already
vested in Government but which is not being
distributed ?

SHRI ANNASAHIB SHINDE : In the
statement precise Information has not been
glven because that has not been supplied by
the West Bengal Government.  Obviously,
I could not given my own figures when the
figures are not furnished by the West Bengal
Government.  As far as the broad approach
Is concerned, we have (o distribute land 1o
the landless labourers and other persons In
the ellgible catcgory. As I said, our effort
would be to sce that this is done. But
suppose there are jullcial cases, | do not
think I can say anything in the matler,

=l AigET mEw e ¥ g opfa-
g7 faral & 6787 &3&F awwrd ¥qfq
9T a1 fRar & 1 gad fedt ad% & s
gfadta frmat st ot adt fasdt 3.
a¥ 73 wrad) q@eA qfw qod gu 42 ¢
=T gIFIT I77 FHIA G AE 91 @ g,
AR T A wa@r w1 g 1 ST g7
frarat & afa aYetsa fear @ W@ g,
IARY AFASITE F7 AT @1 & 1 g qvg
Fzar g & N yfeda fearai
amd agl faq @) 2, a0 R
YT ol q7g & weAr ®IA A1 I A
TRAFIEL Tgl 7 4M | & MAAr agan g
f& grare 33 8 Yfe . wght § @
gt ? fam avg @ wal 1 Afg Y a7
TqUsT ¥ /i G271 gE A1 AAA wY KW
¥ fis wrgardl ga% N A § oS
avg ¥ o a7ar e AfgwEH N FAE
feu wd @t ayr, O ITH ARGHLE
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w31 9w g ¢ 1 qafwe & qrAar qgar g
fis axarT g aeg & 1O £ qdT 2
argdt &, 9% A § a3y ?

MR, SPEAKER 1 There is no question
o this, I am sorry,

Creation of Madhubani as a Scparate
Post at Division

*1624. SHRI BHOGENDRA JHA ;
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleascd 10 state:

(a) whether Government have examined
or propose to examine the question of
making Madhubani in Darbhanga District
of Bihar an independent Postal Division;

(b) if so, the details thercof; and

(c) If not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS

(SHRI SHER SINGH): (a) and (b). Yes, Sir,

The proposal was examined in past (In 1968).
But as the clerical strength of Madhubani
Sub-Division was 75 only as against the
requisite minimum of 150 spceified by
Deparimental Standards, the proposal could
not be accepied. Even now, the clerical
strength of this Sub Division iIs 80 only and
\herefore it does not justify the formation of
a separate Postal Division,

(c) Does not arise,

wit Wi Wt wgad g9 feftaa &
fox us yearfag faer @7 & og ag g
nf 4, afwq Sa § fawre § T § 1 agt
25 i &1 A1, AT I §ET W
toreT §--39 gfee 4 agh o< fedlaT aTm
# wraggwar & 1 Y A gvam famr 55
arer £ sra1d e wewr §, agt o
featar e &1 arar @ & Afe oY am
amy agy e A v & 5wt &9
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FAY et aga & wd o'y @ wgt
TFAT FF & A8 & 1 B9, FHw7, AT
wal, aga & Afear 9w ofw F agal §,
faast avg ¥ g & feal ¥ wEwa
HAFRE § A1r § 1 §7 §F ATAT W) @
4 @ $T 9w ox fedflod s 81 aarr
& 2 At ga ®) fedtaT & sq § w)-
& A & A0 O f5T § g ate vy
a1 3 § IR Fu1 wracawar g ?

oft &z fog : Far AF fadaw fear
F—T® 97 DAl 2w frerg L ]
AT, 1968 # graaifea w8 § frar
AL ITF AR gard § faare gar
1% agt 92 75 %1 0 woq 2, cafay
1q aft a3l 2 & 1w N gEr 7
F1 341, 7 6)C w3i7 a7 @, ww ag
1A At ¢F q€ faare w30 1 arer an o
wedifedaa & aq9dts g 78 1 g7 §Y

WET FIA |

st JYx Wt seger w@iey, wgt a%
qR m gAT B, ¥ K 9w § 1 K ow
TT ® FFAT A ALY FgAr wr, Afwa
FgA1 93 @1 2, A A1V 8 5y @ )
@ ¥ 1 gER wA o A arg §,
37 ¥ 751 A ¢, 0@ o Ad @ e
i ¥agmgfraeas g9 & @y &
wara § —wzi AWIEA wwiEr ghang §,
agt ag 19 g1, 39 ¥ g% fadg agd g,
¥fwa wzt €9 ® sagawTr w93 §, 99
F1 safggny w101 & gzt wAr—ew §
Stii ®t wedg g1ar &1 9 fe g mdeg
NG L @ Ay gz
Fff @ Tz & (smawmA).. gaar @wr
ST At §WR §A (st @ ATOqw
fagt) e ow qore A =i a@ mAT
fEaga dat ¥ wfar @R f
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T9 #Y 3T AT A0 AT | AGE A%
¥ wAwd &, a9 aF fggeam d
fefezaz gzanidc ®r gz &T A a1-
frgtaa geFa1dT tar A8 & wigt qv fw
drezs BT FET AT g1 ¥w foc a9
g Fifrw Nfae ) qr agt faer &
7T dY Neze gEIArET HY { FrAar

ot wo Ato frardt : s wFiEw,
ag fagre & qra=r § 1 7z 32t & fafq-
gz T A1y § 1 gArdy faraw §, .,

Financial aid to Bihar Government for
Improvements in Markets

*1625, SHRI SITARAM KLCSRI:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state

(a) whether the Government of Bihar
have requested for financial aid to improve
neatly 150 markets In the State where the
Klsans sell their agricultural produce ; and

(b) If so, the reaction of Government
thercto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). A staiement is
placed on the Tabie of the Sabha,

Starement

An Integrated development programme
in some of the newly develop:d Irrigated
project arcas with emphasis on the provision
of market complexes and rural roads has
been under taken during the Fou'th Five
Year Plan. Under this programme, regulated
markets would be located at suitable
centres and all weather roads would be built
to link them up with the surrounding
areas, The expenditure on these items
would be met from Central S:cror and the
scheme would be executed through the
State Government concerned, Kosi d
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fmprovement of markets and rural roads.
In May, 1969, the Government of Bihar
sent schemss for development of markets
and sub-markets at an estimated cost of
Rs, 29.00 lakhs, In addl.ion to this,
State Government also sent schemes for the
development of Rural roads linking these
markets, costing Rs, 42 40 lakhs. Adminis-
trailve approval for undertaking these
schmes was issued in August, 1969. The
State Government was also authorised to
incur expenditure upto Rs, 50,00 lakhs
during 1969-70. The expenditure incurred
by them during 1969-70 will bz reimbursed
to them during 1970-71 on receipt of the
required information, In  Aprll, 1970, the
State Government, however, intimated that
thelr requirement for 1970-71 for develop-
ment of markets would be of the order of
Rs, 5350 lakhs, Dutalls of these have
been asked for from the State Government,

Supply of dal, Barley and Gram to the Army

SNQ. 34, SHRI KANWAR LAL
GUPTA
SHRI 8. K. TAPURIAH 1
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

{a) whether it ls a fact that the Food
Curporation of India supplied sub-standard
dal, barlev and gram to the Army ;

{b) il so, how much dal, gram and
barley was supplied by the Food Corpora-
tion of India in the last two ycars, and how
much quantlty was rejected by 1the Army
authorities and replaced by the Corpora-
tion ; and

(c) how much dal, was rejected by the
Army officials supplicd by the private
tradsrs in the last two years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE'; (a) and (b),

area is one of the areas incluled in this
programme, and a provision of Rs, 1.50
crotes has been made in the Fourth Five
Year Plan for the development and

Of the suppli of dal, barley and gram
made by the Food Corporation of lodia
during the last iwo years, vjz., 1968-69 and
195)-70, some quantities were rejzcied by
the Army authorlties on the ground of their



33 Oral Answers

not conforming to Army's speciffcations/
standards, as per details given {in the
statement laid on the Table of the House,

There was only one case of replacement
by the Fuod Corporation of India durlag

VAISAKHA 24, 1892 (S5.1KA)
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this period of two years, In which a fresh
supply of 55 tonnes of Gram, Whole was
allowed to be made in January 1969,

(c) The position has been indicated ln
the statement referred to above,

FOOD CORPORATION OF INDIA TRADE
Year Commodity Quan- Quan- Percen- Quan- Quan- Percen-
tity ity tage of tity tity tage of
tender-  reject- rejec- lender- reject-  rejece
ed ed tion ed ed ted
MT MT MT MT
1968- 69 Dals 5006 wes 33950 2447 7.2
Barley 9816 - B89 1170 13.13
Gram 5389 55 1.0 4624 355  7.68
Total : 20210 53 0,27 (aver- 47471 3972 8.37 (avcrage)
age)
1969-70 Dals 11790* 515 4,37 19220* 792 41
Berley 16042 s 4669 214 4.59
Gram 8131 15 0.19 1759 160 9.1
Total 1 35963 530 1.5 (aver- 25648 1166 4.55 (average)
age

* Approxlmately 400 MT of the supply
of dals made by the Food Corpora-
ton of India during March/April
1970 is still under inspection,

dtwar @ JA AN AN A
deeizfaar d, 3@ &% fgag ¥ o2
FRGNT AMF cfowar o1 W 15 gAT
aq qaw 41 ¥ foisr gl o
SEC Y MEAT ITE ¥ N g ¥ fodwT
gu & « SfeT 74 AageT ¥ I gfras

fedwma A $x SEITT F AE E

* Approximately 5000 MT of the supp-
ly of dals made by the Trade during
March/Apiil 1970 is sulll under ins-
pection,

gu AT & s § @iz N @ gz TN
A %1 §a1 qq1 fF a9 3w wv Dfag,
W O 5T AfFn, 7z wage 941 fFan
F 7 THYE 7T foar wma A1 Q—
Zzfor w12 o ¥ wrw w et fidee
gt & N dfafedt mEgz gz A Ad
¢ @ T owgr F Rasa ag § §EC
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s 7z & % 3q fza o T g
UF W4 § FIT, AT UG FIA oA, ¥
ag @& & fF 99 %1 2w gawrd .7 9%
#2 ¢ A7 Far og W @ § 5 o ged
ST G FIWRAA & A, Wiy arfedt &
¥ o 59 7 78 foez gu § AT ag
R gEdg A dfem I #WC g
37 %9 9T 7 98 Fa1 w41 R 56 @@
T &Y gfAq g wa 6 7 @ w@r w@
g 37 q1 acerd g1 TEY SFT WF
mEfen t ma IH 0§ ag N faogs
a8 ¢ F4ifs naAkz 4 @A A9 k9
qiqg ¥ foar | & g7 a7 aidt w1 e
g0 Far §IFIT 0F AfFaEg #7 fazr-
ufl S g4 IR uHAmE ® Sig gE
FrLRmT & @ ¥ oY &lT arzde e
F @1 & oY ? meagy ugiam, 9@ feq M
qifem#Zt &72 F AiT Ay af 9 9
# ) win #war g f& afendz &Y oF
Fad 39 a1 o= & fou fazid wm, fF
o ed fgren & ak A atw 2 fF A
qridt 1 dar faar aarn, fead fids
foan, w7 ard el & ag ww sl ag
wiga & f5 #Y9 at & 7 angr faeew
# wAr & ar el adr @ 7 &Y Far g
W gw ®1 wad fasmgd ar qg
fazrom 7 @y F41 Y faamdy i sw
®a § a4 qto go dYo F 3g wIAAT
faar strgar 7

SHRI NAMBIAR i1 have got a polnt
of order,

st gew W wgE A o s
®FE ¢ | AT AT §F &1 g7 § Ay
BT Y 19 FY GAAT gFA7 1 AU qAEAr
F1 587 47 & & i) 74 7gizg 7 gux
agl fear g, @ A9 ¥ ag smEEwr &
FIS 48 A1 FITE ? [T FT IAC AG

MAY 14, 1970

Oral Answers 36

fasargn 1 fmT F77 Y syaEer &1 gETe
g |

SHRI NAMBIAR : I have a polnt of
order,

MR, SPEAKER 1 I will listen to your
point of order afrer the Minlster replics.

ot 72w fagrd aragay: 721, weqer
#EIeT, 98 999 I, §F ¥ 93 § 0y A7
warg fewmAr wgar § F wEAlg gee
9Y3 43 gt A1E ezt femr R §, w0
AR ¥ qlezy famerar sfEa g ?
9T UF a6 ¥ AH famem W
%3, 8d as 8 fRmem v @
g1 (cmEuw).L fredt war ¥
ezt =% & f& serfaez azie §, Far
gu g Mz agi o1 51 fra@id fr #57-
faez agre & | a7 gq &Y gorwa &0 7

aeas wgew : fAgexr @A
arEAY, 0T e A frar awd §

Mo posters can be exhibited in this
House, 1 request you not to exhibit it
O.herwise, 1 wiil have to name you,

st frm 9z mr ;I ¥ gy agt
qiezt fe@ert 1 1 78 *Y7 @ fagw
3 5 onma ezt fe@=@ N gamwa T

¥y

SHRI ANNASAHIB SHINDE : I would
like to submit that the rejections of supplies
made by the Food Corporation compared 1o
the rejoctions of supplies made by the pri-
vate rade are much less, For Instance,
the rejections of supplies made by the Food
Corporation of India in 1968-69 {s 0,29
while the rejections of supplies made by the
private trade Is 8,377,. For 19.9-70 the
figures are 1.5% for Food Corporation and
4 55 for the private trade,

Now the hon, Member has said as to
why the earligr preliminary 1€j:ctions were
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also not taken into account, Prelimlnary
rejectlons are not material at all because
after preliminary rejscilons there is an
appeal provided. A commlties of ofTicers
slis. Then against samples of the supplics
rejected are taken and analysed in the labo-
ratory and on the basis of 1t definite con-
clusions are arrived at. Therefore, the
final coacluslons are the most relevant,

Regarding the supplizs mad: by the
Individual trader mentioned by him, 1 do
not know whether the hon, Member is try-
Ing to rake up the old question which was
discussed In this House,

SHR1 KANWAR LAL GUPTA : What
about my questlon demanding an Inquiry ?

MR. SPEAKER : This question was
broucht the other day and alicgations and
counter allegations are already going on,
It would be much better if this reference
could have been avoided, This quzstion
relates only to the Food Corporation of
India. There was no other matter belore
the House, The other side of this questlon
is already there In the House. Allegations
and counter allegations are already before
me and | am already taking flrm action on
that,

Y wqT & TR Si A wREY
I FA FI AT Ay w@r g, @
X A qar 1T & |

ot i Ao dte dto #rfo
agradt A9y "iA A @ NSy FAA
w @ @A #, gEd T EH &7 ...
(2qastA)..,

St GER AT €GAIT : AU 5FTEqT
& 957 §...(sowam), .,

ACAR RETW : AITHL AT A G|
. (cmam)..

SHRI ANNASAHIB SHINDE : As lar
a3 supply by the Pood Corporaiion of Indla
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is concerned there Is nothing unfalr and I
don’t think there Is any necd to set up

any Parllamentary Commitiee for that
purpase.  (Interruption)
SHRI NAMBIAR : 1 rise on a point

of order, The hon. Member, Shri Kanwar
Lal Gupta, was mentloning the firm’s name
just now, M/s, Kundan Lal Gupta, He has
some pecunlary interest.  ([nterruption)

ot §az w@ 7@ 77 farEe g5
g1 wu 3ad 1§ grdez Adi @ 1 a7 faw-
T g9 afenaa § ... (swaum) .

MR, SPEAKER 1 This Is not a point
of order.  This is a matter which Is already
pending before me. You should not con-
nect it with any other matter, 1 would

requsst both the Members not to bilng o
a matter which Is already before me,

st E¥W 97T SGAM : A8 HEIRA,
Ry sgeyqr &1 95T 4g § fe fageh ane
S 4g WiA TH 43T § "ar ar @ gai
Frgfrez arfqdl & oF &4 & @g gar
A1t qear oft &7 wEAY FAAT AT KW
I TANfaF 1 T F fafow £ 91
¥ Ut wgar & v faw waeT & o
ot #o dTo graf, MifagT frat § ;N
fF qesT F19 § 958 77 § AV IT dag
% g |zq # ot 991 g% & | 3T a=d)
agfead fad, 3 w93 9T g gEa
sifrm @ @za & Fegfaer dme )
fagm@ 3 1 § 1., (smawma),, 75 97
0 fem & 1, (saead), .,

ot sz fagi) armda @ do 3z
ag & fF sui7 gearQw & 1€ ARwar g
adl grit o F wegier faal & W AP0
f& & wiw a1 @im 31 gadd w301
ot g7 €1 WY 47 WAT A smd
wifzm  tg atg & QT @07 FmM
mad at fedY ft gars g7 g3t w9f A
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g asdY & 1 /Y St T w@iw ¥ fog
Ja A Al g T4 €@ AAS A
wig & fag atq g &1

ot fa arvaw ; qradd SY 3 aga
T T FE

MR, SPEAKER : I am not golng to
allow any supplementary questicns which
go out of the scope of the main question,
that 1s, the Food Corporation.  And, if
you force such questions on me, they will
not form part of the records because there
is no oither way of checking such things...

SHRI H. N. MUKERIJEE 1 Sir, I rlse
to say something on a point of order and
propricly,

1 understand from what you sald that
the truth in regard to Mr, Kanwar Lal
Gupta’s alleged Involvement with Kundan
Lal Gupta is before you for investigation.

If that is so, Sir, how s it that
Mr. Kanwar Lal Gupta was permitted to refer
1o Kundan Lal Gupta in order 1o exonerate
the latter, in comparison with the Food
Corporation of India 7 I would have
expected you, Sir, to pull him up at that
point of time, and all this botheratlon
about polms of order has arlsen because
we did pot like the mentlon of the name of a
private trader with whom Shri Gupta is
alicged 10 be involved, In reference to the
Food Corporation of India,

SHRI KANWAR LAL GUPTA  Kindly
see part (c) of the question,

MR. SPEAKER 1 Will you, Shri Gupta,
kindly sit down? 8> far as Short Notice
Questions are concerned, | allow the Mem-
bers to raise them. But, | have no power
to refuse the short notice questfon, It is
for the Minister to accept it or reject It,
The question §s about the Fuod Corpo-
ration,

SHRI KANWAR LAL GUPTA : Kindly
see part (c) of this question,

MR. SPEAKER : I shall explain it,
It would have been much better both for
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you, Shri Gupta and the other hon.
Member not to put part (c) of this question
in view of the matter which is already
pending about which both of you have
made allegations and counter allegations,
They are pending with me,

ot <fa T srovet e, WA ()
FY Ar oy ? g At ez

MR. SPEAKER : Somehow it Is a slip.
I feel that there is no power with me
1o reject the quastion, The propriety would
have been, if in a particular ease which
Is pending, and {f there is anvthing to prove
& Member asks a questlon, that is sent to
the Minister, Here | am talking of pro-
priety. When somcthing is pending before
me, no Member, either Shrl Nambiar or
anyone, shculd ask questions and get
themsclves Involved In  the controversy,
Sometimes I rcally feel very much embar-
rassed that In small things, Members get
themselves fnvolved. 1 request you all to
leave it as it Is.

oft srew fagrdt v : seae -

7, ag ar aargy f& wmE A wrAer
a1 g ?...(smawmA)..,

Aead AGE AT FA AT A E
qgH ALY &A1 1L (@A), L,

off wed fagrt Twddt : w7 g%
A FaT A F3 § ... (swwwm). L,

seae wgyay : gefafafafed) 3 & 43
Aw awar g 1 Awradr # s Gfec,
ag AR Ay w1 . (swaana)

s wqT FW J@ : FY AU
| |...(vTAEA),.. (d1) & I F
fedt 1 1 g AL 0 @ fag TR
& qars A FT W@ E 7 L. (smaew)..,
grad FaX Fumrmg fed ® A9
FeeIUdY €Y garwd A X A A o Ag

qg.ar |
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seqst AENAT ¢ TG GH § HTT IAFT
areq® Tgar & @1 & draar § g agy
A arfze wafs 3 gmA ag 9w R
fea F1E FA1e gIA FEAT [ZY § A
FLAFT § |

ol 3T o1 TR WU FAEU FAS
7g & 71 ag &Y § fF 25 gt ma T
FEAF § A1 §T FCIRAT T gead
fag™ 6-7 @A # oz faadi @ awg &
oF wiE g fm and AX # A s= €@
2l gay A¥ g Wi g &L,
... (FaEETA),

it gww AT wEATE @ AT WA,
71 sqgedr #1 w34 & 1 2f@w 4z 77 @
g 5 gg SA"e %1 F14 &, 9§ WAL F7-
g9 F 9w F...... (s;EwmA) ..., =
qE 1 w19 aFgfer @ T G630
... (s@auR)...

st ®a7 S oA ;AU wIw & fw
T AW T IS F g ¥ HE 47 Al
Far s fedg fafredt § mrge &y
fsag saf Afcg § & 5 @qag z-
faraer Tawma & o) 78Y anar oiT wIgAS
RS ez A N Az i@ AT AR
a1z § qar & @ st 10 H 9o #Y
argdl A0 9@ & AT ol A Wi
§ 7 #41 g AEIC F1 Hg T F eqrA H
aar ? W wag Ag amar g arsan
AIFH FI F AT JIA 3 @y ?

gadamag ¢ & stze & M
zxd E 3w F ewrw 10 % famrgar ¢ f5
1§ ) geFgT, TIY T FRARAT g AT
wrgdz € 8T g, " #q g eafafedaq
i A 2t & @1 9§ 9T 41 *q7 qEiAr
&, ¥7 FRARGT QU g H AL H
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a1 QifigT & 1 T | F1 wiw fawae
g &, %% FRAWA F1 A1 Wigdz § W
1, A9 39 F qfeawd NEFe FIMA,
T 919 39 95 # F1E Saw wdr-
fraa s & T dare § ?

SHRI ANNASAHIB SHINDE : If
anybody tries 1o cheat the Army Supplies
Organisation of Government, we shall 1ake
the necessary legal action agalnst him; we
shall not hesltate to take the necessary
legal action against him. (Inrerruptions)
The allegations made by the hon, Member
are not only unfounded and wrong, As far
as the dal is concerned, we have not recelv-
ed so far any report.

SHRI 5. K., TAPURIAH : What we
have wltnessed this morning and earlier on
a prevlous day is indeed a sad commentary
on how low we have sunk this august
House; It should be a matter of shame that
we cannot fight our political conflicts on
the political plancs and outside but sink to
this low level of making baseless allegations,
because somcone was connected with the
All Indta Food Grains Dealers Fuderatlon...

SHRI NAMBIAR : Is It a sermon ?

SHRISK. TAPURIAH 1 Itis difini-
tely a warning. Up tlll now, we have
remained qulet, but if this kind of thing
continues, we will not hesltate to expose
these trade unlon leaders, and how they
first Inclte the workers and then take under-
the-table money from the employers......
(Interruptions) We will not hesitate to
tell the House how Shri Jyotirmoy Basu of
the CPM lives more ostensibly than many
other else In this House; we will not also
hesitate to tell the House how Mr. Jyoti
Basu accepted an air-conditlonad car as a
wedding dowry, and how Shri Shashi Bhu-
shan Bajpal lost his little finger..vvusunnnen

(vaeam)

st wflw yawr @ ag @o wrfo Uwe &
Tz §, TT &1 @A U AF HIK-
fead 1 &1

SHRI 8, K. TAPURIAH 1
kinds of bascl allegati

Il these
inue, we
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shall not remain quiet,
to come 10 this issue.

We were forced

Now, I come to my question. May I
know whethit the hon, Minister and other
Mcembers of Paillameet also have recelved
a communication from this firm of Bhujun-
mal Kundan Lal, challenging the Member
of Parijament to prove these allegations
made here on the last day and to make
these allegations in public or to make these
charges outside the House where no Immu-
nlty lics... (Interruptions)

SHRI JYOTIRMOY BASU : Since my
name has been dragged, | would like
to give a personal explanation.., ....(Jnrer-
ruptions)

Y go go Aafygm : qw I W
% & w4 33 @ g3 gfraa F Am
4T

They can be secretaries of hundreds of
trade unions and there are no limitations for
that, butwe cannot be Directors In more
than 20 companics...

MR. SPEAKER: The hon. Member
may put his question now,

SHRI S. K. TAPURIAH: Unless
you stop them for Interrupting, how can [
ask my supnlementary question ?

The= hon. Minister, while replying to the
first  supplementary question  said that
only final rejectivns should be taken Into
account and not at other stages, Since
G wernment are commitied to mixed econo-
my, we think that it would be fair on the
part of Government...

SHRI S. M. BANERJEE 1 They mix
patthar with dal,
SHRI S. K, TAPURIAH : The supp-

lizs of pawhar are with them, and they
supply it to the people to hurl them on
others,

Since the dual nature of rejectlons exists
between supplics made by the FCI and
the supplies made by private traders, may I
know wheiher the hon, Minister, Il he does
pot have the information now, will give us
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the Information at a latter date, for the bene-
fit of the House and for the Benefit of those
who want to koow the truth, information
regarding the quantity rejected at the Initial
stage prior to despatch by the FCI, the quan-
tity rejected at the time of Inspection but
was later allowed to be replaced by the
FCI, This question becomes pertinent bccause
these two facllities of prlor inspection and
replacement are not given to the private
trade, Therefore, these figures must come so
that we can know In perspective whose rejec-
tlons are hlgher and who is at fault.

SHRI ANNASAHIB SHINDE : I am
very positive in making the submisslon that
the rejections of frodgrains supplied by FCI
are much lower than those of other suppli-
ers.

SHRI S. K TAPURIAH | We want the
actual figures,

SHRI PILOO MODY 1 Show us the
flgures, we do not want fanciful ol siate-
ments,

st zfa 17 ; Aeaer wElay, AN Y
feng 23

SHRI ANNASAHIB SHINDE : There
is no confulsion about it, It fs not as if
different yardsticks are applied to FCI and
to others, namely, the private trade, The
same yardstick s applied 1o both. In fact
the same scrutiny, the same laboratory ana-
Iysis and laboratory tests apply to supplles
by the private trade as also to those made
by FCI.

SHRI S, K. TAPURIAH :
On a point of order,

It is wrong,

SHRI RANGA : When he has asked for
the figures, why does not the Minister say
that ke will supply them at least later ?

SHR1 ANNASAHIB SHINDE ; I
give a statement
rejectlons,

can
of the iniidal and final

SHRI PILOO MODY : without doctor-
ing them,

SHRI N. K. P, SALVE : It Is clear that
there is violation of the contract lnvolved
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for which the FCI as much as the private
trade should be liable. Although th: Miaister
agreed to Institute an inquiry In respect of
the supplics by the private partles, at least
in respect of supplies made by FCI, since
it Is a serlous lapse —we do not want our
army to be supplled with sub-standard grains,
dals etc.—will Government assure {tself that
the officials of the FCI are not guilty for
this type of lapse ? If they have done so,
what exactly has been doae by Government
to ascertain the lapse on the part of FCI
officlals 7

SHRI ANNASAHIB SHINDE : With
due deference to the hon. member, who in
the FCI Is interested in supplying sub-stan-
dard quality of things 7

SHRI N. K, P. SALVE: It Is dereliction
of duty, not motlve, In the case of the
private supplier, therc is a motive of profit,
He may supply sub-standird stuff. But due
to Incompetence and dereliction of duty on
the part of the officials of FCI, substandard
dals might have been given,

SHRI ANNASAIIIB SHINDE : If any
offlcial of the FCI commits a fault...

SHRI Did he

inquire 7

N. K. P. SBALVE :

SHRI ANNASAHIB SHINDE : These
are normal terms of contract, If the FCI
supplies sub-standard quality, the army
supply organisalton are withio their right to
reject it, The terms of supply stipulate that.
It is bound to be rejecied, even il it is
supplied by FCI, It is a normal contractual
obligation to supply the stipulated quality,

SHRI NAMBIAR ; After all, the FCI
{s not producing grains, 1t is purchasing
grains and supplying to the army, What {s
the source from which the FCI purchases
and does it purchases from the same black
market thleves ? what is the modus operandi
regarding supplles made by FCI 7

SHRI ANNASAHIB SHINDE 1 Bulk
supplies or rice and wheot are direcily pro-

cured by the FCI from the farmers,

AN HON. MEMBER 1 Not all,
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SHRI ANNASAHIB SHINDL : Some-
tim:s when foodgrains are nat available with
FCI, perhaps even private trade channels are
utllised,

ot iy qaw : SAFmFE SAFAIFE
) 79 #7 %1 TH Az ¥ 9B W &Y
& g% Fzar qzar § 1 fw o anfear 3
g% A% frar & ¢a fou & sgar mg @ g
FYT ot 37V Fgr ar § 3@ w1 w@E
W@ g...(waem)

SHRI S, K. TAPURIAH : WIll he be

man enough to say It outside ?

st amf yow : & agT W =R
%29 & foqg qart g AT wzeg ¥ 0
Fgar,,.(s7A919) AT F JE  #IIF H
¥ 32 aTq Y @ar g1

g R, §F HN@A 6%
gfear &t fad wez migladi & are ge=rg
fear &, s wadd A & @1 a|@ =
adzy & fFT At gz FTRAT W%
gfenr &1 fidade e g1, 39 Aad A
g1 AT IFF 17 IET SAd A frawn
feggt faw g adl feoisde ma garua
¥ar 71 qewd F¢ faar 1 11 SEIF AU
F wlr ¥ o e HIgR & W9 99 W
ZATU 9% FF IAF! GF FF K FAC
# 1 @Y7 3% 1z @odtomnfo FAFANTN
fey ¥ miT A WA &, @Y 98 WEAT
Fzg2 oY A faad aw fedsde ws
%! g gid far d, Ia% Ay 7T AT
qEare Ul & fag daT g ?

st oW Ja% gEw : AT AW
sgiqrfeat & it § i gzArE FOUA &
a1g 19 §% FIARAT ¥ 37 aAfawifear
& faw® W aig qgars arg AT w-
g faght f& t@ a0 AW a
fedsds arr @it & 7
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SHRI ANNASHIB SHINDE : To my
knowledge such a thing has not happened,
but I will cnquire since the hon, Member
has ralsed this question,

it wifg yaw : AF ¢ aq FRATEL
Ffw |

it forg Arergor @ @g 0F T ARANL
e § Faifs 7 B dcauerdl earar-
feqt & g@rar wids @ fara o0
grates 2 Al ad mdEm A Im QR
gy e atg @ & fag wfegEd
FHEY G617 ° Fg7 qAUT § ?

SHR1I CHENGALRAYA NAIDU:
When sub standard food stuffs are supplled
to the Government or the Defence Ministry,
the Health Minlstry can institute cases
agalnst the suppliers for supplying bad
quality, Regarding the private dealers, the
Minister has said that they arc going to
consult the Law Ministry whether they can
entrust this to the CBI. 1t s very good,
we can ask the CBI to enguire against the
private partics, But just now the Minister
said that the stocks supplled by the parties
are less than the stocks supplied by the
Food Corporatlon. 1f we are to charge
the Food Corpurativn, whom are we to
charge 7 The Minister is the head of the
organisation. They will not allow usto
charge the Corporation because he is the
head of that Ministry. May 1 know from
the hon. Minlster whether he Is willing to
institute an enquiry by a parliamentary
commitice  into this matter and to take
measures against the Corporation and
the authorities concerned, including the
Minister who is the head of that Ministry ?

SHRI ANNASAIIIB SHINDE 1 Mr.
Naidu has been comparing this io private
trade. [ do not know why he shou'd really
bring in that criticlsm and make allegations
aguinst a public sector organisation which
had been brought into existence by a
declsion of this House to serve the public
caust...([nterruptions.) There has been no
such complaint against the FCI by the
Army Supplies Organisution as the hon,
Mcmber mentions,  If the supplles were
not as per standards, they are not accepted.
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««(Inferruptions.) No case for enquiry has
been made out by the hon. Member.

SHRI CHENGALRAYA NAIDU;,

Then why not agree for a parliamentary
Commitiee ?

WRITTEN ANSWERS TO QUESTIONS
wrarl & geal § e

*1626. =it Tg@T fag mest: a1 ww
agr wiw St ag 9313 &) Fq7 F30 5

(F)aarag a9 & f& gw &1
fafas swz & @vanet & qeai & wR
oY g 2,

(=) afz gf, @ za® 331 W §;
AL

() |T@1T 7 AT agA qFear &
guv #W0 ¥ fon aqr sigar S anfs
feardl &) 3% geraA w1 fag gew
fam a% AT graEAT #1 Aga) § w690
1 TIFT a1 8% 7

wma, i, argaifas fawra qar 7g-
wifzar #reg # Toa /A (s sz
fard) : () w9 & weq ¥ =rEm AW
AU T FIT FT TA FGT AT &
geal # fueaz ard g

(=) sai & ag frvree geas: asar
Er-AlgR g g & s A g

(7) awFr A wfawifta £33 a1
vafadi & 3 W@ § % wgh #4 W
ATAITE @, T 7g-9¢ FT AN F
aifis fearai w1 sadrd gea fasd @&

Death of east Pakistan Refugees due to

Cholera Epidemic in Basirhat sub-
Division

*1627, SHR1 B. K. DASCHOWDHURY:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state 1

(a) whether it is a fact that due to the
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East Pakistani refugees coming into the
Basirhat Sub-Division, epidemic like
cholera has started and several of the

refugees have dled in the absence of proper
help given to them in time ; and

(b) if so, the details thereof and the
steps taken by Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD)1 (a) No, Sir.

(b) Does not arise.

Arrears of Payment due from Sugar
Mills taken over by Government

*1628. SHRI SHARDA NAND :
SHRI SURAJ BHAN 1
Will the Minister of FOOD AND

AGRICULTURE be pleased to state :

(a) the names of the six sugar mills
taken over by Government ;

(b) the amount of arrears due towards
the cane growers and the Government by
each sugar mill on the date of its taken
over ;
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(d) why the arreas of cane growers have
gone up after taking them over by Govern-
ment ; and

(¢) the steps taken to improve the
functioning of the mills ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITIY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (c). The Central
Government have taken. over the manage-
ment of three sugar mills under the
Industries (Development and Regulation)
Act, 1951,

A staiement showing detalls of arreas of
cane price and Government dues in respect
of each milil at the time of take-over and the
latest avallable positlon in that regard is
laid on the Table of the Sabha.

(d) The cane price arrcars are mostly
in respect of the current year and are due
to fnadequate advances by banks which have
been approached for increasing the same,
The Increase iIn the arrears of cane purchase

tax is due to losses suffered by the
factories.
(e) Efforts have been and are belng

made for growing better varieties of cane in
the factory areas, better repairs of the
plant and cordial relations between the

(c) the amount of arrcars of cane management and labour to improve the
growers and the Government of such  overall working and efficiecncy of the
such Sugar mill now ; factories.

Statement
Figures in Lakh Rupees
Name of Sugar Mills  Dues of Coss/Pur.  Cane price  Cess/purchase  Remarks
Cane price chase Tax arrers Tax
eic. on the  on the
date of date of
take- take-
over over
1 2 3 4 5 6
1. Diwan Sugar &
General Mills (P)
Lid., Sakhoti
Tanda, Distt,
Meerut 0.07 5.45 23,18 (8.5.70) 17.01 (5.5.70)
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1 2 3 4 5 6
2. Samastipur Ceatral
Sugar Co, Ltd.,
Samastipur, Distt,
Samastipur 0.41 18.31 20.01 (5.5.70) 24.80 (5.5.70)
3. Ram Laxman Sugar
Mills, Mbohluddin-
pur, Distt. Meerut 10,92 29.62 21,96 (30.4.70)  30.26 (30.4.70)

Production of Foodgrains

*1629, SHRI KANWAR LAL
GUPTA : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state

{a) the total amount of expected pro-
duction of foodgrains this year ; and

(b) the total demand for these commo-
dities ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Firm estimates of produc-
tlon of fuoodgrains during 1969-70 would be-
come available after the close of the agri-
cultural year, j, &, some time in July-August
1970. However, on the basis of equalita-
tive reports about whether and crops condl-
tions It is expected that the total foodgrains
production during 1969-76 wou!d be around
100 million toncs,

(b) In the absence ol any scientflic
and comprehensive survey on consumption
and in view of the fact that the demand
for foodgrains ks clasiic to som: extent
depending oa the avallabllity of foocgrains
and other substiiute fool-stuffs, thzir
comparative prices, level of income, popula-
tion growth, ext:nt of urbnisa:lon etc,, it is
not passible to fram: a precise quintirative
estimate of the total demand of foodgrains
for any given year.

Nativnalising of Stevedoring Industry

1630, SHRI NAVAL KISHORE
SHARMA : Will the Minister of LABOUR

AND REHABILITATION be pleased to
slate:

(a) whether Government have glven
thought to Nalionallse Stevedoring Industry
in the country;

(b) if so, whether on the spot study cf
slevedoring In other countries, where this
has been nationelised, has been made;

(c) if not, the reasons therefor; and

(d) whether reaction of the partles
concerned in the country and the role that
the Government will have 10 play as a result
of Nationalisation have becn assessed 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) 1(a) to (d). On an examination
ofearller the question of abclition of stevedor-
ing system It was decided in 1967 to malntain
the starus quo. 1t is only when a further
examination of this matter is taken up that
the need for a study of the system In other
countries will arise, The views of the
various interests concerned will naturally
have to be assessed and taken into account
If and when the questlon is examined again.

Fall in the Price of Soyabean

*1631, SHRI D. N, PATODIA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that the price
of soya bean has slumped down in many
parts of the country;

(b) If so, the reasors therefor;



53 Written Answers

(c) whether the Food Corporation of
India have taken steps to effect stability
through their purchase; and

(d) if so, what quantitles have been
purchased and its effect on prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) 1 (a) No, Sir,

(b) Does not arise,

(c) The Food Corporation cf India has
been asked to offer price support to soyabean
at Rs. 85/- per quintal and to purchace
soyabaan at this price wherever the prices
slump below this level,

(d) Since the current market prices of
soyabean are ruling higher than the support
price no purchases of soyabean have been
made by the Corporation so far,

Code of Discipline for Trade Union
L.eadership

¥1632. SHRI S. K. TAPURIAH:
Will the Minkster of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the growing indis-
cipline in the labour both in the Public
and Private Sectors and also that some
qualifying code should be Insisted upon
for the trade union leadership 1 and

(b) if so, the reaction of Government
in this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) and (b). The labour
situation in the country, taken as a whole,
has not shown signs of growlng indisci-
pline among labour. A Code of Discipline,
based on voluntary tripartite agreement,
already exisis for maintaining discipline in
Industry on the part allke of managements
and unions,
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Crop Insurance Scheme
*1633, SHRIV, NARASIHMA RAO:
SHR1 RAM KISHAN
GUPTA :
SHRI G. Y. KRISHNAN :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state 1

(a) whether most of the States have
favourably responded to the Government’s
proposals for a compulsory Crop Insurance
Scheme ;

(b) the name of the States which have
not favoured the same ; and

(c) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Most of the States have
accepted the scheme of Crop Insurance in
principle though with some reservations,

(b) and (c). The Punjab State Govern-
ment preferred the scheme to be imple-
mented on a voluntary basis, The Uttar
Pradesh State Government wanted to waltch
the results of the pilot project in other
States before tmplecmenting the scheme,
An Expert Committee is being appolnted
to study in detail the economic, administra-
tlve and actuarial implications of the
scheme before a final decislon s taken
by Government on it.

A.L.R. Programmc for Voters

*]1634. SHRI SHRI CHAND GOYAL:
Will the Minfster of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether Government are contem-
plating 10 summon a meeting of the leaders
of politcal partles to decide some pro-
grammes for the All [ndia Radio for the
guldance and education of voters ; and

Council of
this

(b) whether the Voters’
India has approached Government in
connection ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K, GUJRAL) : (a) No, Sir,

(b) This Ministry are not aware of
this,

Developmeat of Film Indusiry in each
1ate

SHRI D. AMAT
SHRI P, C, ADICHAN :

*1635.

WIll the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state 3

(a) whether with a view to breaklng
the monopy of a few States in the flim
industry and in order to develop this indus-
try uniformly throughout the country for
even cultural development of all the States,
Government  propose 1o encourage develop-
ment of film indu-try In each State and
render financial and other assistance for
the purpose;

(b) if so, the details of the scheme and
the asslstance to be given to each Siate to
develop tilm industry both ln private and
publlc sectors durlng 1970-71 and under the
Fourth Five Year Plan; and

(c) if the answer to part (a) above be
in the negative, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI L. K. GUJRAL) 1 (a) There ls no
such proposal unler conslderatlon.

(b) Does not arise,

(c) The film industry is mainly in the
private sector and it has not been consider-
ed desirable to impose any restrictlons on
lis free growth and development in any part
of the country, Some State Governments
are already taking steps for developing and
promoting flim industry in their States,
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“gEx aAter’ WG9 A s aAd &
Agraqw wal w1 wETCm X fear
AT

*1636. it wWm gwvW @ ;WA
gwAr a91 wATen AR AW §A oag
A N w5

(%) 7ar ag aw § & sl ¥
gaifea &% qidt Cdaz g@en” (g2
T mifsariz) & aag &Y &9 & Hor
i 7 97 N AN F Ageaqw
fagat &1 warew ad fwar snar ;

(@) 7a1 ag W @3 [} & ‘dag
adter’ & art ¥ ¢ fraifea fag ad
g ausrmaren ¥ afawifeal 1 ey
W faug 1, fay ag wgm@yg awaT g,
g mfgs ®@ w1 afam g

(m) afx 70, @t sa1 FIFT F1 ‘wET
gatat’ & feu fAuifia g £ qad #1
fasiz §

(%) 2ar gvFIT 7@ A F1 glafea
st & fau fagw gy fs qag g
¥ F9 Y FWHRT A gegd qIwrd A
f-gFId fadgs  &lr wam aadw
wEd 97 8897 & g& and gor 87 9«
% sagq afsafea fEar oy ; @iz

(%) afz ad, @ =& F @ HO
g7

QEAT AAT TAITW WATRT HY HAIT
fawrm % wow WA (st o Fo qwUw):
(%) o, 7@ 1 cgag @A’ qar g@@
¢ oifeare’ & @9z F w1 W
AgAe nal AT @Al ¥ qadar w7
Srar &
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(m) off, 7 1| afw |, S owg-
WAl TAFIT G §, sarwrga F aAfy-
&3 78, & Ariawd & fan e ard
froaa g

() v, 7} 1 Wed) T FHXMAT W
fawa & foq fraa ana qaic a@@r war

2

(w) ag aagas Al § | A ANRSE
i ard F1 7€ &, ¥ qafeq §

(%) 5za 74 3331

Uear AY 9T & IIGEW Yew garAn

*1637. o wAza< faw : aar gaar
qqt ARTLN HIT XL A TG ITA A
91 &7 {7 :

(%) g5 ana s WeaY 3z 9 fvaar
18T T §

(@) #arawe F1 faae W@ &
syt fagAar agr s17an g Wear A
¥ 29 sardl gogin #Y ¥@F gU ¥H 9T
S FAYH YoF F I 1 §; AR

(n) We¥ & wmegm & A w1
fam %19 &1 ¥97 Sy a6 A1 7 §
qafs gt fawa-w7 ags £ Wead
famarsil 9T AN@ 7 & a9q1 ITNFAH]
¥ 39% e ¥ 93 18w Oow agw
FUH G0 8T § HLIMIE@ 7

FEAT AT WEN HAET AT §WT
faara & yww WA (st go o yATW) :
(%) us fazzo, foad sdfaq ;awd
fgf d 977 ¥ Ay 9 1@ fRav wa ¢

(=) s, agh
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(w) Wsaqr & faat 9 FT qar ¥
T @A G FIGHE Pod B WA ¥

STt & £1E fady g 3
fagzw

fafwea siforat & Ul At & foq

arfas amda gov
1. g 15.00 w9
2. famagt 7 50 &q%

(w1zqg-mi fafar & @dar war
aqr ¥z fager g @ 390 w0
fagis 3 125 wor §afgw 7 g
T g4 a1 FHYT qT AT GIF
gIU wiegar g qarfar agifeag
fa.qew midafa® geagieg ¥ sy
{z | Ufral & gqm F foq, qeas
ar AEEmET & aEafaE sy
Fr AT | wGEIA F wgm F feq
FET g1 Uy AIFIT, ANriAET
ar 1 wardta fasmg gu et qid-
afaF earT 97 gyFT Az)

3, s 3.00 =g
4. aifafsas (azdY) 50.(0 wa¥
5. mifafsqs (arddar)  30.00 e77
6. arfmfsa® 15.00 &9
(F7 a @)
7. 9757 15.00 =qi
8. wawr (fawar) 40.00 w97
9, Fear (ifT-fasar) 15.00 %73

10. sfaftan &z (93g) 3.00 w97
11, sfafisr 3z 10,00 w97

(arffoaw)
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Area under Extensive Cultivat ion In 1969-70
and 1970-71

*1638. SHRI YASHPAL SINGH 1
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state

(a) how much area has been covered
under the extensive cultivation fo 1969-70 ;
and

(b) how much it will be in the current
year 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) 1 (a) and (b), The term ‘‘¢xtcn-
sive cultivation" Is not used in agricultural
statistics, Statistics of net arca sown are
collecied as part of Land Ulilisation Siati-
stics and become available with come time
lag. Net arca sown during 1966-67, the latest
year for which all-India data are available,
Is estimated at 137 million hectares,

Daia Regarding Educated Unemployed

*1639, DR. M. SANTOSHAM : Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state ;

{a) whether there is a machinery for
systematically collecting up-to-date data of
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the educated unemployed In
category-wlse and region-wise;

the country

(b) If so, the average Increase and de-
crease of such unemployed every year; and

(c) the steps taken by Government to
combat this growing problem ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANIJI-
VAYYA)1 (a) No speclal machinery exists
for this purpose. However, broad indica.
tions of the changes in the number of edu-
cated unemployed persons can be had from
the data being collected through the follo-
wing three principal agencies ;—

(1) Population Census

(2) Natlonal Sample Survey
(3) National Employment Scrvice,

However, the only regular source regarding
trends of unemployment among  educated
persons is provided by the number of work-
scckers on the Live Register of Employment
Exchanges of the Nationzl FEmployment
Service.

(b) Anvailuble Information which relates
to educated work-seekers  (matriculares and
above) on the Live Register of Employment
Exchanges at the end of each year duilng
the period 1965-69 is glven below :—

Number on Live Register at the end of each year

Year Matriculates Higher Secondary Graduates Total Percentage
(including Inter- (Including (Cols, increase/
mediates/under- post-gra- 210 4) decrease

graduaies) duates) over the
preceding
year

1965 5,80,265 1,75,510 86,058 8,41,833

1966 6,19,480 2,04,426 93,581 9,76,487 + 9.0

1967 7,14,148 2,51,744 1,21.479 10,87,371 -+ 185

1968 8,09,631 3,24,319 1,75,390 13,09,340 + 204

1969 9,09,676 4,01, 326 2,15,238 15,26,250 + 16.6
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(c) Varlous development programmes
in the field of agriculture, Industry, trans
port and Communicadon, irrigatlon and
power and soclal services such as education,
helth,  family planning and  social
welfare included in the Fourth Five Year
Plan of the Cenire and the States are ex-
pecied 1o provide increasing employment
opporlunitics for the uocmployed including
the cducated,

Settlement of Displaced Persons from
East Pakistan in Andaman lslands

*1640, SHRI BAL RAJ MADHOK :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it ls a fact that there s
scope for sctilement of many mere pcople on
Andaman Islands;

(b) whether it is also a fact that Influx
of Hindus from East Pakisian has Increased
of late and there is urgent need of providing
new ficlds for their rehabilitation; and

(c) if so, what stcps have the Govern-
ment taken or propose to take to siep up
sctilement of displaced pcople in Andamans 7

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) Yes, Sir.
There fs scope for resettlement of more
pecple In the lslands after basic Infrastru-
clure necessary for human existence has been
provided,

(b) Yes, Sir.

(c) A possible steps are being taken on
a priotity basis to provide the infrastructure
pecessary for human cxlstence hefore familles
are sent there for setilement,

Financial A for Production of
Foodgruins in Punjab in 1970-71

#1641, SHRI DEVINDER SINGH
GARCHA 1 Will the Minister of FOOD
AND AGRICULTURE be pleased Lo state :

(a) whether It 15 a fact that the Punjab
Government have promised to procure 25
lakh tonnes of foodgrains during the current
year for handing it over to the Centre for
assistance to deficit areas;
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(b) if so, the details thereof;

(c) whether Punjab Government have
sought larger financial assistance against
this ; and

(d) If so, the reactlon of Government
thereio 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and b} ., The r1arget of
wheat procurement in Pu-jab is 2.5 million
tonnes for 1970-71 marketlng scason,

(¢) and (d) . No finaclal assistance as
such has been sought by the State Govern-
ment but they have asked for payment of
incentive bonus on wheat to be procured
and supplled to the Central pool. The
request of the Siate Government has been
consldercd, and it has not been found
possible 10 agree 10 the payment of incen-
tive bonus,

Agency to Check Proper Utilisution of
Louans Granted by film Finance
Corporation

*|642. SHRI N, SHIVAPPA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to stale ;

(a) whether Government have any
agency to check proper utilisation of the
loans; and

(b) whether Government recelved com-
plaints of wilisation of the loans and If so,
the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I, K, GUJRAL): (a) Yes, Sir,
The Corporation tries to ecnsurc proper
utilisati n of loans through close scrutiny
of the budget of the film, examination
of the rushes and Inspeciion in the
studlo and the laboratory when shootlng
processing or recording work is In progress
and grant of loans in instalments, Each
instalment of loan Is rcleased on the pro-
ductlon of proper accounts duly certified by
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a Chartered Accountant for each preceding
instalment,

(b) No, Sir.

Actlon against Defaulters of Employees
Provident Fund

SHRI HIMATSINGKA :
SHR1 GADILINGANA
GOWD :

*1643,

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) what declslon has been taken by
Government for strizter action, Including
imprisonment, against employers who are
defaulters of Employees Provident Fund ;

(b) the figures avallable with Govern-
ment regarding cases of default in regard to
Employees' Provident Fund during 1963 and
1969 ; and

(c) whether any amendment in the
relevant law fs anticipated, If so, the nature
thereof 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 D. SANJI-
VAYYA) 1 (a) and (c). It is proposed to
smend the Employee’s Provident Funds
Act, 1952, to provide for siringent penalties
against employers of defualting cstablish-
ments, Varlous proposals in this behalf
are under examination.

(b) The pumber of prosecutions and
recovery cases Instituted against the emplo-
yers of unexempted defaulting esiablish-
ments during the years 1967-68 and 1968-69
as reported by the Provident Fund Autho-
titles, is given below :—
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No. of prose-  No. of recovery
Year cution case cases insil-
launched tuted
1967-68 5,276 4,366
1968-69 7,262 6,063
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Productiou of Sugarcane

*1644, SHRI R, K, BIRLA | WII! the
Minister of FOOD AND AGRICULTURE
be pleased to state i

(a) whether It Isa fact that this year
there is a record production of sugarcane in
Uttar Pradesh and other sugar growing
Sates ;

(b) if so, the production of sugarcane
In each State this year ;

(c) whether it is fact that there is an
apprehension In the minds of the growers
that the sugar factorfes will not be able to
crush the entire stock this scason ; and

(d) if so, what steps arc belng taken by
Government to see that entire sugarcane
is crushed by the sugar factories 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The final estimate
of production of sugarcane during 1969-70
Is not yet available, However, according

to the All  India Sccond Esiimaie
of Sugarcane for 1969-70, the area
under  sugarcane  during  1969.70 s

higher by 115 percent as compared to the
corresponding estimate for 1938-69. The
production of sugarcane Is also, therefore,
likely to be substantlally higher, The esti-
mated productlon in 1968-59 was 1175.72
lakh tonnes,

(c) and (d). The larger availability of
sugarcane thls year has created some mis-
apprehensions with regard to the ability of
factories 10 crush all available cane, The
Sitate  Governments have been asked to
ensure that sugar factorics «lose down after
crushing all avallable sugarcane in their
factory areas, Information recelved from
the State Governments shows that almost
all sugar factorics which have closed down,
dld so afier crushing all coniracted or
available cane in their factory areas and
those working wlll also be able to do
likewlse,
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Data of Immovable Properties of Dis-
placed Persons from East Pakistan

*1645 SHRI DEVEN SEN : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state

(a) whether the Government will consi-
der the desirability of collecting data of
immovable properties left behind by the
East Pakistan displaced persons In East
Pakistan for proper appralsal of the loss
they have had to shoulder due Partition as a
price for Freedom of India ;

(b) If so, how Government proposed
to complle such data ; and

(c) If not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) to (c).
Under the Nehru-Liaquat Pact of April,
1950, the displaced persons from East
Pakistan retain their proprletary rights in
the properties left behind by them in that
country., It is nelther possible nor practicable
to collect or verlfy such data,

Frequent transfer of Sales Assistants
working in D.M.S. stalls situated in
Secretariat Complex and
in other Government
Departments

*1646 SHRI S, M. BANERJEE @ Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state ;

(a) whether It Is a fact that Sales Assls-
tants in the varlous milk stalls of Delhl
Miik Scheme in the Secretariat complex and
other Government Departments are trans-
ferred frequently causing dislocation In the
working of the stalls and consequent incon-
venlence to the Managers and Asslstant
Managers affectlng their efficient function-
ing; and

{b) If s0, whether Goveroment propose
te Instruct the Delhl Milk Scheme Admini-
stratlon to minimise such transfers unless
they are warranted by grave reasons of mis-
conduct on the part of the Sales Assistant ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT &
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No Sir, Transfers are made
only when they are consldered necessary In
the public interest,

(b) Does not arlse.

Non-implementation of Development schemes

of Telephone Exchanges and opening

of Public call offices in U. P.
due to non—»vailability of
‘Telephone Equipment

*1647. SHRI ARJUN SINGH

BHADORIA
SHRI K. N. PANDEY ;

Will the Minister of INFORMATION
AND BROADCASTING AND OOMMU-
NICATIONS be pleased to state :

(a) whether It Is a fact that a number
of schemes regarding the development to
Telephone Exchanges and opening of Public
Call Offices already approved are not belng
implemented for want of telephone equlp-
ment in U, P, ; and

(b) if so, the reasons therefor 7

THE MINISTDR OF INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS (SHRI SATYA NARAYAN
SINHA): (a) and (b), No, Sir, The approved
schemes regarding the development of tele-
phone Exchanges and opening of P, C. Os
in U, P. as well as the rest of the country
are belng implemented, It Is however, true
that some times there have b-en shortages
of certain types of equipment and stores
which result in dclays In execution of
schemes,

A total 6595 and 9050 lines of Exchange
capacity was added In U, P. during 1968-69
and 1969-70 respectively, The number of
long distance P, C, Os, opened was 20 and
24 respectively,

During 1970-71, It is hoped to commli-
<slon about 8000 lines of exchange capacity
and 25 Jomg distance P, C. Os in U_ P.
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Delhi Zoo Animals, Suffering from Jaundice

*1648, SHRI JAI SINGH : WIll the
Minister of FOOD AND AGRICULTURE
be placed to state :

(a) whether it is a fact that many anl-
mals Hving in the Delhl Zoo are suffering
from jaundice and that the conditlon of
some of the rare animals Is serlous ;

(b) whether it Is also a fact that the
cause of jiundice is the poliuted water
of the Jamuna supplled to the Zoo;
and

(c) if so, the stcps taken to supply the
decontaminated water ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,

COMMUNITY DEVELOPMSNT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) and (c). Do not arlse.

qefl & s & giear &1
IFIT T

1964, =it fagrs tag : 7a1 @ an
wfw w11 73 a3 3 301 T fw :

(%) #ar g g% § f& g ¢
wnarfaa gfear sdw gared ang ghan
# atfeal & qeat a1 s qua 7 fay
w13 &, fora ¥ afermeasT aga ar giear
a1 faswe sar @, o 97 gua)
qURE AT & iy 2;

(@) qar @g it g ¢ fs gfear
ag Aifeat feardl #1 qeard A ana §
9T I9 GG IAT 499 A€} foar war
R ITE g0 AA FTged § fear
wrar g; #e

(v) afz  gt, av w& @way ¥
|IFIT 797 FEAE FT & 7
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e, gfw, amnfoe fawa aw
AEEIT WA § T WAL, (s @
arfga ) : (%) cg oiw § f oaq) 9T
a1 aifeai sard aag wfaswi na
gFl #1 5w gafwgd §, 9Gq ag Fa
f5agi g 5 gad afemAeasy aga
arar & gfear argt ar sran § & gUET
¥ 7R g w1 A& g

(=) < 7&F 1 feard) 1 Faw areas
& wrex qrar & faw gen AT far &)

() o=t & g#1 & qa¥ & 7 qr
gift Y FaR-F7 @y ¥ fao aas F
& 9 famrg @ At § 1 awal o
UG F 7T F@ DA AgE A 1
oYy zifagt & faw angesl & sfagfa
2T travw ar & w0 Y qfa ¥ fou
suFEqr w1 a¢ & | wgaw fag auw § fF
odY #51 & for genamsl § agH T
FY AT

Implementation of Sccond Textile Wage
Board Recommendation in Texiile
Mills taken over by National
Textile Corporation

*1650, SHRI K. RAMANI 1 Will the
Minister of LABOUR AND REHABILITA-
TION be plcased to state :

(a) whether It is a fact that the reco-
mmendatlons of the 2nd Textile Wage Board
have not been implemented in  Textile mills
taken cver by the Nailonal Textile Corpora-
tlon in Tamil Nadu ;

(b) If so, the reasons thereof ; and

(¢) what steps Government propose to
take for the Iimplementatlon of the same
without further delay ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D SANJI-
VAYYA): (a) to (c). The implementa-
tien pf the Wage Board’s recommend at tons
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is belng secured through the State Govern-
ment and the position is being ascertalned
from them,

Request for mobile post office for certain
locaiities in New Delhi

9¢07. SHRI P. L. BARUPAL : Wil
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased (o state :

(a) whether It Is a fact that the Pandara
Road Resldents  Assocation has been
representing for the last 7-8 years for
extending the facility of Mobile Post Office
to cater to the needs of the Pandara Road,
Humayun Road, Jodhpur House, Bikaner
House, Shahjahan Road, Jalpur House and
other adjolning areas ;

(b) whether it is also a fact that the
authorities had agreed In princliple some
years ago that the facility would be
extended when the second van Is requisl-
tloned ; and

{e) il so, reasons for not extending this
facllity to the area so far 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPRATMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes, Sir, Such
a representation has been made for the last
few years.

(b) The Assoclutlon was Informed by
the Director of Postal Services, Delhi
Circle in August 1966 that no adjustment In
the schedule of the blle post office was
possible and also that the request of the
Assoclation had been noted.

(c) Generally speaking the facllity of
mobile post office 1s provided in important
localities where there s no post office or
where it Is rnecessarys to provide postal
facilities after the statlonary post offices are
closed for the day. There is a post office
at Pandara Road, which works from 8 A M.
to 4 P.M. another post office at Shahjahan
Road which works from 10 A, M, to 6 P.M.
and yet apotber at Khan Market the
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working hours of which are from 10 A, M,
to 6 P. M. Thus, adequate postal facilitles
are avallable to the residents of localities

like Pandara Road, Shahjihan Road,
Humayun Road etc.  Morcover, a
halt of the mobile post office can

be provided In this area only betwcen 3
and 4 P. M., because, with only three
moblle post offices operatlng In Delhl, it
is not possible to provide halis at later
hours at all places, A halt of the moblle
post office between 3 P. M.and4 P. M,
in this areais not IHkely to serve any
purpose when three statlonary post offices
are functioning at Pandara Road, Khan
Market and Shahjahan Road respectively.

Conduct Rules Applicable to A. 1. R.
Staff Artistes

9608. SHRI BABURAO PATEL:
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased tp state :

(0) the Conduct Rules which apply to
staff artistcs of All India Radlo;

(b) the varlhus types of work done
by persons labelled as ‘staff artistes’ ; and

promotions,
service condltions

(e) the pay  scales,
provident fund and other
of staff artistes ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING. AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL)1 (a) Main
provisions of the adminlstrative {nstructions
{ssued lo this regard are given 1In the state-
ment lald on rhe Table of the House,
[Placed In Library. See No, LT—3503/70]

(b) They work as music accompanists,
music composers and conductors, announcers,
newsreaders, scriptwriters, assistant pro-
ducers, produ.ers, copyists etc.

(c) The fee scales for varlous categorles
of staff arilstes are as in the statement lald
on the Table of the House. [Placed in

Library. See No. LT—3508/70]
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The staff artistes §ao lower scales are
promoted to higher scales provided they are
found suitable.

They have bcen made eligible to the
benefits of contributory provident fund with
effect from 1.10.64. In addition, they are
entitled to the various kinds of allowances,
medical ald, joining time and joining \ime
fee, leave travel concesslon, advanccs for
purchase of radio sets, motor cars, scooters
and houses  building, and Government
accommodation,

Import of Helicopter for Spray of Pesticides
on Crops and their Cost

9609. SHRI BABURAO PATEL 1 Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :
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(a) the number of helicopters imported
so far from U. 8, A. for spraying pesticides
and Insecticldes on crops and the number of
expected In the near future; and

(b) the average cost of each helicopter
and the manner in which it will be hired or
used ?

THE MINISTER OF STATB IN THE
MINISTRY OF FOOD, AGRICULTUER,
COMMUNITY DEVELOPMENT AND
CCOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The number of helicopters
imported so far from U. S. A. for spraying
pesticides and insecticides on the crops is
24, Five more helicopters from U.S.A. are
expected In the near future,

(b) The average cost of the helicopters
are as under :—

Make of the helicopter

Cost (Rs, in lakhs)

Beil hellcopter 47G-2 (including spares) 3.02
Bell hclicopter 47G-5 ( -do- ) 4.95
Huges 300 helicopter ( -do- ) 3.54
Huges 500 helicopter ( -do- ) 7.42

The helicopters are used for spraying
fnsecticldes and pesticides on the crops.
They are also used for top dressing fertiliser
work,

Security Arrangements for the Staff
of D. C. M. S. in Raniganj
Coal Fields

9610. SHRI P. VISWAMBHARAN 1
Will (he Minister of LABOUR AND
REHA BILITATION be pleased to state :

(a) whether the staff of Dircctor Gene-
ral, Mines Safety in the Raniganj Coalficld
have complained about insecurlty to their
lives In recent times; and

(b) whether any securlty arrangements
have been made to protect officers and staff
in Raniganj Coalfild, particulary for those
who have to go for duty at nigth and If so,
what are the arrangemenis ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJIVA-
YYA) 1 (a) Some cases of Intimldation and
attempts at co-ercion of officers were
reported.

(b) No speclal arrangements were consl-
dered necessary.

Estimate of Badi Utarvali Bund

9611, SHRI'G. C. DIXIT : Will the
Minlster of FOOD AND AGRICULTUR®
be pleased to state 1

(a) the original estimate for the Badi
Utarvall Bund near Sirpur in Burhanpur
Tahsil in Madhya Pradesh;

(b) whether there has been any change
fo the sald estimatc and f so, to what
extent; and

(c) when the work is likely to be com-
pleted 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) to (¢) . The Information
is being collected from the State Government
and will be laid on the Table of the House
when recelved.

Processing and Ma’l;lsél:ng of Soyabean by

912, SHRIR. K, BIRLA 1 Will the
Minfster of FOOD AND AGRICULTURE
be pleased to state @

(a) the amount of forelgn exchange spent
on import of Soyabean during the last three
years, year-wise ;

(b)
sumption of soyabean In
and

the annual production and con-
the country ;

{c) what efforts were made to
produce soyabean during the Green Revolu-
tion 7

THE MINISTER OF STAEE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SINDE)+ (a) The followlng amount of
foreign exchange was sanctioned for the
import of Soyobcan seeds during the last
three years 1—

Year Foreign Exchange sanctioned
(In Rupees)
1966-67 19,815
1968 69 1,31 478
1969-70 Nil
(b) and (c). Official estimates of Soya-

bean productlon and consuraption are not
available. Forty-two tonnes of Soyabean
seeds imported from USA  during 1968-69
have been 1dpiled ively for two
seasons. It is expected that 30 thousand
h will be ¢ d under soyabean pro-
wdclion duriog 1970-71.
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Opeaing of Post Offices in Gajarat Da ring
1970-71

9613, SHRI NARENDRA SINGH
MAHIDA : Wil the Miaister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) the District-wise number of the
Post Offices set up in Gujarat during the
year 1969-70 ;

(b) the district-wise number of the
Post Ofices to be set up durlng the year
1970-71 ; and

(c) the number of Post Offices In
Gujarat where telegraph facllities exlst at
prosent and the number of them where
facllities for sending telegrams in Hindl and
English both exlst ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADACSTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) ; (a) Number of
Post Offices opened in Gujarat, distret-
wlse, durlng 1969-70,

Name of District Number of Post Offi -

ces Opened
Abmedabad 3
Amrelf 20
Baroda 13
Bulsar 18
Bhavnagar 19
Banaskantha 22
Broach 13
Jamnagar 9
Junagadh 18
Kutch 13
Karla 15
Mechsana 12
Panchmahal ]
Rajkot o
Sabarkanta 26
Surendranagar ]
Surat 4
Gandhlinagar 3
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(b) Number of post Oiflices proposed
to be opend In Gujarat, district-wise during
1970-71,

MName of District Number of Post
Offices tentatively
proposed to  be

opened,

Ahmedbad
Amrell
Baroda
Bulsar
Bhavnagar
Banaskantha
Broach
Jamnagar
Junagadh
Kutch

Karla
Mehsana
Panchmahal
Rajkot
Sabarkantha
Surendranagar
Surat
Gandhinagar
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(c) (i) Number of post Offices iIn
Gujarat where telegraph facilitles
exist as on 8 5.70—545

(ii) Number of Post Offices In
Gujurat where facilliles for
sending telegrams both in Hindl
and English exist as on 8.5,70—
215,

Cemmemorative stamp on Sayaji Ra o
former Mahraja of Baroda

9614, SHRI NARENDRA SINGH
AHIDA 1 Will the Minister of INFORMA
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state 1

(a) whether it Is a fact that several times
a suggestion has been made to the Central
Government that a commemorative stamp
in the memory of late Maharaja Sayajl Rao
Gaekwad of Biroda as a great soclal rofor-
mer be Issued ;

(b) If so, the reaction of Government in

regard thereto and the time by which
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Government propose to issue the stamp ;
and

(c) If not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH.) (a) Yes,

(b) and (c) The proposal to bring out
a stamp In honour of late Muharaja Sayajl
Rao Gackwed of Baroda was considercd by
the Philatellc Advisory Committee In fts
meeting held on 8-10-63, 12-12-66, 15-9-67,
17-2-68 and 25-1-69 but the Commlttee did
not recommend,

Destruction of Wheat in Blaze at
Nanglio

9615, SHRI DEVINDER SINGH
GARCHA 1 Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether it is a fact that about 800
maunds of wheat stored In an open fleld in
Nanglol was destroyed in a blaze on the 24th
April, 1970;

(b) if so, the detalls thercof ;

(c) whether Government have taken a
decision to post five fire fighting units in
rural areas for the protection of the harves-
ted crop; and

(d) If so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) About 450 maunds of harve-
sted wheat crop was destroyed in the
blaze,

(b) Sarvshri Hardev Slogh sfo Umrao
Singh and Mohinder Singh sfo Hardev Singh
of village Nangloi had gathered the wheat
crop of ubout 24 acres of land in the thre-
shing floor, On 24.4,1970, between 1,30 and
200 p. M., fire broke out whea the spark
emitted by the over-heated tractor-engine set
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ablaze the dry hay causing about half the
crop elther completely burnt or damaged be-
yond use, Roughly the wheat crcp burnt
may be beiween 400-500 maunds alongwith
about 600-700 maunds of *‘Bhoosa”™, An
equal quantity was saved by the timely
arrival of village people and the availability
of water from the nearby tube-well. Appro-
ximatcly the loss s estimated at
Rs, 20.000/-.

{c) The Dezlhl Administration has taken
such a decision.

(¢) The Municipal Corporation of
Delhi has posted flve fire fighting units at
Mahrauli, Nanglol, Najafgarh, Bawana and
Alipur,

Post Officcs oppened in Baroda and
Karia, Guojarat

9616, SHRI NARENDRA SINGH
MAHIDA : Wil the Minlster of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleated to state :

{a) the new Post Offices, all categories
opened from 1st April, 1967 (o daie in
Baroda and Karia Districts of Gujarat ;
and

(b) whether itls a fact that all the
police stations in Baroda and Karla Dis-
tricts of Gujarat would be connecied by
Telephones and If so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND |IN THE
DEPARTMENT OF COMMUNICATIONS
(PROF. SHER SINGH) :

New Post Offi-
ces, of all caie-
goaies  opened
from 1st April,

(a) Name of Dlstrict

1967 to 5-8-1970,

.59
44

{1) Barod
(i) Kaira

(b) In Baroda district, out of 22 police
statlons, telephone facllity Is available at
6 stations. In Kalra district, out of 30
police stations telephone facility is avallable
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at 24 stations. The proposals to provide
telephone facility at the remalning police
statlons io these two districts, can be con-
sldered In accodance with the existing
pollcy of the department on recelpt of de-
mands, For the present, there is no propo-
sal to provide telephone facllity at any of
the remainlng pollce stations.

P & T Employees in Gujarat and provi-
sion for their Accommodation

9617. SHRI NARENDRA SINGH
MAHIDA :  Will the Minister of INFOR-
MATION AND AROADCASTING AND
COMMUNICATIONS be pleased to siate

(a) the total number of postal employees
in Gujarat ;

(b) the number of them who have been
provided quarters ;

(¢} whether Government grant allowance
to tho-e employees who have not been given
quaricrs and if so, the nature and amount
thereof ; and

(d) the measures being taken by Gove-
inment to provide quarters to the remalning
employees 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(PROF. SHER SINGH) 1 (a) 20050

(b) 1322

(c) Yes in certain classes of statlons,
House Rent Allowance is given to the emp-
loyees as indicated below ;

Class of Pay per Rate of
City month allowance
1 2 k|
A and B, 1 below Rs, 15
Rs, 100-
Rs. 100- 159 of
to Rs, pay  sub-
3000/- ject o a
minimum
of Rs. 20
and a Maxi-
mum of
Rs. 300/-
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1 2 3
B-2 Below 109 of Pay
Rs, 100
Rs. 100 109 of
and pay  sub-
avobc  ject to a
minimum
of Rs.15/-
and a maxl-
mum of
Rs, 300/~
C Below

Rs.620/- 739 of pay
subject to a
minimum of
Rs, 7.50,

Rs, 620 Amount by
and above which pay
falls short
of Rs, 665/-.

In respect of staff working in non classl-
fied stations and to whome accommodation
is not provided, no House Rent Allowance
Is admissable,

(d) Steps are being taken to construct
staff quarters at Important and big cliies and
an additional colony 1s under conslderation
for the Telephune District employees at
Ahmedabad,

East German Governmenl News agency
money for Samachar Bharti
SHRI MRITYUNJAY PRA-
SAD :
SBARI S, C, SAMANTA

9618.

Wil the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be bleased to refer to the
reply given to Unstarred Questlon No. 73150
of 23rd April, 1970 and state ;

(a) whether the East German Govern-
ment News Agency is known as 'A.D.N," ;

(b) whether the *A.D.N."is also giving
Rs. 2,500 per month In addition to free news
service to *Samachar Bharti' a Goverament
company ;

(c) what are the
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(d) whether the coples of the agreement
between Samachar Bharti and Ceteka and
Tanjung will be pleased on the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I, K. GUJRAL) : (a) Yes, Sir,

(b) No, Sir,

(e) While there Is an arrangement for
mere exchange of news, free of charge with
‘A.N D.’ by Samachar Bharatl, there is no
collaboration agreement which normally re-
late to financlal transactlons. As such there
1s no contradiction in the statement.

(d) It s not possible to place coples
of varlous agreements benween Indlan agen-
cles and the foreign and international agen-
cles ; on the Table of the House as they
are of confidential nature. The ncws agen-
cles feel that the agreements being private
transactlons, It will not be proper to make
them public documents.

Delivery of Ceteka Beaming without
Authorisation

9619. SHRI MRITYUNJAY PRASAD:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state i

(a) whether the OCS—P & T are
recelving the delivering Ceteka beaming
withoot proper authorisatlon t+ and

(b) whether Czechoslovakia and Cetekn
have protested against this piracy by an
Indian Government Company in collusion
with Department of Communications ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) and (b), Ceteka
beamings are In the nature of multl address
press broadcasts Intended for reception by

tory statements in the reply dated the 23rd
April, 1970 with regard 10 ‘A . D.N." ; and

or on behall of Interested Press/News
for contradi Agencles abroad with formal authorisa-
tlon, Reception of Ceteka press broad-

casts is arranged by the Overseas Commu-
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nlcations Service at the request of Sumachar
Bharati on usual commercial terms, No
protest has been received by Overs:as
Communications Service from any quarter
agalnst the reception of Ceteka broadcasts
by the Overseas Communications S:rvice,

WA wAwwA & fog srda-
TE S
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(7) wgazarz, araf oY faest
gave.1 gfaat w16y 797 & A1 F T IW-
A IV A0 fFr wr@ & 1 @ FH
& o0y g qdA § R S gata
21

Surface Mail Rates for Post Cards

9621. SHRI LOBO PRABHU : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to refer to the reply
given to Unstarred Questlon No. 8039 on
the 30th April, 1970 regarding surface mall
rates of post cards and stare @

(a) the estimated figures for the cost
of carrylng post cards by air and by
surface ;

(b) the reasons for separate rates for
air and surface mails slnce surface rates
will sult the general public which s not
concerned  with urgency in  normal
correspondence and whether this will be
put to the consideratlon of the P& T
Board ; and

(c¢) whether the estimated fall in revenue
takes account of (i) reduction in cost of
carriage of mail by surface Instead of by air
and (b) increase In traffic, according to
previous averages before the increased
rates of 1969 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) The estimated
cost of carrying a postcard (including the
cost of handling transporiation, delivery
etc.) based on the actuals of 1968-69 s as
under ; —

16.60 Paise
15.97 Paise

By air ...
By surface

(b) Mo separate rates have Been pres-
cribed for postcards carried by alr or by
surface transport, The recommendations of
he *“Economy sub-Committee”  will be
considered by the PAT Board.
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(c) These factors have not been taken
into account dn arriving at the estimated
reduction of Rs. 6.47 crores in revenues.
The amount of reduction was worked out
on 1963-69 statistics on the assumptions in
part (d) of questlon No. 8039,

Aerinl Spraying by Aircraft according
to capacity available

9622. SHR1 LOBO PRABHU: Wil
the Minister of FOOD AND AGRICUL-
TURL be pleased to refer to the reply
Unstarred Question No. 8137 on the 30th
April, 1970 rcgarding idle capacity of
agricultural  aircraft  for  spraying and
state :

(a)- why the aircraft arc used In the
off-season for other porposes like spraying
of grass and forest seed as the area sprayed
is admiited to be only a part of the toal
capacily ;

(b) the area sprayed with forest sced
last year and whether the resulting  germi-
nation has keen reported ; and

(¢} why Government should not plan
for aerfal spraying according to this capa-
city available and not according 10 the
finance available, stnce {dle aircraft mean
loss from unutlli~ed investment and staff ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOUD, AGRICULTURE,
COMMUNITY DEVELOPMENT  AND
COOPERATION (SHRI ANNASAHIB
SHINDE) s 7a) and (b). 8> far as the aerial
unlt of the Union Depurtment of Agricul-
ture Is concerned, afrcralis have never been
used in the off-scason for spraying of grass
and forest seed. [Information from the
private operators in this regard is not readily
available,

(c) A detailed programme of work has
been drawn up In consultatlon with the
State Governments and operators to utilise
the existing capacity In the current year,
It is proposed to cover 1.6 million acres
under the new scheme of aerial spraylng
operatlons In endemic arcas in  1970-71.
Besides, the State Government of Tamil
Nadu has drawn up a programme of
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covering 1.4 mlii'lon acres under azrlal spray-
ing. Other States have also indicated thelr
tcntative programmes of aerlal spraving.
In addition, it Is also proposed to take
up aerial spraying of cotton areas, If all
thesc programmes materialise, It 1s expected
that the available capacity of aerial spray-
ing will be fully utilised in the current
year,

Trregular playing of National Anthem in
a Dethi Cinema

9623, SHRI RAMACHANDRA ULAKA
Will the Minlster of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state

(a) whether it is a fact that Newsrcels
are not regularly shown alongwith the
feature-films in Klianna Talkles (Filmlstan),
Pahar Ganj, New D.lhi ;

(b) whether it Is also a fact
Anthem Is also  not
regularly after cach show is over ;

that
played

(c) whether it |s also a fact that on the
30ith April, 1970 in the covening show the
Mews-reel was not shown ; and

(d) if so, the aciion Government have
taken against the Cinema  Authoritics and
whether Government have made sure that
these, both News-reels  and  Nadonal
Anthem, are shown/played in all Cinema
Halls and if s, the number of cases with
the names of the Cinemas in the Capital
who have been found defaulrers during the
last three years and the nature of punish-
ment glven to each ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K GUJRAL) : (a) to (c). No,
Sir ; the De!bl Administration have not
recelved any such complaint,

(d) In view of above reply there is no
question of taking any action apainst
the Cinema Authorities. Cinema
Houses in Delhi are inspected regularly
by the saff of the Eniertainment
Department of Delhi  Administration, who
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have reccived no complaint regarding the
playing of the Natlonal Anthcm and showing
of the approved Mewsree!s and documen-
taries during 1he past three years,

(d) However, 1t has been brought to
their notice by **Jai Talkies™, a temporary
clnema, that their print of National
Anthem had got jammed in the machine
and as such it had become unserviceab'e,
They have requested the Films Divicion
Bombay for a fresh reel and unull such time
they do not receive the recl they have
expressed  their helplessness in playing the
MNaulonal Anthem.

A. I. R. Broadeast of Reviews of News
und views of Press from Delhi and
Calcutta Stations

9624, SHRI SARDAR AMJAD ALl :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleascd to stale :

(a) whether Delbl  and  Calcutta
stations of A, 1. R, broadcast regular
revlews/round-ups of the news and vlews
expresscd in the press ;

(b) whether Government will place
a statement listing the names of such
reviewers commentators  contributlng  such
scripts from these two stations during the
year 1969-70 and payments glven to them ;

() whether coples of the scripts
broadcast from Delhl during March, 1970
will be placed on the Table ; and

(d) whether there is any scope for
improving the  quality/variety of the
languages of these weckly round-ups?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K, GUJRAL) 1 (a) Yes, Sir.

(b) A statement Is laid on the Tab'e
of the House [Placed in Library. See
No, LT-3509/70]
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(c) The material is being col'ecied : nd
will be placed on the Table of the House in
due course.

(d) There is always scope for Improving
the quality of any programme, This is a
continuous process. Conscious efforts are
belng continuously made to Improve this
programme,

Merger of UNI with Samachar Bharati

9625. SHRI SARDAR AMJAD ALI :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to refer to  the reply
given 1o Unstarred Question No, 7314 on
the 23rd April, 1970 regarding Samachar
Bharatl and sta'e ;

(a) whether Guvernment are aware of
the financial weaknesses of the nsws agencles
like Samachar Bharati and unlted News :
and

(b) if so, whether Government propose
to take Initlative to secure merger of United
Mews of India with Samachar Bharati ?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) : (4) and (b). News
agencies are Indep ‘ndent and this Minlstry
does not have any control over their workling,
There s, therefore, no  question of
Government taking any inlilalive In regard
to merger of any two or more news agencles,

Judgement of Centrul Government Indusirial
Tribunal, Dhanbad regarding Industrial
Disputes in Close Undertakings

SHRI K RAMANI !

SHRI GANESH GHOSH :

SHRI MOHAMMAD ISMAIL 1

SHRI P, RAMAMURTI 1

SHRI SATYA NARAIN
SINGH

9626.

Will the Minister of LABOUR AND
REHABILITATION be pleascd to state 1

(a) whether atiention of Govern-
ment has been drawn to  the reported
judgment of the Central Government



87 Written Answers

Industrial Tribunal, Dhanbad statlng that
no Industrial dispute can arise In respect
of an undertaking which has been closed ;

(b) if so, the glst of the judgment ;
and

(¢) the reaction of Government there=
to ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANII-
VAYYA) : (a) Yes,

(b) A copy of the judgement Is placed
on the Table of the House. [Placed in
Library. See No. LT-3510/70)
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(c) The judgement Is under considera-
tlon,

Publications brought out by Embassies
of Japan and East Germany

9627, SHRI KANWAR LAL GUPTA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state the total circula-
tlon of all the magazines and newspapers
published by the Embassies of East Germany
and Japan, separately ?

THE MINISTCR OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K, GUJRAL) : The requisite in-
formatlon is glven below : —

§. No, Publizhed by No. of Periodicals Total clrculation
published durlng
1969
U] Embassy of Japan 1 86.400
(2 *Trade Representation of German
Democratic Republic 6 35,195

*There Is no Embassy of G,D,R. in Indla,

Export of Documentary Films

SHRI DHANDAPANI

SHRI MAYAVAN :

SHRI N. R. LASKAR :

SHRI CHENGALRAYA 1
NAIDU :

SARI CHENGALARAYA

9628.

Wil the Minlster of INFORMATION
AND BROADCASTING AND COMMU.
NICATIONS be pleased to state ;

(a) whether it s a fact that Govern-
ment are consldering a proposal to make
an all-drive to promote the cxport of docu-
mentary films ;

(b) If so, the criterlon that will be
followed to select the films which will be
liked In rhese countries ; and

(c) whether the foreign films experts®
views have been considered In this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL): (a) Qovern-
ment are considering proposals to promote
export of documentary films,

(b) Only such documentary fllms which
are considered suitable for external publiclty

and arc likely to prove popular with
foreign audiences will be sclected for
export,

() Yes, Sir,
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Service Conditions of Quarry
Workers

SHRI RAMAVATAR
SHASTRI

SHRI B. K. DASCHOW-
DHURY :

SHR1 RAMESH CHANDRA
VYAS :

9631,

Will the Minister of LABOUR AND
REHABILITATION be pleased to the
state @

(a) whether it is a fact that there are
po rules governing the service-conditions of
the quarry workers ;
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(b) if so, the reasons therefor ; and

(¢) whether Government propose  to
abolish the contract system in the quarrles
keeping in view ihe unhelpful attitude of
the contiactors of the quarries ; if not, the
reasons therefor ?

THE MINISTER OF LABOUR AND
REHAB!LITATION (SHRI D, SANJI-
VAYYA) : (a) and (b). No. The Industrial
Employment (Standing Orders)  Act, 1946
and the Mines Act, 1952 jnter alia, apply
to quarrles also,

(¢) The Contract Labour (Regulation
and Abolition) Bill, 1967, is already before
the House,

Loan to Rajasthan for setting up a
Tractor Factory

9632. SHRI N K. SOMANI :
SHRI S K. TAPURIAH :
Will the Minister of FOOD AND

AGRICULTURE be pleased to siate 1

(a) whetlier the Rajasthan Government
has declded 1o sct up a tractor factory in
that State with some loan from the Centre ;
and

(b) if so, the amount of loan given and
tke time by which the factory will be set
up ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIB
SHINDEN (1) and (b), The Rajasthan State
Agro Industries Corporation has submiticd an
spplication for cstablishing a tractor factory
in the State with French collaboration, The
application is under consideration of the
Government,

No request for the grant of loan to
finance the project hus been received from
the Siate Government,
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Projects for feeding Programmes In
Educational and Social Welfare
Institutions

9633, SHRI D. AMAT : Will the '
Minister of FOOD AND AGRICULTURE
be pleased to state 3

(a) whether the Unlted Naitlons World
Food Programme has recently approved 3
Indian projects Involving W. F. P ’s contri-
bution of over %17 million fecding prog-
ramme In Educational and Social Welfare
Institutlons;

(b) If so, the dciails of the project; and

(c) the total amount of ald from the
W. F, P, so fur sanctioned for 1970 and how
it Is to be distributed among different
Slates 7

THE MINISTER OF STATE IN THE
MINI-TRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE! : (a) Yes, Sir. The Inter-govern-
mental Committee of the World Food Pro-
gramme at s 17th Session held in New
Yok from the 6th to 15th April, 1970,
approved three projects relating to feeding
programme ia Educatlonal and Soclal Wel-
fare Institutions, Involving WFP assistance
of about US $ 19,936,000.

(b} The details of the three projects are
given In the Statement lald or the Table of
the House. [Placed in Library. See No,
LT-3511/70.]

(c) The total value of the commedity
assistance for the schemes for which agree-
ments have been signed with the World
Food Programme in 1970 com s to US
$57,062 000, This amount is to be spent aver
a period varying from three to five years
from the date of signing of the Agreements,
Apart from thls, there are 8 schemes already
approved by the World Food Programme for
commodity assistance worth US $32,180,000
but the signing of =nts for these

schemes awalt certain formallties,

WFP does not make State-wise alloca-
Iton of its aid. Its commodity aid Is accor~
ding to Projects presented to it. Sume
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projects like the Milk Marketing and Dairy
Development will benefllt several States and
and therefore it s not possible to give a
State-wise list of the Projects,

Demand for Land Roforms

9634. SHRI GADILINGANA
GOWD:
SHRI B, K. DASCHOW-
DHURY :

Will the Minister of FOOD AND
AGRICULTURE be pleased to state 1

(a) whether the All India Kisan Sabha
organised  rallles  and  demonstrations
throughout the country on the Ist May, 1970
to demand immudiate land reforms; and

(b) if so, the details thereof and the
steps taken by Government in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPLERATION (SHRI ANNASAHIB
SHINDE) 1 (a) No representation was recei-
ved on Ist May, 1970 from the All India
Klsan Sablia demanding  Immediate land
reforms,

(b) Docs not arise.

Announcement of Prices of Oil Sceds
in advance

9635, SHRI BENI SHANKECR
SHARMA t Will the Minlster of FOOD
AND AGRICULTURE be pleased to
stale :

(a) whether a demand has been made for
announcement of the prices of oil seeds well
in advance keeping in vicew the Interest of
growers as well as consumers ;

(b) Il s0, the rcaction of Guwernment
thereto ; and

(c) the steps proposed to be taken in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DLVELOPMI.NT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) 1 (a) Yes, Sir.

(b) and (c), The Agriculture Prices
Commission has been requested 1o examine
the question of fixing minimum support
price for groundnut for the 1970-71 season,
The report of the Commisslon giving its
recommendations on this question s expec-
ted shortly,

Success of Panchayat
System

9636. SHRI BENI SHANKER
SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased to the
slate :

{a) the names of the States where
Panchayat System has been Introduced with
the number of years the system has been
there ;

(b) whether in hls opinion the experi-
ment has been a success and whether the
village people arc satisfied with Its results ;
and

(c) il not, what are the causes of lts
failure and whether the State Governments
are In favour of its abolltion or retentlon 7

THE DCPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI D, ERING) : (a)
The information is givea in the slalement
encloscd.

(b) and (c). The Panchayati Raj set-up
initlated not so very long ago is sulll to con-
solidate ftsell, and come of age. The Pan-
chayatl Raj Institutions where they have
been clothed by the State Government with
comparatively fuller authority and responsi-
bility, have done better in resource utilisas
tion and piogramme implementation,

The Siate Governments have favoured
the retention of Panchayati Raj set-up and
thcy bhave endorsed the agproach (o
the Panchayati Rij system as 'an lnstru-
ment of d:mocraiic decontralisalion  from
time to timz ; to quote a few, most
recent aie the Coalereace of Chiel Miolstery
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and State Ministers in charge of Community
D:velopment ahd Panchayati Raj held In
1968, the Consultative Council for Commu-
-plty Development attended by the State
Ministers for Community Development and
Panchayatl Raj in 1969,

However, In order to have an impartial
evaluatlon of the working of Panchayati
Raj institurdons in the country, Government
have decided to set up a High-power Com-
mission to examine the working of Commu-
nity Development and Paochayati Raj,
This Commission will naturally bring out
both the strength and weaknesses of the Pan-
chayati Raj system.

Statement

Names of the Siates where Pancha-
yati system has been introduced with
the number of years the system has been
there

Name of States Year of Remarks
Implementa-
tatlon
1. Andhra
Pradesh 1959
2, Tamil Nadu 1959
3. Rajasthan 1959
4, Assam 1960
5. Myiore 1960
6, Orissa 1961
7. Punjab 1961
8. Uuar Pradesh 1961
9, Maharashtra 1962
10, Gujarat 1963
11, West Bengal 1964
12, Bihar 1964
(i} The Committee on Democratic

Decentralisation constftuted by
the Government of Jammu &
Kashmir has since submitied lts
Report to the State Government.
However, Government of Jammu
& Kashmlr are engaged In crash
programme of agricultural pro-
duction and are reluctant 1o the
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introduction of new pattern of

rural administration at the pre=

sent juncture,
(i) In Kerala, Village Panchayais
exist under the provisions of
Kerala Panchayats Act 1960,
The leglslatfon  constituting
higher tier Panchayatl Raj Bodles
in the State has not yet been
enacted,
(i) Implementation of Panchayatl
Raj is in progress In Madhya
Pradesh,
(iv) Panchayati Raj bodles were con-
stltuted in Ranchi and Bhagal-
pur districts in October, 1964
and In Dhanbad district in
December, 1965, It Is expect-
ed that three-tler Panchayatl Raj
system will be introduced in
the districts in the rest of the
district 1o the State by Sep-
tembur, 1970,

In Nagaland, they have tradltio-
nal area, range and tribal coun-
cils which have been considered
analogous 1o Panchayati Raj
Bodies.

™)

Survey of sale of Fertilizers in coming
ten years

9637. SHRI D. N. PATODIA 1+ Wi
the Minister of FOOD AND AGRI-
CULTURE be pleascd to state :

(a) whether it Is a fact that Govern-
ment propose to conduct a survey of the
market trends for the sale of fertilisers over
the next ten years ;

(b) ifso, the agency through which
Government propose to  have the survey
conducted ; and

(c) by what time the survey report will
be ready and the terms of reference for the
survey 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) There is no proposal before
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the Government to conduct a survey of the
market trends for sale of fertilisers over the
next 10 years. But the Fertillser Association
of India which is a body representing the
fertlliser Industry s, however, engaged In
an all-Indla fertliiser demand and marketing
study in collaboration with the Indian
Statistical Institute, Institute of Agricultural
Research Statlstics and  Natlonal Couacll of
Applied Economlc Research,

(b) and (c). Do not arlse,

flo gBe 480 FON & wsAda
ATATAT T WA
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14.06 w1 Mz 27 AF ag7 gar & | AF
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# miw A sfeqn godar £ ard@w ¥ 10
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Investment by Employers in Small
Savings Scheme

9519, SHRI A, SREEDHARAN : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state 1

(a) whether  certain tax-exempted big
business houses and industries are strictly
adhering to the directives of March 1963 of
the Central Government for Investing 50 per
cent of the Provident Fund money in Small
Savings Schemes and Government lvans |

(b) If so, the number of such big
employers who have violated this directive ;
and

(c) the steps taken by Government ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANJIVA-
YYA): The administration of the Enployees

Provident Fund is the concern of the
Central  Board of Trustees, LEmployees
Provident Fund. The Provident Fund

authorities have reported as follows :

(a) and (b). According to the invest-
ment pattern prescribed by the Central
Government In March, 1963, not less than
50%, of the provident fund accumulations
were to be Invested by excmpted esiablish-
meols In Central Goveroment sccurities and
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the balance in Small Savings, State Govern-
ment securities and  other Government
guaranteed  securities, As  exempted
establishmenis do not regularly furnish
foformation regarding Investment of pro-
vident fund accumulations, the number of
establishments not followlng the prescribed
paitern of inve.lment is not readily
available,

(c) Through returns prescribed for the
purpose and intensilicd inspectlons carried
out by the Provident Fund Inspeciors,
efforts are being made 10 ensure that the
investment of the ecxempted establishments
conforms to the prescribed pattern, If
necessary, penal provisions will be Invoked
and exemption cancelled,

Employment Potentialiiies in Public
Sector Undertakings

9640. SHRI BAL RAJ MADHOK: Will
the Minisier of LABOUR AND REHA-
BILITATION be pleased to state §

(a) what is the total employment poten-
tial of the Public Sector Undertakings and
what is the actual number employed by
them;

(b) what is the ratio of employment fur
per million rupces of invesimeni;

(c) whether any sips have been taken to
make industrial policy of the counury
employment-oriented ; and

(d) If so, the detadls thereof?

THE MINISTLR OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA): (a) and (b). No Information is
avallable regarding total employment poten-
tial of public sector undertakings. Avall-
able informa'lon as on 31.3,1969 is given
below:—

Total investment in
Central Government
Public Sector Under-
takings

Total employment

«os RS, 3902 crores
. 598 lakhs
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{c) and (d). The Fourth Plan lays consl -
derable emphazsis on labour-intensive schemes
which jnser-alia, include development of
village and small scale industries, For giv-
ing a further fillip to the generation of
employment opportunities In the Fourth
Plan, the Planning Commission has suggested
to the Central Ministries and the state
Governments Union  Territorles  to  take
effective  steps to remove any restrictive
policies which inhibit the faster growth of
employment, to give ¢employm:nt orientation
to the programmes 1o be taken up under the
Fourth Plan, to lay emphasis on promotion
of medium and small scale industries and on
adoption of appropriate  labour-iut nsive
technolopy with due regard to efficlency and
econcmy, and to ensure adequate and timely
supplies of raw materials at reasonable
prices lo industries,

Instalmnet of Machinery for Vanaspati
Oil in Public Sector
9641, SHRI ABDUL GHANI DAR:

Wil the Minisier of FOOD AND AGRI-
CULTURE be pleascd to state whether it is
a fact that Government have decided to In-
stal the latest machinery for Wanaspati Ol
in public sector to provlde Vanaspatl Oil at
the lowest possible rates to the public ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : There s no proposal to start a
vanaspati factory in the public sector,

Enhancement of Special Pay of
R. M. S. Employces by
board of Arbitration

9542. SHRI GADILINGANA GOWD:
Will the Minlster of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the Board
of Arbitra-lon constituted under the scheme
of Joint Consultative Machincry has enhan-
ced the speclal pay to cortaln calegories of
the Railway Mail Service employees ; and

(b) 1f so, the details thercof and the
reaction of Government thereto ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) Yes.

(b) The Board of Arbitration constitu-
ted under the scheme of Joint Consultative
Machinery and Compulsory Arbitratlon has
accepted the demand of the staff slde for enh-

ancement of the speeial pays granted to R.M.S.

Accits. and Asstt, Accountants who are in
the clerical time scale (i. ¢. Rs. 110-240) to
the extent that the existing special pays of
Rs. 30/- and Rs. 20/- are raiscd to Rs. 35/-
and Rs. 25/- per mensem for Accountants
and Asstt, Accountants respeciively. The
Award will come into operation from May 1,
1970,

The above award is under consideration
of Government.

gfgw ams #§ gaval &1 feT &
] HTAT

9643, =it TrMAATT AR FAT AR
aur grata &= 7z aqd ! Fa 37 5

(%) #ar ag 59 ¢ f& ofiaw Fma
¥ fag) qgaq W=t awFe # aqafy §
oY FAF AT 772 1 A7 4 IAA 57
wre@ral ¥ vegafa mwa & duA Fw
AT qrwed 7 fzar ; A

(=) afz gt, &t 39 gent fradt g
ate g1% fead aagd &1 Qam fzar
mar g ?

we dYT grata dat (5 Ao dail-
®zar): (%) T (@). I3 TFA & @
@ & HIT 9TA F 9T A AT AA 9%
@ @ i
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Report of Eaquiry Committee into Indian
lea Associatioa Scheme for Rehabili-
tation of East Bengal Refugees in
Assum Tea Gardens

9645. SHRIMATI JYOTSNA
CHANDA 1 Will the Minister of LABOUR
AND REHABILITATION be pleased to
slate ;

(a) whether any report has been sub-
miited by the Enquiry Committee instituted
to go through th: Indian Tea Association
Scheme for rehabllitation of East Bengal
refugees in Assam Tea Gardens ;

(b) If so, what are the recommendations
and when they will be Implemented ; and

(¢) if not,
submitted ?

when the report will be

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) 1 (a) Yes,

(b) and (c). A statement showing the
observatlons/rccommendations made by the
ladian Tea Associatlon Enguiry Commities
and the aciion taken thereon is laid on the
Table of the House, |Pluced in Library.
See No. LT-3512/70]

Films and Songs banned during 1969-70

9646, SHRI N, SHIVAPPA : Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleascd 1o state ;

(a) the number of films and the
names of songs banned durlng 1969-70
up-to-date, state-wise ; and

(b) the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRALY) : (a) and (b). The
information Is being collected and will be
lald on the Tuable of the Sabha,



103 Written Answers MAY 14,

Allocation for Research on flooded
Fields in Summer and absence of
Water for Culiivation in Winter

in Assam

9647, SHRI BEDABRATA BARUA:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether any study has been made
into the problems of areas like Assam where
flooded ficlds in summer alternate with
absence of water for cultivation in winter ;

(b) whether any research into the
problems of such areas has been instituted
by any Commission under the Goverament ;
and

(c) il so, what amount out of the total
allotment s set apart for this study ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AGRICULTURE

COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) whether  management

research has acquired preater importance
and new dimansions in  recent years,
However, the problems of  drainage,
frrigation and  water management  of
representative soils of Assam are recelving
attentlon in  various crop  Improvement
schemes and woull be Intensified by the
Assam Agricultural University,

(b} Yes I.C. A, R is implementing a
Coordinated Scheme for Research on Soil
Salinity, Irrlgation, Drainage and Water
Manngement, One of the 10 centres
proposed for research In {rrigation and
water use would be located in Assam,

(c) The total cost of this scheme Is
Rs, 78 lakhs for five years (1969-70 to
-1973-74). The cost for the centre works
out 1o about Rs, 3.25 lakhs,

Cultlvation of “Tur (Arhar)” Daal

9648 SHRI BABURAO PATEL:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased 1o state ;

(a) whether It is a fact that the culilva-
tion of *Tur (arhar)” daal is becoming
uneconomic because of low yield and long-
maturing period;
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(b) whether Government are aware that
Shri G.D, Naidu, an Industrial scientist of
Coimbatore, has developed a rare hybrid
variely of “Tur (arhar)’’ which grows into &
15-foot tree, lasts eight years and glves a
very high yield every year; and

(€) If so, Government’s reaction In the
matler 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DIVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. Cultivation of
long duratlon varleties of ‘Tur® has lagged
behind due to comp:tition from high-yiel-
ding varietics of cereals,

(b) and (¢). Attentlon of Government
has been drawn to the variety of Tur deve-
loped by Shri G. D Naidu. Sceds of that
varicty are bzing obtalned for trial, in other
parts of the country, ’

Difference in Allotment of Tractors to U.P.
and M.P. during 1968-69

9649, SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it §s a fact that while
Government of India allotted 500 imported
tractors to Utar Pradesh in 1967-68, It
allotted as many as 2035 imported traciors
in 1968-69 to that state;

(b) the special reasons that justified this
abnormal increase in a single year;

(c) the numbzr of Imporied tractors
allotted to Madhya Pradesh in 1967-68 and
1968-69, year-wise; and

(d) the specific reasons for the difference
In treatment to the states ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY LCEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. However, accor-
ding 10 the revised allocation, U.P. State
would get only 1685 tractors agalnst their
1968 69 requirements,
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{b) During 1967-68, it was decided to
Import only 2,00 traciors; whereas durlng
1968-69, 15,500 tractors were to be imported.
It would thue be observed that the allotment
made to the U P, State was not in propor-
tlon to the Increase In imports during 1968-69
as against 1967 63,

(¢) During 1967-68, no allotment of
tractors was made to the M P, State, During
1968-69, the allotment was for B25 tractors,

(d) It was decided to import and distri-
bute tractors through the Agro-Industries
Corporatlons set up in the various Stales.
Since no  Agro-Industrics Corporatlon was
set up in the M.P. Siate during 1967-68,
no allotment of tractors could be made to
that State,
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Dering 1968-69, the allotment was made
after taking into conslderation the following
factors :—

(1) Relalve demands reglstered by
State Agro-Industrles Corporatlons,
State Governments, Union Terrlto-
ries, clc,

(ii) Acreage of high-ylelding varletles
in the respective States and Union
Territorles,

@ith)

Exlsting population of tractors in
the States and Unlon Tenitories,

(iv) Tractors already allotted to the

respective Srares,

The relative demands of tractors and the
area under high yielding varictles in (hese
two States were as under ; —

Name of State

Relative demand
of Agro-Industries
CorporationState

Acreage of high-
yielding varieties
(in *000 acres)

Governments
1, Madhya Pradesh 1,600 335
2. Uttar Pradesh 12,000 4,179

It would thus be observed that both the
relatlve demands and the area under high
yielding varieties were comparatlvely very
low in M P. than U.P. State and hence
smaller allotment of tractors, However,
allotment of a substantially large number of
tractors to the Siate against its reqmirement
for 1969-70 1s under conslderation of the
Government,

Delay In disbursement of Money
Order from Ram Nugar
Post Office District
Champaran

9650. SHRI KOLAI BIRUA : Will the
Minister of INFORMATION AND BROAD-
CASTING AND COMMUNICATIONS be
pleased to state g

(o) whether It is a fact a money order
was sent from Ram Nagar Post Office

district Champaran, Bihar to Smt. Shant
Kui, Village Pandrasall Post Office Ghagri
district 8inghbhum, Bihar on the 20th June,
1967 but the same has pot so far bee distri-
buted to the reciplent nor has it been sent
back to the remitter so far;

{b) If so, whether this matter was also
referred to the Minister on the st May, 1969
in reply to which he had Informed that
investigation will be held ; and

(c) If so, whether the matter has still r.ot
been decided nor the money pald cither to
the remitter or to the person for whom it
was meant 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHLR SINGH )1 (a) Yes, Moncy
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order No, 1719 was Issued from Ram Nagar
Post Offlce on 20-6-67. It was lost In transit
and on receipt of a complaint from the
remitter in Jin., 1969 a dupalicate money
order was issued afler enquiry on 15-6 69, It
was paid on 23.7-69,

(b) Yes, Sir. A reference was recelved
from the Hon. Member on ist May, 1969 and
it was acknowledged on 6-5-69 A final reply
Indicating that a duplicate Money order had
been issued and was also sent on 22-8-69,

(c) Does not arise.

Qe & wiw gafodde § fang
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Problem of Supply of Fish in
Greater Caleutta

9653, SHRI SAMAR GUHA : Wil
the Minister of FOO AND AGRICUL-
TURE be pleased to state 3

{a whether the problem of supply of
fish has become acute in West Bengal, parti-
cularly in Greater Culcutta arcas ;

(b) if so, whether Government will take
stepes to tackle the problems in consu'tation
with the fishery owners and other fishery
holders whose fisherles have been cither ille-
gally occupicd or looted ;

(c) If not, what steps will bz taken to
improve cultivation of fish and expansion of
Government owned flsheries ;

d) whether fresh efforts will be made
for getting supplles of fish for West Beogal
from other parts of India as well as FEast
Pukistan ; and

{e) whether Government will make rene-
wed effort for developing coastal, estuary
and decp sea fishing proiects which have
been neglected or mis-handled during last
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United Front Rule desplte assured assistance
by the Central Government, and if so, the
details about the steps in these regards ?

THE MINISTER OF STATE IN THE
MINISTRY OF FO.OD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDL) : (a) and (c). The supply of
fish in West Benzal has been considerably
short of the estimated demand since 1965
when imports from East Pakistan were  dis-
contlnued, An assessment of recent trends in
fish culture in the Siate and Lhe position of
supplies is being made with a view to deter-
mining sultable action, Information on the
subject will be placed on the table of the
Sabha,

{d) Supplics of fish In West Bengal
arc reccived from several other Siates but
the quantum of supplics depends  primari'y
on avaiiability. Several measures are being
taken under the Fourth Five Year Plan 10
develop lisherics in the country for which a
provision of Rs. 86,31 crores has been earm-
arked, In Wesi Bangal itself, apart from the
programmes of lisheries development  inclu-
ded in the Siate’s Fourth Five Year Plan,
experimental work is In progress in conne-
ction with a pilot scheme of the Central
Government for fish culture in reclaimed
brackish water swamps, for which a provi-
sion of Rs 50 lukhs has been earmarked in
the Fourth Five Year Pian, If the scheme is
successful it will lead 1o additiinal fish
production by bringing the vast expense of
the new derelict swamps of the Sunderbans
into economic production, So far as import
from East Pukistan is concerned, the posi-
tion is that the Government of India had
unilaterally lificd the ban on trade with
Pakistan in May, 1966 and there have been
continutng efforts to persuade the Govern-
ment of Pakistan to resume trade relations,
Import of fish from East Pakistan is not
practicable until the Government of Pakistan
agree to lift their ban on trade with the
India.

(e) The scheme for coastal fishing and
provision of harbours for mechanised boats
will be reviewed a vicw to determining suit-
able action, So far as development of estua-
rine fishing s concerned, no  provision has
heen made in the Fcurth Plan except for
contlouatlon of exploratory flhsing opera-
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tions In the Sunderbans estuarles, Thls work
will be continued, In regard 10 deep sea
fishing no provislon has been made in the
State Plan, Survey of decp sea grounds in
the By of Bzngal will, ho wever, be taken
up shortly under a Central scheme,

Safcguards (o Share-Croppers in West

Bengal
9654, SHRI SAMAR GUHA: Wl
the Minister of FOOD AND AGRICUL-

TURE be plcased to state ;

(a) whether during the United Front
Ru'e In West Bengal innumerable disputes
arose between the share croppers and the
land owners ;

(b) whether sharc-croprers in  many
cases denled the legal land owrers of thelr
due shares ;

- (e} ifso, the facis and [lgures about
such dispu‘es ;
(d) whether Government  will take

lepal and prompt measures to safcguard the
interest of the share-croppers as well as
of those lower middle class and middle-class
land owners whose livelihood depends on
the earnings from the lands under their
legul ownership ; and

(¢) the details about the matter and
the steps taken by Government there-
about 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVFELOPMENT AND
COOPERATION (SHRI AIINASAHIB
SHINDE) : (a) In xlew of innumerable
dispu'es between share-croppers and land-
owners, pending flnalisalion of proposals
for safeguarding the interests of share.crop-
pers In West Bengal, thelr eviction was
stayed by promulgation of an ordinance in
June, 1969, The provision of the Ordinance
were subsequently replaced by an Act of the
State Legislature,

(b) and (c), Detalled Information rce
garding the disputes between the share-crop-
pers and landowners In  respect of dellvery
of the share of the produce is not avail-
able,
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(d) and (e). Propossls are under consl-
deration for safeguarding the interests of
share-croppers having due regard to the
problems of small landowners,

Compcnsation to Farmers whose lands
were  forcibly occured in West
Bengal

9655. SHRI1 SAMAR GUHA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have taken
any decision in regard to pay compensation
1o the legal owners of land, particularly
belonglng to lower middle class and middle
class cultivators, whose lands have been
forcibly occupied by others and whose due
and legal share of last harvests denied
by the share croppers or forcible occu-
piers.

(b) whether 1till such disputes are re-
solved quantum of levvy fixed will be reduc-
ed In cases of those cultivators whose har-

vests have been forcibly looted or
legal shares denied by the share croppers ;
and

(¢) If so, Government policy finally
arrived at or wlll be arrlved at regarding the
tssues raised In the question and particularly
about the compensation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COQOPERATION (SHRI ANNASAHIB
SHINDE) : (&) to (c). Problems relating
1o forcible occupation of land are engaging
the atiention of the Government,

Delny In delivery of Dak in Delhi and
other places

9656, SHRI LOBD PRABHU : Will
the Minister of INFOMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased 1o refer to the letter of
Shri Hardeep Singh Chaudry in the H: ndu-
stan Times of the 31st March, 1970 and
slate

(a) whether any Inquiry has been made
as to why a letter took seven days to travel
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from one part of Jangpura Colony of Delhl
to another ;

(b) since this complaint Is general about
the delivery of letters, whether Government
propose to order a speclal Inquiry in the
system of working In the Delhi Circle ;
and

(c) since lctters are also delayed in
other parts of the country, whether it Is not
necessary to have a check by higher
officers at all levels on a perlodic basis in
this regard to avoid delays lo  delivery of
dak 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) Yes. The
enquiries made however were not successful

as the complaint was not able to produce
the envelope which s stated to have bzen
delayed,

(b) This Is not considered nccessary
as provision alrcady exists for the delivery
arrangements  being checked from  time
to time. When complaints are recelved,
remedial measures are taken to the extent
pracilcable.

(¢! Checks by higher officers are
prescribed even now in the rules and are
belng carried out,

Opening of Shops In Indira Market,
Delthi after Normal Working Hours

9657, SHRI JUGAL MONDAL :
Will the Minister of LABOUR AND
REHABILITATION be pleased to refer
to the reply given to Unsiarred Question
No. 5255 on the 28th August, 1969
regarding opening of shops In Indira
Market, D:Ihi afier the normal working
hours and state :

(a) whether this letter was lssued to
a resident of Indira Market, Delhl on his
representation lo the Minister of Labour ;
and

(b) whether It is a fact that the shops
of frult and vegetable merchants are never
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closed at 8.30 P. M. and how many
prosecutlons have b:en launched against the
fruit m:rchants of Indira Market from the
Ist S:ptembzr, 1967 to the 30th April, 1970
and  agiinst shopkeepers of Shop
No. 49,50,55,66,67,68,80 who are open
twenty-four hours ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA) 1 (a) In the absence of detalls,
the Delhi Administration is sald to be not
aware of any such letter,

(b) No. However, when a customer s
attended to at the time of the closing hour,
15 minutes’ grace period Is permitted,

During the period 1,9.69 to 30.4.70, 53
prosecutions were filed agalnst fruit and
vegclable merchants of  Indira Market.
Repeated visits by Inspectors of Delhi
Administratlon to Indira  Market have
revealed that out of the Shops mentioned,
Only shop Nu. 50 worked after the closing
hour and the employer was prosecuted
under the Delhi Shops and Eastablishments
Act,

Telephone link between Madhwapur

Madhubani
9058, SHRI BHOGENDRA JHA :
Will the Minister of INFORMATION

AND BROADCASTING AND COM-
MUNICATIONS be pleased to state 1

(a) whether it Is a fact that Madhawa
pur (Darbhanga, Bihar) is Is a block and
Police Station in  Madhubani  Sub-divislon
of Bihar which is proposed to be a separate
District ;

(b) whether Madhwapur s linked by
telephone 1o  Shiamarhl and not to
Madhubanl ;

(c) If so, whether it Is proposed to link
Madhubani via B:nipatti with Madhwapur ;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINIST{Y OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH):1 (a) Madhwapur
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with a Police
Sub-division  of

Is a Block Headquarter
station In Madhubani
Bihar,

(b) Yes.
(c) No.

(d) Connecting Madhwapur to
Madhubani is much more unremunerative
than connecting it to Sitamarhi which fiself
Involves substantial loss Lo the Department.

Public Call Offices in Darbhanga District

9659, SHRI BHOGENDRA JHA
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state whether Shahar-
ghat, Babu Bardu, Loukaha, Baburl and
Singla in (Daibhanga District) Bihar, are
going to have public call (telephone) offi-
ces ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PRRTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) 1 The proposal to
open Public Call Offices at Babu-Baburi
and Laukha have been examined and found
to be unremuneratlve, The loss in these
cases cannot be condoned according to the
existing policy. Pubilc Call Offices at these
places can however, be opcned il some
Interested party Is willing to indemnlfly the
loss to the Department.,

The proposals to open Public Call
Offices at Shaharghat, Singia and Baburl
are under examination,

Delay in delivery of Money Orders

9660, SHRI BHOGENDRA JHA
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state ;

(a) whether there is any provislon in the
rules or departmental direciive to ensuce
payment of the amount sent through money
order within any specified time-limlt ; and

(b) If so, whether and In how many
cases aclion has been taken agalnst the viola-
tlon of the same ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No. There
are no provislons or rules for ensuring pay=-
ment of M. Os within any specified time
limit, However certain norms have been
laid down and by and large these are obser-
ved,

(b) In view of the above, the questlon
does not arlse.

Financial Aid for Construction of Pucca

oads
9661, SHRI SITARAM KESRI
Will the Minister of FOOD AND

AGRICULTURE be pleased to state 1

() whether the Bihar Government
has requested for  financial aid for the
construction of pucca roads between villages
and markets where the kisan sell their agri-
cultural produce ; and

(b) if so, Government’s reaction there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVILOPMENT AND
COOPLERATION (SHRI  ANNASAHIB
SHINDE) + (a) and (b). The Govern-
ment of Bihar have sent schemes for the
development of murkets and Sub-markets
in the Kosl Command area at an cstimated
cost of Rs. 2900 lukhs to the Central
Government, In addition they have also
sent schemes for the development of Rural
roads linking these  markets,  costing
Rs. 42,40 lakhs. Administrative approval
for undertaking these schemes under the
Central sector schemes of area development
programme was fssued o August, 1963,
The S:ate Govi, was also authorised to in-
cur expenditure upto Rs, 50.00 lakhs during
1969-70.

The expeaditure incurred by them during
1969-70 will be reimbursed to them during
1970-71 on receipt of the required informa-
tion,

In April, 1970 the State Govern-
ment have intimated that thelr requirement
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for 1970-71 for development of markets
would be of the order of Rs. 53,5) lakhs.
Delalls of these have been requested from
the State Government,

In the Fourth Five Year Plan a provi-
slon of Rs, 1.50 crores has already been
made for development and Improvement
of markets and rural roads in the Kosl
Command area.

Setting up of Seed Farms in States for
Providing improved Seeds

9662. SHRI SITARAM KESRI : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state 3

(a) whether any Sved Farm would be
set up In Bibar ;

(b) whether the Government of Bihar
have submitted proposals in this behalf ;
and

{c) If so, the locatlon of the proposed
Seed Farm ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPLERATION  (SHRI ANNASAHIB
SHINDE) : (a)to (c!. A proposal was
mooted in 1968 to set up a Central State
Farm in Birpur area of Kosi Project in
Bihar but was not pursucd as the financial
provislons in the Fourth Five Year Plan
for Central State Farms were not  adequate
enough for a farm being set up in Bihar in
addition Lo the commitments already made
for these farms In the various States, The
Bihar Government have recontly renewed
their request for setting up a Central State
Farm In Bihar. The proposal is under
consideration.

zigdeT smy & ddy § qofa
9663, it TaAIT Tag meal

=t 7R =T
st ® g7 fag =difar:

Fa1 gAT AT WarCw S\ §WT
HeY 7z qaAA FY Far £3I7 fF ¢

(%) Fragav g fedw & fafwer
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Wil § gtader m0m ¥ greeg & gafy
FATATE AE § AT TG gT AT { FT0C
fed 717 Frdwa ¥ FIR NY § ;

(®) afzet, aY weas arad ¥ foaar
fasea gan § a7 za fawea & sarFRMr
2 a

() za grawg # A & gnfy F77
& fen gwwrr &1 AT Far wdaE)
FERAFET

AT AT KWW HAEA AT FAO0C
faam & wisa At (3 go go yWTW):
(%) & (n). vz & wfq afeware
afgan aq zgigdze gwigar, & ga-
warfagr & #Ad gAgee TFOIE FIRT I9-
w0} &1 et § 20 & Frvm fawifa
HI4FT ¥ ST 1695 N E, F
afaftgs, gtz &1 a0 T w1 FH
qAFY ¥ ¥ GAI994F 99 W@ e 1 w4
F g IaFTNY A QAT F  qgA F YAT
FAcd 34 & A §  ATIGF HILATEY
s A 7 2 A anar @ v oad, 1970 &
qeg A% FIFN FI AT ¥ JT fRar
AT

farelt gra QYwAr & W § wfmfraag

9664, »t vtz Fag mres :
Y go o qmafyar :

47 &g A9 Fiw A 43 TOA AV
&1 4 fF :

(7) #sarag s § f& feeel Tw
QAT Y F1F & F Y@r ey FogEE
Y 1T TF agr WEIL F HqAF AR
gfmafaaal &1 q@ram § ;
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(=) afz af, ar aegeast satar &0
g, @t

() s sfrafraanst & for foear.
gt 33ve 1 afgwfal & fagg #ar
srgngt EY af § ?

wrz, §fw, amaifas faww @t ag-
wIT "S5 #§ T w4t (s weAr wifga
faR) : (%) w930 1970 & qzwra fedr
a7y feedft g AFAT ¥ AT A weam
AT & qar 997 ¢ F oY as W9 el
T 1733 mAY & F 161 w4Y & A faar
qr 7% &, T ¥ 95 waY ¥ ufywar 2
#YT 66 7 # wfaat § | galer v @
3T maad arasdl 2 7 ¥ agd yfusar
qif a7, T T F qar g7 § O qeder
g g7 & wrww 22,820/-500 & geg &
13,820 feslare &1 a@rwa gfafadin &)
¥ N & At far gt 1Y qu @A
FEy Ay A3 F A § md wial ¥
adr a1 ¢ fw a2t g% 250 qiw & 36
araa & safura q¥z faamEa ¥ &k
355 gad 66 7 ) A% FY &) )

(@) fow 66 el & ot arf @ §
g% faeqa faatw awr ges a9 <ar
a1 1 [wareg § T4 fagr nan ifeg
& LT—3513/70]

(1) ®vzrga g ® AT H AQ-
faa afafraayl ¥ qaafag o @
197 91T oF 2T fafiw £ gaa7 2
fear mar & &tz mimen FAT AT A
%Y wiw & foo atr fxgroar § 1 e fed
gAY ar gy €@ ¥ grAfaq OF 9AT
feqt oz ®)Y 477, Fawr @eed @y
ar ary mgwA A qrdfeq A AR
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fa#r & ar, gara wT & 1€ § AT SEN
239.08 waq # g FT ¥ 1§ § | wa-
frag weg safsaal & faqrs SgaE) &3
gz fa=ie fear o t@r & | @ # weaw
wiw ¥ wrew gf wfaai w faear s
g ¢ 1 57 Sfaa} F1 gL A g U
qrar § s ag freaa fFar f5 &0 A
sege wita wid & frgeas A AgreEr-
o grar wfafagaa oF sfasdd €1 2a-
g § F A

aiw} Qi &1§ HYT wrAAMAIN

9665. =it Tadix fag aredt :
ot form gRiT anEEd

Fq1 GAAT AYT TATLO HIT HAL 7L
gg IqH Y FA I fa

(%) sar ag g= & & wgrem @i
warEdl  waaT 9T SAF BT 1N L
¥ G497 AT 97 YA qTT ¥ W
Fq N TFEVU § gu@ew §; gafoam ¥
FIE gAT d1F IF1 Y ;

(@) 3ar ag W g2 § f& sdzare
3aF1 GO A8 Agq FifF 3% oF
Stq1E wpT 91 femar gva a8 § ;

(w) afz g, @ ® arsit &Y 77 &fs-
AréaY Y @A gu AT F1 fawiT Iaw
oeq 9 W w7 g ; &7

(%) =t g F1¢ a1 swageirg o
fradt gear & arFY § 1

AT TAT AFITA HAHT JYT AR
famm ¥ Tvw " (ot A Tag) ¢ (F)
Eil
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(=) &Yz (7). g& azg # $7 fasr
g7 g1 g5 &1 ¥ afex amifs oniwE &
&7 § difaq dear & fagrd @ § Al
8 T qeeFiRl, swadg g 9x wrst
T gAY & |19 I9T Ar @rg | Q@
=1 gaifz w1 geg szm &1 o faEr
AR

(o) ag g=ar gwfaa N a1 @
YT 38 |97 929 9T 1@ faar SrQar

Production of Fruits aud Vegetable in
Ladakh

9666, SHRI KUSHOK BAKULA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state the measures
being adopted by Government to increase
the production of fruits and vegetables on
the basis of the successful preliminary
experiments conducted in this connection in
Ladukh ?

THE MINISTLR OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : The following measures are
being adopted by the Jammu and Kashmir
Government for development fruits of and
vegetables In Ladakh :—

(1) Long terms loans at the rate of
Rs. 2000 per acre are being glven
for establishment of orchards,

(2) Establishment of fruit nurserles to
supply the required planting
material of the successful varietles,

(3) Provide technical assistance for
lying out orchards, plant protec-
tlon eic,

(4) Organise tours of progressive gro-
wers to other hilly area,

(5) Construction of glass house at
Thicksey Farm for production of
vegetable seedling of sclected varl-
tles for supply to the growers,
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(6) Organisation of a cooperative so-

clety for supply of wvegelables
and potatoes to the Defence
Forces,

EmaR a6, qeg 929 A I
e sgEl w1 qug

9667. =t wo Wo JANfwa : Far gwar
qAqT TAIN W WA FA 4Z A A
g &L fa :

(%) glwarng g5 (Aeq w3q) #
Ta AT 76 TG I fRAA AT UT
g% T ¥ F13F qerw ai< fFad qma aw
gua w@d; A

(@) 3a% agr FI@ 7 WX %

SgFEAT A FASNAT H GAT FA F
e #qr gqr7 fag qo & 7

HAAT AT THLW HATHT AT {1
fawmn ® wreg A4 (o BT Teg) @ (F)
#T (@), gaa1 oslrg ¥ a7 @ & &
|91 9TF 91 3@ g1 et |

|/eq qaq & @@ I & wagd
qr gHard wigen fafw
QAAT H AT AT

9668, »ft e o wifera : F>T AW
aay gaty A4 4g FAA A FO S
f& :

(%) =s7 wiw § A9 g & frad
AXZY FI9 T W &

(&) vt amd &= fsedt Gezfial
¥ 20 srqay gad wfgs oz v wQ §;

() sar sdard wfyen fafa dvaac
I qT WY A Y AR
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(=) afz ad), at sa% w1y e § 7

uw qur gAai| & (sf o garda):
(%) a1z (@). sFa1d wfqer fafa wwsv
gra wegT Ft g aFeaw i & sgare
weg s2@ A 31 gerd, 1969 # iy
famior & 206 wfaesr oy & fod 20 av
gay ufys sofsq fAoifag ¥ agr @
wfaezrdl § fagifars sd=ifl & 5=
geqr 8,601 4Y |

() &z (7). sFmd wfasq fafy
gfafqge, 1952 59 gag NN FT@EE]
g7 &0 Ag) grar + g9 afafrgn F) fd
AW 9T A1 FIT F 95T q¢ grafaa
qefY &1 quad 7% fawie f5ar o @y

g

UAEG[7 & FWATOIW WA w
wfa ¥ w5 fewe

9669. sit 7am fenit =l qa1 oAy
aq1 SErTw YT HATC A gg AQATH WY
F1 o0 f5 gmr @vER uTEed™ &
taiifg =N wgarig saw &Y egfa A
ae-frrz N FW F A 9T fEnr
Y ?

guAT AQ1 SETTM WAST HT T
fama & Trem wA (st 3 Vay) : edta
o} Fgaruaw eqig 1 §gfa H enTE
rE-feFz T ®IW T TEAA I WS-
fegz gwggie afafr & 14 aga, 1970
w g ot dzE A frarz fear a1 &1
ag fawifm 1 @ f§ @ sevE
qc 1973 & oft sara & 104} aT@ &

®aaT 9% AT fEan a1 @%ar g



123 Written Answers

Increase in area under Soyabean Cultivation

9670. SHRI D, N. PATODIA : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether Government have taken any
declsion to increase the ciopping of Soya-
bean {n the country ;

(b) if so, the detalls of the scheme
drawn up ;

(c) how much extra yleld {s visualised ;
and

(d) when the scheme will be implemen-
ted ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Str.

(b) to (d). During 1970-71, it is pro-
posed to cover an area of about 30,000
hectares under Soyabean cultivation with an
estimated production of 30,000 tonnes. The
supply of certificd secd of Jmproved varie-
ties, along with bacterfal culture and mar-
keting arrangements are ensurcd.

Indian National Minc Workers Federation
request for implementation of Coal
Wage Board recommendations

9671. SHRI S. K. TAPURIAH :
SHRI GADILINGANA GOWD:
WIill the Minister of LABOUR AND

REHABILITATION be pleased to state :

{a) whether the Indian National Minc
Woikers Federation has urged Government
for full and expeditious implementaiion of
the Coal Wage Board recommendations; and

(b) the reaction of Government in re-
gard thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) and (b). The Iodlan Natio-
nal Mines Workers Federation has urged
Government to take urgent steps for imple-
mentation of the Coal Wage Board’s recom-
mendations regarding introduction of a
Gratulty Scheme, discontinuance of the
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minimum attendance qualification under the
Coal  Mines Bonus Scheme abolition of
the C. R. O. system, The matter was consl-
dered at the last Meeting of the Industrial
Committee on Coal Minlng and the position
is as follows :

() Gratuity Scheme : Government
have already accepted in principle
the need for a Gratulty Scheme,
The matter involves legislation and
is being processed in consultation
with the Ministries/Departments
concerned,

(M) Attendance Bonus : The question
of discontinuance of the minimum
attendance qualification for pay-
ment of attendance bonus s under
consideratfon In consultation with
the Dcpartments concerned,

(dii) C. R. O. : The cmployers have

already agreed to the abolftion of

C. R, O, and the Joint Working

Committee (of the Mining Assocla-

tions) has bcen rcquested to take

further steps,

As regards the other recommendations of
the Wage Board already accepted by Go-
vernment, the same have been implemented
by 329 colllerfes accounting for nearly 78%
of the workmen,

Expenditure on running of Ncw Offices of
P. 1. B. to be opened during
Fourth Five Year
Plan

9672. SHRI V. NARASIMHA RAO:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to refcr to the reply glven
in Starred Questfon No. 923 on the 9th
April, 1970 regarding P.1.B. offices in backe
ward areas and state the approximate expen-
diture to be incurred on the running of the
new Offices of the P.[.B, to be opened dur-
ing the Fourth Five Ycar Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K, GUJRAL) : Rs. 18.50 lakhs
(Rs, 1770 lakhs recurring and Rs. 0.80
lakhs non-recurring) approximately,
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Seminar on Contributtion of
Regional C

9573. SHRI V. NARASIMHA RAO :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state 1

(a) whether a S:mlnar on the contribu-
tlon of the regional clnema particularly
Malayalam clnerza, to the promotion of
better standards in the Indlan Film Industry,
has demanded removal of restrictions on the
import of raw films;

(b) whether the Delhi Malayalee Asso-
ciatlon has set up a Sianding Commlittee
headed by the Union Law Minlster to follow
up the Seminar recommendatlons; and

(c) the reaction of Government theres
to?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUIRAL) : (a) and (c). Yes,
Sir. The President of the Kerala Darpan
Society has been requested 10 send concrete
proposals which will be considered when
reccived.

{b) A Standing Committee of the Delhl
Malayalee Assoclation has been set up
which has several members of Parliament on
it Including Shri Panapilli Govinda Menon,

Production of Quality Rice in Punjab
and Haryana

9674, SHRI SHRI CHAND GOYAL:
Will the Minlster of FOOD AND AGRI-
CULTURE be pleased to slate :

(a) whether some quality rice produced
In Punjab and Haryana s fit enough for
export to forelgn countries ;

(b) if so, whether it has actually been
exported cither 1o and the amount of
foreign exchange earned so far ; and

{c) the steps taken or proposed to be
takeo to | the production of such
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quality rice and its expccted production in
1971 1a Punjab and Haryana ?

THE MINISTER OF STATE IN THE
MINISTRY OF FODD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPORATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Supsrlor basmati
rlce produced in Punjab and Haryana is
being exported. Since November, 1962,
when It was decided to export basmati rlce,
these exports have earned foreign exchange
worth about Rs, 648.85 lakhs upto April,
1970,

{c) Research Is going on to evolve a
variety of Bisma | which would be both high
ylelding and of shorter duration. It Is not
possible to glve at this stage an cstimate of
productian of Basmatl in 1971 In Punjab and
Haryana,

Production and Requirement of Rice
for 1970

SHRI SHRI CHAND GOYAL;

SHRI K. N. PANDEY )

SHRI ARJUN SINGH
BHADORIA :

9675.

Will the Minlster of FOOD AND
AGRICULTURE be pleased to state §

(a) the estimated production and
reqirement of rlce for the country for the
year |970 ; and

(b) whether there Is any gap to be filled
up, il so, the steps under the conlemplation
of Government to fill the gap and increase
production 17

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). Firm estimaies
of production of rice for 1969-70 would bo
avallable in July-August, 1970, Oa the basis
of qualitative reports about weather and
crop conditions, production of rice during

1969-70 is expected to excced the
last year production of 39.76 milllon
toooes,
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In the absence of any comprehensive
and scientific survey on consumption and
in view of the fact that the requirements of
rice are elastic to some extent depending on
the availability of rice and other substitute
food-stuffs, their comparative prices, level
of income, population growth, extent of
urbavisation elc., it Is not possible to frame
a precise quantitative estimate of the
requirements of rice in the country during
1970. In view of the abowe, It Is difficult
to glve a preclse estimate of the likely gap
between production and requirem:nt of rice
for 1970, However, Government have
tuken a number of measures to increase the
production of rice and other foodgrains In
the country with a vlew to achicve self-
sufficiency durlng the Fourth Five Year
Plan perlod, These Include introduction of
hlgh ylclding varieties of paddy and other
crops, multiple cropping  programme,
introduction  of improved agricultural
practices a~d increased supply of fertilizars,
credit etc,

Setting up of Sugar and Rice Milling
Industries in Cooperative Sector
in Orissa

9676. SHRI D. AMAT 1 Will the
Minister of FOOD AND AGRICULTURE
be pleased to state 3

(a) whether the Orlssa Government have
submitted programme to develop small and
medium Sugar and rice milllng and other
industries in the cooperative Sector in Orlssa
during 1970-71 and under the Fourth Five
Year Plan ;

(b) if so, the detalls thereof and the
extent of Industrial copacity in each industry
to be created in the coperative sector ;
and

(c) the Central ald scught therefor {f
any, and Government’s reactlon thoreto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI D, ERING; 1 (a)
and (b). No specific programme 1o develop
small and medium sugar and rice milling
and other Industrizs in the coop:rative sector
during 1970-71 and under the Fourth Five
Year Plan has been recelved from the Orissa
Guovernment, However, in the dralt Annual
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Plan for Cooperatlon for 1970-71 as formu-
lated by the State Government, recently
received, the following outlays have been
proposed for agro-industries :

(Rs. In lakhs)

(1) Additional share
contribution  to

capital
Bargarh

Cooperatlve Sugar Factory 7.00

(li} Modernisation of existing
rice mills 2.00
(iil) Setting up af oll expeller 0.20

(c) Does not arlse at thls stage In the
ahsence of spacific proposals from the Stata
Government,

Request for Central Assistance to
Orissa for installation of Tube-
wells durlng 1969-70 and
1970-71

9677, SHRI D. AMAT 1 Wil the
Minister of FOOD AND AGRICULTURE
be pleased to state §

(a) whether Orissa Government had
submitted any schemes and sought financial
assistance for installing tubewells for frri-
gation and other purposes in Orissa during
1969-70 and 1970-71 ; and

(b) if so, the d:talls thercof and Gov:ra-
ment's reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). No scheme has
been received from Orissa Government seek-
ing financial assistance for installing tube-
wells for {rrlgation and other purposes,
However, during the year 1969-70 an addii-
onal amount of Rs. 135 lakhs (over and
above the outlay approved und r the: annual
plan) was allocated to Orissa State for State
Minor Jrrigation Works including tubewells,
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9g uA & fawg & fog wmn
wEATEG AT AT

9678, s SiY" ST IR : 4T WY
aar gfe 54Y qz FarT F T 37 fw

(%) a1 2a %t safa ¥ foq 7g 99
FAGTA R A K @Y g0 qf A7 ¥
fasig & faq o& A0 FeA950 IAN T
a1 faare g;

(=) afz zf, Y ag wex@T 4 q%
o ;e

(m) afz 72, at g9 gqtaq & f=q
17 I5fETH aTaEaT F FT GHFIT FT
famic g ?

sy, ¢ fa, argarfas feww b ag-
W wEg A U /Al (Y HAT-
arfga faed) : (%) it adt 1

(=)

(m) =, wfe, argarfas fasm s
ggFifear g=a=a (Ffq fawn) = &4
N FTG@R

=7 AEY T i

Dry Farming Scheme

9679, SHRI YASHPAL SINGH i
Will the Minister of FOOD AND
AGRICULTURE be pleased to state )

(8) whether the scheme of the dry-
farming, about which mention has been
made in the Budget Speech of Prime Minis-
ter, has beeo linalised;

(b) If so, whether a copy ther=of would
be placed on the Table ; and

(c) the names of the districts selccted
for the introductlon of dry Farming fn
1970 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) No, Sir,

(b) Does not arise,

(c) The selection of areas will take
place in consultation with the States after
the Scheme Is sanctioned,

fagie afew & ¥ 7 q1T w4-
aifeal wt sfrad dnfagfer

9680. sff TIATAAT ENL: FI0 gRAAT
qqT TR FT FAT FA A7 FIA N
Far &3 f :

(%) aargg a= ¢ f& aewrt qar ¥
faze @3 #Y ang fauifa £t g §;

(=) afg g, ar sasr sayu 541 §;

(7) gar ag g & fs fagre afve
& glEEawe FATH A grerQy faaEy
IeITT FIF TF g a1¥ faarT & 50 w4-
Fifea #Y 50 a9 91 stg # wirad v
3 3afrga €9 & Afzg f2Y &

(@) afz g1, &t gasr faea war g;

(%) #ar gewe &1 faare 3% Afe-
F3 & fasg T 990 wdard FAF
far 91 FiFad s73 31 &; Al

(%) afz 7§, oY ta¥ sqr Frov § !

HEAT q97 NI HAT3T AT §AOTC
faa & wwa et (o) B Fag; 2 (%)
st gt

(7) g g sanfia) (sqd
ot s afea) stz 1938 8 qF & fafim
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aifa sHarfl #1 giesd) $N afqad
dmfagfa &t  eg 58 ad §, aweg
sqq Aot st fgdlg Aol &
saaifai #1 55 ad & g F A
T gatm s ¥ sAmifeat #5055,
Ft g & arg, afs Fmfga s aF-
fea & g, a) g dvq 7@ #1 Afea 2
& daifqaw fem @1 aswar g1 faw
FHM A 30 ad N wF Far g &<
@ 21, I8F Ay F N Edan fea
T GFAT § AV I A1 487 &1 @ifew
25T Jar-fraw fwar ar g5ar g1

() =it agia

() fagre a6® & Fa@ 18 FHar-
feat #1 g1 faga &7 & Aifem
feyaw F | 95 30 aF FY agw Far
g s A § 1 9F quw wifeFd J
SGIT AT AGHY GHAT 9T T IAFY WIA-
T § §2g A

(%) & agh

() faaai grar gz afEdl 1
sa 3@ go & 7 Aifem ary fFr W
g a7 Aifzq @99 agf § 1 3 s
afs za¥ s=v ma@fas wifasd |
qIqr AFAAIT ¥AT E A T Y@ FT
/5T ¢ |

Reconstitution of Regional Post and
Telegraph Advisory Committee for
Blhar Circle

9681, SHRI RAMAVTAR SHASTRI :
Will the Minister of INFORMATION AND
BROADCASTING AND CNMMUNICA-
TIONS be pleased 1o state :

(+) whether the Regional Post and
Telegraph Advisory Committee for Bihar
Circle has been reconstliuted;
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(b) if so, the names of new members
from the Members of Parliament;

(c) the princlple for its nominations;
and

(d) the reasons for non-holding the
meeting of the Posts and Telegraph Advisory
Committee and the date of its last meeting 7

THE MINISTER OF STATE IN THE
MINISTRY OF THE INFORMATION AND
BROADCASTING, AND IN THE DEPA-
RTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) Yes.

(b) 1. SHRI Kilal Birua, M P,
2. Shri Ishwar Marandi. M,P.
3, Shri A.P, Sharma, M.P,

(c) The consideratlons governing the
nomination of Members of Parliament,
which are made by the Minister of Parlia-
mentary Affairs, are that representation of
Members of Parliament on committees,
councils, boards etc. Is as cvenly and widely
distributed as possible and that Members
are placed on wvarious bodies, with due
regard to their membership of other bodles,
their qualifications, background, experience
and aptitude,

(d) The meetings of the Rcglooal P&T
Advisory Committee for Bihar Circle are
being held regularly. The last meeling was
held on 19-11-69 and the next meetlng is
scheduled to be held on June 8, 1970,

feard & v geTaw w1 Egfa
# niw fese

9682. &t WHEAT TiEW :  FAT gaAAT
aay W A qAT 7 gg q@EA w
g s fe:

(%) w7ar gz feardt & w@aexar
gt va gmrua N ogfa & oF e
fewz @1t X & geary o fawiy #40;
#T
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(@) afz g, aY g% sar &0 § 1

GRAT AT THWW HATHT A G AT
fawm & g wslt (st R Tag) @ ()
T (@). g7 w&AT 92 =% feaz woneg-
e gfafy ¥ @ g faac fear ar,
afeq saa) fawifon 48 41

faewt # s s gra faif
wafawl & rgaaw agqd

9683, »ff WhgET aqIA : FT MW
graie 7Y g q@@ W FU FO
fi :

(%) %1 == smaw & faeet § Efas
FEO &3 qrd Afawl ) Agd faaifa
%1 & ax afz gr, @1 sfafeq agdr fagdY
famtfea a1t 7 ¢, silc

(@) afg agl, av 331 aver #1 faane
faeelt # afasi Y sgaan wqd gfafza
. 5wy fagifea @ #12

ww aqr gAafq @) (s fo wal-
qa1) : (¥) sgAaw w0 afafqaw, 1948
¥ Fradq H9R-TA &A1 § AT AT Y-
mA # Py g qqr @GS smad
gru sgagw agd-ed faifa/qufEa
FT & af § A AT useAt F afy-
afgg s d af

(@) wasrt s @1f s AE
2

wqaifa® faera w1den &
s fawra

9684. «it wiar arrx: WA wWiw
wat pfa &Y ag sa17 A T w0

VAISAKHA 24, 1892 (§4KA)

Written Answers 134

(%) #ar argzifas fas wdw
F yata 2@ & gg faai &1 7g7 fawra
# foq g mar & e afz gf, @t 9%
arg g1 § YT 99 faat ¥ f&y o o
fawrg F1at 1 satwr #37 § WiT a0 aw
arew fed idd ; &t

(&) 7ar & %19 3¢ w3 & 94 fa@
1T FrRee § TR, FATTG, FEAH-
9T, 3iar WYX faaige & =1 & 0 "W
frg stid®, sl afg gi, aY 9@ agets &
armoFgr g gl T FIT ITIR ATLEH
52 @

ay, wfy, amgaifos faem ok w@g-
wifwar smeg § wEs1 (s wo giw):
(F) = ag

(=) w=7 adY 3zar |

A. 1. R. Broadcaston Indianlisation,
Secularism, etc.
9685, SHRI BAL RAJ MADHOK :

Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased Lo state :

(b) whether it is a fact that a number
of talks and discusslons have been broacast
by all India Radlio regarding Government
view on Secularism, Indianisation end con-
nected matters ;

(b) whether it is also a fact that these
subjects are belng discussed all over the
country and there is a nced for presenting
different vicw points on them before the
people through All Indla Radio also ; and

(c) Il so, the reosons for which All India
Radio adopted a partisan altitude in this
matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL) ) (a) Programmes
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to project divergent views on such topics are
arranged by All Indla Radi»,

(b) Yes, Sir,

(c) All Indla Radlo has not adopted a
partisan attitude in this matter,

Research on growing of High yieling
variety of wheat like Kalyan, Sona
and Triple-dwarf on sand dunes

9686, SHRI DEVENDER SINGH
GARCHA : Wil the Minlster of
FOOD AND AGRICULTURE be pleassd
to state :

(o) whether It is fact that the Regional
Soil and Water Management Pllot Project
launched with the technical collakoration of
USAID a year ago has successfully demons-
trated that it {s possible to grow high
ylelding varitles of wheat like Kalyan, Sona
and Triple-dwarfl on sand dunes ;

(b) if so, the detals thereof ;

(c) the area likely to be covered under
the project and the number of farmers likely
to be benefited by this ; and

(d) the details of the experts, michinery
agulpment made availabl: by USAID ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUMNITY DEVELOPMENT AND
COORPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. Demonstrations
were succesfully conducted for growing high
yielding varieties of wheat on sand dunzs in
Patiala District under the Punjab Regional
Soil and Water Management Pilot Project
with Sprinkler Irrigation,

(b) The Spriokler irrlgation demonstra-
tion were conducted on two farms—6} acres
in one case and 10 acres in another during
this rabl season., The sprinkler system were

used 1o irrigate dune land which are
too  steep and sandy for convedilonal
frrigatlon methods, The crop growtih
was  good, However, since the

harvesting of the crop has just teen done
exact yleld information Is not  yet avail-
able,
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(c) The area under this Reglonal Pilot
Project likely to be benefited Is 11,463 acres
of crop land. The number of farmers In
the Project arca who are likely to be bene-
fitted by the Project is 1,245,

(4) Pour USAID Experts are working
on thls Project, USAID have also supplizd
the followlng equipments to this Project —

1. Tractor (Escort 47w) One
2 Tractor (Escort 37) One
3. Super Levellor One
4, Blade Terracer One
5. Mold board Plough One
6, Disc Plough One
7. Disc. Harrow One
8. Sceder cum fertilizer
attachment One
9. Tiller One
10, Ripper One
11. Scraper Two
12, Sprinkler system One

Expansion of AIR Station, Ladakh

9587, SHRI KUSHOK BAKULA
Will the Minister of INFORMATION AND
NROADCASTING AND COMMUNICA-
TIONS be plecased to state

(a) the detalls of the programme broad-
cast regularly by the A.I.LR, Ladakh Unit
to counteract the false propaganda broadcast
by the Pzking Radio through the medium of
the language used in Ladakh and {ts adjoin-
Ing areas;

(b) whether Government propse to
expand the said Unit so as to make it more
effectlve in the Kashmir Stare ltself Instead
of preparing relay records for that Unlt in
Delhi; and

(c) if so the detalls thereofl 7

THE MINISTTR OF STATE IN THE
MINISTRY OF INFORMATION AND
PROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1, K. GUJRAL) : (a) to (c). Radio
Kashmir, Sringar, broadcast daily a pro-
gramme of 1 hour and 25 minutes duralion
In Bodhi for listeners in Ladakh and the
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adjoinlng areas, The programme consists of
news-commentarics, talks, music, documen-
taries and newsreels, The programme Is
produced by a unit in Delhl and ft afr-
freights it daily to Srinagar, Work in
connection with the setting up of a radio
statlon at Leh s already in progress and
when the statfon starts functioning the pro-
grammes for listeners in Ladakh and its
neighbourhood will be Increased consi-
derably,

Ban on Collective Bargaining

9688. SHRI N. SHIVAPPA :
SHRI G.Y. KRISHNAN :

Will the Minlster of LABOUR AND
REHABILITATION be pleascd to state 1

(a) whether there is any proposal under
Govenment's consideratlon to ban  the right
of collectlve bargaining as a whole in all
the field; and
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(b) if so, the details thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANJI-
VAYYA) : (a) No.

(b) Does not arise.

Numbher of Broadcasting Stations in India

9689, SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state
the number and locailon of Broadcasting
Stations In India at Present ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K, GUJRAL): A statament is
placed on Tuble of the House,

Number and location of Broadcasting Statlons in India (as on 1,5.1970)

. Agartala
. Ahmedabad/Baroda
Aijal
Ajmer

. Allahabad
. Bangalore
. Bhadravati
. Bhagalpur
. Bhuj

. Bombay

. Bhopal

. Bikaner

. Calcutta

. Calicut

. Chandigarh
. Coimbatore
. Cuddapah
. Cuttack

. Delhl

. Dharwar

. Dibrugarh
. Gauhat}

. Guibarga
. Gwallor
25, Hyderabad
26, Imphal
27. Indore

28. Jabalpur
29. Jaipur

30, Jammu
31, Jeypore
32, Jodhpur
33, Jullundur

D = — —
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34, Kanpur

35. Kohima

36. Kurseong
37. Lucknow
38, Madras

39, Mathura
40, MNagpur

41, Pamaji (Goa)
42, Parbhani
43, Pasighat
44, Patna

45, Pondicherry
46, Poona

47, Port Blair
48, Raipur

49, Rajkot

50. Rampur
51. Ranchi

52. Sambalpur
53. Sangli

54, Shillong
55, Siliguri

56, Simla

57, Srlragar
58, Tez

59, Trichirapalll
60, Tirunelvell
61, Trichur

62, Trivandrum
63, Udalpur
64. Varanasi
65, Vijaywada
66. Visakhapatoam
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Issue of Press Release in Hindi

9690. SHRI ARJUN SINGH
BHADORIA1 Will the Minister of INFOR-
MATION AND B OADCASTING AND
COMMUNICATIONS be pleascd to state :

(a) the number of Press Release given to
the Press Information Bureau during 1969-70
for issue ;

(b) the uumber out of those which
were in English and Hindl separately ;
and

(c) the time by which all the press
releases are likely to be prepared in Hindi
and the progress, so far, made In this
connection 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS

(SHRI 1. K. GUJRAL) : (a) 53,369
(b) English : 11,274
Hindi 5,567
(c} Elforts are being made 1o originate
more releases in Hindi, but thecir slmulta.
neous isssue in both  English and  Hindi

languages would be possible only afrer all
Ministries; Departments of the Government
of India start providing hasic materlal in
English and Hindi simultaneously.

Establishment of more General Forms
During Fourth Plan

9692, SHRI ARJUN SINGH
BHADORIA : Will the Minister of FOOD
AND AGRICULTURE be pleased 1o
state :

(a) whether Government are opposed
to establishment of more general farms
during the Fourth Plan ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
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SHINDE) : (a) and (b). An sgreement
was entered finto with the U, 8. S R.
Government in 1966 for setting up five
Central State Farms for which they are
giving equipment free of charge, Three of
these farms have abeady bcen set up at
Jharsuguda (Orissa), Hissar (Haryans) and
Raichur {Mysore), The remaining two farms
will be set up in Jullundur District in
Punjab and Cannanore District in Kerala,
Lands for these farms have been localed
but the State Governments have not yet
glevn possession of these lands.

It has also bcen decided to seet upa
small faim in the Mizo Hills District as a
purely developmental effort, in a tribal
and backwaid area,

Apart from these farms, It Is not
proposed to sct up any more Central S:ate
Farms during the Fourth Plan, Financial
provision in the Fourth Flve Year Plan is
just enough for these firms and would not
permit of any more farms being set wp In
the Fourth Plan Period, at the cost of the
Central Government, nor fIs it posstble to
get equipment from USSR free of charge for
more than 5 farms,

Legal Protection to Licensed Railway
Porters and Vendors

9493, SHRI CHANDRIKA PRASAD;
Will the Minister of LABOUR AND
REHABILITATION be pleased to state

(8) whether it Is a fact that a legal
Protection under the Jabuur laws is being
provided to the licensed rallway porters
and vendors, if so, whal cxtent ; and

(b) how mauny victimised railway
porters and vendors  have so  far been
provided this protection 7

THE MINISTLR OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) There is no specific Labour
Act regulating the working conditions of
licensed  raillway porters and vendors,
Licensed porters are generally self employed,
Where, however, a porter or a vendor Is
an emoloyce of the Railways, hs is entftled
1o prolection under the Labour Laws,
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(b) No Information is avallable on the
subject,

Implementation of Recommendations of
Study Team for Railway Porters and
Vendors

9694, SIHRI CHANDRIKA PRASAD:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state )

(a) whether the recommendations of the
Study Team for Licensed Railway Porters
and Vendors have been considered by
Government

(b) if so, how many of them have been
accepted and implemented ;

(c) whether the Study Team had
recommended the recognition of the Rallway
Licensed Porters and Vendors Union ;
and

(d) if so, how far this recommendation
has been implemented ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) and (b). The recommenda-
tions of the Suly Group have been under
the consideration of the Gowvernment for
some time, Out of +9 recommendations made
by the Study Group, 43 have been accepred
and orders have been fssued for their
implemsentation.

(c) and (d). Yes. The recommendation
Is under examinatlon,

fagz wogd aar w-enft &
T waAkT W R e
LIRS C L i

9695, s ®rg g®IT: FA WW
aqt grate At gg Fa € FO oSG
fi :

(%) a1 ¥fage Aoz agr spean-
faal & dtw 7a%t 1 gT w77 Wk IAE
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fedl #t wn @ & for 3T FIET
aqar fedy Usg 97 QU UST  waar
fasr g17 9T }1E ;Aarfasr vizy fmar
T & wgA B w77 sagEdn o qE &

(=) afz gt ay seFT sdtr T ¢ ;
51T

(7) afz =g, sy wH aqr Freow § ?

oy aut graig A (s o wW-
am) : (%) ¥ (n). allez gwAT oA
ar @ ¢ T weA FrAFAv @A
Eietil

et wrgder Y fgedt & ot
Lacll

9696. il WISE SWIT : Fq1 FIM
g7 T AT FAR A 77 FAF 4
F77 &0 fF 3% 7men & adly qd@w
fedis ¥ g@ ad fzr & 2@y =rg-
{qzdY aFfaT F@ F g7 FRT§ ?

A JAT TALA WA 3T q9R
fawrn ¥ wem st (s @ fag) ¢ -
%A fEfawF a8=  ar faerarr gy
Ay 1 g WIAMT AL g Anar
e fedt afam 9% & a)d ghe
grar 2 1 faziz, m=2 92w, vwegm, 397
w37 AT gA1E gESAT AT fzedd, qvaf,
truaie T fa@t w1 fadfasrdi v
faedY & wwitingy wq # framag & of
§ 1 9ma gr=, amaf oYy fETrair S
fadfasrsi &1 izt # swifaa w3@ &1
facia aga @iz ¥ fsar noren 1 gw A
& QU g awe At faadl H fgd &
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fadfowd grod
—

(i) fage a%s—zw 8= 7 Wit aw
@ " geifaa &5y €
s Freafs qal § oy
qeFw ¥ fawa A &Y gearEar
t

(i) weq 9¥n wES—anit a5 fad-
fagr & 2t defzo gwifma go g
FF HeRI W F A, 1970 aw
g FA FogerEAr

(iii) voEa @S — W qF T4
gFa 1 ST fadfasr &
gepor fAFR 1 amAY |1
wAAT § W1 AP de@Emw F
w#ifaa f&d S FY gegraar g
famga udz fageq FW T Ty
grgraf 4%

w1 feafs @ 9w

(v) 3T 93w AE®—zq §ES A
st aF =1 dewwwm fAws g
AR 9, 1970 &1 GERTT WY
mifas & 1

(v) doma aea—fFags g8 a5s
3 fadfasr ¥ sgaz &1 w14 giw
#fear 31 wa: 98 deFuw &
wsga ¥ g aag M 1970
ag ¥ AU F THGA F1 H0d
i Al

(v) facet famr—zga a3 &t f3-
fasr &1 iy a5 oF & Wewy
swifaa gar & 1 gawi @ faafem
¥ faava 17 & w10 gay deFw
stgui® Fw F fasra gan
1@ wfemid avag o foar
aar g &Y AT U7 WA
wy d&EW & FENX 93 f
genaar g
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(vit) w=af famr—zw fa3 a1 fad-
fasr &1 ggaz-=14 o wgds
udet #t &f fzar mar & 1 qgen
deren frwrsd ¥ ol 59 awa
sy 1970 3§ & St Taw
sxifag feg a3 % N Fwraar
g

(vit) gvarr famr-—fadasr &
YA FT T T BTAT QU §Y TH
& | 9gA1 qewew fAweT § ey
§G TEA SN

s dedta whawa gear 88

9697. it Wiwg AR ;¥ NW
a4 gAata &4 ag Fqid &1 FU HLT
f&:

(%) 7a1 ag w9 & fF a1 wATisdiy
sifvmag dear 88 & srgsyz F AT (W),
(=) Nz (7) S oF ufg gz 9v @)
Eivuigh

(=) afz gf, @ %7 ; &<
() afz agY, &1 gad o1 Frw § ?

S aur gAafa @A () Do &o-
qmr) : (7) s (@) . swadsdy sq
gnzq & afvgag gear 88 ¥ wads
agsal 1, faalt ag=yg 6 WY afeafaa
g, 9®-913 25 Faray, 1958 + @% gar
FY A7 91 377 Afwawg & gearfaq ag-
g graeyt fagee & ofifaqse & 9 §
& faar a1 a1\

(w) s agY 3=ar 1
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Realisation of E.P.F. Con(ributions from
Coal Mines

9698. SHRI G. Y. KRISHNAN
Will the Minister of LABOUR AND
REHABILITATION be pleased 10
state :

(a) whether It Is a fact that some
shortcomings have been found regarding
realisation of Provident Fund contribution
from collfery employees ;

(q) if so, the names of coal mines
against whom certificate  cases have becn
instituted during 1968, 1969 ; and

involved in each

(c) the amount
of the certificate

case and the result

cases ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANJI-
VAYYH): (a)to (c). The administra-
tlon of the Coal Mines Provident Fund is
the concern of the Board of Trustees, Coal
Mines Provident Fund, set up under the
Coal Mines Provident Fund and Bonus
Schemes Act, 1948, and Is not the direct
concern of the Contral Govarnment, The
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Number of new cooperative sugar
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information is being collected from the
Coal Mines Provident Fund Organisation
and will be jaid on the Table of the
House,

Setting up of Sugar Mills in Cooperative
Sector

9699. SHRI HIMATSINGKA : Wil
the Minlster of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the number of sugar mills to be
set up In the Coopcrative Sector in each
State during 1970-71 ; and

(b) the total production capacity to be
Installed thereby, State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b). The number of
new cooperalive sugar factories expected
to go into production during 1970-71 out of
those alrcady licensed together with their
annual sugar proluction capaclty are glven
below, Srate-wise:—

Annual sugar production

State
factories, expected to go capacity involved
into production during
1970.71
(lakh tonnes)
1. Maharastra 3 046
2. Gujarat 1 0.20
3. Mysore 2 0315
4, Madhya Pradesh 1 0.09
5. Tamil Nadu 1 orl8
8 1.28
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Seminar held by Indian Labour Law
Society of National Labour Com-
missions's Recommendation

9700, SHRI HIMATSINGKA : Wil
the Minister of LABOUR AND REHABI-
LITATION be pleasd to state s

(a) whether it8s a fact that a S:minar
was recently convered by the Indian Labour
Law Soclety on the recommendatlons of the
Mational Labour Commission; and

(b) if so, thz precise nature of observa-
tions and suzeestions made at the  Seminar
regarding implem:ntation of the report that
havz com: 1o Government’s notlee and the
Government's reaction to each of them ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANIJI-
VAYYA): (a) A seminar on ‘Industrial

Relations as cnvisaged by the Natlonal Com-

mission on Labour, was organised by the
Labour Law Assocladon, Delbhl on 18th
April, 1970,

(b) The precise nature  of the observa-
tlons and suzgestions made at the S:minar
is not knowa to G yvernmeant.

Research on Plants alter Introduction of
High-Yiclding Varicties of Food-
Grains

9701, SHRI CHENGALRAYA
NAIDU : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state ©

(a) whether it Is afact that the {ntro-
duction of high-yiclding varicties of food-
grains has brought an increasing awarenes
among agricultural sclentists at the U, P,
Agricultural University at Pantnagar of the
need for a dynamic approach 1o research;

(b) if so, whether there is realisation
that there could never b: a varicty of crop
which could hold the ficld permanently;

(c) ¥ so whether this has resulted in
Research Scientists not only turning thelr
altention moare towards the geastics of crops
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but also to the architecture and shape of
plants; and

(d) If so, what steps are belng taken to
the problems which have croped up after the
introduction of high-yielding varieties of
food-grains ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) Yes.
(c) Yes,

(d) Intensive researches are belng carried
out in the agricultural universities and Indlan
Council of Agricultural Research, particular-
ly under the all-India coordinated crop
improvement projects, for solving the pro-
blems that have cropped up, viz, those
pertalning to maturhty, graln gquallty re-
sistance to discases, pests, drought, sallnity,
elc,

Report of Study group of Administrative
Reforms C ission on Extensi
of Postal Facilities to Rural
Arcas

9702, SHRI CHENGALRAYA
NAIDU : Will the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be pleased to state :

(a) whether It is a fact that a Study
Group of the Administrative Reforms Com-
mission has revealed that the cost of
extension of postal facilities to rural
areas fs  estimated to be rupces
one crore annually, most of which is a total
loss;

(b) if so, the other points made In the
report regarding the Post Oifices to be set
up or likely to bz set up in the rural areas;

(c) whether in view of this, Government
propose to have less Post Olfiz:s ia rural
arcas; and

(d) Ir pot, the reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OE COMMUNICATIONS
(SHRI SHER SINGH) ! (a) Yes. The
working group on Posts and Telegraphs of
the Administrative Reforms Commission
have pointed out that the cost of extenslon
of Postal facilitles to rural areas was estl-
mated to be over Rs. 1 crore per annum.
In this connection they have further stated
that extension of postal facilities to rural
areas not only Involves a heavy subsidy
at the initlal stages but accounts for recurr-
ing losses—though of smaller amounts—
even after the post offices have been declar-
ed permanent and total loss of such recurr-
Ing nature adds wupto a considerable
amount,

(b) Some of the other points made in
the report regarding the Post OTices to be
opcned or llkely to be opened in the rural
areas are as follows 1—

(i) If the present policy of opening
unremuneratlve Post  Offlces
(with the permlssible limlis of
loss ranging from Rs, 500/- to
2500/-) is to continued, the
moiety of the total loss, will be
greater in future,

The present limits of the per-
missible Joss in respect of ex-
perimental as well as permanent
rural post offices will need
revision on a rcalistic basis,

(i)

i)
ment should evolve a sultable
procedure for a rellable assess.
ment of the quantum af loss
(i, e. In opening and also in
running the Post Offices),

In order 1o cover the losses
that are likely to be substalned
by the Postal Branch in the
immediate future, it may become
necessary 1o give effect to the
recommendatfons of the P& T
Tarlffs Enquiry Committee
(1968) in thelr entlrely with a
view to wiping out the existing
loss to a large extent, However,
if even this fails to lncrease the

(iv)
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Postal revenuc to the anticlpated
extent, It may become neccessary
for the P&T Department either
to bear the losses or to go be-
yond the recommendations made
by the P&T Tariffs Enguiry
Commiltee,

A subsidy must be made from
thc General Revenue to the ex-
tent of 75% of the loss incurred
in openlng and running Post
Oifices and the remalning 25Y
should be made good from the

)

surplus  generated In  Posial
Operations as a whole,
The Working Group have, however,

admitted that they are aware that purely
commerclal considerations should not app-
ly in the provision of these (i. e. extension
of services in the rural arcas) because some
of them have necessarily to be provided
even at the uneconomic rates so long as
they serve an essentlal public interest.
They have also stated that with-drawing
all uneconomlc services including unecono-
mic rural post offices, which for varlous
reasons cannot be made viable is obviously
an unthinkable course because of the Inco-
venience it would couse to be general
public,

(c) and (d)., The Government do not
consider it appropriate to deliberalise the
conditlons regarding the opening of Pust
Offices in such areas, as the accept now
is on the dcvelopment of the rural
areas and of the backward reglons,

Grant of Subsistence allowance {0 employees
under suspension

9703, SHRI SHIVA CHANDRA JHA
Will the Minlster of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it s a fact that some of
the P& T cmployees in Bihar circle are
still under suspension by the order of an
officer lower than the appointing authoritles
In connection with the tokea strike of
19th Sepiember, 1968 ;

(b) whether 1t s also a fact that the
Home Minlstry [n {ts order of 3rd March,
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1970 has ordered to revoke the order of
suspension of all the P & T employees ;

(c) whether fc s also a fact that sub-
sistence allowance of a Central Government
servant under suspension gets an automatic
increase by [ifty per cent under Fundamen-
tal Rule 53 il the period of suspension is
prolonged beyond twelve months for reasons
not directly atiributab'e 1o the Government
servant ; and

(d) if so, the action taken by the
Director of Telegraphs, Bilhar about them,
if no actlon has been taken the reasons there-
for 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No, All the
officials in Bihar Ciicle, who had been
suspended In connectlon whih the strike were
relnstated, Two of i1hese officials were
subsequently deemcd 1o be under suspension
eonsequent on their conviction by the court
under Scction 4 of the E,S.M.0. The cases
of these t(wo officlals have again bcen re-
viewed rccently and they have been order to
be reinstated:

(b) Yes, These orders apply to all
Ceatral Govt, employees,

(¢) No. An order of the competent
authority to that effect s necessary. The
percentage prescribed in FR —353 is the
the maximum by which the schsistence
allowance can be increased if the period of
suspension fs  prolonged beyond twelve
menths for reasons not directly attributable
to the Government servant, The . subsis-
lenze allowance can be also reduced if the
prolongation of the suspension 1s due to
reasons directly attributable to the Govera-
ment servant,

(d) In the casc of the two competent offi-
clals, referred to in part (a) of the reply, the
subsistence allowance was fincrcased by 50
per cent by the competent authorlly after
12 months of their suspension,
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Petitions of Employees Suspended Due to
Sept. 19, 1968 Strike Pending with
P & T Board

9704. SHRI SHIVA CHANDRA JHA
wijl 1the Minlster of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be plcased to state 1

(a) whether it is a fact that the peti-
tlons of suspended emplovees (because of
the 1958 September strike) for review are
pending in the P&T Board ; and

(b) if so, how much time the P&T Board
would take to communicare fts dezislons as
per Rule 29 of the Cenwal Service (Control
Classification and Appeal) Rules, 1965 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHR1 SHER SINGH : (a) No. Al
the suspended officials have been taken buck
to duty,

(b)

Does not aries,

Study on the use of Fertilisers by Food
Corporation of India

9705. SHR! R.K. BIRLA ;
the Minister of FOOD AND
CULTURE be pleased to state ;

will
AGRI-

(a) whether the Food Corporation of
India has prepared a note on the use of
fertilizers ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a«) No Sir; the Food
Corporation of India has not prepared any
ncte on the use of fertilisers,

(b) Does not arise.
Import of Foodgrains in 1970

9706. SHRI R, K. BIRLA : Will the
Minlster of FOOD AND AGRICULTURE
be pleased to state ;
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(a) whether It is a fact that Govern-
ment are contemplating to Import more
foodgrains during 1970 as compared to that
in 1969 ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE!1 (a) and (b).
For the year 1970 the Import requirements
have been worked out at about 4 million
tonres, which is more or less of the same
order as 3.9 million tonnes imported in 1969,
The reason for contemplatiag an import of
4 million tonnes In 1970 is that the Govern-
ment desire to add one million tonnes to the
buffer stock in 1970,

Telephone Directory for Puniab

9707. SHRI RAM KISHAN GUPTA :
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether 1t is a fact that 1969
Telephone Directory of Puniab Circle has
not been supplied to the subscribers of many
Telephone exchanges ;

(b) if so, when the
issued and circulated ;

Directory was

(c) the name of the Exchanges In which
It has not been supplied so far ; and

(d) the steps taken or proposed to be
taken for early supply of the Directory ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH): (a) Yes, Sir.

The Punjab Circle Telephone, December,
1969 issue, was supplied to the sub:cribers of
large exchanges but the samc has yet to be
supplied in smaller exchanges,

(b) The first instalment of the directory
was circulated in the middle of Jinuary, 1970
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(¢) The names of the exchanges where the
directories have not been supplied so far
are given in the statement laid on the Table
of the House. [Placed in Library. See
No. LT-3514/70]

(d) In all 62,000 directorles were
required to be supplied by the Printers.
They have supplied 49,730 copies so far and
have promiscd to complete the supply very
shortly,

g7, gagAEt, wfagAw Far
wiiar # ety Far g7 & fag
€ 1€ WA
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Enhancement of Superannuation age of
Displaced Persons From East Pakistan

9709. SHRI DEVEN SEN : WIll the
Minister of LABOUR AND REHABILITA-
TION be pleased to state 1

(a) whether Government will consider
the deslrabllity of extendlng the period of
superannuation uvpto 50 from 58 wyears In
favour of the East Paklstan displiced
persons who have elther entered Govern-
ment service at an advanced age, or are
still awalilng rehabiliiation, or have been
offerd rehabllitation assistance, housing or
otherwise, at the last leg of thalr service
life and entered into an cngagement with
the Government to comply with the financial
commitments \n that bzhalf ;

(b) 1If so, how Government propose to
implement such a proposition ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): (a) to (c). Tt will
not be possible as a matter of policy to fix
a separate superannuitlon age for East
Pakistan migrants who have secured employ-
ment with the Government of Indla,

Industrial Estate near Kalkaji Colony,
New Delhl

9710, SHRI DEVEN SEN: Will the
Minlster of LABOUR AND REHABILITA-
TION be plcased to slate :

(a) whether Government will conslder
the desirabllity of founding an
Industrial Estate in the  viclnlty
of the  East Pakistan Displaced
Persons Colony necar Kalkajl, New Delhi
wilh a view to assuring employment oppo-
rtunities 1o the depcendents of the settlers of
the colony In new surrounding as a measure
of rehabilitation 1

(b) if so, how Government propose to

execute such a scheme ; and

MAY 13, 1970

Written Answers 156

(c) 1f not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) 1 (a) to (c). No.
The scheme of East Paklstan Displaced
Persons’ Colony near Kalkaji, New Delhi,
has been prepared for housing those dis-
placed persons from East Paklstan who have
already been galnfully employed In Delhl
and no provision for employment opportu-
nitles through industries to the depcadents
of the settlers of this Colony near Kalkaji
is consldered necessary, The dependents of
the settlers would be eligible for seeking
employment in the usual manner llke other
citizens,

Extending Age-Limit of entering into
Government Service for Displaced
Persons from East Pakistan

9711, SHRI! DEVFN SEN : Will the
Minister of LABOUR AND REHAB.LITA-
TION be pleased to state 3

(a) whether Government will consider
the desirabillty of extending 45 years® age-
limit for entrance Into Guvernment service
for a further perfod upto 1980 in favour
of East Paklstan displaced persons in view
of the fact that influx of displaced persons
from East Pakistan is stlll on an' there s
also a large number of such displa ed persons
In India who have been stlil awalting
physlcal and economic rehabilitation :

(b) if so, how Government propose (o
meet the sitwation ; and

(c) il not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) to (c). The
following age concesslons in the matter of
employment of new migrants from East
Pakistan into Central Government service
are already available upto 31,12.1971 :—

(i) Appointments filled on the results
of Competitive Examinations held
by the Unton Public Service
Commission

The age-limit Is relaxed upto three years
In excess of normal upper age limlt subject
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to the condition that a cendidate will not
be allowed to avail of a large number of
chances In respect of recruitment to a service
or group of services than the maximum
under the normal age-limits,

(if) Appointments n  covered by

(i) above

The maximum age limit for entry into
Government service as well as for perma-
nent absorptlon thercin s relaxed uplo
45 years,

(iii) Displaced per.ons belerging
Scheduled Castes and  Scheduled
Tribes

The age limlts mentioned in (1) and (1i)
above are lurther relaxed by five years for
persons belonging to Scheduled Casts or
Scheduled Tribes both In case of pazetted
and non-gazetted posts In the Central Ser-
vice as well as All India Services.

The question of extending the above
concesslons beyond 31.12.1971 will be duly
considered well before that date In the
Ilight of the clrcumstances prevailing then,

Grant of Remission of Interest on Instal-
ments of Premium of 1.and to Displaced
Persons From East Pakistan in Kalkaji

Colony, New Delhi

9712, SHRI DEVEN SEN : Will the
Minlster of LABOUR AND RAHABI-
LITATION be pleased to state 3

(a) whether Unlon Government will
conslder the desirability of remission of
interest levied on payment of premium of
land in instalments in respect of residen:ial
plots allotted to East Pakistan displaced
persons in a colony near Kalkaji, New
Delhl In view of the poor paying capacity
of the allottees ;

(b) if so, how Government propose to
implement the proposition ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR, EMPLOY-
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MENT AND RCHABILITATION (SHRI
BHAGWAT JHA AZAD) : (a) to (c). The
displaced persons from East Pakistan were
allotted plots In the East Paklstan Displaced
Persons® Colony, Kalkajl, on the terms and
conditlons glven In the Press Notes Issued
in January 1966 and August 1967, The con-
cession of a allowing payments in instalments
essentially  Includes payment of Interest,
There 1s no scheme of the Government of
Indla under which the payment of inlerest
could be remitied,

Working Conditions of Muanagers, Assistant
Maunagers and Sales Assistants in . M. S.
Stalls situated in Sccretariat and Govern-
ment Department

9713. SHRI 5. M. BANERIJEE 1 Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state 1

(2) whether it is a fact that the
Managers, Assi M s and Sales
Asslstants in the rmilk stalls of D, M. 8.
installed in the Secretarfat complex and
other Government Departments are governed
by the Central Secretarlat conditions of
service ;

(b) whether ft Is a fact that these
officlals are marked absent by the M. D,
Os. and A, M, D, Os. In case they happen
to come late by an hour or 50 or are found
absent for some unavoldable rcasons by
them even though they atiend to their
dutles throughout the day and thelr pay for
that day is deducted ;

(c) If so, the reasons and justification
for doing so contrary to the rules in thls
regard ; and

(d) the action Government propose to
take against the officers concerned to
stop these irregular praciices ?

THE MINISTER OF STATE IN THB
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Managers and  Sales
Assistants appointed at t(he All Day Milk
Stalls are not office staff and orders by
Government of India 1n respect of Central
Secretariat Staff are not wholly applicable to
them. As per thelr terms of appeintment,
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they are governed in respsct of thelr gencral
conditions of service by the rules and orders
of the Government of Indla in force from
timz to time as applicable 1o the respective
category of employees in the Delhi Milk
- Scheme.

(b) Admlnistrative instructions were
issucd by the Delhi Milk Scheme in March,
1969 for ensuring punctuality in attendance
of Managers, Sales Assistants etc, Lale
attendance s being regulated In accordance
with these instructions a copy of which is
laid on th: Table of the House, [Placed in
Library. See No, LT—3515/70]

(c) Does not arise.

(d) Does not arise,

Delay in Instaliation of Transmitters in
Rajkot and Calcutia

9714, SIIRI LORO PRAPRHU :
SHRI1 NAVAL KISHORE
SHARMA 1
SHRI D N. PATODIA :
SHRI GADILINGANA

GOWD :
SHRI MUHAMMAD
SHARIFF 3

SHRI R. BARUA

Will the Minister of INFORMATION
AND BRO\DCASTING AND COMMU-
NICATIONS b: pleased to state 1

(a) whether there Is any penalty clause
in thc agreement with Yugoslavia and
U,S.8.R, In regard to Installadon of trans-
mitters at Rajkot and Calcutta for delay in
supply of equipment ; and

(b) If not. whether
future will Inslst on penaltly
avold loss from delay ?

Government, in
clauses to

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K, GUJRAL) : (a) A pcnalty
clause exists In the Contract signed with
with the Yugoslav firm by DG.S. & D,
However no such clause has been inserted
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in the contract signed at Government with
U.S.5 R, for the transmitter at Calcutta,

(b) Duoes not arise,
Sianding Offer of Employment

9715. SHRI LOBO PRABHU:1 Wil
the Minlster of LABOUR AND REHABI-
LITATION be plcased to state :

(a) what is the expenditure of his
Ministy on (I) Labour in factorles and
other estab'lshments of more than 20 workers
(i) Landless labour (iii) Domestic labour,
and (lv) self-employed workers ;

(b} whether the Ministry has related the
average wages of these different sections of
workers and made its contribution in fevour
of those sections, which are relativcly more
deficient ;

{c) why the Minlsiry does not plan to
gencralise the “*Standing Offer of Employ-
memt" now restricted to o.e expcrimental
area, In order 1o satisfy the Directive
Principle of Right to Employment ; and

(¢) why should not the Minlstry stop
further expenditure to workers who receive
an averagz of 100 per cent more than Land-
less Labour, so that funds are available for
carrying out the Standing Offer of Employ-
ment on minimum wages ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (a) The expenditure of the De-
partment of Labour and Employment s not
apportioned on the basls of labour In facto-
ries, landless labour, domestic labour and
sell~employed workers,

(b) Does not arise,

() A Pilot Employment Guarantee
Scheme has been sanctioned by the Govern-
ment of Maharashira to be implemented In
one selecied wvillage in each of flve
integrated Area Development Blocks In the
State. Extenslon of such scheme can be
considered only after experience is gained
on the basis of results of such pilot experi-
ment over a wide area,

(d) Does not arise,
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Inspection of Factorles

9717, SHRI R. BARUA 1 Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state 1

(a) whether it Is a fact that the factory
inspection is getting ineffective in the coun-
try due to in:ufficient number of the person-
nel employed ;

(b) the total number of facturies which
an Inspector Is supposed to inspect at present
and what is the fixed quota ; and

(c) whether Government propose 1o
reorganise the present set up of the In.pecto-
rate keeplng in view the growlng number
of accldents in the industrial units which are
themselves increasing in number rapldiy 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJNVA-
YYA) : (a) No, Sir.

(b) The Labour Ministers’ Conference
(July 1960) had recommended & norm of 150
factorles per inspector but there s no fixed
quota,

(c) This is a matter essentlally for the
State Governments 1o consider as the
Factories Act, 1948, is administered by them
through the State Faclory Inspectorates,
However the National Commission on La-
bour has recommended that the norm of 150
factorles per inspector for determinlng the
strength of the iInspectorate should be re-
examined, This is being ¢ nsidered in
consulatlon with the State Governments and
other Interests concerned,

Demands of Technical Employees’ Unlon
of All India Radio

9718, SHRI YAJNA DATT
MA :
SHRI HARDYAL DEVGUN

SBHRI JAL SINGH :

SHAR-

Will the Minlster of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to stalc 1

(a) the demands of Techaical Employees’
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Unions of All India Radio ;

(b) the demands which have
accepled by Government ;

been

(c) the demands which have not been
accepled by Government together with the
reasons for not accepting them ; and

(d) If no decision has since been taken
thereon, the reasons therefor and when a
decision Is likely to be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN  THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K, GUJRAL) 1 (a) A statement
glving the informatlon 1 laid on the Table
of the House. [Placed in library. See
No. LT—3516/70]

(b) to (d). The representation was re-
celved only recently and the various Issues
ralsed thcrein are under examination, It
will take some time more to arrivc at decl-
slons,

Government Fxpendilure on its advertise-
ments in English Duailies during
1968 ¢nd 1969

SHRI VIRENRAKUMAR
SHAH 1 Will the Minister of INFORMA-
TION AND BROADCASTING AND
COMMUNICATIONS be pleased to state 1

9719.

(a) the critcria followed for the release
of adveriisements in the Indian Press, on
Government account

(b) the total amount spent by Govern-
ment on advertisements in the major English
dailles of the country in 1968 and 1969 ;
and

(c) the amount spcat on advertising In
(1) The Times of India, (ii) The Statesman,
(ili) The Hindu, (iv) The Hindustan Times
(v) The Patriot, (vi) The National Herald,
and (vit) The Bliiz ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
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(SHRI I. K. GUJRAL ; (a) The following
criteria are followed while selecting newspa-
pers and periodicals for release of Govern-
ment advertisments ;

(1) Effectlve circulation (normally
papers having paid circulation
below 1020 are not used).

(i) Regularity in publicatlon (a
period of six months of uninter-
rupted publication Is essential),

(ill) Class of readership,
(iv) Adherence to accepted standards
of journallsiic ethics.

(vi) Other factors such as production
standards, the languges and areas
intended to be covered within
the avallable funds,

Advertisement rates which are
considered sultable and accept-
able for Government publiclty
requirements,

()

Advertlsements are, howcver, withheld
from such dewspapers and periodicals as
indulge In virulent and presistent propaganda
Inciting communal passions, or preach vio-
lencs, or offend socially accepted conventions
of public decency and morals thereby under-
mining the basic patlonal interests.

(b) Expenditure incurred on advertlse-
ments released to ‘big English dailies” j.e.
those with a clrculation of over 50,000 dur-
ing 1968-69 and 1969-70 is glven below ;—

1968-69 Rs, 27,95,885.00
1969-70 (Upto 3lst Rs, 22,48,649.00
Dec. 1969)

() Information regarding the details
of advertisments released to individual news-
papeis and the amounts pald to them s
treated as confidential as between the Direc-
torate of Adverusing and Visual Publicity
and the individual newspapers,

Investigation Into shortage of five paise
stamps in Ahmedabad

9720. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of INFORMA-
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TION AND BROADCASTING AND
COMMUNICATIONS bs pleased to refer
to the reply given to Unstarred Q iestion
No. 2673 on the 4th D:cember, 1969 regard-
Ing the shortage of five pals: stamps in
Ahmedabad and state :

(a) whether the matter has since been
Investigated ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) 1 (a) Yes,

(b) 3 paise stamps were largely used for
posting Registered Newspapers, With the
change In the postal rate of regd, news-
papers. from 3p to 5p wlth effect from
15-5-68 the 3 palse denomination was no lon-
ger required for any other postal rate. The
printing of this denominatlon was stopped
but the quantity alrcady printed was utilised
with other denominations. Assuch, 2p &
3p stamps were ssued to the public in leu
of 5 palse stamps,

Impact of P. I. B. Wall Newspaper on

the People
9721. SHRI VIRENDERAKUMAR
SHAH : Will the Minister of INFOR-

MATION AND BROADCASTING AND
COMMUNICATIONS be pleased 1o
state :

(a) whether his Ministry has alrcady
undertaken the task of studying the Impact
of the proj:ct, Press Information Bureau
Wall newspaper, on the people : and

(b) If so, the details of the findings ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I. K. GUJRAL) :(a) and (b). As
the publication of the wall newspaper started
only recently, the Indian Institute of Mass
Communications proposes 1o underlake the
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Impact study after It has bzen in clrculation
for at least a period of six moanths,

However, a fleld survey was conducted
amongst the youth (16-30 Years) to fiod
out their oplnion about its contents, Forty
per cent of those who read It consldered the
news given in it as factual, 13.3 per cent
thought the news was biased. The remaining
46.7 per cent did not offer any opinion.
In addition, many requests have been
received from all parts of the country asking
for coples of the wall newspaper for
display.

Information regarding P & T Circle
for Metropolitan Cities

9722, SHRI DEORAO PATIL : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

{a) whether Government have collected
the information regarding  Metropolitan
citles of Bombay, Calcutta, Delhi and
Madras and also for residuary Post and Tele-
graph circles of Maharashtra, West Bengal,
Delhi and Tamil Nadu clrcles ; and

(b) whether Government have examined
on the basis of Traffic and Staff figures
that the proposals for separate circles for
the Metropolltan citics, will by viable and
justiffed 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING. AND IN THE
DEPARTNENT OF COMMUNICATIONS
(SHRI SHER SINGH)s (a) The infor-
mation Is being collected,

(b) Does not arlse.
atat ftear & Srm "I & o il

% ardafae 6T CeaEw 11
sqeay

9723. =it JqIq wifew : Fa1 gET
AT FJIIN HAYL GAC HAY qg FO07 A
Fveah fr:

(%) war Ady Qraar A wgros;
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Central Assistance to Agricultural Colleges

of Madhya Pradesh

9724, SHRI G. C. DIXIT 1 Will the

Minister of FOOD AND

be pleased to state ;

AGRICULTURE

(a) the amount of Central assistance
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given to  agricullural collcges in Madhya
Pradesh during the last 3 year ;

(b) the number of agricultural colleges
in Madhya Pradcsh at present ; and

(c) the percentage of minorlties to whom
admisslon Is given in these colleges 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
CGMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) 1 (a) With the establishment
~of Jawaharlal Nahru Krishi  Vishwa
Vidyalaya in Madhya Pradesh in Oclober,

1964, al) the Agiicultural Colleges of the
State became the constituent units of the
Vishwa Vidyalaya, Therefure, grants were

released to the Vishwa Yidyalaya and not to
the indlvidual  colleges. The fullowing
amounts of grants were given 1o the Yishwa
Vidyalaya during the last three years 3

1967-68
1908-69
1969-70 Rs,

Rs, 20,00,000
Rs. 20,21,494
25,95.464

(b) Six.

(¢) Required information is not

avallable,

Steps to increase output of Pulses and
other Commercial Crops

9725, SHRI DEVINDER SINGH
GARCHA : Wil the Minlster  of
FOOD AND AGRICULTURE be pleased
to stale wheiher it is a fact that Govern-
ment are not taking adequale steps to step
up output of pulses and other commerclal
crops ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITIY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINUDE) : No, Sir, Number of steps
bave been taken to increase the output of
pulses through the following measures 1—

(i) lotroduction of  short-duration
catch crops of pulses for growing
afier khatif or rabi harvests,
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(1i) Programme for inter-cropplng with
pulses,

(ii1) Introduciion of the use of rhizo-
bium culture.

(iv) Programme for multiplication of
seeds of some of the newly evolved
short duration stralns of pulses,

(v) Increased use of fertilisers specially
phosphatic fertilisers,

(vi) Evolving high-yielding and disease
resistant varietles of pulses,

(vii) Effective and economic control
measures against pests and diseases
in pulses.

For Commerclal Crops, Centrally Sponsored
Schemes for export promoiion/lmport substi-
tution have been taken up In almost all  the
poientlal arcas. A tentative  outlay of
Rs. 14.30 crores has been provided for these
schemes during 4th Plun., An amoun: of
Rs, 2.32 crores is likely to be spent during
1969-70, For 1970-71 an outlay of Rs, 2.75
croves has been provided.

Funds for Dry Farming

9726. SHRI DEVINDER SINGH
GARCHA : Will the Minister of FOOD
AND AGRICULTURE be pleased 1o
state :

(a) wether 1t Is a fact that only rupees
two crores have been provided for dry
farming when nearly sixiy percent of culti-
vated area in India was under dry farming ;

(b) if so, whether Government are
aware that this amount is insufficlent as
compared in the area under any farming ;
and

(<) if so, what steps Guvernm:nl propose
to take to provide adequate funds for dry
farming ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. Tae provision of
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Rs 2.00 crores Is for implementing the
pilot projects on dry farming during 1970-71,

(b) and (c). This amount would be
adequate for implementing the Pilot Projects
undertaken during 1970-71. However, funds
are already available for minor Irrlgation,
soil conscrvation, land development elc,,
under normal development of agriculture in
in dry areas,

Central Study Team on Gheraos in
West Bengal

1927, SHRI N. SHIVAPPA 1 Wil
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) whether a Central Study Team has
been sent to Calcutta to collect data on
Gheraos being resorted to by Labour in
West Bengal;

(b) whether the Gheraos have increased
to an alarming stage In the State during the
recent two months;

(c) what are the findings of the team in
regard to gheraos impact on production as
also the main motives behind these Gheraos;

and
(d) Government's reaction thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANJI-
VAYYA) : (8) The Governmenmt did not
depute any study team to West Bengal.

(b) Information Is being collected and
will be placed on the Table of the House
after it is reccived,

(c} and (d). Do not arise.

Criterla for allotting Imported Tractors to
Agro-Industrial Corporation of States and
their distribution to Farmers

9728, SHRI GURCHARAN SINGH
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) the criteria of allotting the Imported
tractors to  Agro-Industrial Corporation of
the Swates;
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(b) the criterla of distributing those
tractors among the farmers in cach Siate;
and

(c) whether there is any Government
priority quota 10 be allotted by the State
Chief Minlzters ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Besides the demands inti-
mated by the varlous Siates, the following
factors were taken into conslderation while
making allocations of imported tractors ;—

(i) Relative demands reglstered by
State Agro-Industrics Corporations,
State Governments, Union Terrlto-
ries etc,

(if) Acreage of high-yiclding varisties
in the respectlve States and Union
Territories,

(i11) ExIsting porulation of tractors in
the States and Urlen Terrliories,

(iv) Tractors already allotted to the
respeciive Siates,

(b) Different Corporations have adopted
different criteria of distributlng §mported
tractors amongst farmers on the batis of
local conditions prevailing,

(c) A quota of 5%, of imported traclors
for allotting on priotity basls to certain
specified cateporics has been placed at the
disposal of the State Governments/Agro
Industries Corporatlons.

Administrative Reforms Commission’s
Recommendation Re. creation of P&T
Circles

9729. SHRI DEORAO PATIL 1 Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA.
TIONS be pleased to state :

(a) whether the Administrative Reforms
Commisslon has recommended that a sepa-
rate P&T Circles for Metropolitan Citles
like Bombay, Calcutta and Madras be
created and separate P & T circles fer the
residual portion of the citles ;
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(b) if so, whether Government have
ccepted the recommendation ; and

() If not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE.
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) 1 (a) Administra-
tive Reforms Commission has not sent any
such recommendation so far,

(b) and (c). Do not arlse,
wHard) "faea fqfg gnza & aa
wrafea, 39T 930 & gfwa
wHarfgl 7Y dn fwan
ATAT

9730. it gww WF7 WY :
st /Y=g 94T

=t wryg 7 fag watfaan

FOU &/ A gAIE AV 48 A
Y Fr FI4 fF .
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(n) 9% fasg wig 7 $UT 917 &
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W qar Rate |9t (W) #o |-
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Editorial of MNational Herald dated
20th March, 1970 on *Samachar
Bharayi*
9733, SHRI RAMSHEKHAR PRASAD
SINGH :
SHRI RAMAVATAR
SHASTRI :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state 1

(a) whether the attention of Govern-
ment has been invited to the editorial Cap-
tioned **A News Agency's Pligzht” published
in Daily **National Heurald", Delbi of the
20th March, 1970, specially Smachar  Bhar-
i ; and

(b) il so, the reaclion of Govecrnment
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHR1 1. K. GUIJRAL) : (a) Yes,
Sir,

(b) Samachar Bharatl is an Indepen-
dent news agency, It is primiarily for the
State Governments which are major share-
holders in the Samachar Bharatl 10 declde
the line of action, In so far as the ques-
tion of action to be taken by the Dceparts
ment of Company Affairs 48 concerned, the
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posilion has been lald on the Table of the
House in reply to Lok Sabha Unstarred
Question No. 7314 answered on 23rd Aprll,
1970.

Sirike in Tthad Motor Transport (P) Ltd.,
Delni

9734, SHRI YASHPAL SINGH.
Wil the Minlster of LABOUR AND
REHABILITATION be pleased to stote 1

(a) whether the workers of the Ithad
Motor Transport (P) Company Ltd. (V.
Group). Delthi are on strtke for the last few
months ;

(b) if so, what are thelr demands ; and

(r) the action being taken to meet
thelr demands ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D. SANIJI-
VAYYA): (a) to (c). Informatlon is
being collected and would be laid on the
Table of House after it is received.

Screening of Children’s Films in Delhi

9735, SHRI S. C. SAMANTA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be plcased to siate :

(a) whether the Children’s Film Society
run screenings of Children's flims regularly
in Delhi ;

{b) the average number of children

unescorted by parents who attend these
shows ; and
(c) the reasons for not deploying

nurses and lady attendants 1o look after the
unescorted children coming for these shows 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFOKMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL)t (a) Yes, Sir,
Films produced by the Chlldren’s Film
Socicty are screened regularly on Sundays
and holidays at Sapru House, New Delhl,
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(b) The flgure is not avallable as no
such record is kept.

(c) This has not been done because It Is
not considered necessary, No such sugges-
tlon has been made to the Society, In
the auditorium ushers guide the children
with care to their scats.

Use of Foreign-linked Advertising Agencies
by Government Organisation

9736. SHRI S. C, SAMANTA :

SHRI P, MANDAL :

Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state :

(a) what are the public undertakings,
statutory bodles and other Gowernment
Organisations still using forelgn-linked adver-
tising agencise disrezarding the directive
lssued by the D.A.V P, last year and the
agencies benefited by them ;

(b) whether G vernment have received
any letter from the Chalrman of India Alr-
lires pleading for I.A.C. continued patronage
of an American Adverting Agency ;

(c) whether the correspondence on
this subject among 1-A.C,, D.AV.P, and
Bureau of Public Enterprise will be placed
on the Table ; and

(d) whether the managing Director of
this U.S. linked advertising agency was
untill recently with the D.A.V.P, 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATION
(SHRI I, K. GUJRAL): (a) According
to informatlon available with the Directorate
of Advertising and Visual Publicity, the
following publlc underiakings, statutory
bodles etc. are utilising the services of partly
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forelgn-owned advertising agencles noted
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agalost eech 1—

S. No. MName Advertising Agency
1.  Alr Indla Messers Hindusthan Thompson Assoclates
Ltd.
2, Bharat Heavy Electrical Ltd. -do-
3, Hindustan Machine Tools Ltd. -do-
4, Madras Fertillzers Ltd. -do-
5. Natlonal Mineral Dcvelopment Corporation -do-
6, Engineering Export Promotion Council «do-
7. Textlle Commitiee -do-
8. Colr Board «do-
9. Tea Board -do-
10. Handloom House, Delhi .do-
11, Indlan Airllnes Corporation M/s Clarlon McCann Advertlsing

Services Lid,

(b) Messers Clarlon-McCann Advertls-
ing Service Lid, had requested the Ministry
of Informaticn and Broadcasting to grant
them 6 months extension to undertake a
review of thelr agreement with  their
foreign collaborator and place proposals
before  Government  in keeplng with
the spirit of the directive issued by
them. The Chairman of the I.A C. suggest-
ed that the Agency's request migh be con-
sidered sympathetically, He added that so
far as Indlan Alrlines were concerned, they
were taking sleps 1o serve a notice of ter-
mination on M/s Clarion Mc-Cann Advertis-
ing Services Ltd. In conformity with the
letter of D.A.V.P,

(¢) It would not be desirable to
place the correspcndence on the Table of
the House.

(d) When the present Managing Direc-
tor of M/s Clarion McCann Advertising
Services Ltd. was working with Indian
Oxygen Lid, Calcutta, his services were
obltainnd on loan for appointment as Con-
sultant in D A V.P. from December 1, 1965,
to November 30, 1966,

Recommendations of Khosla Commi (tee

9737. SHRI N. R. DEOGHARE
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleascd to state 1

(a) whether Government have comp let-
ed consideration of various recommenda-

tlons of the Khosla Committee on Film
Censorship ; and

(b) il so, what declsions on
recommendatlons  have  been
Government ?

these
taken by

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K GUJRAL): (a) and (h),
The Khosla Committee’s Report on Film
Censorship Is under active consideration of
the Government,

Income from recent [nternational Film
Festival

9738. SHRI N. R. DEOGHARE
Will the Minister INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the Income derived by Government
from the International Film Festival recent-
ly held ; and

(b) the net loos/profit to Government
in organising the festival ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K, GUIJRAL): (a) The
revenue {3 s]i;htly more than Rs. 681
lakhs,
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(b) It Is not possible to give exact
positfon at this stage because some bills
are still awaited. However, apainst the
revised grant of Rs. 7.33 lakhs sanctloned
In the budget grant for 1969-70, the actual
expenditure on the organisation of the
Festival stood at Rs 6.64 lakhs on
March 31, 1970,

weg q3m ¥ dgw {7 & wrfweart
oY a1 wfafafaar
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(w) w=7 &Y Izar
Names of Directors of Smachar Bharati

9740, SHRI B. P. MANDAL :
SHRI PREM CHAND
VERMA

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state

whether it Is a fact that some of
Bharti News

(a)
the Directors of Samachar
Agency have resigned ;

(b) If so, how many have resigned by
the 31st March, 1970, their names and
of thelr resignations ; and

(c) the number of directors of Smachar
Bharati News Agency at present and thelr
names;?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUGRAL) 1 (a) Yes, Sir,
Some of the Directors have resigoed In the
past,

(b) Elght. the paroes of the Directors
who have resigned by 27,11 69 are given
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below, This is also the position till 31,3,1970 ;
S, No. Name Date of resignation
(1) Shrl G. D. Somani 10.5.65
(2) Shri R, R. Morarka 7.1.67
(3) Shrl Ganga Saran Sinha 21,868
(4) Shri Prakash Vir Shastrl 28.8 68 (reappolnted
on 20.3.69)
(5) Shri Feroz Chand 193,69
(6) Shri Ved Vyas 27.11,69
(7) Shrl A, K. Jain 27 11,69
(8) Shri Sri Parakasa 27.11,69
The reasons of the resignation are not known BROADCASTING, AND IN THE

as the company is not required to submit
the same under any provision of the Com-
panies Act,

(c) Seven, The names of the present
Dlrectors are given below :—-

m
(2
(3)
(4
(3)
(6)
™

Shri Mauli Chandra Sharm
Shri Jaya Prakash Narain
Shri Mohan Lal Bhat

Shrl Prakash Vir Shastri
Shri G. B. Newalkar

Shrl Laxmi Mal Singhvi
Shri D. V. Gandhi

Poslal Telegraph and Telephone Facilities
in Junskar, Ladakh

9741. SITRI KUSHOK BAKULA :
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether it is a fact that the postal
telegraph and telephone facllities have not
been provided in Jarskar, the third Tehsil
of Ladakh and (hat place generally remains
cut off for about six months in a year ;

(b) whether Government propose to
allow the civil population there to utilise
the police-Wireless service provided there
for the time belng and take steps to
provide the aforesaid facilities there ; and

(e} if so, the time by which such
facilities would be provided there and the
details thercof 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND

DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) to (c). The
information Is being collected and will be
laid on the Table of the Lok Sabha.

a7 faam o wens & agrEy
awgdl sl § g @R
vt srgnfa 1 fzar s

9742, Y @tz AT HYAT ;AU @AW
aq1 gf® 5+ ag aa13 £ T A v :

(%) #ar ag g= & fw a7 fawma 37
fearal 9T g52d g Far g wA-
A d gzl A & sinsl ¥ g
aagdt & A1 § faard & fou zo @wed
g T xg aFR I FT @@y F owa
wT &5

(@) afzgt, at za% sar waw §

() v awr & fa=iT fearl w1
fami ¥ foq g¢ @1ad &1 sgul W
FE

(a) afz g, w7 ;AN

(=) afz 7Y, aY eu% 3q1 F1w § ?

ww, gfe, agafas fasw site
g T {7107 ¥ weg At (st @A



185  Written Answers

wfga fa?) @ (%) alx (@), wwEam
&1 39 faumr, weeqE ag sfafage,
1953 & gaarai & swaia feat av yfa
(=18 7g 3¢ @rad & foq ar fedr arg
siaT & foq @) a7 safaw s
W ¥ & faeg F1N FEIE awar

21

Import of Foodgrains Under PL—480

9743, SHRI BENI SHANKER
SHARMA : Will the Minister of FOOD
AND AGRICULTURE be pleased to state 1

(a) whether it is a fact that under
PL-480 agreement at least one-half of the
foodgralns imported from USA s required
1o be carrled in US flag wvessels and the
rest in non-US flag vessels, Including the
Indian, where Government of India’s
liablllty s limited 1o the frelght rates
applicable to non-US flag vessels ; and

{b) 1f so0, the total foodgrains Imp-ried
under the agrcement and the total frelght
pald durlng the last 3 years 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND
COOPLRATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir,

(b) About 12.5 million metric tons of
foodgrains under PL-480 were imported
during the calendar ycars 1967, 1968 and
1969, The total frelght iovolwd s
estimated at Rs. 189.2 crores approximately
at the charter party rates of frelght,

Damage of Foodgrains in Transit by Ship

9744, SHRI BENI SHANKER
SHARMA : WIll the Mioister of FOOD
AND AGRICULTURE be pleased to
stale 1

(a) whether it is a fact that ubout
12,013 tonnes of damaged and deterlorated
foodgrains dizposed of during the year 1969
was damaged mainly due to transit by
ship ;
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(b) If so, the reasons therefor ; and

(c) the steps taken
recurrences Io future 7

to prevent such

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) Leakage of water in the holds of
the vessels on account of bad weather.

(¢) Only sea-worthy vessels are chaitered
for carrylng foodgrains. The vessel owners
are also required to take due prccautions to
avoid any damage durlng voyage. Some
damage, howcver, is unavoidable when
vessels encounter rough weather due to
perils of sea or natural causes which are
beyond human control.

Move to Paralyse Working of A.L.R.

9745, SHRI GADILINGANA GOWD
Will the Minlster of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state ;

(a) whether a move to paralyse tha
working of All Indla Radio was considercd
by the employces as a protest against the
suspension of two Upion Leaders ; and

(b) if so, the detalls thereof and the
steps taken by Government In this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I, K. GUJRAL): (a) Government
are not aware of any such move,

(b) Does not arlse,

Setting up a dry Farming Board

9747, SHRI GADILINGANA GOWD:
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Congress (O) urged Govern-
ment for the setting up of a dry farming
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board with exploltalion of ground water
resources as one of its special responsibillties;
and

(b) ifso, the details thereof and the
reaction of the Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
WHINDE) 1 (a) No official communlcation
‘has been received in the Ministry from
Congress (O) urging the Government for
setting up of a Dry Furming Board with
exploliation of ground water resources as
one of its specia! responsibilities,

(tz) Does not arlse,

%

g

mmt of Public Telephones in
5 big Cities

9748, &RI GADILINGANA GOWD :
Will the Mintster of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state ;

SO

{a) the number of Publlc telephones in
Delhi, Bombay, Madras and Calcuuta and
the cost of their maintenance per annum ;

(b) the carnings during 1966 67 and
1957-68 ;

(c) the toial perlod for which these
booths remalned out of order Jue to
mechanical defectd and pilferage, etc. and
the loss of Goveroment revenuc therefrom ;
and -

(d) the number of cases of pliferage
registered during the above perlod in each
town and the preventive measares taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) to (d). The
informatlon s being collecied and will be
laid on the Table of the Lok Sabha
shortly,
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Progress of construction of Automalic
Telephone Exchange at Nizamabad
(Andhra Pradesh)

9749, SHRI M. N. REDDY : Will the
Minister of INFORMATION AND
BROADCASTING, AND COMMUNICA-
TIONS be plcased to state 1

(a) the latest stage with
installation of Automatic  Telephone
Lxchange in the District Headquarters of
Nizamabad in Andhra Pradesh ;

regard to the

(b) when the work for the construction
of a new bullding for housing the Exchange
is likely to commence and how much time

it would take for the completion of the
bullding after the commencement of the
construction ; and

(c) the estimated cost and other

important features of the proposed bullding
for the Automatlc Exchange in Nizamabad ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) and (b). It
has becn the policy of the department to
instal main automatic exchanges In replace-
ment of large manual exchanges. Under
this policy the iInstallation of a maln
Automatlc exchange at Nizamabad has
also been approved in princlple.

The Department has generally been taking
up these schemes in the order of the
total telephone demand at the station. The
total telophone demand and Nizamabad on
31-3-69 was 576, There were 74 other
stations whsre also the main automatic
exchanges have 1o be installed and where
the demand was more than that of
Nizamabad,

With the present avallability of material
resources, it may be.gasdble to commission
the automatic exchamge at Nizamabad only
by about 1976-77.

The new building for the main automatlc
exchange Is belog planned sultably so as to
be made available In time for the com-
mencemen t of the installation,
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(c) As per present Indications, the
estimated cost of the bullding is Rs, 24.14
lakhs and it can house a main exchange of
5,000 llnes capacity alongwith the matching
trunks and transmission equipment. Bullding
is capable of belng further expanded so as
to house auother 5,000 lines of automatlc
exchange equipment,

Proposal for Enguiry by C. B. 1, for
Import of RS-09 Tractors from
East Germany wit hout pre-
vious Test

9750, SHRI M N. REDDY : Wil
the Minlster of FOOD AND AGRI-
CULTURE be pleased to state 1

{a) whether it s a fact that the East
German RS-09 tractors Imported recently
were not subjected to any tests fn Budnl
Tractor Training Institute before taking a de-
cisionto import them on a laige scale ; If so,
the reasons for adopting such unusual and
extraordinary procedure

(b) whether Government propose to
institute a C, B, I. enquiry into the
circumstances and background under which
those tructors were imported into this
country in recentry times ; and

(c) whether Government propose to stop
the import of these tractors forthwith
pending a thorough probe by the C, B, I. 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : (a) RS.09 tractor of 184
HP and 2 cylinders was tested In 1965 at
the Tracior Trainlng and Testing Statlon,
Budni (M. P,) In order to improve the
performance for puddiing operation RS-09
tractors of 25 HP and 4 cylinders were
suppligd,, This model was not tested at
Budni : before supply because the main
techolgml point of hgher capacity as brought
out in earlier test had been met.

(b) and (c). There are certaln com-
plainis about the performance of these
tractors. Thh matter s currently belng
looked laoto hx the Technical Experts of
the Government-of Indla and the G. D, R.
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and the case for a C.B I. enquiry
does not arlse at (his stage, Pending
receipt and examinatlon of the findings
aclion in regard to further import of this

type of tractors has been stayed.

Frequent failurs of Telephone Exchanges
in certain districts of Andhra Pradesh

9751, SHRI M., N. REDDY ; Will the
Minister of INFORMATION AND
BROADCASTING AND COMMUNI-
CATIONS be pleased to state :

(a) whether he is aware of the frequent
failurs of Telephone exchanges in Armur,
Bodhan and Banswada Taluk Headquarters
in Nizamabad district of Andhra Pradesh; If
s0, the reasons for such frequent aad chronle
fallures and malfunctionkeg of#ﬁ exX-

changes; and

(b) what urgent steps Guﬁnrgnl pro-

pose to take to Improve fhe working °(in‘f‘

these exchanges In public interest 7

THE MINISTER OF STATE IN* THE
MINISTRY OF INFORMATION AND
BROADACSTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI1 SHER SINGH) : (a) Armur, Budhan
and Banswada cxchanges are working satls-
factorily except for some trouble at Armur
where the switch board is old. Trunk wor-}
king bctween these exchanges and Nizama-!
bad trunk exchange is also satisfactory
except for periods of interruptions most of
which are as a result of copper wire
thefts.

(b) The old switch board at Armur {s
proposed to be replaced,
FreTHaTT & 25-4-70 #YT 26-4.70
& garare gafeq

9752. &t gegwa WAIE . AAT FAAT
aqr TATCW WY LT FAY qg aqmy
N g w3 5.

(%) smag g g 5 qexr § 9w
oA, | T uF a e Y
3¢ gug-agt 9T Ifeqa weq Aqrsi
A1 T WA F F WY FIE W
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¢ an ©F 17 7, faad wetgsq aza A
AT IS H Y frg Iw frawE F
#qar 26-4-70 & |AT A1 NG AT F
amare gafeal § gawr awrmand & 91
|urrT garfia 73 fwar war g1 aqr 0w
T wgeaqu GUIAIT A I FW F FqT
w10 § ;oY

(@) afz ag gurar suwagE &
saifed far qar @1 &1 fgedh srgar gast
& amrare gafeAt & grafrga amarc
s g1 & qun ag fww gug garfa
far aar ar ?

AT AYT NARY FAT AT FA0C
fawwr & Tsg WA (N T . TEOS) ¢
(%) sw=w wr gar 73 1 1f 41 )

(@) fg=al agr s« 9@ ¥ 3Ig-
T qgq &1 ¥ 9 1@ f7m a0 § [war-
ag ® Tw fag o fey dear LT-
3517/10]

fagsht e= & Al & gA7=

9753. it migm afgraT: Far
atg aat gfw 541 ag amI F gav w0
fs :

(%) #ar Aeg 52w F fads aes AN
wrdl & G947 F grEey § /i A Ay

(=) ag #tm &a a% g« D
aifs aga a fasw afedsar ¥ asa
g9 &1 AR 9197 F fou faql aes
¥ g% 57 8 Afg Fratiag & ?

ar, wfw, mgafas fasm ao ag-
s EMeY 7wy AW (e aeAr-
arfga fad) : (F) ot i

(@) wem w@w FFIT F) 0T 7% 13

w4t gt w7 5 It Aax gears fieg g
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& 1 a3 faea odl Aem ¥ o IT@ed
e @7 weal #Y Fremawarsl & fag
frgas &3 997 @ UKW A AAEE-
arsl FY Y e | T@T AT )

Scheduled Tribes Employees in Posts and
Telegraph Department in Gujarat

9754, SHRI BHALJIBHAI PARMAR:
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) the number of Scheduled Tribes
employees working in the Posts and Tele-
graph Departments in the Gujarat State
under P.M.G. Ahmedabad; and

(b) whether the required pecentage s
malntained in all the categorles of Services;
il so, the number of employees categories
wise; whether due promotions are given
according to the reserved vacancies; if not
malntalned, the rcasons thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) 1080 as on
1.1.70.

(b) () Yes.

(il) Class 111—740
Class 1V —340

(iif) Yes, subject to availability of
candldates,

(1v) In some cadres filled by pro-
motlon, sometimes it has not
been postible to malntain the
quota because S/T candidates
did not even qualify In the
promotional examination.

Terms and conditions of Transfer of
varlous Dl::artments by Super
ZAr

9755, SHRI ESWARA REDDY: Will
the Minister of FOOD AND AGRICUL-
TURE be pleased 10 siate ;

(a) whether It s a fact that the Buper
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Bazar, New Dclhi has given various sections
on controct or on rent; and

(b) if so, the names of different parties
to whom varlous departments or sectlons
have been given on contract or rent gnd on
what terms and conditions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
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COOPERATION (SHRI D. ERING) : (a)
Some of the sections and services in Super
Bazar are belng run under speclal arrange-
ments made with suppliers and other parties
on an agency or commission basis, sublect
to the control of the Super Bazar en quality,
prices, sale, and service charges.

(b) A statement is laid on the Table of
the House,

Statement

The names of the Departments/Sections and partles are glven below :

Si, Name of Departments/Szctions

Name of parties

1. Fruit and Vegetable Sections
2. Cafelerla

3. Banarsi Sarees
4, Optical Department
5. Tailoring Unit

6. Dental Clinic

7. Photo Goods Unit
8, Wailch Counter

9, Confectionery

0. Halr Dressing Unit

11, Electronlcs Repair Unit
12, Dry Cleaning Unit

13, Watch Repalr Unit

14, Scooter Parts

15, Moior Parts

16. Meat and Fish Department

17. Saree Printing Unit
18. Softy Ice Cream
19, Popcorn

M/s. Aggarwal & Co.

M/s. Capltal Restaurant
M/s. Nirula

M/s, Sardari Lal

M/s. Kannahiya Shyamjl and Sons
M /s, Nagar Sales Corporation
M|s. Kay Kay Sales

M/s. Laxmi Opticals

M/s. Singhsons

M/s. Apollo Tailors

Dr. (Mrs ) Situ Juncja

M/s. Photo Goods Co.

M/s. Gupta & Goel

M/s. Maxims

M/s. Roy and James

M/s. Esne

M/s. Mahima Electronics
M/s. Novex Pvi, Lid,

M/s. Masier Waich Co.

M/s, Kalsl Auto Stores

M/s. Yadav Bros. Agencles
M/s, Essex Farms,

M/s. Manzoor Farm Producis
M/s. Sushila Prints

M/s. Singhal (Lt, Col.)

M/s. Popcorn

The terms and conditions are broadly as follows :
(i) The agency sectlons are run on behalf of the Super Bazar and Sales are effected

on Super Bazar cash memos,

(li) The goods/services are provided by the parties but thelr quality, rates etc, are
stricily under 1he supervision of Super Bazar,

(iif) No rent is charged from the parties and the space Is, as such, not rented out,
(lv) Super Bazar takes commissions on sales, on percantage basis.
(v) Super Bazar stands indemnifled against any losses or damages suffered by the

parties.

(vil) The parties are precluded from using their name or style In any transacilon with

the customers,



15

Writien Answers

R awgw afsfadi &
Ay qzEai § AR &
foq stqm€ af watA

9756. sft SteT SIS WIAT : *AT GHAT
AYT TR AT GHI {AY qg A4 WY
FT &40 f& :

(v) fafwsa veal o @9 sy A=
¥ gaz gzeal Y e gogse afa-
faat & Fagm & feo #ar FE1 s9-
arg adt §

(@) #ar ag w9 § f¥ afawac v
¥ eitRiT gegw afuafant ¥ fou dag
% Fam sdr waed @ faged fea @
®E

() =aar ag +t w9 & & waewa F
w20 qot & IFa afafqai & foq Faa

st gzeg & fagaa feo e @ E
#T

(@) afz g, @ za& a1 FAT §
gar zq grarg | wfasg § Fa1 818
Fymi§ e ?

FEAT AAT AW WAFT HT FAC
fawm & wog w1 (o1 A7 Tag) ¢ (F)
fHlr gwmigere afafgai & eqgan
frdt g TA X FW FEA & fag
widY § ot gad fee) @@ @3em At
T FaI-F17 fTa0r grar g9 w7 A
¥) g=ig 9T 4 gl 9T wA Ay ar
3zt & 9 T d§F 6gEAl K ¥ &1 et
g

(=) &t (n). 7 amw® qidf &
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AT 9T ALY ®Y ATl o
(=) w5 & AdY v

wgq? fedloa § ardafaw 3w
wat @FAT

9757. st sar S Ww o oFar
AT qQURERW AT g HAN qg
I &Y 7 F0 fF

(F) wsrarm & sagqe fedyiq
feaa A% graafas TEHT T G@ET &
FFT F faae g Al § wgi-#gi @y
TN ;

(@) smragaa g fF axwre 3 g3
ar mEafas FHwT Fralag @97 ;]
afign w7 & favg & fogr & o afz af,
ar o wgh-wgt @@ Jan

(m) afz 7Y, ot za% a1 w1ow §
T

() searfaq ardafas Eotwm &g
as wqifas w7 fay wga ?

U A AW FANG HT {IC
faam & qwr W (o 31 Teg) ¢ (%)
T (@). FATT AT AES | 25 1A} 9T
7 miAafas TR 9 @A & geEl
&1 wAET & fear war 4 g A
¥ o g § gy g §

() weat & ad I=zar
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(7) 391ea 25 eardl qr @AwfAw
ANET 9T A ad w1 yafs F g
Y geqraaT &, agd fF §mA Seaew
il

faaza

e F§ 93g TAfralt woEw
% @1on ¥ foq mgrifka @idafas &)-
w1 g3 # g

1, FIAMT
2. fagerar
3. MaTHIF
4. qETIT

5. T

6. AT
7. AT
8. L EC

9, AT
10. TIAIA
11. I
12, wher safag
13. IS
14, argtat

15, NiFgTAT
16. agraT
17. AHIFTIL
18. LEL ki
19. gTeT
20. qra|

21. L1 1

22. FIAYL
23. fasar
24, UATATE!
25. fraragR
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waq feflwa f smdiz e A
Qo Qo U¥Ho 2WIWiA & Had
fagrar

9758. it wWigrErer WA w7 FEAAT
a1 FE @ FA AN 75 F@T A
FO1 &3 fi ¢

(%) ;ar sagT fedl7a ¥ wraEl
FE ¥ gHo Uo UaHo ITBIHIA & Faw
famd % grary & gwre 7 #1f afan
favig 7 faar & ; ax

(=) afz g, @ #14 & F3 a5 wwn

f&y 917 Y garaAr § A91 @g w9 A5
g1 g1 snar ?

AT AT FATW  HATFG  HIT
a7 fawm & v At (& A fag) -
(%) nF giF 9T vagd @A HIT
eyl T ¥faw wad aify &
qfeqiaar & edrgfa 2 af

(@) e=gF ITnFarE ¥ 9gd g
femiz Atz I fwe s gF §1 Srdy
feg aq 9%a 12 femiz I« s
PR T AT Y dFT g AGAl F Max
usgSa @i fagr qrg

Qleit-garg-wiigT & dtw wta
FTefterT weae

9759. it wizerE  WEr: e
gen ar wraTm WY dwie At ag
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ITE F FIr w4 fF -

(%) #a1 FTFIT ¥ S F wFafw
T F1 axrf-qigT ¥ &g gvos
earfag s ¥ fog #rf afaw frgda &<
faar & ; sz

(@) afzgr, M@ FT F F1 5
HTEW g1 A A KT o747 § AT A &
a% qur g g ?

QEAT AATANA HATT W HAE
famin & weg @At (s A Fag) : (F)
oY Agh

(@) e & adf 3z

Heq w3Q § A% 39 i faq w@
Fat 7§ foggm (fyfae)
asiAl w1 FH

9760. T WYH gHUW QU FAT @A
aqu §ie 747 ag qqy ) FIU F 5

(%) =t gwIT ® qar & f& wex
sq oaifr F G A § Aw-gT enfea
s aga wf57 § 9@ gag & Y g
§ Y Aw-g7 A & faq waw § @
w1 ar@! fggo a@aY Y scafus  s491
1 £

(=) afz gr, ot awwT & faarr e
F A1 g wTH ¥ fog aar FAAG FA
wg?

wa, gfe, mgnfas faew ak
age1 wAwa § v WA (o A
aifgr foed) : (%) sz (@), *3T
wgiAl & &A1 § 397 aar fggw & fou
wifq IoEwdd & (1) #forg R, (2)
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waqeg fagm fod, (3) qegea fol wix
(4) 9% gad A sz fagao (fwar
3qewT afga) mfas § | ¥ gaca I9EFT
2w ¥ fafisa At gror ey s § &R
quaRar § IS § |

aeq w3y afga fafus wsal (%3
FzEl arE T At & A1) w5 1966—69
wafs & v, FT 95 a1 dA A
fgamr & fou =fez smfc 5 15 foi &
argrg & fao srar 41 =@ @y N
fazarr gz fag'® £ wf

2137-4-§17 AT FT1 AW FIAT UF
aar fagig &, faad 210 Fgral A |
<Y 3t & fggo fmar st qwar @0 2w
Y OF L9 F Q1A T QAT gA N g
Aaq F I Ay sgger fggm fol
AT et & qvgr-ar gmgg & era-
W Y fei (Ra & amy w1 @ §
gIU BT AT %4 §) a7 g3w, afae-
arg, awy 9iq &% fafurs usal & @
ot & arg 2raa-d-1s &ad &1 qam
srew FT fear §

ZA% Qg 19 & B 4 -
fuiy, fafiast sga-dl-gis &as I &
fary 3agaq ol &1 famior & &2 faar
21 3% ¥ o w7 7 afgaarg s gig
SRAFgags Faeqq § A W &F
(7t wm. 3. V¥H-wa-gue-fz=) 6 fonl
Faed N af § 1 @ foil
&1 adegor foFar ar wgr ¢ o< s @ f
9 EMYT F@ ¥ 3§ gralgdAw fa
2 uF a7 &5 70 g Id (FeR
argad) # mga-dr-gie At & fawio
W g% &2 faar § s s090 0F A€ &
gag #, wegw 1@ () Zrga) H wF
K5I & ol 1 engq §F N @
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Sponsoring of an  Indian Ec onomic and
Business Services by USIS

9761. SHRI S, C, SAMANTA : Will
the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to state :

(a) whether the U, S, 1. S. recently
flnanced and cunducted a feasibility study
for an Indlan Economic and Business News
Seivice through a Ceylonese Jow Wrher and
a former employce of London Economist
Intelligence Unit ;

{b) whether U, S, I. S and
U, S.A. 1. D. wings of the American
Embassy have approached Indian news
agencies like /. N [ und Hindustan Sama-
char 1o start this Economic News Service
backed by their underwriting and subsidy ;
and

(c) whether t(he Foreign Office has
examined the agreements between Sumachar
Bharti news agency and ncws agencies run
by foreign Governments whose news stories
are distribbuted by Samachar Bharti (a
Government Company) ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I, K. GUJRAL) : (a) to (¢). The
information is being collected and will be
laid on the Table of the House,

FET A TAATAS I(® & AY
wA ar® fafes aqr ot

9762. st H{®IT @IS AWV : FAT
FEAT qGT WEAW AT GAT FA 4
T A w1 #3315

() aar 7z 5% & f5 33 w1F Qar
& w1z feiwa & ) fofer =% & @iw
®l2r & FgIar YT 9 §

(@) afz zi, Y g9 9g¥ frad ol
WA
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(n) 2t fafawY # smy & a1g Ay
5 AW A @QE

(9) afz gfodl £t geqr agf agrd
T$ g, @ gEE w4 w1 §

(%) 7av a7 § *7 wdl @ W
faait ¢ ; WX

(9) afe adi, @ wa% 321 w12 §7

YEAT A9 FIRA HAWY W HAR
famm & usy wat (s AT fAg) : (%)
F12Z1 3T AT T4 F AT Fo Yo-5
AFA H 4 WET AT 2§ GET WA
YT §, 0F a7 @ET KT FFA 22-2-1970
gfraf g

(&) 22-2-1970 & 9g¥ Fro dho-5
JFTT W T NET FTH FIWF T

() feafy & #1% aftada agf &

(7) fwat afsfes aiéz & gz =
affaea agf &

(z.) awar (7). 397 (°) ¥ ¥ 7 99€
FI HE AT @A g 97 & ALY IzAT

Wizt W@ 3w qav A ghedt
w gean

9763, =Y sfw1r TS WTAT: WY
|WAT A4 HETC@ WY AT w4 qg
T Y o o

(%) #m ag 9= § f& w997 g: a0
qzd w21 &Y Tis Agr-11 # fasq @9
MAAT F IT TNT NG ;

(@) #grag g9 & f5 sFad
fag® o qrof § ol 1 aear @R
watr s@RE,
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(n) sarag W e= § fs <ot =
& sawifedl w1 qear gt @ & ek

(=) =fz gi, @ gfedi AN dem 7
IO & aq0 s § 7

TEAT qGT FHRIW HATE AT §T
fasmr & wmm WAt (o R fag) o
(%) ®ar SFaa @3 s sgaear 1
¥ faer g 93w & S oz §, faqd ¥
T+ 97 1963 # awqr guar 1966 § &g
TqT °v

(@) ot 7gl, fme 1 sa=fE ®
syl F1 gAQET FIH Afafiw 9 &Y
O S af g

() 1ard, 1963 & qg7 FEriwrad
) gegr A €7 q9qT SWF qIT FT AFEAA
@Y @16 a7 syaeqr 1 qar 2 ¥ gazmi-
Fi30 & a3 92 AT AATH 0

(7) 1963 & @iz gfosal M gear &
«r< 931 &Y I Ay af

WX Tw qA1, wE (TAERiA)
¥ gfaal it mEd =
faar war aagaft @

9764. st HTwETT W& KA F4T
AT 79T AW AV @A WA 4
AT FY T A I fF

(%) =% 715 Jar wwm, ®W &
aEd aar gfegqi ® ng diq wdHa &
fraar gaqafc war faar mr )

(a) =% afafiw gag & w7 ©
ST & FAT KO T ;
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(7) & awagfc v & I O
waaT fray el qar gleai & 49
w1 fema smgr A ; ol

(w) zfogt qar giEd & gear &
afg 7 &0 & qar Fraw § ?

TAAT AAT SFTIW WA AT FA
faw & Trom woft (st Bz Tag) @ (%)

il
%o 109265

qrEy
%o 5,090.95

(m) Mt & @19 Faq st & 7
o owiF gar w2 T gfeat
g3t § geft ax A Ay anfwal &
deqr gowey gzdl frad sawifeal #7
gear & wfus DI F F17w tar gar §

(m) 0 3 gHE T S @En

(9) @& & weqrat @t 9 feag 98
g waar saaifigt & fafeen/faafag
A T 8 wAafal w1 §9 §
WU FTH FT WIT IF TAT 97 | TAY
e qar gfea # demr # agad
®TA F1 Afacg Agf a1, #ifd @=w N
agd wfaug arazedt & s T @
war & 1 gIED & g3 ¥ gty a fiw
93} 1 §F YIEATT AFW, GII F O
HIEZT TS FIU AU AT W@ |

TFEAR A7 garagad w1 afase
ifagy & o3t & fog
aFrafa A &

WA

9765, st wiwIz WS ¥1av : W@y
qIAT qAT TWITW ST HATT WAV qg
A F FT HT fF

(%) uwema § greargss N fa
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g aifgesz §hanfaat & @f & feg
gRr=fa 3 F1 AT AR

(&) %31 g&) s  wiY fedaay
# gaaEr Jdar ;A

(w) afz adf, &t 59 & sar o7 & ?

FIAT AQT TAILW WA I {1
faamm & wweg @t () A< fag) : ()
g g fraifa ammea @iy &
FIATT 97T FI AA G W FIF 0F
T aF gard) w3A & ) ey o wrmd E,
oF I 3 g7 a7 71 gafy daq a1
o1 oF Af g AT @A 9T, T H W
oY 9gd g, 9z gwEt Ag gdy |
gl & gard g1 9T AT faa el
&1 afz ggias g7 frgg & 0&F & NE Y,
STTET q IIGFAAT F AT 9T 9{ Far
& 9 & grearzad A faweftg aden
qrg FT &1 gt ygar 48Y |

sigt a% UITAIT FHT ® gracy g,
gg 1T a@ A g fv faa gowargad
q fawrig oQsr g Adf N § s
gEIgs TAfAaT ¥ 92 9T q@¥Ag e
mr & gufy b qdAfaai, Sar fE
s quT.E # amar gt 3, afz
¥qAT § IIGEATT F AIGIT G F AG
@ frgmgge &1 |

(=) st gt
() w3 & agf szany

Separate Post Master General's Circle
for Bombay

9766, SHRI DEORRO PATIL ;
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased to refer to the reply glven
to Unstarred Question No. 6458 on the
16th April, 1970 regarding proposal for
separate  Post-Master General for Bombay,
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and resldual portion of Maharashtra State
and state 1

(a) whether Government are In recelpt
of the recommendations of the mailn Ad-
ministrative Reforms Commission on the
proposal for separate Post-Master General
for Bombay and residul portion of Maha-
rashira ; and

(b) 1f so, the details of the proposals
and Government’s reaction on the recom-
mendations 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) No such
recommendation has been recelved from the
maln Adminlstrative Reforms Commlission
by the Department,

(b) Does not arl-e,
Progress made in Rural Works Programme

9767, SHRI DEORAQ PATIL : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state 3

(a) whether it Is a fact that the Rural
Works Programme was started in the year
1952 ;

(b) If so, the progress made under this
programme so far ; and

(c) whether Government propose to
direct larger resources towards the pro-
gramme 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI D. ERING) : (a)
Mo, Sir. The rural manpower Prsgramme
was started towards the close of the year
195061,

(b) Ab-ut 1,000 Community Develop-
ment Blocks w:re covered under the Rural
Manpower Programme by the end of the
of the Third Plan pericd. Durlng the Third
Plan period, an rcxpenditure of Rs, 19.33
crores was Incurred on the programme
resuliing In the gencration of employment
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to the extent of 825 lakh mandays. During
1966-67, an expenditure of Rs, 6.78 crores re-
sulted in the creation of 246 lakh mandays of
employment, while in 1967-68, an expendi-
ture of 5.33 crores generated employment to
the extent of 184 lakh mandays, Durlng
1968-69, an expendltore of Rs, 4.23 crores s
reckoned 1o have been incurred which is
expected to have generated employment to
the extent of 133 mandays.

Besldes providing employment opportu-
nitles, the programme has heen uscful in
bullding up infrastruciure for growth, The
facilities provided, inrer alia, included
minor frrigation of over 1.50 lakh hectares
of land. soll conservation mcasures on over
2.25 lakh hectares of land, flood protection,
antl water logeing and land reclamation
measures on over | lakh hectares of land
and construction and/or Improvement of over
26,00 kms. of inter-village and market roads.

(c) the programme is being continusd In
the State sector In the Fourth Five-Year
Plan, The Siate Governments are frce to
detetmine the size of the programme,

Working of Agro-Industries Corporation
of Bihar

9768. SHRI SHIVA CHANDRA JHA :
WIII the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(8) whether it fs a fact that there are
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Agro-Industrles Corporations worklog In
Bihar in general and North Blhar in parti-
cular ;

(b) if so, the places of thelr centres and
the agricultural machlneries and equipments
they have supplied to the farmers up till
now, bath In guantitles and money terms ;

(c) the speciflc conditions on which the
agrizulturul machineries are given to the
farmers ; and

(d) If these are no Agro-Industries
Corporatlons, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI  ANNASAHIB
SHINDE) : (a} Yes. Sir. There is an
Agro-Industries Corporatlon functloning in
Blthar. The areas benefltted are Norih
Bihar and South Bihar,

(b) There are rcgional centres attached
with serviclng and repalring units function-
ing at Purnca, Muzallfarpur, Begusaral,
Phagalpur, Sasaram and Bikramganj. 4 more
centres are to be opened very shortly, one
at Saharsa the other at Darbhanga, the
third at Bzttlah and the fourth at Gaya,

The total number of pump sets and
tractors supplied by the Agro-Industries
Corporation from October, 1967 to March,
1970 s as follows :—

Number Value
(1) Pump sets 14,976 Rs. 470.08 lacs
(2) Tractors (varlous makes) & Power 1,380 Rs. 145,11 ,
Tiliers
{3) Threshers (power operated) 1,100 Rs, 175 ,,
(4) Implements like Cage wheel, leveller, 2,500 Rs, 27,63 ,

cultivator etc,

The total value comes to Rs, 650,57 lacs,

(c) The conditions on which the agri-
cultural machinerles are supplied vary from
equipment to equipmant,

So far as pump sets are concerned these

are supplied agalnst hire purchose where &
farmer has to show proof that he has got
4.5 acres of land and has got the source of

water,
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In case of tractors, the supply is made
by the Corporation either  against
loan hire purchase or  agalnst
sanctioned by the Land Mortgaged Bank
or the State Bank of Indla or any other
Commercial Bank. The supply of trictors
against hire purchase is made afier taking
mortgage of land. Since large scale financing
has been started by the Land Morigage Bink
and Sta‘e Bank of India and o:her Commer-
cial Banks the supply of tractors against
hire purchase has been reduced,

So far as threshers are concerned they
are supplicd agalnst hire purchase,

(d) Dces not arise,

Characteristics of India Press vis-a-vis
American and British Press

9769, SHRI SHIVA CHANDRA
JHA 1+ Will  the Minister of INFOR-
MATION AND BROADCASTING AND
COMMUNICATIONS be plea ed to statc 1

(a) whether it §s a fact that the Indian
Press is on the pattern of that in U. S, A.
and U K, ;

(b) if so0, the details thereof ; and

(c) If not, the salient characteristics of
the Indlan Press vis-g-vis the American and
the Britlsh Piess 7

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I K. GUIRAL)1 (a) to (c),
The Piess in India, as inthe U, 5. A, and
the U, K., has developed lts own patlern
over the years, It would not be appropriate
to refer to the details of the pattern of the
Press In foreign countries,

wwe) garamE g dwifaa gl
W
9770. st fagre  Fag : 91 @@

am Ffe gt 73 and AN Fw FOA
f& :

(%) %ar 9g 89 § % 2fw qqrFaY &
faq wredra Rl ) 392, AIFT a9
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A7 arfe &t gfaar 34 & 3799 & wr@
feaq gadi®Y ga1arg A ©F AwT FAiew
emifaa fear § ;

(=) afz gi, @ sw= Y gamam o
warg @1 @ gfe wial A dear aar g
qar 3 fra-feq usat & § ; ot

() #ar ag 0 a7 & fw framaY sle
HIHIT § IT-gIAg, IGIAT agr F9¢
A\ 922 9T 37 & arg FA(E gararg
g Hayfas adt srvzr g ?

wig, ¥, qigzifas  fasrg qar
g WA ¥ vy wW (A e
aifga fos?) : (F) a9 gaarm gra
tarfag freY oo Figteg & sEed
WITT IFTT AT AGY 1

(=) #¥2 (7). sz adf an

agrat diew agwrt ng-facin afafy
fofaze, faret

9771, ot i¥EIT ST HIAT : F7
ama agr sfg 54 30 aFgs, 1970 &
yaredfsa we1 demr 8057 & Tae &
qraeg ¥ g I T F41 w17

(%) #arag ®a &fs sar agr
fizw azFQ 92 fanfor afafa & seaw
¥ 353 wiw sz a frAd a3 qar
gggT afafr Y 67 4 97 T &
it ¥ 91 g7 ¥ 2, afz g, A gak
I FIE

(@) *m &z% afaft & seam A
qorg ¥ gt af o afx oz, @ fem
arfa %1 feg eqA qr 3§ ¥, fead
qaedi ¥ Wi forgr a1 Agi 9T A1 AE
quf et wn & alr ddtaw o
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fauifea aafa & awr & grafag a0
FINAIT 7 A AMA & F47 F07 §

() geafa, =amifedi & 97 fAse
grafegdy 71, s feat & frandy ady &
fagal &1 Ie@gd @3k gfafa «r azex
FAA ¥ FAT FTOTE A4T T gEA &
fad qm wrEas A af §

() =@ gra=9 § gfas 9F § F@
fesar garm ar T 301 wfgn fadig fen
2 qur wwifas gaedi &1 3a9r gwaln
atfr Szl F @t & aar Frdard 1 0f
2 qar 531 QY safeqat ¥ fawg mfvss
FHEIE F qEAAY ; #T

(z) of= sfadza it gfa wwrqes
9T Fq & @Al ?

wa, vfw, agufus fasw s
agw¥ waeT ¥ IT /A (= o uion) ¢
() stz (m). afafs & seqaw 7w
qFTT FT 0F 97 22 w9, 1970 571 gfay
& Xar a1 ; afwa, f3+2 cag afafq 10
gu-fafudt & wiwda 935 g=R 1 afy.
FITE, A 2.5.1970 ' gz afufy
us 43% g% 9y | 9z 3% u=-100,
gAY Az, a§ fagst & 2.5. 1970
gf at ) zad T ggem gafeqq ¥ &y
w3f gd ag afafg &1 araftr woma
gEaeY Ae § AT ag Medly ey
Fre

() 77 gaar 9g¥ & =F @91 war-
ke g e 2744 @ 4321 &
R AW () T W (@) F 12 qar 26
wrd, 1970 #1 fzo g 39T § ) o g
g

(%) &z (¥). 9otas & o7 den gwo
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282/T0 Mo (THo) [70-6247 fEAi®
26 mr€, 1970, 1 sreqer, agrer eI
staafzs  greg fafeen damd
fear agr &, L o A fam ¥ «i=
aftorrs fag 7o &, %t os us ofy o
|l 92 9T @t Ji § | [wemEy #

. @t 7§ Wed Fear LT-3518/70]

gfafa #1 39T 8.5.1970 #t seq & wav

t T ag doftaw & faaruda @ ag-
w10 gfufadY & dftaw, auw aifafas
sifawidt § o afafa § arg gg @z
qT ¥qTi HIT A1agEF  F1EATE FUAC )
atg fend &Y wfg a9r-92% 9T @A FT
539 A4 ITAT, F}F g UF AT
a3 g |

Applications pending with Karol Bagh
Telephone Exchange. Delhi for Tele-
phone Connection

9772, SHRIMAT! GIRJA KUMARI ;
Will the Minister of INFORMATION
AND BROADCASTING AND COMMU-
NICATIONS be pleased to state ;

(a) the number of
telephone connectlons pending with  the
Karol Bagh Telephone Exchange, Delhl
as on the 31st March, 1970, category-wise ;
and

applications for

(b} the time by which the list is expec-
ted to be exhausted ; category-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
RROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) 1

{a) O.Y, T. Nil
General 13992
Special e 997

(b) There is a general shorlage of ex-
change cquipment and underground cables,
It Is, therefore, not possible to give any
definite datg for clearing the existing walt-
ing lists,
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Progress of Constructiou of Idgah Tele-
phone Exchange, Delni

9773, SHRIMATI GIRJA KUMARI |
Wil the Minlster of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state ;

(a) whether It Is a fact that the constru-
ction work of the Idgah Telephone Exch-
ange, Delhi is ncaring completion ;

(b) if so, by when is expected to start
working ; and

(c) whether applications for telephone

connections pending with the Karol Bagh

' Exchange will be transferred 1o the Idgah
Exchange when it starts working ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI SHER SINGH) : (a) and (b). No,
Sir. It is only the buildlng which is near-
ing completlon,  The building work is like-
ly 1o be completed by Sepiember 1970, The
installation of 5000 lincs of exchange equip-
ment will thereafter be tuken up and il i
hoped that it will be possible 1o commission
the exchange by 1972,

(c) A part of the Katolbagh Exchange
area will be transferred to the ldgah Ex-
change, when it is commissioned, It will
glve relief to the Karolbagh Exchange to
the extent of about 900 telephone connec-
ions.

Demand of staff of D. M. S. and their
effect on working

9774, SHRI R. BARUA 1 Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether It Is a fact that the working
of the Delhi Milk Scheme has been adver-
sely affected due to frequent agitations by

* the staff ;

(b) whether such agitatfons have also
affected the regular supply of milk to the
consumers ; and
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(c) what steps are contemplated to setile
the demands of the staff of the Delhi Milk
Scheme to ensure its efficient workiug in
order to avoid any hardship to the public in
fu'ure 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) and (b).  There have been
threats of agitations by the Delhi Mlik
Scheme Employees Unlon during the last 4
months. These, however, have bad no
adverse effect on the working scheme except
on 25th April, 1970 when the supply of
mi'k was disrupted on accoum of threat of
demonstration on that day and the negotiation
which followed with the workers represen-
tatlves,

(c) 'emands of workers are always
given a sympathetic consideration by the
Management, It is hoped that the instances
of disruption In  supplies as on the
25th April, 1970 will be avoided in fnture,

Number of Newspapers, (aking Advantage
of A.l.R. News read at Slow Speed

9775. SHRI GEORGE FERNANDES :
Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state 1

(a) the total number of newspapers
and other journals in the country which are
taking advantage of the news read at slow
speed by All India Radio ;

(b) whether Government have made
a survey regarding the wusclulocss of this
service ;

(€

(d) whether Government would consl-
der extending this service in the principal
languages of the country ; and If not, why
not 7

if 80, the details thercof ; and

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1. K. GUJRAL)1 (a) A survey
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regarding the utilsation of the Service Is
being undertaken.  The Government do not
have at present information regarding the
number of newspapers etc, which are taking
advantage of the service,

(d) Not at present due to non-avallabl-
Ity of transmitter facllitles.

Settingup of Labour Colonies in

Chandigarh
9775-A. SHRI SHRI CHAND
GOYAL : Will the Minister of LABOUR

AND REHABILITATION
state @

be pleased to

(a) whether the Administration of the
Unlon Territory of Chandigarh has decided
about the site and size of the Labour colonies
In Chandlgarh ;

(b} If so, the amount earmarked for the
sald purpose ; and

{c} 1the approximate date by which the
said colonlcs will be set up ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI D, SANIJI-
VAYYA) 1 (a) Yes.

(b) No funds have yet been carmark=
ed.

fc)  Itis not possible ro fix any date
but efforts will be made to imp'ement the
decision as soon as possible,

Protection of Indiu's National Bird

9775-B. SHRI V., NARASIMHA RAO:
WII the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it Is a fact that Peacock,
the national bird which was in abundance
In border distrlct of Jaisalmer in Rajasth an
is fast vanishing ;

(b) if so, the reasons for the same ;
and

(¢} the steps taken or proposed to be
taken by Government to protect the natlonal

blrd 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTUERE
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 ANNASAHIB
SHINDE) 1 (a) to (c), The required In-
formation s belng collected and will be
laid on the Table of the Sabha in due
course.

Legislation against Printing Presses,
Publishers and Writers for Anonymous
Publications

9775-C. SHRI ABDUL GHANI DAR
Will the Minister of INFORMATION AND
BROADCASTING AND COMMUNICA-
TIONS be pleased 1o state :

(a) whether It §s a fact that Govern-
ment propose to bring forward a  Bill
enabling Government to  take actlon
against the Printing Presses, Publishers and
writers who purposely do not give their
names on  books, pamphles, leallsts or
posters which are agaiast the country,
Government or persons ; and

(b) If 50, the detalls thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI 1, K. GUJRAL): (a) It has
already been provided in sectlon 3 of the
the Press and  Registration of Books Act,
1867, that every book or paper printed
within the country shall have printed leglbly
on it the name of the printer and the place
of printing, and if the book or paper be
published, the name of the publisher and
the place of publication. Failure to
comply with this requircment will render
the printer/publisher liable to actlion by.
State Governments under S:ction 12 of the
Act and punishment, on conviction before a
Magistrate by fine not  exceeding
Rs. 2,000/ or by simple imprisonment for
@ lerm pot cxceeding 6 months or by both,

{b) Daes not arlse.



217 Written Answers

VAISAKHA 24, 1892 (SAKA) Missing of an LA F. 218

Plane (C.A.)
fed to that extent. The Inaccuracy

Policy towarps Offlcial Languag

9775-D, SHRI HEM RAJ
SHRI PREM CHAND
VERMA :

Will the Minister of INFORMATION
AND BROADCASTING AND COM-
MUNICATIONS be pleased to state :

(a) whether Government's attention has
been drawn 1o an arilcle captioned **Rashtra
Bhasha Aur Deshi Bha-haon Ke Pratl Sar-
karl Niil Ka Kachcha-chlttha-Bare Sihebon
Ke Raj Me Pisti, Karahaii Hindi" (starting
disclosures about  Government’s  palicy
towards the official language and other

" * reglonal languages—Hindi  groaning and
being trampled by blg bosses) in Dally Nav
Bharat Times, New Delhl dated the 19th

+ April, 1970 ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THBE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE
DEPARTMENT OF COMMUNICATIONS
(SHRI I K. GUIRAL) : (a) Yes, Sir.

(b) The posts recommended by Dinkar
Committee have been sanctioned and the
«staff is being brought in position.

Deputy Piincipal. Ioformatlon  Officer
(Hindi) bas already siarted functioning.
Other matters pointed out in the article are
belng looked into.

CORRLCCTION OF ANSWER TO
USQ NO, 4315 DATED 21.8.1969 RE.
APPOINTMENT OF PRODUCTION
ASSISTANTS IN ALR

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-

I PARTMENT OF COMMUNICATIONS
(SHRI I, K. GUJRAL) 1 In answer to the
part (c) of the Unstarred Question No. 4315
dated 21-8-1969, it was stated that 79 can-
Jidates had applied for the post of Pro-
duction Assistant in various Incal offlces of
All India Radio during the years 1968 and
1969. out of which 41 were called for inter-
view. Actually the numbcr of candldates
for interview was 28, The answer stands

which occurred through inadvertance is re-
gretted,

CORRECTION OF ANSWER TO
USQ NO. 7206 DATED 23-4-1970 RE. GO-
VERNMENT ADVERSTISEMENT IN
A. 1, C. C. SOUVENIR OF CONGRESS

(R)

THE MINISTER OF STATE IN THE
MINITRY OF INFGRMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI I, K. GUJRAL) : In reply to part
(a) of Unstarred Question No, 7206 answe-
red in the Lok Sabha on 23rd April 1970,
it was inter alia stated that the Minlstry of
Informatlon and Broadcasting dld not deal
with public sector publicity, So far as this
question Is concerned the correct poslilon
is that the Minlstry of Information and
Broadcasting do not deal  with the publlcity
of public sector undertakings which had
released advertisements to the 1969 A 1.C.C,
Souvenir. The last sentence of the reply to
this part may please be amended to read as
follows :

““The Minister of Information and
Broadeasting do not handle the publi-
city of the public sector undertakings
whose advertlscments  were carrled in
the A, L. C. C, Souvenir,”

12.35 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

MissiNG oF AN IAF PLaNE

SHR1 HEM BARUA (Mangaldai) : I
call the attention of the Minlster of Defence
to the following matter of urgent public im-
portance and request that he may give a
statement thereon :

+'Reporied missing of an I'AF plane
which took off from Bangalore for
Goa on the 12th May, 1970.”

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHR! M. R,
KRISHNA) : Mr, Speaker, Sir, [ deeply
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[Shri M. R, Krishna)
regret to inform the House that a prototype

of HF-24 Mk, 1 has been missing. Sgn.
Ldr. K. L. Narayanan test pilot took off
from Bangalore in this prototype on

12.5.1970 at 08)3 hours. He was reported
over Goa at 0906 hours on the same day at
a helget of 7000 ft, The pilot descended
in clear visnal condltion and according to
thi iuformation recefved from the Hindus-
tan Aeronautics Limited, he was on a
bearing of 130° approximately 5 pauical
miles from Goa., The contact was lost by
the Control at Goa after that, Tie pilot
haa carried survival pack with him, Naval
Helicopters and boats were deployed to
search the missing pllot and the alreraft, A
dakota belonglng to HAL golng to Poona
was also diverted to Goa for help, A
dinghy has been retricved from the sea and
the search aircraft has reported having secn
a parachute in the sea, Some pieces of the
aircraft were seen floating in the sea between
UTORDA and MAJORDA about 11 kms,
from Vaso, The search was continued on
the 13 (h May 1970, Sygn. Ldr, K L.
Narayanan is  believed to bz dead and a
Court of Inguiry is being ordered. His next
of kin have been imfo 'med.

This Is the first protoype of HF-24 Mr,
I. and was flown by late Gp. Capt, S. C.
Das for the first time on 17.6.1961, Till
31.1.1970 this prototype  had flown for
223,40 hours on 372 flights. The deceased
test pilot, Sgn. Ldr. K. L, Norayanan (5353)
was deputed to HAL in May 1956 as a test
pilot,

I once again deeply regret thls unfor-
tunate accident. We are fully conscious of
the serlousness of the matter and | would
like to assure the House that a thorough
enquiry will be conducted into this accident
and remedial measures taken,

SHRI HEM BARUA : We are very
sorry 1o hear of the denth of this test pllot
and also of the loss of this alrcraft, We
hear that the debris of the aircraft had been
fund in the sea. But neither the dead body
of the pilot nor the aircraft had been dis-
covered so far, The Government has come
to the conclusion that this gentleman had.
died. This incident or this accident might
be duc to two rcasons : one Is, organised
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sabotage, and the other is due to bad
manag t or maint of the aircraft,
or faulty design or faully management of
the aircraft. The Government has sald that
the Government has already ordered an en-
quiry fnto it. But it will not bea com-
prehensive one so as to pinpolnt the gullt
on the pecople who look afier this type of
alrcraft, It was reported that there Is an
improved of HF-24, Mk, II. We have been
told that this was not the improved version
that the pilot was piloting. It was the
other one, In this context, may I know
whether the Government has proposed to
hold an enquiry into the accldent so as to
plnpoint the defective maintenance or pin-
point any sabotage in the matter ?

THT MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA) : So far as sobotuge is coneer-
ned, 1 do not think it will be correct as far
as our present information goes. But the
enquiry commission will go into the matter
and come out with facts,

About the maintenance, it will not be
fair to the HAL to say that there is poor
maintenance, 1t has very good maintenance,
This alrcraft itself, some (wo days earller
was flown by Sqn. Ldr. Narayanan, and he
did acrobates also ([aterruptions)... If
the hon, member wants, I can give the drill
to be followed before an aircraft takes off
for a long flight or even for a test flight.
It the hon, Member has patlence, 1 will
read out the drill for flights.

“.....The MNight programme contalns
full details such as weight, operating
limitatlons, centre of gravity data
and any rework carried out as a
result of snags reported on the previ-
ous flights. The snags themselves,
il of a major nature, Involve Govein-
ment inspection besides the factory
Inspectors, a certificate of gafety for
flight is issued by the former. The
alreraft is subjected to a dally Inspec-
tion as well as pre-flight checks be-
fore the alrcraft §s cleard for flight,
After cach Might, the pllot makes out
a flight snag rcport, If the snag
Is of a | minor nature, not involving
design changes, The foctory Inspector
rectifles the reporied snag before
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certifying the aircraft flt for the
next flight. For snags involving a
deslgn change, the ground tests are
carried out as appropriate and only
then the design scheme s approved
for incorporation In the aircraft, Both
the Research and Development and
Government inspection are Involved
in this stage.”

Therefore, 1 do not think there is anything
like poor maintenance. ([nrerruption)

SEVERAL HON. MEMBERS Rose—

SHRI L. N, MISHRA : The plane
took off from Bangloe at 8,33 in the morn-
ing and at about 9.6 It almost reached Goa.
It was only five navtical miles from Goa
airport and it was descending but some-
thing happzned In bztween. In one minule it
could have been on the ground. I do not know
whether some bird had struck the aircraft
or something happend or the pilot wanted
to eject himsell because of some develop-
ment. All these things can be known only
as a result of the enquiry. Some Members
arked why it was departmental enguiry, It
will not be a departmental  enquiry,
It will be an enquiry where the HAL,
the D:fence Ministry and some- body
from the Civil Aviatlon slde will be
there, and sometime today the constitution
of the Board will be announced,

SHRI HEM BARUA : Sir, they say
that it was only flve nautical miles away,
I doubt very much—and there is a doubt
in the mind of the whole House also—whe-
ther this examination of the plane before
it took off from Bangalore was done pro-
perly or thoroughly, I feel It was not done
properly.

SHRI L. N MISHRA : All the facts
will have to be gone into. But I do not
accept what he says : thas it was not test-
ed or it has not been examined before it

took off, They have done it ; the inspece
tion was done, But the cnquiry will give
the truth,

oY grame daqw (g9 faeel) : ag
TF AYT gHEAr UF. u%. 24 # gf § A}
TR GHIV UK AIAF AT AT § | THA
TgH YT F°XA A F geg gdEAr F gl
Y, 9 wiew & wfeg aEE ¥ I
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maa § fs ua.0w.24 1956 § avrar a@
a1, I9% qrg  ARfEHIE vfaq oA 6
qaar 4y 1 gaha ¥ s ammel
' gy &W § feg sad  gwelar
f&ar a1 | 39 gug & dfgT 9 SER
A 9T Jar dfqd aqd & feg 9%
A GAAAT GAT | qIHT qra ¥ famia
H oy agar qfaT agl a1, gaw ofaq g,
gaH ol I7g¥d aenar & guu qfaA
ar | 99 F&q Trw A fag fama gder
# geg gk ) 99 GFAAT T GG
g & fret Exdlfgaa st gai mfas
Y frar aar a1, fag  AgEy £ skad
qft FT & 1 41| 9AW 9g HwF qar
gar f& <t agr Waga 9T a1 g s9
a9 F qgg A8 a1 fagd ag
sy star @1 zafee & qAar agar g
fF ag @t waAmigdYy FRLY it 91 A TH
A 9T A fa=re it f5 3g M dfaa
g1 9% 3T THALF A F ATFS 9T A7 g7

# wgar ¢ f @@l AT A% g A
& Y 39% 7 fad wTE wgEy & &
gi ot za g3 & o farqie §, afes
g & dAtfagem WY €1 & aAen
Figar g fF 9. v, uw. § dEAfagea o
AT gg# s fear S@a ar A8 7

st Fo Ato fan : wgi aF vifow wr
qa1s §, IAR A g fAS § ag o=q
g, Tig 9gi ¥ ag fash @1 & wEdg
qzeq ¥ AW F® A1 5 g 79 A 9T
fazmiw 7 &% wifF ox A @ar § f5
t9. Q. 0w, ¥ fawis gy qig &' «@F
Garg a1 7@ § | 98 w9 &1 faq g
arar war & 1 gad snfwtay 703 saar
war ¢ W1 faezw fass A ) fasag
FFEY F RIAARTA ¥ q97 ) (cqAwm)
wgi A% 9gF gueAl §1 T, I 4T
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[+t gtzare Ra qear)

QA faa qg¥ FN W aF A gl N
T x&m €5 A ggFr IO fearar 1 ag
zaR qg &1 fqam ar faasr fas Am-
Arr gzex ¥ fwar 1 qgx & fefgz dfwa
F1 gar 41 1 g9 IR gawaifas TR
w fifer F7 G &1 WY uHe wHo 24
Fam Wi 1 2 7z =g § greafas A
2, a0 e # geeaitas ag far 2
gafao At § &8 31

agia% % w &1 qarw § 5 dfaT 39
¥ ¥9%® 91 a1 AN, g8 ad A3 § 1 33
uFo UEo 24 uiw 1, fag#r 5g Ntarzg
g, da 91 @i § #54gA Aafag # g
1€ g gF &t favrga adf and 2 fw
wa A1 dfea § #@ adi g, faady gozar
A

wigt aF steg aidi Y 9=t 4y 0f
sig gfafs awrf 1 W@ ag @
YAV | a1 AT FIEY A FET A F
| o IqH g, 3T 99 fafaa
tfguga & fog Sedfza st €, warz o1
& & AW W@, e, uLoum, & SR
W g qlgur, Jar &Y qaear,
Q7 A g

SHRI P. K. DEO (Kalahandi) : Sir,
it is a matter of concsrn to all of us that
prior to the Pakistani aggression, as many
as fi*e Generals were lost in  the helicopter
crash, The other day, there wasa discus-
slon in thls House on the death of Group
Captain Das, who had 35 years of flying
experience and 2000 hours flylng experlence,
It Is very rare to get such test pilots, Now
we have lost another test pilot Squadron
Leader K, L. Narayanan. So, It is a matter
of great concern that such things are hap-
pening. In reply to the debate the other
day the Defence Minister gave his stock reply
and, adding insult to the Injury, he attribu-
ted the case of death to the negligence of
Group Captain Das by saying that he failed
to adjust the canopy. From the reports of
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PAC and PU we find that there has been
sufficient bungling In the develnpment of
HAL. Here | would like to draw your
attentlon to a very illuminating article
by Dr. J. P. Chawla, formerly of Defence
Research and Development, who has stated
that great damage has becn done to the
development of HF-24 by East-West politlcs
MNow we are trylng to have indigenous
development of the Orpheus engine, But,
at the same time, we have to fit this engine
to the alr frame of 1956. Even though In
1960 1t was declded that we should not go
ahead with the development of the Indigen-
ous Orpheus engine, we are still going ahead
with this project and as a result we have
lcst some of our test pilots, The PAC in its
report has definitely passed certain  sirictu-
res on HAL® Then, It is a matter of con-
cern that the key men of Shrl Krishna
Menon who were there in the early stage of
its development are still there and those
wrong programmes are still belng pursued in
splte of the stricutures puassed by the PAC
and PU, Iaview of all these facts, may I
know whether the Committee which Is golng
to be constituted to go into this Incident will
not be loaded by the *‘yes-man™ of the
Defrnce  Ministry but  will consist of some
people who are unconnected with the de-
velopment of HAL, to be presided over by
a Judge of High Court or the Supreme
Court, and consisting of some Members of
Parliament so that it may give a true picture
of what s happening 7 Otherwise, we will
get the sanme  stock reply and the reason for
this accldent will be attributed to the fault
of the pilot,

SHRI L. N. MISHRA : As far as the
reports of the Parliamentry Committees are
concerned, all the relevant recommendations
are before us, We are trying to examine and
implement them as lar as we can, So far
as the Orpheus engine is concerned, no deci-
sion was ever taken to give it up. Asa
matter of fact, even for the re-scheduled
HF-24 we were to use the same engine by
making It little more powerful because It
has to play a different role. Therefore, no
decssion was taken to drop the Orpheus
engine, This engine has been successful
and we are having successful flghts with it
1o our squadron services.

Couming to Dr, Chawila’s article this s
the polnt to which 1 have referred to when
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Shri Devgun asked the gquestion. Thlis
gentleman has been writing a number of
articles and telling us that we are under the
Soviet Influence, we do not listen to this
advice or that advice, [ would request
the hon. Member not to take this gentleman
seriously,

Regarding the composition of the com-
mittee, 1 may say onc thing. The present
Air Chief, Air Marshall Lal, is the Chair-
man of HAL also. Since the Air Force Is
the mailn user of HAL planes be can be no
less concerncd about the safety of planes
than anybody else, Afer all his boys fly
these planes, He who is golng decp into
the matter and he would suggest the names
for the committee of inquiry.  Apart from
the represcntative of the Air Force, there
will be a representative of Hindustan Aero-
naulics and Director-General of Civll Avia-
tion, According to cxpert advice, It will
not perhaps be advisable to have a High
Court or Supreme Court Judge to hold this
inquiry,

SHRIMATI SHARDA MUKHERJEE
(Ratnagiri) ; Sir, It is with great anguish [
have to speak today. The Guvernment
seems to be absolutely impervious and quile
unruffled by the shiuation, Where Is the
appceal for justice T The Government fs not
even prepared to accept a demand made by
all sides of the House that this aircraft
which is goiug to be utilised by the Air
Force and has proved, definitely, unsatis-
factory should be reviewed.

What does the House want 7 We just
want an Impartlal ingulry into the working
and management of the Hindustan
Adrcraft Limiied, the Bangalore division of
the Hindustan Acronautics Limited, But the
Government s not going to accept it.

May I know from the Government at
least these three things. While this Investi-
gation is pending, will they ground this alr-
craflt ? Sccondly along with the grounding
of this air-craft, will they enquire into
the functioning of the Hindustan Acronautics
Limited 7 Will they find out whether it was
due to some structural deficiencies that these
twoplanes cra shed, We do po: know how the
second plane crashed, Apparenily nobody
saw it, The Minister is pot ina position
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to report to us, Thirdly, having done so,
will the Government lay the findings of this
inquiry on the Table of the House ! You
koow there are thousands of people involved
in this, not only users but also people who
are working in the Hindustan Aeronautics
Limited,

We know the Hindustan Aeronautics
Limited has been riddled with troubles for
the last so many years, I do not think it 13
a good ldea to have the Chief of the Alr
Force contlnuing to be the General Mana-
ger, Hc cannot perform the iwo functions,
This is a very important aspect of service
which he has to look after, He has a very
heavy rcsponsibility, How can he look
after somcthing which is going on in Banga-
lore 7 It is not a good reply that the Chief
of the Air Force is there and, therefore, he
will  be lInterested in  secing that  the
aircraft Is in a good position, Is It
physically puossible for him to  perform these
two functlons T Will the Government
please reply to these three questlons of
mine 7

SHRIL N, MISHRA : The Air Chief
Is not the General Manager of the HAL,
There is the Managing Director and most
probably a General Manager also, The
Air Chief is a part-time Chairman of the
HAL, It is only a working arrangement.
We are looking for a new Chairman, When
we get a new Chairman, he will be a full-
time Chairman of the HAL. At the moment,
the Alr Chicf is only a part-time Chairman,

Then, the hon, Member said that we are
impervious. We are not, I may tell the
hon, Member to realise one thing that in
developm:nt flights there are bound to be
some risks and we may call it normal
hazards of such developments,

SHRI1 ). B. KRIPALANI (Guna)y When
the Minister is certain about everything, then
what is the Inquiry for ?

SHRI L. N. MISHRA : I am answer-
ing her question...([nterruption)

SHRI J. B. KRIPALANI 1
say, the inquiry will reveal
(Irnterruption)

SHRI L, N. MISHRA: Then the other

Then, you
everythiog.

-thing that 1 have to say is this. She wanied
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all these HF-24 planes to be grounded. It
is for the Alr Force to declde that. My
informatlon is that the Air Force is of the
view that there planes are not to be grounded,
1 may say again that some hon. Members
are falllng victims to some kind of propa-
ganda golng on against the HAL and its
performance, 1 would beg of them not to
fall a prey to them. (Jnrerruptions)

SOME HON. MEMBERS rose —

MR, SPEAKER: Your names are not
there,

SHRIMATI SHARDA MUKERIJEE:
May I just get a clarificatlon ? 1 did not
say that the planes should be permanently
grounded, What 1 said was that whil the
Investigation is pending, these planes should
be grounded because w: do not want more
young boys to be kliled unnecessarily.

SHRI L, N, MISHRA 1 It is certainly
for the Alr Force to decide, whether they
want to fly these planes or ground them,
We are not the technlcal pcople. We cannot
take a decision like that, It is for the Air
Force to decide,

SHRIMATI SHARDA MUKERIJEE :
The House feels very strongly that the planes
must be grounded Lill tnvestigations are com-
pleted,

13 hrs.
RE 1 STRIKE IN SOUTHERN RAILWAY

SHRI NAMBIAR (Tirucherapallils Sir,
1 have submitted a Call Attention notlce on
the Southern Rallway strike. The stilke is
spreading,

SHRI G. VISWANATHAN (Dandiwash)
All the trains are cancellad(.../aterruptions)

MR. SPEAKER: I am the

Minister to make a statement,

asking

SHRI NAMBIAR: It should be mace
today. Is he making the statement today?
Otherwise, the situation will become worse,
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MR. SPEAKER: On Monday.

SHRI NAMBIAR: It should be made
today, The strike Is spreading.

SHRI G. VISWANATHAM: Let him
make a statement today, All the tralos are
cancelled. (Interruptions)

MR, SPEAKER: If he s in a position
to make it today, | have no objection,

=t <fa g (q0): sream wghay, A9
I F T ) e2ziie 37§ fog wfgg

SHRI

evening.

NAMBIAR: Let it be this

SHRI K P. SINGH DE(O (Dhenkanal};
Everyday, we find pilots dying in this alr-
craft. This is a wery scrious thing, The
Minister docs not glve a satisfactory answer,
What Is the use of ralslng the issue when
we do not get a sarisfactory answer. The
Defence Minister tries to shroud this whole
alfair in mystry,

MR. SPEAKER: Order, order. You
should no get up abruptly like this. That Is
over,

st grea™ qw (g4 fees)) o
megey w31Ey, faedl § A 4 Awa anz
s agr A af ) gH A @A § W
Afeq syesq A sifonr wdaga Aifzg
fear & 1| w9 fafreer @rga «) & &
qz iZ ANfeq WeaT F A7 5 )1

Don't
Please sit

MR, SPEAKER 1 Order, order,
make i1 a dally phenomenon,
down; everytime you do it,

s glawe AW a9 fafeet
AIgT F WE Afeq FAewq @FT wT@

¥ fou %8
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13.03 brs.

QUESTION OF PRIVILEGE AGAINST
THE ‘ARYAVARTA' PATNA

MR, SPEAKER: On the 24th April, 1970,
Shri Bhogendra Jha had ralsed a question of
privilege In respect of an editorial article,
published in the ““Aryavarta”, Patna, dated
the 19th April, 197G, allegedly casting reflec-
tions on ceriain Members of Parllament,
The Deputy Speaker had then informed the
House that the Editor of the **Aryavarta™
had been asked by a letter to state what he
had to say in the matler.

I have now received a letter in Hindi,
dated the 30th April, 1970, from the Editor
of the *“‘Aryavaria", Patna. Extracts from
the English translation of the letter are as
follows

“In the article on the basis of which
Shri Bhogendra Jha has made the
allcgation agalnst us of breach of
privilege, we have not expressed any
criticism against any particular Mem-
ber of Parliament but we have
expresscd our concern that the valua-
ble treasures of India are being
destroyed...

It is clear from the article that
no Inslnuation has been made against
Parliament or the Members and we
cannot ever dare dare do so, We
have every respect for Lok Sabha and
Vidhan Sabhas as they are the symbols
of democracy and it {s only by safe-
guarding thelr dignity that the dignity
of the country can be upheld *?

In view of the explanation recelved from
the Editor of the *‘Aryavaria’, {f the
House agrees, the matter may be closed,

SEVERAL HON. MEMBERS: Yes,

SHRI 5.M. BANERJEE (Kanpur) 1 He
has not expressed any rcgret,

SHRI KANWAR LAL GUPTA (Delhl
Sadar) : Why regret 7 The press should be
allowed to make thelr comments.
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st Wi W (TaTIR) o aeEE
#giz, af faqz & foo A0 amg gv
#ifag

MR. SPEAKER : In the last paragraph
he has expressed his ungualified regret,

13.05 hrs.

PAPERS LAID ON THE TABLE

NoTiFICATIONS UNpD:R EMPLOYEES
PROVIDENT FUND Acr, 1952

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI 8, C.
JAMIR) :  On behalf of Shri Bhagwat Jha
Azad, 1 beg to lay on the Table—

(1) (1) A copy of Notiflcation No.
G S R, 13 published In Gazettt
of India dated the 3rd January
1970 (English version) and the
215t March 1970 (Hindi ver-
sion) extending the Employees,
Provident Fund Act, 1952
1o certaln establishments en-
gaged in  general Insurance
buslness, issued under section
(1) of the sald Act,

(1) A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laylng the above
Notiflication,

[Placed in Library. Set
No, LT-3446/70] .

A copy each of the followin
Notification (Hindi and Eng
lish versions) under sub-se
thon (2) of sectlon 7 of tF
Employees' Provident Fune
Act, 1952 (—

(2) (a)
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(1) The Employees’ Provident
Funds (Seventh Amendment)
Scheme 1969, published in
Notification No. GS.R 14
In Gazette of Indla dated the
rd January, 1970 (English
version) and the 2lst March,
1970 (Hindi vorsion), [Placed
in Library. See No. LT-
3497/70]

The Employees’ Provident
Funds (Amendment) Scheme,
1970, published in Notiflca-
tlon MNo. G.S.R. 39 in
Gazette of India dated 1the
7ith March, 1970, [Placed in
Library. See No. LT-3498)
70)

(i)

(b) A siatement (Hindi and Eng-
lish versions) showing reasons
for dclay In laying the Noii-
ficarion mentioned at item (1)
above. | Placed in Library.

See No. LT-3499/70]

REGISTRATION  OF NEWSPAPLRS
(CENTRAL) AMENDMENT
RULES, 1970

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING, AND IN THE DE-
PARTMENT OF COMMUNICATIONS
(SHRI 1, K, GUJRAL): I beg to lay on
the Table a copy of the Registration of
Newspapers (Central  Amendment  Rules,
1969 published In Notification No, 4/9/68
Coord [GSR in Guazette of India dated the
3rd January, 1970 (Hindi version) and the
28th March 1970 (English  version) under
sub-section (2) of sectlon 20A of the Press
and Registration of Books Act, 1867,
|Pluced in Librury. See No. LT-
3500/70)

ANNUAL REPORTS ETC. OF NATIONAL
SkEns CORPORATION LTp. NEw
DeLHI, AND ASSAM AGRO-
INpUsSTRIES DEVELOPMENT
CURPORATION LTD.

THE MINISTER OF STATE IN THE
AINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) : 1 beg to lay on the Table—

(1) A copy each of the following
papers under sub.sectlon (1) of
section 619A of the Companies
Act, 1956 —

(a) (i) Review (Hindl and English
versions) by the Government
on the woiking of the Natio-
nal Sceds Corporation Limit-
ed, New Delhi, for the year
1968 -69,

Annual Report  (Hindl and
English versions) of the Natio-
nal Seeds Corporation Limit-
ed, New Delhi, for the year
19:8-69  along  with  the
Audited Accounts and for
comments of the Comptroller
and Auditor General thercon,
[Placed in Library. See
No.LT-3501/70]

(i)

(b Annual Report of the Assam
Agro-Industries Develop-
ment  Corporatfon  Limited
for the ycar 1967-68 along
with the Audlted Accounts
and the comments of the
Comptroller  and  Auditor
General thereon,  [Plyced in
Liberary. See No. LT-3502/
70)

0

(if) A statement (Hindl and Eng-
lish versions) showing reasons
for delay in laying the above
Notification.  [Placed in
Library. See No, LT-3503/

70]

ANNUAL REPORTS OF INDIANS TELE-
PHONE INDUSTRIES LTD., BANGALORE,
1968-69 AND INDIANS TELEGRAPH
(FIFTEENTH AMENDMENT)
RuLEs, 1969

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING AND IN THE DE-
PARTMENT OF COMMUNICATIONS
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(SHRI SHER SINGH) : I beg to lay on the
Table—

(1) A copy of the Annual Report
Hindi and English versions) of the
Indian Telephone Industries Limi-
ted, Bangalore, for the year 1968-
69, along with the Audlted
Accounts and the comments of the
Comptroller and Auditor General
thereon, under sub-section (1) of
scction 619A of the Companies Act,
1956. [Placed in Library. See
No. LT-3504;70]

(2) (1) A copy of the Indian Tele-
graph (Fif'eenth Amendment,
Rules, 1969, (Hindi and Eng-
lish wversions:  published In
MNotification No, G.S.R. 6 in
Gazette of India dated the
3rd January, 1970, under sub-
sectlon (5) of Sectlon 7 of the
Indian Telegraph Act, 1885.
[Placed in Library. Sce
No, LT-3505/70]

(i) A statement (Hindl and Eng-
lish versions) showing reasons
for delay in lying the above
Notificatlon.  [Placed in
Library. See No, LT-3506;70]

REpORT OF INDIANS DELEGATION
10 53RD SEAsONS OF ILC
GENEVA

SHRI S. C., JAMIR ; 1 beg to lay on
the Table a cepy of the Report of the Indian
Government Delegation to the 53rd Sessions
of the Intcrnational Labour Conference
held at Geneva in June, 1969. [Placed in
Library See No LT-3507470]

MASSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following message received from the
Secrelary of Rujya Sabha :—

*In accordance with the provisions of
rull 111 of the Rules of Procedure
and Conduct of Business in the Rajya
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Sabha, 1 am directed to enclose a
copy of the Architects Bill, 1970,
which has been passcd by the Rajya
Sabha at {ts sluing held co the Tih
May, 1970,

ARCHITECT BILL

As PasSeEp BY RAJYA SABHA

SECRETARY : Sir, I laa on the Table
of the House the Archliects Bill, 1970, as
passed by Rajya Sabha,

ELECTION TO COMMITTEE

CeNTRAL ApVIORY COMMITTEE
FOR NATIONAL CApIT CORPS

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHR! SWARAN SINGH) : 1 beg to move
the fullowing :—

““That in pursuance of sub-sectlon (1)
of Sectlon 12 of the Nailonal Cadet
Corps Act, 1948, as amended by the
National Cadet Curps (Amendment)
Act, 1952 the members of Lok Sabha
do proceed 10 dlect, in such manner
as the Speaker may direct, two mem-
bers from amongst themsclves to serve
as member of the Central Advisory
Cummittee for the National Cadet
Corps for a term of one year com-
mencing from the 17th June, 1970,
subject to the other provisions of the
said Act and the Rules made there-
under.”

MR, SPEAKER : 1he question [s ¢

“That in pursuance of sub-section (1)
of S:ction 12 of the National Cadet
Corps Act, 1948, as amended by the
Natlonal Cadet Corps (Amendment)
Act, 1952 the members of Lok Sabha
do procced to clect, In such manner
as the Speaker may direct, two m:m-
bers from amongst  themseleves to
serve as members of the Central Ad-
visory Committee for the Natiopal
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[Mr. Sperker]

Cadet Corps for a term of one year
commencing frum the 17th June, 1970,
subject to the other provisions of the
said Act and the Rules made there-
under,”

The motioo was adopted

13.09

/

FACILITIES TO THE LEADER OF THE
OPPOSITION

MATTER UNDER RULE 377

SHRI MANUBHAI PATEL (Dabhol) :
Mr, Speaker, Sir, I raise the following
atter under Rule 377,

For the first time In the history of the
Republic of India, Leader of the Opposition
has been officially recognised in each of the
two Houses of Parliament, 1t Is now six
months, Sir, since you announced the
Leader of the Opposition and the Prime
Minister congratulated Dr. Ram Subhag
Singh as the Leader of the Opposliion in the
House on Dccember 17, 1969,

Sir, the Institutton of the Leader of the
Opposltion has come into existence like that
of the Leader of the House, Ours is a
Parliamentary Democracy and we (oliow the
British Parliamentary Practices.

It Is in the interest of smooth and effec-
tive functioning of Parliamentary Democracy
that the instliuion of the Leader of the
Opposliion is an as imporiant as the Leader
of the House, This posltion has been re-
cognised by the Government.

We were hoping that the Government
would come forward with proposals 1o
supplement their commitment for the effec-
tive funciloning of the Leader of the Opposi-
tlon which should flow naturally from the
announcement of the officlal Leader of the
Opposition by yourself and agreed 1a by the
Government. 1t is not for any Individual A
or B, but for the healthy iastiwtion, viz,,
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Opposition Party and the Leader of the
Opposition, The House will be glad to know
that some of the States in India like U. P.,
Tamilnadu, Bihar and Gujarat have recog-
nised this institution.

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : Maharashtra also.

SHRI RANGA (Srikakulam) :
also,

Orlssa

SHRI MANUBHAI PATEL 1 Haryama
did it by ordlnance,

1 would therefore request that Govern-
ment should declde latest by the end of this
session and announce thelr decision in this
matter, 1 would requast the Prime Minlster
to make clarification on this issuc today,

SHRI 5. M. BANERJEE (Kanpur); Sir,
I wish to say something; 1 have written to
you,

AN HON, MEMBER : You may allow
Partywise,

SHRI CHANGALRAYA NAIDU: roge-

MR. SPEAER : On your behalf he has
already suid, Shri Kanwar Lal Gupta,

ot gar ww M (feeed \aEw) o

Fewy AgRY, A famT o e W §,
¥ quFar 37 F1 AAGT F@E 1 gR
arar 9t & 48 2 gq w39 6 Aeitma
qiff R At aas ff oamdatga
¥waAES fear mar, §A4 & gAF g
@ et A% fr aftay # ¥ 9
gaqd AT afgerc anfz 33 A sgaeq
W & fou ow fadas &g & @l
Fgar, fag & I & vt qrAAg g3
A %ar ) ag q=f) g g & fw e
drmT & wxeql gr wiv g a3 av Y
s9 7t gg ST 9qET § fauw ag
& @ fs Gy e A1 (7 gqrI|m wr
e AT TIA @, IW IR T
1% fg araatmna oy araa &Y Ay
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;% fz grag stT N ae fg ardva-
a9 oF mizgEed IAWHar & ) aF
Ageaqe g0 § 1 gd fog goix A9 5@
FaT & adf; afews wt 77 agm T fF
ag N A N g9 gER w1 Fraas
iy, frq & Stze s fa srdraiaT
w1 ¥ a7 gfang @z afase 2] A
sggeqr g, oY fw gndw & st gar
&% Tsal ¥ dgr e fr ardvdga |1
fermar 1 ag It gD aa g fv
&% a1 § ggeEl @Az owis fa
N aT &1 & 3F w1 AN
qrgat § ST sran w2ar g i g q
AT gAI T q@ A AR @FIT
FLT |

SHR1 H. N. MUKERJEE (Culcutta
North-East) 1 You forglve me. [ find it
somewhat extraordinary 1o be confronted at
the lunch hour with a suggestion of this sort,
1 should have thought that If ft was to be
serlously oursucd, there would have been
discusslon among different parties in this
House so that in a dignified way, formula-
tlons could have been presented fur acoept-
ance by the House and by the country. But,
to hustle into something merely because
some prople rather feel wery strongly about
it, Is something that goes against the grain
as far as I cou'd «ee, 1 do not, for the Iife
of me, understand that It is necessary all the
time to import wholesale whatever conven-
tlons there might be in Britain or might not
be, ltis for us to try and adapt to our
conditions, conventions that might prevail in
the U. K, or clse where,

In regard 1o this matter of the Leader of
the Opposliion being provided with certala
amenltlers and all that, it is a matter about
which certainly there should be discussion
preparatory 1o any kind of formulations.

I find It very unusual to have to express
ourselves definiively on a matter of this
sort. 1 would prefer, and 1 shall besecch
you 1o sec 1o it, that meetings are held clse-
where In a diffcient aimosphere  where the
thing could be discussed properly and theo

formulations could be made wlth the consent
of all parties. It looks rather odd for me or
for any other Member of this House to say
something which might reflect unncessarlly
on a colleague of ours. There may be all
sorts of things which may be in our minds,
Is there any necessity (hat we should thrash
out all these things and before we embark on
a new course of the parliamentary process, it
should be preceded by discussfon? J would
ask you, therefore, if I may, that this should
be preceded by a discusslon of a proper sort
at a properly convended mceting and dis-
cusslons should proceed In a proper atmos-
phere and not in this kind of atmosphere
which unfortunately, 1 have to say, persists
in this House, particularly in points of 1ime
like the present, My submission would be
not to hustle into any kind of decision, That
is why I would like you to take the initlative
in this matter and a:k the different partles to
meet, get the Prime Minister and get to-
gether and talk and find out some way out,
When something has been suggested, It has
to be given a very serious conslderation.

SHRI PILOO MODY (Godhra); Do
you accept his suggtion 7

SHRI N. K P, SALVE (B1ul), Would
you not allow anyone from this side to
speak.

st wew fagrd amd@ o asgy
7g1Eq, ..

qeqw AAT ¢ ;T F A5 F A1 AN
FAT ATF 4T 97T UT X gH § |

s fagrdt siwdal : gg ot W
gaim Ag) 31 ag @ d@ady qgfg W
qA1% § |

SHRI MANOHARAN (Madras Northh
You will kindly decide this issue whether jt
is proper on our part to discuss it here, We
have glven some suggestions, And we want
your ruling,

SHRI RANGA; | wanted 10 walt untll
some of our friends who have some different
views have thelr opportunity 1o speak and
make their peints so that | wouid be abls
to give a reply If | can on those. Sloce my
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hon fiiend, from the D. M. K, wants you to
haslen tg come to some conclusion upon the
sugges'lon made by my hon, friend. Shri
H. N. Mukerjee, I think 1t is my duty now
at this stage to intervene,

I am Informed on good authority, and
1 speak subject to correction, that the All-
India Whips Conforence had consldered this
matter not once but twice and they have re-
commended unanimously that certain perlvi-
leges and better oppriunities should be pro-
vided for the Leaders of the Opposition. My
hon.friend, Shri Mukerjee said we necd not
follow all that was happening In England and
s0 on, We have followed In many respects
what has been happening in England; We
follow thelr procedure, In a number ol States,
the Leader of the Oppsition has come to be
recognised, And certaln privileges have come
to be accorded to him In order 10 cnable
him to discharge his duty on behalf of the
Opposition-not only his own party but of
the other parties also which are in the
Opposltion The Whip Conference have
recommended it. Several S.ate Assemblies
have already recogniscd the Leader of the
Opiosition, and the Governments concerned
have given certaiy privileges. The {tem dis-
cussed was on what are those privileges and
what are the facilities that should be provid-
ed and so on,

1 would certaialy have a scparate discu-
ssion with the Government If the Guovern-
ment is unwilling to accept all that Is being
done In the States. That has been already
suggested by the Whips Conference.  They
would like to make any amendments or
anything later., It is open to them to call
us in'o a conference and meet and discuss.

So far as the recognitlon of the Leader-
ship of the Opposition Is concerned, so far
as the duty of the Government to accord
certain facilitics which go along with the
incorporation of the institution of leadership
of the Oppostilon is concerned. 1 do not
think that it is necessary to have any scpa-
rate meeting. 1 do not think that my hon,
friend Shri H N Mukerj:e is well informed
in regard to this matter, and ft is not right
for him to simply say that you should not
allow this discussion to take place or in may
be that he has not suggested that, but he
implicd that we are rtushing any body to a
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decislon; we have not rushed anyone; we
have given sufficient notice; more than two
months ago, I mysell had moved in this
House that fortunately for us, for the first
time, this House had come to have a party
which satisfied all he conditions,

SHRI NABIAR (Tiruchirappalll) : No,

SHRI RANGA : ... which have been
prescribed for the recognitlon of a party in
Opposition,

As luck or i1ll-luck would have It, so
many of us, along with our friends, have
been trying our best and each of one of us
has been trying his best, 10 a chieve suffl-
cient strength to get that recognlilon, and we
could not succeed,

But just as the Congress had succeeded
In leading us In our frcedom strugile, so
also the Congress has succeeded in splitting
htself and providing the maln Opposltion here
Therefore, T welcomed it, | did fecl jealous
of them at all when 1 made way for my hon
friend Dr, Ram Subha Singh toklng the seat
which 1 had eccuying for a number of years
or the seat which my hon friend Shii H. N,
Mukerice had been taking befor me... We
are witnessing a reallty today; and should
we refuse to recognice it 7 It is o good rea-
Ity too, as it has happened (o be,

If my hon.friends had any suggestion in
this reeard, they could have conveyed it to
us  during these two months; il we had any
additional suggestion, we would have cer-
toinly conveyed them to them, but we took
it for granied that since these privileges had
been accorded everywhere to the Leaders of
the Oppositlon, It would not be necessay for
us to trouble them with any speclal confe-
rence,

Therefor I would heg of you and sgpest
to the Pilme Ninlter also to take shelter any
behind any small differemses that may be
lurking among our selves because of any
misaporehension  or misunderstanding, to
come forward and implement her own spon-
tancous statemen: on that day in not enly
recogni~ing but we!coming the partnership
in this House of the Leader of the Oppo-
sition with the Leader of the House,
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st szw fagnd arwdad : e wE)-
zq, ¥ aff amwm 9v f§ 7g "
faarz 7 fagg a3 AU fArsA & 9]
frdY qrEf w1 w37 AdY § YT et saf
W7 Y 957 AEY &1 FT FIGH HTEA AT
wag AT #1f @i fadet 7o F1 @A N
asdt ¢ faow &y go &1 s AT AY
gxegar & zq wfaga geeg Ig @ A @
a3y faird g9 § w7 # megar ma
gt & at gm ara ¥ 1€ T T FT
g%ar fis sigq @724 & §zEg AN A
gl ¥ fod) 7€ 2 I A qU FW@
Feqer AEIY, HAT W I HAT FY
Wa & A g @ A s A
favig ®3ar wfzar g strgar 1 ad gwIL
fax wg @ & fr ag femzz av g, a3
ardf agl &, ag fedazt § | sreaer ngiay,
¥ zq faaig & oA ad qrgar . qF A
Tt ey, 3w #1 wfgstw mfzat iy
e fer B oifedt ® smosTag
& 7z wium § ¥ 1 ag seafqee N fed-
¥ § T armfaez ot fedazt §
WSy wgleq, a3 AAF AL R.........

arega &t a3 §......98 wgAr gada
qUEUHl &1 § #T ATT T qUAH
w1 Q@A AEY FAT 4ET § A1 gw oAl
® aad qar Wy frendd, fam el A
faQye 2= & a1 FT WA @ F7 9% faar
g1 @t agusy N @R F wg
am ¢, fag § fawra afag & gand
wTHg & ﬂ'ﬂ'l, ‘;f‘ 'ﬂ"ﬂfq !g] g@g 4 1
b Az iR s s fRm g
aifaidz & ¥ TH g 9T egd W
faaz @zt 3% ? & ag war wgar
gie 3o @ d2 ¢ sl wwwir @
AT FQA R § W@ qww Ay
qr W, Fadly qumust & miafgy

ey 9T o, IR w1 gig 3| R
N o guwn fm e ¥ g dfedw
@1a% FaNma” §

SHRI MANOHARAN Aller the
general electlons, the country was compelled
lo face peculiar and cxiraordinary sliuations
in the pclitical sct-up. As I had expected,
the monolithic order of the Congress Party
was broken and It split Into two partins, one
Syndicate and the other Indicate.

I have got my own regard for Dr. Ram
Subbag Singh, 1 never expected one super-
fine morning he would be sittieg along with
us,

My objectlon to the proposal s this.
I am for the Leader of the Opposition to be
recognised. I entirely agree with Prof,
Ranga, The Leader of the Opposition
should rank with the Prime Minister In
powers and privlleges, everything. I have
no grouse about it, But the main question
Is whether the present splinter group leader
can be considered as the Leader of the
Oppositlon.

SHRI SHANTILAL SHAH :(Bombay-—
North-West) : On a polnt of order,
Sir.

SHRI RAJASEKHARAN (Kanakayo-
nra): What bussiness has the hon, memter
to say this 7

SHRI CHENGALARAYA NAIDU
(Chittoor) : We are the opposition now.
They are with Government (Interruptions).

SHRIMATI TARKESHWARI SINHA
(Barh) : On a polot of order,

SHRI MANOHARAN 1 [ will explain

DR. SUSHILA NAYAR (Jhansi):
When polnts of order are ralsed the members
have to be heard before the member pro-
cceds further. How can you rule them
out 7
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SHRI RAJASEKHARAN. You have to
hear Shrl Shantllal Shah,

SHRI SHANTILAL SHAH: As far
as the Leader of the Oppositlon Is concern-
ed, It Is the Speaker who decides, both
according to our rules here and according
to the practice In England, and the Speaker’s
decislon is final, You have accepted that
Dr. Ram Subhag Singh Is the Leader of
the Opposition, the Prime " Minister has
accepted, and the House has accepted, How
can he say that there is no Leader of the
opposition ?

MR. SPEAKER: He |Is
his view. Let him do so,

expressing

SHRI S, M, BANERJEE t On a point
of order.
SHRI1 P, G. SEN (Purnea) i You have

recognised the Leader of the Opposition.
What has been ralsed by Mr, Paiel follows
that, It ls not a separate Issue. Are they
going to undo what you have done ?

SHRI MANUBHAI PATEL (Dabboi):
It will be an Insult to the Speaker. It is the
discretion of the Speaker, The Speaker has
already glven his ruling. I am requesting the
Prime Minlster 1o allow the Leader of the
Oppposition  these  privileges. The ques-
tion should not be revised. (Interruption)

MR. SPEAKER; [ want to listen to the
varlous oppositlon parties slitlng alongside
with you, Even If I had glven that vilew,you
cannot stifle him, I want to hcar him,

SHRI CHENGALRAYA NAIDU:
Kindly hear my point of view and give your
ruling, Otherwise, there will be more
trouble,

MR, SPEAKER: Truble for what 7

SHRI CHENGALRAYA NAIDU : My
point of order is that according to the rules
there is a minimum number required to have
an Oppo:itlon,
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We are having that minimum number of
Members in the Opposition, That is why
you have recognised the Opposition. When
we have been recognised, what right has he
got to say that there Is no Oppoition ?
They are the loyal opposition Members,

MR. SPEAKER: The question is not
as the hon. Member is putting it, The ques-
tion s about amenitles and facllities the
Leader of the Oppositlon, Let them express
themselves.

SHRI MANOHARAN: I have no ob-
jection to accepting that the Leader of the
Opposition should be given all facilities,
privileges. powers, status and what not, My
fundamental objection §s this, When I was
asked to agree to my good fifend Dr, Ram
Subhag Singh as the Leader of the Opposi-
tlon (Jrterruptions) While you spoke, I
listened with rapt autention. Please hear me.

So, my point is this, The Cong (O) and
the Cong (1) both. in 1967, fought unitedly
with the same cluction menifesto,

SHR1 MANUBHAI PATEL 1 Point of
order ([nterruptions.)

SHRI S. M. BANERIJEE ) rlse ona
point of order...(Interruptions)

st tfazm (70) : 0 wNgw w0
Ayl TT 37 &1 gF §—WN g g7 IqAq
ggad q g 1., (s@Eer) ...

SHRI MANOHARAN: My tragedy is
that even the Mumbeis of the Syndicate are
not prepared to recognise Dr. Ram Subhag
Singh as their leader; inspite of his appeals
to k~cp quite, they shout...(/nterruptions)

They had the same electlon manifesto
and the same election symbcl. Two contra-
dicting elements in politlcs in cur country
fought iIn the elccions together, After that
something happened, 1 consider It purely a
family quarrcl in a particular partly. ([arer-
ruptions)

We are now faced with a peculiar situa-
tlon in the sense there is one Cungress party
which has the monopoly of having the
Leader of the House and another Cogress
party which has the monopoly of haviog the
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Leader of the Oppositlon, I expected Mr,
Ranga to protest agalnst {t; on the contrary
he succumbed to the pressure tactics but that
is a different polat. I think it consists of a
bunch of defectors who can never be
recognised..........eun. .. (Interruptions)
I am confident and 1 silll believe that
this quarrel between two sections may be
froned out In the future and there Is every
possibillty of reunlon and In that case we
shall suffer the loss of a leader of the
Opposition ,

Thirdly, if my big brother Dr. Ram
Subhag Singh undertakes a journey from the
Congo forest to Congo desert, he will never
be consldered a defector or a person who had
crossed the floor; on the contrary his posi-
tion will be considered as the grand coming
back of a prodig:l son !

Even then I have no objection. Some
provision or article had been guoted about
the percentage of Members. In that case it is
all right. I think it has to be applied to a
political party with a clear ideology and
programme. So far at the Syndicate are con-
cerned, they have no clear cut philosophy or
idcology or progromme....(Jnrerruptions)

1 am prepa red to agree, If a sltuaion
develops as a result of which Shri Ranga
becomes the Leader of the Opposition; |f
a situatlon develops whereby my friend Mr.
Vajpayce becomes the Leader of the Oppo-
sitlon, 1 have no objsction; if polilcal
situation, develops in such a way that I
become the Leader of the Opposition, | am
sure you will have no grouse...But this party
fs a broken perly and it has no ldeology
or base and It can never be considercd
a political p:rty...({nrermp tion)

SHRI MANUBHAI PATEL: He is
going beyond your ruling that it wlll relate
only to facilities...(/nrerruptions)

1 would lke to request the hon,
Prime Minister to make a  state-
ment, Why i the Prime Minister
trylng to play through these people ?

Let her make a statement, ([nterruption)
Why do you allow them just to play
through these people 7

SEVERAL HON. MEMBERS rose—

MR. SPEAKER 1
Kindly conclude now,

Please sit down,

SHRI MANOHARAN : At best,
before concluding, 1 can offer one advice,
(Interruption)

SHRI1 SAMAR GUHA (Contal) s Sir,
on a point of order. All the opposition
parties, all the political parlies—political
party or group—and each political party has
an ideology of its own, a policy of its own.
But he said that that political party or some

political  partles have no ideology
of its own., That is wrong. That is an
insinuatlon on the political pariles asa
whole,

AN HON, MEMBER : He cannot say
like that,

SEVERAL HON, MEMBERS rose--

SHRI MANOHARAN : At best,
before concluding, there is one suggestion
that | would offer for the consideration of
the House. And it is this, To this Syndicate
group— (Interruption)—The Congress
(Organisatlon) Group—at best, (fnrerrup-
ticn) my suggestion is this, En bloc, there
must be an immedlate resignatfon of this
Congress Organisation Members and they
can go to the people and get their verdict,
(Intertuption)

SHRI MANUBHAI PATEL :
thelr, alllance,

See

st g v @Emmew wElen, Au
FIET HATH ATET &1 AT 497 &Y +f)
#1¢ qraedt @Y ar Agf 5 fFay auy
% UF IAq[ d19 A1 g—arg fiag,
gsatg faae ar feaY 2T as ? ggt &)
1€ T gug & w24 & o gua F
qr=dY gHY Tfza |

MR, SPEAKER 1 May [ request all
of you to sit down ?

SHRI MANUBHAI PATEL: He was

speaking agalnst your ruling,

MR, SPEAKER : May 1 request you
all to sit down 7 This question is very
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[Mr. Speaker]

important. At the tlme when I recognlsed
the party, it was not dlscussed in the House,

I recognlised it. Now, thils gquestion has
come,
SHRI MANOHARAN : You can

revise your oplnion,

MR, SPEAKER : 1 think this question
can be considered 1Irrespective of the fact
that 1 have glven them recognition. If you
llke to discuss ft, 1 can continue, If you
do not like It, 1 can adjourn the House,
Once this question has come up before the
House, we should discuss it from all points
of view. You cannot avold any reference to
this side or that side, but it would be much
better if I again advise you that if the
House agrees let there be a meeting of the
leaders, and we can discuss it.

SHRI S, KANDAPPAN (Mettur) : We
agree.

SHRI RABI RAY : You
your oplnion. FAFY AT TT W TEA
dtfon &t 38F 31T e wHifen gargg o

should give

MR, SPEAKER 1 But so far as the
amenities and facilities that are requird to
be glven by the Government—l1 do  not
know—but so far as | am concerned, 1 have
glven them room ; [ gave them recognition
and I gave them everything. But If you
think that e¢ven at that time there was a
demand that it can be discussed amongst the
leaders,—it can be discussed. [If you agree,
we can discuss everything In  detall,
irrespective of my ruling glven there,
We can difculs the merits of the case,

it ofx T : gw R NE Traw a@
¥ Afew ag ogy S Y ¥ A
#Nfag za & arg § Afer gy

weaw wgaa : 7 T1a AwT § s AX
w1{ sfwn &1 ¢ zafee facge ot Y
N aw A FA W g AF AL
L 4

MAY 14, 1970

Matter Under Rule 377 248

The whole debate will go on irrespective
of my ruling abont the recognition of the
party,

SHRIMATI TARKESHWARI SINHA 1
On a point of order, under Direction No.

121 of the Directions by the Speaker.
(Interruptions).
MR. SPEAKER : | do not like that

the debate on the Issue which was postponed
yesterday should be further postponed
because of this discussion. 1 am going to
have some other time for this discussion,
because it so appears that it will take a lot
of time. (Interruptjons).

SHRI 5, M. BANERIJEE : On a polnt of
order, Sir,

MR. SPEAKER : Let me hear Mrs,
Sinha’s point of order first,

SHRI MANOHARAN :In the mean-
while, let ine finish in one minute,

SHRI PILOO MODY : May | suggest
that we contlnue no longer with this and you
udjourn the House and discuss the matter
in your chamber, leaving the points of order
in the alr and out to lunch ?

MR. SPEAKER : I agree with you,
The House stand adjouned for lunch till 2.45,
At 2.45 we will take up the discussion on
the communal disturbances,

13.43 brs.

The Lok Sabha adjourned for Lunch

till forty-five munutes past Fourteen
of the Clock.

The Lok Sabha re-assembled qafier
Luuch at fortyfive minutes past Faurteen
of the Clock

IMR. DEPUIY SPEAKER in the Chair)
MATTER UNDER RULE 317—contd.

FACILITIES TO THE LEADER OF
THE OPPOSITION— contd.

MR. DEPUTY-SPEAKER : We will
now take up the discussion on the communal
situatlon,
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SHRI MORARJI DESAI (Surat): I
would like to rajse a point. Before the
House was adjourned for lunch by the Spea-
ker, my hon. friend, Shrl Manoharan spoke
and made certain unwarranted remarks
agalnst my party and I cannot allow them to
go unchallanged. But at the same time,
1 cannot understand your difficulty too.
As the Speaker had siated that another busi-
ness will be taken up now, it cannot be
taken up. Therefore, I do not want to put
you in a difficult position, So T would re-
quest you to convey it to the Speaker that
this should be taken up tomorrow Immedia-
tely after the Question Hour, We want to
raise this point tomorrow.

MR, DEPUTY-SPEAKER : I think the
Speaker has said thus about the same ques-
tion 1

“I think this guestion can be conside-
red irrespective of the fact that 1 have
glven them recognition, If you would
like to discuss it, I can contlnue If
you do not like It, I can adjourn the
House. Once this question has come
up before the House, we should dis-
cuss it from all the points of view."

Then he added :

“I do not like that the debate on the
issue which was postponed yester-
day should be further postponed be-
cause of this discussion. I am golng
to have some other tlme for this

discusslon...”

So, thls discusslon will continue. T shall
convey the desire of the hon, Member that
it should be taken up tomorrow morning, to
the Speaker,

SHRI MORARJI DESAI : I shall ralse
it tomorrow,

MR, DEPUTY-SPEAKER : I shall con-
vey that to the Speaker,

SHRIMATI TARKESHWARI SINHA 1
Sir, may [ make a submission ? At the time
when the Speaker made the statement that
he is adjourniog the House and that he may

find some other time for this discussion 1
was called by the hon, Spzaker, and 1 was
on my feet, When I was standing, because
of the shouting and noise that was going on
in the House I could not convey what I
wanted to convey about some of the remarks
made by Shrl Manoharan, My poiat of
order was on that,

MR. DEPUTY-SPEAKER : Since the
Fpeaker has agreed that this discussion
should be resumed latter, I should convey
the desire of the members that it should be
taken up tomorrow. I think that would bs
the approprlate timz to raise this polnt,

SHRI S, M. BANERJEE ;: On a point
of order, Sir,

SHRIMATI TARKESHWARI SINHA ;
They will have their own time to say,

SHRI MORARJI DESAL : His polat of
order is on the same issue, [ do not
understand his,

SHRIMATI TARKESHWARI SINHA :
At that time [ was not allowed to convey
what I wanted to do, How can you allow
him now, Sir ?

MR, DEPUTY SPEAKER : So I say
when this question Is taken up, you should
be allowed tu raise this point.

SHRIMATI TARKESHWARI SINHA
I agree with you,

MR DEPUTY-SPEAKER : How am
1 1o know that his point of order Is 7

SHRI S. M. BANERIJEE rose.

Pleaso
She s

MR, DLPUTY SPEAKER
don't refer to her point of order,
not raising it now,

SHRI S, M. BANERJEE : Sir, you are
the Deputy Speaker. I am guided by you.
If you do not open the discussion further,
I am not going to say anything on that,
But Mr, Piloo Mody and Mr. Kanwar Lal
Gupta need not guide me, [ should be

guided by you,



251 Communal

SHRI PILOO MODY ; There Is no
attempt to guide Mr, Banerjee, He isa
guldless misslle, 1 am only trylog to guide
you, Sir,

off fern = W (AgeE) © guTemM
qg1ag, AT AIET A1F HET E |

Ireqe ALNE, ATw w1 ferswmA
ag feezwa wreT & 193 & 1 Sqrsger
oY, 919 A § Fe gfafadt wize &6
A g fadas ot frane w2 e
qew gY 1€ 2 1 afew Qfem T ad Afen
9T OF g9 § ST AGY w1 A A
¥ w1qd feeraa o fear &0 w5z @
ag gt fw gfaafadt qiza saga &t
fas ag® mi@ &3 faar siar T IFF
a1z TS o ) Rl g wfawie g,
®g IE a1 FHA) OF q9F qIT A B
aFa g |

MR, DEPUTY-SPEAKER :
know very well, the business of the House
is arranged by the Speaker and 1 understand
that thls was done on a declsion of the Busl-
ness Advisory Committee,

As  you

Therefore, 1 think we should continue
with It, Mr, Vajpayee,

14.53 hrs.

DISCUSSION Re 1 SITUATION ARIS-
ING OUT OF RECENT COMMU-
NAL DISTURBANCES IN

COUNTRY

it e fagrd amddy (IFTag):
gqreqer Ag1Ed, sy ygAfa F X W &
fafwsr i & gu arearfas gozal &
e feaflr T fq=ne srew &40 & fag
wergF 21 X AN §Y ME-ME T
w31 91gar § | F9 fEA 3O ad v @
w1 997 781 w@r o offenfa amilt &)

THE
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W #Y gFar 21 9T & 1 Figerfasar
¥ A} § usg ¥ AV s o
qrY gait fat a% g @ § | AAWE
2 fr gw @it afifemfy g amd<ar &
9 /YT g§ egeearfEar 1 Ay T
A7 fATT 7T F qmy WF

391eqe WEIET, A% oF da § e
fratey mgrusg & &) ag it ow @ §
e 5o o979 agiusg § sfede 3 g
¢ 1 3fFa g7 wawi #1 &gi 9x go Avy-
aifaw guzat & H1E @y areg g
witd & foat ot an § g & awar
2, fedt ot are & sweada grwafasm
F1 AT §Z qFar § 1 st fagre #
FIgarEr ®  |EsIfaE I9EE gaAr 9,
fagrz ¥ sfedz 4t qrare 1 o7 fagred
rezafa &1 maa ar g7 4 agt 70 &
Q7 arencifas 20 gy ¥ 1 afexdy Fme
#, wigt @gaq A1 A AIFIT AAER 9@,
qiegarfas 3927 go, foma) dear Q9
25 4t | FHEH #, graer #, FWrANTST
§, saage & mrewaifasar & fgamfat
ATH, AT AR AT F JEEA AT |
it 19 uds F g7 F FHUAANT #
oIz g1z av9i & gaF 9 300 Y 7
gafsa swaer fear | IRAFTI & 7S
fasame T ¥, vAATT #, JrAraear § &t
3% & Ag ¥ @ ang fafede &1
guEr ¢ 1 & fox Qguar agar § 5
arewzifs & &1 Y, w9 o &Y fway
Y grEw & steada g @+ § 1 gEfen
wgazAr # Zm @ S @ gEud &
FIHTC Y afer &7 IHUT FAAT AT, WGI-
ez & dar @ wg @ Agroreg § gfede
FT miga &, ITF qAX H AIA—3T §Y
qT1 ¥ ATAEE P geaT —AfeT W
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HHEAT g% 1 ATt Ad) § |

g § gTE ¥ g« 0 ¥, a9
AT gad AqA I Tl T3 of AT A
¥ ggrarsg gewre & ) fcaqi # 9
#1 0 g7 79 9z ¥ geoq w0 | ¥FA
A v &1 afawrg gaar & & fF areg-
zifas i @i &1 g7 2 &1 wiw 2w
T feafg ¥ 2 fF wdl oY Suzg @Y
gFar &, s oraar #1 wafeafy e
f& wd « faar, gaar afv aifase @
AT AFT FITA A1 sqaeqr F1 47 Frar
[ FFAT E | ZH T &N 1 AEf H1oAEAT
IAIT FT A@AT grmr, AN F |wgar g fw
wate et 95y &) g F o I A
3G gR iy & o I=EiA swwAr wAT IARX
fear—amna wamat #1 qa0 W@ FT @
g3 fa=iz &1 g, @ #t e #
@FT wez F oawA ) farar s
gt

AFAIEIT F M F 71 fasy qaA-
T GIFEIT F ANT-99 F¥ qiq H1 oY, 3
gan & g dgF @wreEd) fadi e
mfas 74 @, ¥ T fF5E7 g a3
wqez g St A1fed, Arer A7 AUl #H
TR AT OTAG AT R E L A
WEHETAIE WY BT agr 91 Ig gqA 41
AT fagd & St agr § 9g AT & 7 s
gIELEIfaFar &1 A9d F @ qw0 1w
i 7 7 sgnaiaz, Fagd s s
Hag@dairwaty a8 8 7 s @
TWT wgeE ¥ 934 9T W gH TwAA A
¥ FIT ALY I5 GHA 7 gH AN A1 qwar
% fat T & gl 9 957 ? 3z faa
tq ara & @mifsa w0 fw 77 @9d, @
azq ¥ fa 3ot w wfafafecs fasr g
ag T AT I A1 & NI 76 AgAqW

VAISAKHA 24, 1892 (SAKA)

Disturbances (Dis.) 254

aueqr 93 &qr gfeewlor wgwMd &1 gH
g1 &7 [IAAT F1A7 g, geArd fFadl
Y w317 &), fad) Wt waas §, IEw
IIHTEA FIAT 9T | oIF & Jh &
1 76 w3, feet & T & sav w&f
TrAA F) ATaIaEar g § |

9gst w5 7z § 5 & &0l &) areew
FIT FITT § (Syawra), U T&A TG R
s ag sraew 34t f53 a3 §, draw o=
ag & fFag &% 44f S § Y Shar
v 4z ¢ fF 27 <01 /) O & fou slq
¥ FerFIfas AT gouray sarg feld a9
=ifzd 1 0 &Y greew Fry w1 § ow@
graw § gR g g wgW, AfEA 0@
HHAT 3 A RE g M g, @ W
any &, s A7y garAa 3 ar & 9g fond
%) ¥q@ g7 1@y ¥ foq dare § ) U
uFreRar 9figz #1 oF q4-7 g4 ot
grgaifagar &1 sweqr 9 faae & fag
oY 7ig mif Iq qfafa & g7eq ¥ I9F
fau wivd g 7 of AN dqre =,
faad Zu H ¥g iz H gy ggg I &
FOl 3T w9 YT IAF fgFaw faar
mar et 9 e ¥ 23 37 gy T gy
waey 4 fedld & sgarT 99 23 &ni ¥
¥ 22 ZaY 31 ArEq 39 Y A fvgr
AT gEE F My AT E ) 4y
fanE it a% swia & A8 ang ¢, AT
ag s&@ # a1 @l

T 23 &ai ¥ @ewar, AT, ATm-
1z, FTH 4491 3T F g AT 4 F I
ot mfas & TograrT &1 AF g WaAq |
& wiaar g fs g wared A fld o
guadl & ma el & W amEifia
¢ 1 #fw usg gomd M folE a1
amarfa A fgd, @ awa gaT gEIT
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[ wew fagdr amdd]
T zd § f5 37 N ) yrow FE IS

gUIR FY qa=TA fax )

yr ¥ agsgar g f& g9 gaswm
firr o oY & @19t F gaemal N A=A
L ¥ar1 § | 97 qufen gy 4 A8
QAT | FABAAT F 0 wFT WY §, qaw-
AAY § ¥A7 gaeg W § 1 @1 A Qe
F fag Aagd £ & 914 =91 1 q@T
&1 § 1 3g fzar, gaar A afmsmoe &
{7 ¢l J@AT TET | AN gASAAT F
oF qf A§T &, T WA gg AT TH F
Sz 97 FgT F) AT §, I W ¥ F@3y-
aifggar s1ar T1gd €1 @19 gW a9
92f T15d # q@Er 7 T | UF A7 AT
& o S ®) st wgwiAr &, S fAA
FAAr g 1 ag @i & a0t aww ¥ Ag
wgan, ag fRad & o

a i & o7 & a2 ga ™
TR q7 gam, @t Areex i ww
& gga F1 300 @it 7 qgafew Wiges §
QT #Y Fifga &Y ag st gz Hwew
® fidiE § 1 39% IR qags 7 O ogar
srgi »t gat wix agEt F ogET 9T
afesrg 9 qqusg feqr war 1 amTE@
[EarEr # ar gar agt unAad ¥ g
qz 7 ¥ gaw fawar

T & fast €1 qUF AT g g
faaft araf ¥ 35 Mo g &1 faddt &
gafen agaear &1 #% el ¥ REd
anreaifesr &1 qsgw oF FWA gafan
€ g argr & 1 zEN g Fafe A
arT AT & 1 FaEr § T JeqT B HEC
a1 fgarel sa=dt ) AR §G §Y ATQ
e dmr ar war g A dvwe
qg® wq § wFrasy & gm wiad Aara)
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F framsht soet g § @ s ¥
W WY &1 gweq frar, frddt & gan
gafew wrzal 1 <dar W qger | waEn
IR A9 g fr faart gt T
Aar §, SAF wgedr @ gafeu gaar W
AT Far arfgg ) HrEd A swar & 5w
F1 Tama frar | afeT ga 9 adt §
39 fa7 9z fradt & 30, 35, 37 Wy
gaaarAl & frart qoedt gow 9T ¥4
o st £ wifaw )

ad AT 3 Fifow 70 ¥ a5 ? aqr
y@&wmar #%r f& faae sa=n &1
srge faswaar aifge ar adf ? Fa1 ¥ &
an &30 f faarst sow &1 ome
vl & fawsar aifge 7 Fqr T Jiv ag
w01 & foaa waedt 1 sqrdlam v @
Ty g g ak smg ?

IR wred —aX 7 N B—FfE
Tg ®4, = gmaEUd T A, A |
gqg w3q & A §-ag TT-gvar 97 F—,
T NI H ag FI fF T 9T Aw o
37 % gg @ AZY FAY Afge 41 1 7y
Fr§ AT @9 ¥ wd WA 9w
lalIgd i Powad av ag
o} fm gafa fasish agrust & ggeat
Fowa § WA #wE AL WA W&
WA we faas agios sr W gy
e Ay g W AW A W W
7g% w1 7 ®an gw e @ wev famr
fach & e awa §? dgw go § dfew
SATgT w1 AgE & oy fax & gav g,
I o gss qfa ¥ facr § 1 s fadd
¥ fgqr atdrat #7 wewar A € om
gwdt &, @Y wox Wy & fear faanh
FEraw #Y o wewr A W a1 aw

t
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foT way W & FaFwEAl & oA
faQie & ? 7ar eorw wgar 5 war
rgu g ? g g A foar @ fF wm
Tq wr fate w<ar Tifgg ? 29 Y -
di7ar ¥ @iz afy Fiedizgoe wdvast ag
duAr v 3N 5 W@ F1 WE wwar
ar wifge, & #@1 wiwa ¥ gESAA
Fmag #3q ! fH ot fAgst ¥ ag @d
smé af f& faas sy Fage
waar wey agl g Jfgg | a3 Faare
qgras & Iaafastd 7 F1 v 3
ary oY guEg T Agor Fad § fH oo
uf &% of | femeg &1 v & for
mA T gzaify w1 faaar gaq g war !
faFrsl qg7dt & a=@ & faarst Agras
R A A@T FWA B AT FA AL
oAy a1 @5 &0 AT IR g R fw
fugdr & s wufsai A ga 70 #1 G
8 oHr FT faar

@O ainag W 9f fF qeea
Igrar ¥ | g1 annafa @ gAE 9 ?
OIS HUN FT ANF § | HIIFT FT T
®1% g1 & | W% g9 A § g &, a1
TeT® 3 } 1 ST F1 wifaF q9w ¥
w1f grasy Agf § | 97 A sgararg qar
g1, A agi % @@ S &1 agq FEer
T AZAEAR 3 A A g g § S
% faar | 9g uF uwdfas 3o §1 aga
qr | & faais qaedl & qgw ¥ QEr
a1 ot &F fear am, @ @ fFE A
srafa gt =ifgg ?

o O g emg ¢ fF aga fFA
TRAT § TN, AT FR AT FLN 1 QAT
qwl %1 3 do% gewif 7, S ¥ AC-
& asoe A 9% | o7 @ gRaAEl
¥ quw frwrar ar, ¥ 3 oy | wfew

wx ¥ w1 war e gn awr @t wfew
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A & w7 g amar g s gat £ arfag
¥ KT AT FIA UK ALZF g7, OF Q19
wYT Nar ar, faw 1 3T ar fgrgal
FT FAEAYTT FIAT AT AZIAET K -
®IT FY AFBT & THAT 1 A IT WA
®1 qg 9¢ 39 QU g 4|

#¥ w1 J1ar § fF o § ngaw @
fog gé fe age & wim 3% xx I
a1 3 qafagg At smy ¥ smfawa
(smogrrgse) A qar 2 7 frad S
FF MY FmT ? gyrareAi § wT v
2 f& gzdt wx s 7 =y 1 7@ dng
AT F agE A oy & o faww gwd
g o fafs=a ari ¥ &wT AR ST
T A & Fq¢ Ay Far N F aww
a%ar g | 91 9% EAAIT agy A mfas
9, ¥IgY T E %Y A, ML A
ardl qT ¥ wafe 41, @Y ¥ gay faq
fuadt & wgifagy @71 & gzars s &
A9AT VY 9 FT 6T & | qE AZUST
R & 709 of KT a2 717 T EAFF F
fe swatg % a1t smy al F faxg
sraaTEl gt Wifgg 1 fwa segiv A
®T AT T FT AgT IT FASI F
fear | w7 aga feg mive €Y @58 7w
T, ..o eee

ft wtarow #930 (wfege) @ 7 A
sy ?

ot wzw fagrdt mwAay: g% mgw ag
2\ gIFC qar SMT | Far fw A7 el
sgrd, fganmaragm g fd 3 war
mt & | &fwT a=7 A w0y oy § @
feu fedt £1 wgq 9t grar $@ & afg-
w7 agt faar o gFar & | wgwETAR
ot ey MY S A TEWIN Y T
AT, g YT YT & FATM —, HIC Iq
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[*r mes fagrd Frsdat]

agq g frat & gaor a8 fear 1 fedlt
F K7 K gra F JA Y gorag Ag) €
X1 |FA g |

g a9 97 gHAT gM AT IW
ara fegdr @3x § q0g wag TTHW
Fmé vf | gAST AT AT FIT AAAC
TF |9 gl . (cmEamE) s
qga g § & am frayeomi &
qaEr wgar g fe mm fgrg gaest A
smf af 1 # 37 ggeay & A foar
g5ar 3, afer g A IEw@agi 1 38
ez § e aa 9¢ gaer s ) q@d
oY AT 9gd ¥ qraA gwzer fEwr aaw
a1 | 7 arTa 49 R S aea oA
AF Y AT GEET FY AST K GIF T
fagr =ram

qg® ¥ Fard oY, zq & sy o) wwor
g1dm s Al 7 qifl w1z faa,
faadr §12 FT At A1 A AL H 9IS
fear, A AT ¥ @rg arg fay &
g & feg N wigz favs & Tfaa
A, IT I a9 AT TeqgT AL FT A
war s fare w1 o o g fam Feqmr
¥ HgT, 34 T AW A5 A GrET A
¥ wrar mix frar qar R =g gfaw
fagdt & swr gy ¥ for Al araer
sy fandauF Fasy § 7 @
gfaare awy a7 T o faadt F a3 §
By arasy §, IT A AT A gy Wi §
AT AIADT FIFEF F—AaF 7 WA
we fanr oYt w9 wawr @ fzar, so
Y AT HAT FT I@ QAT W bw fxa,
ag Q= fadd, @ &¥m & amw
&1 FAM 1w g qru Ed g
qG 6T UF g 04T |

MAY 14, 1970

Disturbances (Dis.) 260

sige ¥ far N owafe ¥ a8 a
g1 fuadl gusal &% orETaA & W
1T T 0% 481 FF & | qAR Fi9w ®
fax N.wr@m word &, ¥ OE &
IS AY § | UF e WA AT 4%
HEMAE FOA T A T F 99 NN
FAY GEASHIA ¥ | IW HETAIE ® W
ars w7 fagr qar

ga1e a3 ¢ fF agrue 1 g R
w graey § aqr fear 7 fagd et @
S gr g A Ay @ L
79 wq@ amfEl ¥ faae wawd &
Joa F L H wd emd § o 9T g4t
& FIO07 A7 1 HiAG IAfoT §, Fav
ARIUE ATHIT F1 I 941 AL 91 7 4w
HEIUSF FIHIT IT 35 ar 37 anfewy
193 § @z A FT A 9 ? oFAw
REIUSE FIHT 797 F fou gaq g
FT GFAT @Y ¥ g AAY, oA wsgw, A
sgifragt qr gfoa & @i &1 ey
g ? sy F A ¢ o9 wa
srafudi & @@ asgs AL 9 P wa ¥
wit y o gfew e W, s oA Ot
R ag & AT 9 A agE
At df, Afea 3T F1 N TR ;T
€T fegr 74t | At 4T ¥ g W NS
ST ? AIAST GIFMT FT §F I@ &1
warq 31 grar 6 ot gfaa agi J+ af,
3Iq % o avgF A A 4F 7 meh
a@3 & A2y fzar aqr, ¥fFT m&
wort ¥ fau agd adf 9t

g g 541, &t a9 T AEw
£ ara ¥ fuddt qg=a & Slg w02
&1 7 arda 1 fadet 3F & Farsy
7 geg w0 A TAET §@ 0 wfgw A,
¥fwT gwe At go | foe ot semguw
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aifesr &Y, 9 1z fawT § wer w6 §,
T fearmary sgam & sy
#4T g frar & famva § 1 fuEd o
@l ar, 7gi X gifswragy @A Q)
@ a1 AT AFUSZ F FAY AT AY @
¥ a7 gg qdwr ¢ avgufogsar &
faved #1 7

¥ ag @ gy wigar § f5 fadd
¥ @ wdi adf gorg af 1 g0 ASA
¥ ra gorg w1 asar g, o faad ®
¥4t AgY ? ot WWE 9T gHGT W §r
®Yar go1 S A, qued gfew Jaa 5T
 idft, far g0 & ait ¥ v qar @
¥ fF g & gl &, a7 37 %1 a=E
& @y, @ faadt & a1 qEw ¢ gd
qgar qzr &, ag feard a 2ar | SfFa
AFIUSE AIHTL AT I, Fqq NAT
i g% af, va ¥ fafesar & ww fea,
g qIAF IFrEAAT FY AT {0

faddt & g ssnig ¥ o g
gar  wgr @At @ fs @z gfew
gegeor ¥ & gm F1 HIT 9§
WA I AIF YT H AT Ay qAner O
gar 1 agie § Fm gafaq gar fis wlze
qu @ gar qar saw ger feam wam
R iy R ¥ ) frg g & @, 18
g1 A arazgswar A 1 qfag agt Ay
4t & gfew &t Agan & afac 9
wer i foar aar ) gad arg Arnia ¥
Wt wgwg gk 1 5 ardw € Aty F o
7= ar€ fom v @ s go @, faegia
At w1 TEn, gAF@m N Fg 0w
faaelt sa=@t & fav g @ IR
fams 1 gfee 3 wdaig) 747 1)

fuady & a1 qd-fagifaa &1 g
o% &7 gAw & wgen ¥ W I
ST AT 1 9g Aud &faF g 1 gmd
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qrdf 1 q@aT A g1 aqq 11 7 &
9% ¥ 3=diA oF gArEre faar @ 9Aw
fadre wfafafe faadt war ar 1 oF gFa-
1T A I FITGT—a7 AUS F §, ¥ IqeT
fg=dt argarz @ar @ g—usF FHATA
Taiar e oF gged & guwr wafan §
AL SmA Ay YA fav qF
6 7% %1 oF faliy gwaw ¥ Y F
8 fa7 #1 A oF ant e § g@ar
FFEATLR wgr fF o gFIT qgq wS
deqr # UwT IAIT WA ¥ gk e e
Tarlw & g 7T A AqTW
Tqezd: UAA IIA G FY AIYT 97 R
7 ardva #) fugdl § g7 i

FIFIT 7 A GITA T & Fr7 ) H|y
gaare fFar gasr Iggew @ gar anf
Fuega frar ) o qwaa g wegiw
fradt aq ) e wifgg ara & ARy
STaT Far g 1 gafd ag @17 g% 9§
agi wif fs mgrusg A dar @ owar at
[egror wgd (A Sh AT wgHIEE §
M AT @) SAF wim W oaig AgY
a1y | & IAF ITA TAF FFAT§ 1 AL
HAMA & 7 74 B OF U7 Fa1 H ©7
# st gfafwar w6z s fgn, das
APUST F AT F §7 F Agl | 97 g
foradr o 9, #gF AT F W@ Y A Aaq
awr 9% @ @, gfed &1 gasma g, @Y
I gar & oF sgfes woar [ Aear ag
33 gu, A, 9, gR qrv wwan, 17-
18 &1 g& Wy & gear T & favq anrg
1390 A e Hoamm oA & g
agt wsgior wigy Aw g A, At ¥ 20
$2 & g 9T faq gE uF gl F i
s € | qg 3w § wegior @A A,
wogE A1gd % arg gfed ) 48 Sfer
T A% §IEF TW §T I A7 I 91 |
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[+ wrze fagidt aTaiydY)

JIETE  AYIF, 0F AT gFTAT Y |
TFEATT F AT FT IIA AT gaAT 1 R
THE3 § AT | IT g9 H W g, gAYy
¥, MIFRT FIFF @ AT A0 A B
& gar gfam w1 ) 9 gfom oy
nq YT IT I+ e fF G oA §
&l 7z @ T Wi | frddY &Y s A
godY mi@l & gfem Al #1 97F g
@1 AT o= fedt F 97 &1 Q0 s q
gar @ gfeq i@t & w7 fE gridr o a1
W § 1 FAT B @I WA IFTIA Y
FEN 7 gt grdl § agw g g
a=gw # nifsat ay wifgd 1 g% @ a7
gz ¢ fes #ar "Agiuse #Y gwi
g9ga # ¢ gegcifas 0 ) oA ¥
QFAT AT oY 7

%q 8ar% g3 ¢ f5 ag % aat sdw
fog omr § 7 & arqar g fe daf & gk
AT ATEAN FT JHAIT AT AT R |
qg AW WY S § AR 3% A &
Y e wfas gar ) sfer gg w4
qTT U N1 H AL AT Fe 4g Ig
vt AgY Xar | oL 98 7 wgd oY # =q
I19 FT Feo@ T F@1 | g AN wgRa ¥
s gl § #31 5 fdd § gad saman
gaeaIAl §1 JFAA AT R, T AL,
aRF a0 & 7 Faw gleew A §?
& wgAr F13Ar , IAH0 AW A § R
§1 7 a1 wa w1 ag g afes
7t | 3f T s AW sifag i qge aa
H g A qa7 7 AST Y qEAr AT gW
argE & fgma gdM gE s 1 gw A
garaTT 957 9 sfawew sar R § e
A 1Sl § ag wa qarn f5 1 gy
¢ BT gESAM § ) AT ¢ WA wPHIA A
ggeq A faar, fads w1 fasiafe 3 &
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Yt a1 ama §T gyt fag £ agroee
# wfvaor gfafwar @ @ &) o Tgw &
T MY wgUST A uF ANANT HY
TR Ay g g faeg faq aruw & fe
IFM oF Tod A fRar A gaenm
wré gafey fand ¢ 5 gas 35am aga
SaTaT gAT | 3 wAr g1 Ag¥ a1 wfgy
a1 |

FfeT 957 g 2 fw g3 <0 a91 aKy
frra gt & wgm g fv @7 T8 9%
faart &3 | & sl a5 fet afconw oz
agl ag=r § 1 &% 1T F3T § gAeHiAl
¥ gg Smiag Fag ge & AL
9@, ag @A g fe geafa & gro o
TEAT | Fg & HIEA FW § 391 AT T
g %3 §—UF LU A7 qZ g qAFar §
f& gart gawwm wrd Ta AT 9T ofw
aq § fF sa fgrgeara & gk fo ang
agl &, fergea & #1f gmiu geaawfas
gl g, famr g A wsgr g 5 gamsd
WA WL ST | CF FITT 97 Y gHar g |

FEU F Ag §) g%har § & gaw-
aEt ¥ g S ¥ E 1 wffmE
graey wEd §, o qifsTma F ogmR ax
T w@ § 1| afwenT g agArT FAr
wigar & 1 s qifseaw ¥ fgrg ey
TMWEATCARE F FASHAT X
FIT P A gfeEarT FY ARA &
faeg 91T £ &1 H@&1 fad

AT e aq g7 § AgAqT FQ
St wigw a1 ¢ ag ag & & goen &
g% Aar A€ 9TgY fF gESwA wa¥ Ay
TSI NaA F &G qIA 1 AT HAC |
g A ¥y & gEeaw  vwifow
fameia & AT O HHT A @ A
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aTd | Az 7 1Y o gawwT wegface
o, ag 7 X % guemT stad o
wAEE a4 | 9 98 W18y § fF gEanT
¥ guT IE, FIYEA AWl IAR AT
& @ oY mmfon M & ey ¥ Aiw
FT Y 73 993 AFeq F wearfog w0
Trgd & 1...(smawm).. &t &f, gfeew
7 3 gt frar ar) S@r sfagm
gragfa & o1 W@ &1 g g ;i ae
fagrg F3ar qFar 1, (sqqwra) ... qsqH
wgYad, gaeAIT & w1 § a1 Agl, 4g
faarz &1 fawg 7gt § 1 ag 98 @mew
F fd & gtes ared § 1 wiwE awy
£ g0 & g'g A€ wign A7 @Far | gH
1 FTTT 9T faanT FIAT 987 |

oF g3 M G Har 1 @z waq
srar § f& gawara WY & I gE FY,
qw FAfFe sgngrag ¥ o gy gfay
qT RS g At @ s A g Al
foar ? ara &ifqa, srgarar § ow AgH

¥ 999 vraw && g afgeg aal
fang | v &ifsg & arr gEeaEl &
ngag &t a1 A faste §, faas) qad adf
£ 97 § 371 g4t fegramar g & qar
g fw fagial =) aar agf fassy arfge )
& arFar g gfgmg F wEar w=@ T@
& 1 gw fdt safw Y T grg ¥ ¥
wY zarwd A@ 2 8wy fFw wmr ag
faan Fas fgrgai o< @ &b 1 #ar ag
faaa gamaAt av sy A& Qo ?oaar
uw A3dt F FI9 9 I RFAT a8 B
safgana wagr § 1 s faast g9q 9T
FTRE FTAT 72 F1€ sqfFH1T WU 1
T g waE & A § wAg wg =wM
i &Y w5 1 &1 a1 g¥ aaw A wrfgd
st A ®iTor Y, gart gfeaw a=g fy-
wifaw ge@EaEf g W W § e
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gfean Tgal &1 sfafmar & wee farg
afewrius v Y R} §1 fergal A
99 et & @rar adi o L (sAma).
HIT g AT AT gH AT wgy § v agw
¥ F fou dac g w7 g 2w ¥
IareaET ARG, AT fgeg ATC AGY WG
700-800 @1 aF AT @A F1 9997 41 |
frg ® 78 ®T0 1 frrg age 78 537
ferg o197 gra & faeardr ag) amawy
o(FmEER) L Logt gt oo g
T @ 73T ) Imenw wEkzA, Wl
Y oiw & fa¥aT frar ar fr o) &
grenarfasar & sear w123 & 37 ¥ qu
fagaw § fs gfemn gresofasar s aaz
e 77 & giewarfasar ¥ gl swr o
a%ar | s gfemn mesErfasar s s
agrar & aY fsx ga@dy wia T W wy-
i mrEnfasar of quidt aewT &Y
awg & &, avgaifagar 2197 avE R

:..

DR, MAITREYEE BASU (Darjeeling):
Thank God, I am not a Hindu.

sY wEe fagrd arwdd ;. FAT Aq1g
fgg @Y, aY fgrg aara ¥ feu aqar &t
Tig Y. (caamF)..,

sit Toreite fag (Tgas) : fgeg ol
T1a A LA, AN AT F @ §1 a4
aga w3q AT §, g9 AYg ¥ WA &Y
gr wifza...

ot qgT1 w1y wys (FnEfigr)
QIS AT G 4GS ®T §F T @ §
€ AT wrar &1 A gqvT fear
¢...q2 grequifasar £ wmr ..,
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ot w7 ww g (Rest @) o
IYNEqLT TFNET, AT IT & YT FT 3 ar
weGl G, qIAT g4 ®1 grgw fafaeex
Wt 7gi Agf @@ |FA 0 ga ot @0 R
gz 7 DFAT .. (smAA)...

MR. DEPUTY-SPEAKER : All the
other hon. Members who are interrupting
will have their chance to speak and they
can refute the arguments of Mr, Vajpayee.
They should llsten to him now.

ot Tmaare medt (gzar) - wfg-
el & a1t §F ¥ a1 A9 ey =l

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) 1 I
do not llke to foterrupt and I have always
advised members on all sldes of the House
to listen to whoever is spcaking, I 1 have
done so on this occaslon it was to point out
to hon, Member Shri Vajpayee that he was
using this opportunity to say things which
well deeply hurt all minorities..,
(Inrerruptions.)

SHRI ATAL BIHARI VAJPAYEE : It
is a matter of opinion,

SHRIMATI INDIRA GANDHI: 1
shall take only one sccond more to say...
(Interruptions) 1am Indeed expressing my
opinion,

=l §3T 18 TA: 5T i & fon
¥ fariyare §...(;aqwiR),. B9 W19 A
T wedfedt ¥ ot Ak w70 § 1 @gy AR

fd wdzm & feo fasmre R,
(smzam)......
SHRIMATI INDIRA GANDHI: 1

am perfectly entitled to say that his speech
Is going to crcate a bad atmosphere in the
country, | am certainly entitled to draw
the hon, Member's attention to that, It is
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not only a question
question of  sikhs, Buddhists, Jains,
Christlans and all other minorities...
(Interruptions.)...as also of Harljaps and
backward communities.

of Muslims ; It ls a

SHRI ATAL BIHARI VAJPAYEE : 1
am not yiclding ; the hon, Prime Minister
did not raise any point of order,

AN HON, MEMBER i We do not
accept that he speaks on behalf of all
Hindus,

SHRI KANWAR LAL GUPTA : The
Prime Minlster has no right to Interfere lik
this...(Interruptions.)

=it 2fawrg : €7 927 § g @@ WA
2 AMEg 8 T guam &

SHRI N. K. P, SALVE {Beiul): Islt
chivalrous to address the other hon, lady
Member like that 7 Would you do it to
your sister 7 The basic question Is, because
we enjoy certain Immunity, are we completly
free to cast off all decorum and are we free
from the law of decency 7 Is he entitled to
call the lady what he sald ?

st wzs fagrd amdar @ gorsqe
wgza, g& Az d...

SHRI
(Gauhatl) 1

DHIRESWAR KALITA
Sir, on a point of order,

MR. DEPUTY-SPEAKER 1 He fis not
yielding. Let him finlsh his speech, All
right, What s your point of order 7

SHR1 DHIRESWAR KALITA 1 The
polnt of order §s this. This Is a wery
serlous questlon. Tt may incite riots In our
own country. So, I want to say that that
portion of hls speech shonld be expunged,

MR. DEPUTY-SPEAKER : It is your
cpinlon, Now, only without being tense,
can the debate continue. Mr. Vajpayee,
please conclude.
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st wzw fagrdt awddt @ gTeaw
gy, Fr g agi ey 1 gg g
AE A g, a Fgzm F Qwd & fog
|e g § | 59 wed &1 wrf draw
8t ¥g gFar & fF 3% wrgad # we-
F1% arar wgw fzar ... (swwenw)...

ot T Faw gEw  (TrwEEr) ;- &
Al 2 fF aidy st g s & o 1
g, 3fFa g% ag wawg agf ar | HA-
97 gz & fru o1 5y i wgr an,
# gwwar g, 3% fase ¥ wfgn

Wt wew fagQt amddt . g5 adt
fasre arfze o

SHRI S. A, DANGE (Bombay Central
South) : Iwant all those words to remain.
1 do not want any expunction. ([arerrup-
tion)

SEVERAL HMON, MLMBERS—rose

MR. SEPUTY-SPEAKER : Order,
order,

o} wae fagrd Fveddr @ IoTedA

wg1za, & Agf aawar fs way wmwr §
#1079 &, N WA A
weEMAFIST gt | 3T Afgar wgaw ag
gamdt & 5 47 3% foq €1 qea@ATas
aig F§ & a1 X IY Fow A F Ay
FT ... (samam).,, 1§ ag FE fs
% fgrg AdY g stz 3a% 93y ¥ ¥ 3g &
fs oy fprg adf §ag a=a @9 & A
za# fa1 ;9T § 1., (soAwmE) .,

o ToefiT fag: g9 §a Wit §—
st feg, #ar geewrT 1 ww fergenar
L SO

sft srzet fagrd Ty : Iqeaw
wiag, &§ %7 1@ 91 s 937 59 W@ 9T
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it & frare 52 gfeaw amar-
fagar #Y agrav eqw @ Ay H a@rewar-

fagar & adl a1 91 wwar.., (A=), ..
at, 9u We?, AN it wfemm A F

arg g1 faemd go amawt ssw A8 aré
... (cumER)...

st arcwsadt famg : gfvr oty
ft ¥ ¥ A gfeww o & @9 g
w314t ... (sgawmw)...

st gfT nie) : aa A are
&) ar fF 3g gAge F a9 § )

sadt areedy fasgr w9 A
T I & fau gfeow fir & g,
g agrar g ...

| gze fagid araddl o gereqe
wgYea, & afzoral & w0y ¥ AW W
grm ? (v,

SHRIMATI INDIRA GANDHI 1 I am
not speaking as a woman or asa lady ; I

am speaking  with  great indignation on
behall of the Indlan natlon....(fnterrup-
tions).

SHRI ATAL BIHARI VAJPAYEE :
You are headlng a minority Government,
You reslgn and get out...([nrerruptions).

foegia waAt ot ® &) aYg foar & Agw
! T s § )

% f63 oF T1d 97§91 J1gar §
feazsendifrfer Tuay <28 ¥u
I IAN IUAT F1 ®AdA AT ALY
ar...(zwem)... & 3fAF, qufay
agnerAz § WiwT, 9gi £ g0 ¥, 43
St & wgr o1 5 w137 gra F A A
Fifgr 1 AT waw g9 QA & AN 2
HqX Arwr & wigw F WY EF el wpr gy
f afawts 3% & & gwga a8 s7a1 ¢
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[t srze fagrdt arwddy)

afer ofefeafoqt ¥ sid ddadi o
amat § 1 afefeafs ag & fF gmit gaw-
a7 g Ffemfes grgqaad 97 o
1@ § 9K fegeg afamifus 5o @ m @
g ...(mF91A). . nangsar 5@ aa F
fF gm @ (AT @ £ ga% $T gAFT
fAUFIW FIH KT I7T FL 0

wet &4 I I & 5T w1 Am
TElEr SEar ¥ ). (smEui)... 19aT
gma FHIAA F1 ) ar v & 5 i
F 3 § wagg &1 51§ grg A5 ar 1,
(smam=)...

MR, DEPUTY-SPEAKER 1 Wc¢  have
allotted 3 hours. | am not shuttlng you out,
but I am putting it to the Hoase, We have
taken about 40 minutes, I am just drawying
your attention 1o fit.

ft wav #19 9w : q1gA fafqeex @
wfzy fF ¥ feeed a 3 :

o szw fagrdt madd) o Imegs
aglza, AU fA3zq & f& msmaifasar #1
N 1 ¥ agd aar frarmar g1 &
usAfa® zal 1 qImadt W Wgar g
fe gfeon argzm # agEn 9T o7 A9
] @iz o ad fasT a1y ...
(smaym)...... Fw# ghew AT,

st 1oz fag @ ag aq A 1 3@
g 1., (mEEE)...

ot wew fagrdt amat: #ww ¥
gfemq &t & Hg 1 a1 &1 @7 I
Tar g 1y A fax o wezsa arew
gearmr A g gy sg @ 4 5
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gfesn wafeqw &1 @t grlEaR § Sd
a4l gag=AE § A fqsd F gemE

g 1. (soaem)...

=it azdta grrE (I9wE) Ay
AIG TAT ATT FF W@ § | WIT T A WY
nwg a0 ¥ W FW@ § | Ay desfa
T WA T §¥Iar F1 W H19 ST a9H
¥ 5@ & 1., (suawm)...

ot wze fagt amddt : s@ s
g%% T §, 710 A w9 Afawar §?
F3 W9 §1 A ag Figr a1 1., (|A9A),,,

a7 ag & 1% gn suwarfasar ¥ feg
a7g § ST FIgY § | WLENT F9HT OF
wargzifas 157 & wad #  famamE
AT & 1...(@a9A), . a8 FEF # q1q
gt & faegia gfemm A & wig as-
ayT &< fagr 4 gart FaT arelq F@
F1 gEagd A $3 ) TT F AzF { qov
M ZA 9T AT GFA F fgnwa 7
FT | ZAF! AT Afeww AT F 0N
fedY & st gn # argEaardy T § )
o ga § grevarfasar & @gw o
Il @¥ FW § ¥ AT qroAg-
Ty T § 1 W@ Y 3d F gen-
7 § ¥ a1 7% AqwrT &1 fawy AR
3 g aFaRmEE aay g
(sga=ma)...

AT TAET F FA) g g g
fr &q ® gregaifasar & o 9t WT-
wig @11 wifge | g 7 W=wry =gy §,
T qgqid F1gy & 1 gRA dfgara Fr gma
amafesar €1 efwT fwar g1 wmaEw
FqAGT ¥ TEX AT F Ay AamiE &
fou g% gu & | afFT 1T 91 qEeAA
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AEy ¥ anar & ) faesd o @ fawrs
ez #1913 § Fag oF wifeT &
war s owar wfeew Slr aad) A
AeAr Az AT =G UezArdr ARl
¥ fawis, ara agl W sa§q § A qrA
qemal & faons @idr o @ ]
grenzifasar ¥ 3 1 ag ads 7@ &
...(smxa@).. & gATT HTAT ANEAT £

w7 a8 & fF aremarfas gugal ¥
wed ¥ foq #a1 fear sid 1 F7 &1 50
maY Iig 1 g W AW A unAfg &
fag®ar glar AT Uy @I 9T S
STAT NIT | 9917 /A1 § g gFrewar
gftag &1 mioew fegr ar Sfsq s A2
@ ¥ favg g9 & *1 oF gfaare
argr aar | & @igar § fs wedls owr-
At oftas &1 faeqre foar I o
gad ®iqg qasq 781 &, eaqeq @I ad)
g, ggaq @afere @t adf ... (s-
qIF) ... TI19 qFHY AAT FIATETT GIT FT
f& 2o & awt vegqidt 7= fass< 43
... (smgam@)... A grewrfos areqr &
fatsto & foq St IqT A941F |

gg Y 3T § f5 vsdla gwneqar
qftgg & =t gro Hto =TT, & gAlT
gears, ero NFATAYT d¥T =t AT g
F¥ wegard) Aar fo¥ ST | AT Wl
frasl &, ag 9917 7Y ®Y Fqr 9%
fasiz adt wgar wrfem 1 & quAr gar g
a1 gy #eAt gfean grwzmafat &
i} § 3 27 ¥ fou da g1 ag am
faft gf aff 3 fs Fadt J gl g
fasera & qraraww famezr @fer Far
fet & iR faceq @1 am faar g ?
fag &1 &t g=lgT @ W &, A
sifge 1...(s9ae=)...g% W e e
Wy Afer g I frar ad 5@
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trgnyman N NIy @ AN
g M §, IR qag@ A & 1 W UK
%! sar & gw o sfafafe @ §)
- (mmum).. ofF7 av fedt gfaw
FEIZIAAIEN HAZA F1 q97% aar g dr
g aw ey Ay § qiv ga war
AR JE ToUT T FT I 1 I
AT T FT W@ g P @ faewa A
fage ¥ aa1 fear ? IfsT & M e
a1, (saawId)...

|FATAT TG q1T FY N ¢ fF ogh
arexatfa® & &Y agt AT qiw FUE
F | HAT AZIUCT F IR T AT~
@l *fF &1 AT T JaAT @Y WIFAIG 99
gwat 9Y 1| afFT fagr gar & wgr qar
fr afaegdt stg st R} gafoy S
§) wZIwdr aiw F1 e ¥ F fou
BT FAT 987 1 wgt w§F v g @
gAY AtT £ AT A fOE 9w
1 fawrfes wiaifeaa = 917 )

7% fasrad § fe wgrasg 41 49N
¥ gfziga #ifaa 1 fawfal #1 A
a8l fwar | agt o 79T fawe Y A9-
g Al F14T AAT | A T EA ® qFA
% foq gfwe qare adl €raf.  wgaw
e wHYEE A oY fawifed &1 § sasr
T @ WY | AgRErAR ¥ wHAA &,
firgdt & fou sdlaT a7y | SfeT Far
@ A FaA @ fawlg @ &
a5 § &F &) A ! o ge gqnd w
TaAlfa # FHEY 9T FAT ITAT ) IT F
Fiaq ot fawad gan @ 3@ ¥ weAg-
arfeat A AregAifagl #1 AzEAA 93
Tar , AT AW qwiT FA FOAG{E
M} ) Ag § GEIIIAR & gy S WA |
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[t srew fagrd arwady)

# g Fegfre fadl & g9 ad
®gar, AT FHW ¥ 93 gu A 2@ 9w §,
#YT wreafa & gAm & foaah snenr
grara it oY, & g% FgAr wwgar
fe grmfasa & g3 S M9 3@ w0
Freafear § 2@y & foq Jarc gar agi ?
WoF AT 9 H vU A g% W &
fou dar § a1 adY ? afifeafy anic g,
g faamm & s R e ¢, A &)
eA\fa & FIT ITFT TH 97 9T gW HY
gt ifsy 1w gmd g aadr
g amd, gn agh awd HF s &
feq qaIL § 1 X Fyaedt & gaayw &
Figwaial ¥ f1§ Tagq sraww fwar g
al gH ¥7% fadi® sIdad w301 Iy
A% F & fag dax § 1 ofeT @l =i
wrFar i@ & 7 g% arew fadtaam s
A, e Maw § gg 3w FT @A
g, et gsmarfasar &Y gwear N1
UNT T 97 gy FA F fog o -
smdt atfrqia g@@r gar ) faadr 2w
grft ag amzar fangd €= fee 7 o 2w
¥ SFaA W@, T a9raarg wanfr @
&1 FIQEHT GIAT T FHT |

MR, DEPUTY SPEAKER : Now, I am
in a difficulty, 1 wauld like the House to
help me out. I do not want to shut out
anybody. Mr, Vajpiyee has already taken
50 miputes out of the allotted tim: of 3
hours, We must decide on something so
that reallocation of time is made,

DR RAM SUBHAG SINGH (Buxar) 1
We may extend the time for this discussion
by 2 hours,

MR. DEPUTY SPEAKER : 1 put it to
the House. The suggestion f§s that the
time should be extended by 2 hours. So,
foltead of 3 hours, we have 5 hours, If
you agree, we do that.
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SEVERAL HON, MEMBERS : Yes,

THE MINISTER OF PARLIA-
MENTAY AFPAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH) ;: There s a discussion on
Prohibition also coming. 1 have no objection
to the extenslon of the time. But i may be
extended by 1 hour,

DR, RAM SUBHAG SINGH ; This
can contlnue tomorrow. The time should be
cxlended by 2 hours.

SHRI PILOO MODY (Godhra) : All
prohibition sh. uld be postponed.

MR DCPUTY SPEAKER 1 1 think,
we agree that we extend the time on this
discusslon by 2 hours. So, we have 5 hours

and recallocation of time will be made
accordingly.

SHRI 8. M. BANERJEE1 Are we
finishing 1he debate today?

MR. DEPUTY-SPEAKER : Yes, Shrl

Tulsidas Jadhav.

ot gesitare Aeaq (Frumdl) ;g9
77 #gieg, magaifas wnEl & a1iv i
st fedz agi g& g< & o< 9z awwr &
gfez & mrafia arag QY & www gar at
& uF a17 ar7 WA fF oF a® 0w var
& a3 oF Twr § | fag & e
g7 %7 gat faT fgrgram & osvdensi
T agaeTs) ¥ waAg GaU g¥ 1 zaAr
AEY ey wed H g7 YT gA agar w@r
g® AAdg aragd) S F AT 1 oAGO
7ga g &ar ) & 97 89 71 Afy, 37 01
N A § T FT FT F FIL A w0g
FA AN AL ART F WG gaar g,
Ig ¥ o smy #§ Fragdt St oAy
g WA ¥, §5 g ¥R GeEfa AN
tfe & g *t awwifear ar
¥feT WT H wAw IR R 9ga
guen| guw e ¥ fFegh
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I F =T A gy fpay az agy
wATA Y gaw Aar 1 dfFA wrEy ¥
eysfag asqy, st gfewr gfasz &
A A7 gEard § FOr qiwm @ qq
g fEas W for W o
WHIIET AU § | oG T THAT B A1
g¢, Srw avg VY #1 shrzrm 2| foar
wa, difafers tfrere ®1 e fom
w7 | gafod A0 g3 AN A faaat 2 fr
W wI AGF Ta, daFr Afy,
W19k SWTH T ¥Y R@ET A9 @ axg
w3 & A1 GrEwT F1E gad weoHegw
saTa fgrgear & a1z ©@ A8 @ 7 Y
AT R A 9% § TEAT §, Aigeaq ¥ @A
g Y fgrgeam &) oF arsqr usz, |-
® 2% ez qAAT WX A waEar @
@ T e oY A eNw ¥ ag Ad
g F1§ 3t srfarge #Y wg 2,
g8 HAT SART ¥ AT gASHIA,
fefeaga, gfcaa a7 zasr gresr foay
WEIEETT ¥, IAF FUL FABI AW g
g (Gmmmw). s atfa & gw
@fad 1 grgt FTF1 ow73-37 wraw
gar, &% Fizr 7% 1 T wfsaniz F o
FgY gAT dt gad ANg IM ©IS TG |
MTAY A w1 &S T@AT A0 0

AT FA FT @I 4g 9 5 gAFT A
feegeam & feg 9 & ArA 9T &1 g
¥ waar a=ar §, I@% zfag a0t g
&\ v oge ¥ sfagm | oadr
AT TEI B2 I AT & eI 9l
ag § 1 gWY qul faa¥ gra & fgeg wd
® AT 2, YT 7 g7 WA § gal
AR g ar A wAA Y, SA% A &
% @Y A fggram 1 feg ad ®Y
A 1@ faadr wqTa ©Y S99 g9 @9-
Fot W= 0E § 1Ak PRy A agT At
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WEA QM 98F 8 F & A arar
¥ &7 e, AT gTw v 2
TR R A @ Wt ¥ At Ay
T EHT T 1 & oY 1930 w1 wrwwy
GEIL IR G G G T e ——
f#13 a3l oY qar w3 fe 7 qure &
W g G A AR gurw § wewd
NS ETH fagr, g wiw ol g
WA A Y amar § 1 oz a9 ¥ 5w
Wit # § 1 97 rw & wew gar
a1 @ wA¥ for 32 fao A @i ar, Afer
arw Igi7 ag vz, a8 fgg gy ¥
g=gr At fear | ar=dd Y, @@ am
ATTA 3 F AT FHL I AG FHar 1
M3 aga 71 fRar | &g ang srmad
% oy fomd § @y oY femy & &
gmar g1 wfea ag fgg 1 aeeq g,
ar gaFaTAl #) geaT g g—a fgg
AH Y ag $gA § ¥ QX @ § =@
a13 1 ag s aga g fear

o ¥ 97 731 5 W19 ® 3g @iy
73t & 1 Bfwa w7 ar Fq7 ?

st qzw fagrd mwaad : fgig gas-
A &1 19 Fagray A forar, 7 7d)

ff gAY UG AT FEIT FY q1T
gz ffad | s=gior 1 9 w17 fvar § 9w
&1 W ar 7t g TE FT AR 1 A9
I F qqA A FL AFA | AT A 797
Fgr ?...(swwm) ..gA SIfa8 ) o A
ot wgr ! A F wd qud § 1 vwr
gam atdlslt &1 g HAF 131 IA Aif
F7 s@Ar a7 | 39 F #av fomr 7 wwd
A = fear | 9@ Sl ¥ ag 31 e w03
¥ g foar &Y 97 ® g7 gAT 1 A
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[ godY 3 )

wiEr ? agt wust & A afry srgfad
oY | gut fo7 wEa & @@ 7 M=y
WEW AT | aF mgrer § aAgay gk
HTT AU & 9 7T A8 A8 $T FFY |
wmyags gu fear g, ag & wo @

wEar g |

ot wzo fagrdy arwddt: aw 6
JUS 9T ATAST G AG ! FAT AAST AL

iy

st geEel 8 W § F991 TIgar
g 5 afz ana & g1w ¥ g9 @, g
¥ gra # amrEr it & wue [# afad
& Y gaqd, ag A T AR 1

ug & faddt 1 aa sgar g1 A
3 g wgr, ¥fFT 77 waeli § & gAar
T HSHIA, HEAAA, THHAIT | §9 QU
a1 Hfwx...

st UV §IA® qrex: WU HAAG
#zEq § 7709 & e ag gAY @0
w21 @t g9 % aEwd fas, ad
gt og e &) @ g & S
38 ¥ Fa1 gwr ?(=waem)

oft gmat qm wiwg : fedd F
59 g1 99 & o S Far &g ! oA-
oy & Y off fug § o= <Y wigw ag
far gg ¥ g F91 F@r fF ¢ foadt
arel, faarst agt sy ¥, ¥ wgt
fararsit sy & agt wfestg £ 78w
y?

off Ao wvew wraf (gafama)
oy arg m=a ) faarsr 3 w4 o wfex
g A 1 37 ® U F 0 §fy faw
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g df 37 1 o I qrew & faan
frarst 3 Y dar ) fean

Y gont T www ;g @fad
Wamw R ¥ F qru gASEEl
¥ faers wesA &1 waer fear wrar

g

ot srew fagrd awdadt : Iz A Y
fue & 7

st g@Y U AT © ITF WG
ag A Y|r Ag f& g fem ag W
a1 |

st gew WY wgay (I59A)
mf@rag T § Mz § ?

ot gua aw wwa ;o fgeg war &
F

st wzw fagrt awdd @ 3z feg
Agr &A1 & § FAET F qgf 1 WA
qeeq qEg FTAam A @ § AR fgg
[T WAL & AT F AW IZI FT @
(&

ot gt v e ag 2@y fE
fesg war @, AT THO UHo HIT -
#g ag @7 gfaai § | gg L a=wT ADA
T E ITHTAAG F WIFA AN
qIgw F F1IW Y I F DASAA AT
qaTr T AT A4y grea 2y a1 aE) A,
wa 97 & g9 w0 § a1 faw qEd
gfeqz Fgmy F3F 39 avg ¥ oW
F awra, 97 & @Ay @14 WF G qF
sgear, gEmart o1 faadt me 2wy
g saft ar) 2ar, ATA FAX FHS A
<@, €4 9 1 d9L gAT 1 AT Hf
St fawrear rgar & & aw ferd,
Bffq Afeag & @A 1 §T 97 S0 A
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Tt AT, Hqqwsg 1A, Ig Fgf A%
gfaa @ ?

o1y X 47 w1 6 S e g 9N
PR adm i ? 9w § W fomr gar
& fr @ qr £91% 34t | AT WA
ILENF AR A gEQ IUA IWY
fag @rg, 99 &1 w99E g o7, A Far
W g ¥ A w1 oA & AfawT
g7 ...(swwwm)... s R frarsh
AZUT FY I1T FT@T § a1 TEC KL, AN
faransht &1 qomA ww ® FAT & AT
as< Mg, qg @ qR 7@z # QA
¢, 3fFa wfeaz § @A o1 & gadl &
% Frars £¢A1, fag ¥ S F A
e g o F agt gg fasr gar @,
oY SART F O Arg g § ar 3w ¥
aml F1 qgq a el et 8, AT AT A
| 1 wre @A qifgh,, (smae) L.

7adl ag ag 7Er 7% s v amal
# warar farg & T o wgwsy AAAHE
¥ gted &1 o 3@y 1 gug Arard 7R

Falegart mar w €1

MmANT 93Eg BT FIS CF 9 1 @
agt daar =ifgd 1|

16 hrs.

ot yew fagrdt qmday ;o qogm
yag #% wg fF gaamd sarr w3
g

7t geraht ave e : wL A1§ safeE
H9Y @ A1 GAIT F1 AT g 7 g
@ q%al §, 31 a8 ST A TEIT qHA
& v atdrA & feet arder & @i
fgameas wet 3£, @ IR I ADA
W arfeg & foqr 1 ET AT AN AIA-
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My gzeq gro wafwg fedt ogm §
€ meaT a1 fgar et &, @ o sEW
T & 31 Arfgn 1 A ag gar g, s
die Ftar g, 9t wifaw 1 sds ww@r
2 1 ag #zT 7t wzar Twar §, S
TEIT T IUET A 9T WA A0 |

fg=g¥ s quewEl Q41 ¥ AU
fAmdfmanfegem 2@y gas-
widl ) fawe @y § v & wEe-
AET ¥A1 F AFY § | AT F qgi @A
g—=Yet atT i &1 faa & g
& faw avg fegal & srodt mfs
WIAE §, I avg qgEsAdl s
waAIE § e 3 &1 qu sax fear
war wifge | wT FATA q7% F7 @A,
ar feegali #) afesrg & qrw e qamw
g7 w77 Afzd & @ oAt § w0
sadedt A w3t gy ofFr Fg
S & s AT T @ ¥ faege Iwe
2t &, fom & gat ant & fag dar

g

aifisft 7 ferg-afean oA § foq
yaar saw 3 fear A ag @ sgar fw
amy §3% @19 AAAre  wgeq aldis
ggogar AaT 2 §, A eT N FA A
9 993 F@l, wrgei N FAE ¥ oF
dar araraw e & & fer Age
s wifge, fag § fgeg ot qEawm@
AN wifr A wgad afd wa A q@
qaaAtT ATEdl A ol FFAT T0FAT G

qradt gzeq, S qrayqy, ¥ faEdr
Fugea d ak ¥ fag awg Fg, €
ag woNE F wags & At F A
wg1 | AfFT FWTA A Ao qHo THe
T ATET F S} F S0 F AGA AW
# &z faar ar)
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U& qA A7 €I : 1T |

ot gout 1@ AT AeT X &
I g THM | FHE) gTal ¥ Mg A
Xq gET w1 F1% gzAr A4 gi, afFa @
@MY & argarfady 3 azi av e fear
T & qFT =1 f27 a7 | (swAaE)

SHRI JAGANNATH RAO JOSHI
(Bhoba)t A Committee it already going
into this matter and if they come to the
conclusions that R, S, 8§, had nothing to do
will you resign ?

oft gualt qrw Wiww: g W oW
&1 F arQq Wt g a0 § fw fow A
frg &r agarr forr wrgw fafaesg 3
gfean v F @mig fearad & 1§ g0-
T FE @ g .. (3AIRI). L

ofl UMFAR JIXF : AAAIT GIEq T
@ & f fomrad § 97 &A1 & &1 an-
War g 911 59 %1 qawq § {F ¥w41
& st A gERar A€ g7 ) (SgANT)

ot got ara wigw ; wAAlfT § fEa
qrdtfess @df &1 fv@ & @I oeIgg
grat &, AT agEq ag Savar A § o
...(7mAYW)... 41T ag owoE s of
fsar 1 faafoner & w21 fw eady @l
¥ gara wif waTeE g, AT qg A
o far 1 &<, 59 0 g yafs? gigw
fafrezx 1 ag #gr f& ghan am &
qd f&ar, dar a1 a| ®g71, 9g fag
% ¥ fou, fgrg wgom T ¥ fag
AT g g ¥ fogmau ¢, 3z F g

1970
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SHRI S. K, PATIL (Banaskantha) :
Mr Deputy-speaker, Sir, on a subject like
this, It 1s nearly Impossible to free oneself
from a certain amount of emoilon and
sentiment. 1 can understand that But we
must realise that this Is the highest House,
representative of 550 million people in this
country, and what we say and do in this
House Is golng to have repercussions every-
where not only on this situation but on the
otber sliuations too. I am not giviog any ad-
vice. Thercfore, I shall try to be as free from
emotion or sentiment as possible and come
to the subject, namely what exactly are the
causes, not of this partlcular thing that has
happened in Bhivandi or Jalgaon, but of
these communal outbursts In general, why
these communal outbursts every now and
then come up, what are the remedies
that we are applying, and whether they are
sufficlent, whether we arc sincere in
Implementing these remedies etc.  These
are the main questions, Let us not waste
ocur time on merely going over the symptoms
and totally forgetting the disease from which
thls country suffers,

These communal mass murders that are
taking place in Bhivandi, in Jalgaon and in
Mahad and now in Thana and Kalyan and

everywhere else are really too shameful
for words. Now, we find that desplte
the professions of the Maharashtra

Government that the sliuation {s under
control—I wish it was under control ; [
sometimes laugh at it that every morning we
read that the situation is under control but
every evenlng we read that it has opened
somewhere else and a few people have died —
really it is not so. 1 am saying this not
with the intention of apportioning any
blame ; for God's sake, 1 would say, do
not Issue statements of this description. The
siluation has gooe completely out of your
control, You are trylng your best to bring
it under control, and we wish you success
lo that process. But cvery now and then
to hoodwink people and tell them that the
situation Is under control is not what a
ive and ible Government

can do and should do"

rep
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The maintenance of law and order is the
responsibllity of the Government, Let us
not quarrel because in this case, ftls
squarely the responsibillty of the Siate of
Maharashtra because it §s not a Centrally
adminisiered area. Therefore, I may suggest
for future that if the Government falls and
50 signally and so lIgnominlously falls in
malntalning law and order, whether it Is the
Maharashtra Government or any Govern-
ment—I am muking no distinction at all—at
least for good reasons and for moral
reasons, the Government should resign, [
do not say that some other party should

take It. Thure ought to be some scvere shot
in the arm so that the Government's
responsibility can  be realised, The

Government cannot ruo away by merely
saylng *we did our best and nothing could
happen’, and then appolnting a committee
and then our finding that even before the
Ahmedabad commisslon's report Is out,
another commission has been appoiated ;
and perhaps, a time will come when this
Houe will be faced with half a dozen
commission’s reports, and they will Indicate
nothing, That is not a remedy which will
be really a good or effective remedy in this
matter,

Apart from the horror which everybody
shares—1I do not think there are any parties
here who do not share the horrors of this ;
I do not think anybody is prond of It, and
that was what my hon. fricnd, Shri Vajpayee
sald about I, emotional though he was, for
It s impossible to break free from emotioa,
But mere emotlon will not help us on an
occasion like this, Uuless the House comes to
the conclusion that where communal riots are
concerned, there are no pariies, the whole
House is onc to whatever party, one may
belong, there are no Hindus, no Musilms,
all are cliizens of thls country. 1f that is
spirit to be brought to bear, not merely as
an after thought, after things have happened,
but as a normzl way of life then alone there
would be some kind of a remedy.

But I am afrald that cver since this
happened In Bhiwandi and Jalgaon and now
in these two or three places and more in
Maharashtra, Government's approach does
not correspond to that, They say that 127
people have dled ; whatever it Is, uliimately
that number may go even beyond that,
But I am not fighting with that, Even
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assuming that It Is 127, does it stop there 7

Today I could see tenston in the clty

of Bombay, The city of Bombay was
subjected to these communal riots
in the old days during the British raj.

People used to be killed sometimes 50 some-
times 100. Thank God, after freedom, we
have had no such occaslon in the clty of
Bombay, But in a vulnerable cosmopolitan
city like Bombay, where there are nearly
half a million Musllsms who are quite peace-
ful, very nice and are in the malnstream of
our national life —they co-opzrate with us in
every passible way ; If some of us do not
co-operate politically with others, surely
there is nothing wrong as it is an individ-
ual’s right to do what he may—in that city
also, there Is a terrific tension today. 1 do
not know, but I think a lakh or even more
police are simply cngaged In the *alert’, just
being afraid that any time a litule single
spark may touch of riots, If, God forbid,
it comes there, 1 do not know how many
hundreds of people might be massacred,

So cven at the cost of being a little
misunderstood, even at the cost of not gett-
ing everything we want, we have to assume
a posture which is not one of defiance but
one where national unity can come about as
a result of it,

W have In this couatry, right from the
baginning, Mahatma Gandhi's whole Iife.
It 13 no hing but communal unity., His
meining of national unlty was conmuaal
unity, He worked for it ; he endeavoured
for it and he ultimately gave his life for it,
W.en Pandit Jawaharlal Mehru took over,
one word he popularised —many of us did
not uaderstand it-—was Secularism. We
swaar by it, Bu: d we understand what It
means, what it connotes 1

We talk of dumocracy, soclallsm and
secularism and speak of them as the sheet
anchor of our polity. Some may not agree
with the soclalism part of it. But this is our
sheet anchor. Why did he introduce that
word, the word used centuries ago in the
European countries in a different context ?
He brought It In just to teach us and tell us
that In this country, if all the communliles,
be they Hindu or Muslim or any, learn to
live 1ogether as brothers and do not briog
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[Shrl 8. K. Patel]

thelr partlcular religlon In the exercise of
many things they do day in and day out,
there Is progress in this country ; If they do
not there {s no progress in this country.

Secularism In this country has heen
defined from time to time by Jawaharlal
and many others. Religlon 1s a matter
absolutely  individual. It is a relation
according to him between man and his
maker, Nobody has a right to come in
between and say that his religion should
be this or the practlce of that religion
should be that, It Is preclsely for this reason
that in our fundamental rights chapter in the
Constitution we have coshrined some of
those artlcles by which we gave to ourselves
freedom and liberty. Therefore, just as I hav:
got a right as a Hindu to go to my Mandir
and worship God In the way in which I like,
similarly equally the Muslim has gt a right
to go to bis Masjld and worship God In the
way In which he likes. So also the christian,
Jaln or anybody for that matter. This
should not remaln merely advice or theory.
Unless It becomes a practice and a way of
life of everybody, there 1s no future for this
country. It should not be a case that because
somebody takes a pound of flesh, we shall
take two pounds of flesh. That is not the
spirlt in which we can live, We can only
live in the spirit that even if thereis a
kind of situation where somebody has acted
werongly ; we should not retallate. But
we find that there s retallation, snd that
retallation takes the form of reprisals
hundreds of miles away In places
which have nothing to do with 1t. When we
hear of the case 1o wnich a whole marrlage
party of 21 was burnt allve, including
several children, 1 wonder If there is any
humapity In man. Howsoever bad a man
may be, he may be a decoit, a murderer,
still, after all, there is some spark of God
in everybody. Every boby is God"s creation,

When these things happen, when this
theory of retaliation comes In, man gets
obsessed, he does not know what he s
dolng, He forgeis who he Is, he torgels his
religion, he forgets that he {Isa humas
being, he goes and seis fire and commits
murder and comes back. There Is pot one
man, even if hundreds of people were pre-
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sent,to say that this has bappened,This ls the
obsession. This Is not a g>od obsession. It Is
a very cruel, mean type of obsession, an
obsession of which we sould be ashmed, We
have no business to be proud of it,

Acharya Vinoba Bhave gave a very sen-
sible and correct definition of secularism.
I am merely repeating it so that we may
understand what It {s, Hls definitlon of secu-
larism Is Sarva Dharma Samanata. In his
own prayer he uses this, that we have goi
the same respect for every rellgion. That {s
sezularfsm. I do not ask the Muslm to
beceme a Hindu, and he need not expect a
Hindu to become a Muslim, but I must have
as much respect for Islam as [ have for my
own religion. I will not practise Islam, 1
will never practise it, [ am proud of my own
religion, I shall grow lo It, but surely I must
understand thz right of another man, a Mus-
lim, to grow In his own religion and prac-
tise It in the minner he Ilkes. If that Is not
din:, [ do not know what is gring to happen
to thls country,

We want that this countrys hould make
progress. I do not know how many years the
clock is put back once such riots or commu-
nal outbursts take place, Maharashtra 1s
known to bz a most progressive State, but [
think it will take at least five years for Maha-
rashtra to undo the mischief that has been
done, The Ufe of Hindus and Muslims has
bzen Inter-twined like a mosalc, Bhiwandl Is
a progressive little town, good In Its own
way. Kolaba Is one district ln Maharashtra
which s self- sufficient In food, It produces
twlce the food that is uecessary for it, but
since it is a small district, it Is not enough
for the whole of Maharashira, Bhiwandi
produces excellent rice, So much of cottage
industry has grown there with thousands of
power looms, with thousands of people ge-
tting employment, skilled Muslims, skilled
South Indlans, all are there, There is no
question of any religion there, It §s such a
good town, Id:al town, that In can be taken
as a miolature of India, If this thing can
happen In that town, I do not know why
similar caanot happen in other towns,

The remedy Is not to say you have dooe
this, T have d one it, These Committees
and Commissions, of course, are necessary
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in order to do something, to Immediately
put a stop to it, but this habit of sitting
over thelr Reports for months together and
years together {s not good, Mr. D, P. Madan
fs a very able man, a good man. Nobody
can doubt his impartiality. He wlll go into
it. It is not his business to suggest how you
should behave. You will find the cause, who
threw the first stone. [ am not interested In
finding out who threw the first stone or first
acld bomb or Mulotov cocktall, Apart from
knowing what is the reason, and symptoms
apart, I am interested in the discase. Unless
the discase Is eradicated there is no future
for this courtry, Therefore it must by our
endeavour to clear up things so that pesople
may know when the proceedings of this
debate are read tomorrow, what we have to
say on this matter, The polnt is not how
many persons went at the throat of how
mapy other persons, I think there is no harm
in coming to this decislon ; as responsible
representatives of millions of citizzns sitting
in this House it becomcs our paramount
duty to find oul means and methods in our
own behaviour by which we can ask other
people to follow our behaviour, we must
behave In such manner.

1 was really pained to hear (he speech of
my friend Mr. Tulsidas Jadhav, He spoke as
if {t was his responsibility to reply 10 my
friend Mr, Vajpayee somehow or the other,
1 do not understand why it should be taken
in that fashion. Some persons may have
more Intimate knowledge and they may glve
some instances. That is a different matter,
But our attempt in totality ought to be to
see that this was the last of Its kind and
such things do not happen again. I do not
thiok that the leftist and the rightlst commu-
plst parties have any difference so far as this
is concerned. I think they are on the natlo-
pal unity platform and many other such
conferences that are held. | agree with my
friend Mr, Vajpayee that it must not be the
sole respoasibility of the Prime Minister to
choose people from every community. Then
it becomes a kind of show whichis oot a
natlonal show, If it is to bave meaning
surely the p:ople must be really represen-
tatlve so that they can bring thelr experience
and give good advice. | remember one of the
meetings which I attended whin 1 was a
Member, Our late President Dr, Zakic
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Husain—he was then Governor of Bihar—
made a beautiful speech in which he said
that it would be a red letter day in Indla
when 90 per cent of the Hindu voters elected
Musllm candidates as their representatives
and vice versa. That will show that they are
not gulded by communal or religious consi-
deratlons and that they elect people for their
Ideologles or policies, whatever their reli-
gion might be, Then we shall establish a pro-
par atmosphere and will show that we are not
gulded by religious or communal consldera-

tlons. All these difficulifes arise because of
that. We go into those things with the idea
of self-aggrandisement because we are
politiclans with fond hopes, 1 do not
like to accuse them of anything
just now. Polltics must be kept out of

this minority business, [ am not prepared to
call the Muslim a minority. 50 or 60 million
people cannot be called a minorlty., They
miy be less as compared to Hindus, but
surely that Is not a minority as Chrlstians or
Pursces or other people. They area strong
people. In order 10 get thelr votes il we use
such methods it may help you for some time
but a time will come when not only the
Muslim will suffer, but the Hindus will also
sulfer more than anybody, and the nation
will suffer, Therefore my advice is this—I
have got the right to give advice to Muslims,
I had been thetr friend in the clty, nothing
like thls happened In that city to the Mus-
lims, and if anything happens I shall be the
first person to care for them, and what
happens in Bymbay should, [ wish, happen
eisewhzre also. If anybody triel to get ad-
vantage because there was election and he
wants votes and on that basis he wanis 1o
deal with this matter In a parucular fashlon
it will not do good, If my Mouslim friends
unwarily fall into that kind of a trap they
will not only bring harm to themselves but
they will also bring harm to democracy and
to the nation Itself. I know many instances
and If we go on narrating incidents now I
shall perhaps miss the big point which | am
making.The point is that we must creale an
atmsphere as a result of this debate that we
are nota party, whatever w: might hava
sald to each other in angar; som:tim:s whan
a man says so.nething in ang:r, that does not
mean that his heart {s not pure. Therefore,
1 appeal 1o the QGovernm:nt that the time
has com: when not on'y the appointment of
a Commis,ion or a Commitiee or the cone
vening of a conferencs occasiooally publishiog
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their report will end these troubles, These
things will only end when we all, Muslims
and Hindus, work together In everydaylife as
brothers. and sisters, and we must show it,
The larger responsibility Is on the Hindus to
create a sense of security where every man
belonging to the minority—if you call the
Muslims a minority—will feel safe; it {s more
that we have got to give and less that we
have gt to take. In this fashion, if we go
on, then surely, the progress of the nation
will bz assured, and 1 am sure that the
speakers after this speech will take this trend
which I have: trled, In howsoever small a
manner, to set, and create a condition at the
end of it wherc¢in we say In a2 unanimous
voice that we all condemn this kind of irres-
ponsible acts and emecrge out of It not
because It is there but to see that there
should not be a repetitlon of such horrible
incidents anywhere in this country,

st wraruw dad (wfegr): sTsasg
&Y, ¥9 W F oFAT 31 FRare sngsgEar
g HEaai g 7 M
frasTgra ar g ? anfata s3 7 g
gu?

gareqsr &b, sy Gy fw 1921 &
T T goF F AT T GE gL Y
g fgrg-gamura I ag) 917 ¥, A
arwr awgw dar fv sgRTE & w@ig
fuged) ¥ ot wants § fAdw gang
g3 1 3a% Y FY7 @ WrIA wW FA
g7 Ay emrs &, SIS A, TEF
@Y grEafa s AraAT § 1 T el F
famrr ¥ oY oF wrgar dar o1 W R,
MY AT F ¥qT g9 avg ¥ ArEAr B,
ferg-ga@WIA FT AT FW F A JAFT
stfeam< fear o 7g1 8, I@F Tog A
¥ qrdy DT & @ & 1 7w AfEq & wra
grea a1 § 1 & sngd gru gg 74 wE-
%a ¥ qg A7 FE AT (F g8 0 F w09,
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T q3g A g AT W avg AN
qEAE gt §, I e F avg AFN
] fifrr st wifgnrag S5 ¢ f
I AR wew fagrd Ay & sy
faar azr angr wrqw o1 AfFT TR gE &
grq wgar gzar § s fgegal & gat 99-
grat & fou qa geq w1 WAt gAY
£q W W H@UEAT YIYI g AT
fgrgall #T g Fag o w@r & &
T ATIHETF] H WIFAT FT AEHA
frar &, I3 qrar £ 2 & A7 ATgAr
gafan g & g awg ¥ feg-gemw
g F41 A gy wfaar 7 v {OA-
faar % fgrg-gfesn 27 3df adr &)
g@ i fe sac A W A ¥ siE g
£, Ta% O wAEr WFAr @ §17 g e
g 17U enre ¢ fw faad sr@ar §, faaat
gead fassdl § 93 qEa% =9 dWg &
famas arargTn gt 2w & 430 FT @Y
gizafer dgnaar g 5 s@e sl @
fear ¥ geddt & b mifeen, T8 sEard
YT W fasrear «) fqa8 fF grege-
fas a1t qT wigArst §1 37 a7 JEr
¢, 9asY safaa fear snar &, SA#T ana
A% q1fge 1 & ¢ fr gad gart qw
fea s Qr 1 & @roFY oF W war AT
STar g fF mite ugo ndge & T 12
asdl 1 fqm & ey @, fgw < Qar §
¥ AqC WE FIAIAT F A AG
ggers widy & 1 9+ ag) famrar sar
fF agwign @ A9 A 2 AR
grwsifasar & faard @@y 31 =
¥ sregT giwzifaw wmaar dar €1 sat @
qroq ¥aT, 98 X wEn, T & ouw oar
FOU g1 WAAT F qfF 1§ TN TG T
T ghar 37 TEAFI ¥ g3 § fawd g
qfiae w1 sfagra § | 7 aggd ¥ feg
w% JEOAA] § | 9 qHT a0 € o
41 | ¥feT 3o <o fear gieszifasar €
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wraar —fF @ gEaAEl 7 geqrar
fear | oy feafa 7g oY f& ww amg
|aT # @Y gasmd U ag fggeal & fawrs
eI ¥, g ) Y s 4Y ) AN
AT I WA FF qegfaw wia-
arsfi § afvwa &< fzar ot 393 feawr
% a3 417 921 £ 7 3T F& $ faar
fE ot gt o 5719 A 98 A0t
®eTE & agigd Al ¥, foare gwid
arndt &y s & g41F A 7, T F
ag @A ¥ faarr # faeg % w9 A fae-
wATgE F, @ W W W A W
SHIT FY WAAT 7§ FFT F7 0F  faqraq
AT G237 AT g |

16.30 hrs.
[SHRI K, N, TIWARY in the Chair.]

A 99 F givr w4 Agiey § FF e
i MmaAsrgAfaee g, @ agivafaw
¥as ulx fasrEiles sof §, W sy
gifgea &Y g NT 3 qar gisgafaF
WEAAIF W A A wed g S8 wad
i, g wiwzafd wEaE 8 @i
¥ JEF & 0F A€ Feg F qAMAr
Ay | g1g g qRW E@T 9T A S |
WA F gl 9g g7 aq A N oA
§t7 5T arfe o = |irsafas wEaE
N del §, ¥ § (TEwd @, s7
9T FFW A, A BT @ ARH HQAT
fassd E AT I FWE 37 g7 A
agw )

& wedY Agza § oF 919 o1 wFm
fesgiftwmagdFsa g g =gt
;Y qT cgfafey Eag smr wifge, fam
¥ ¥ &% g1 H wwrEe aF |

OF qFAINT S8 GIEIT F Heid QAT
wifgg A wge  [REgRadl d31 %1
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1} 9 AR »FgA SO dar w77 Tk
9T T MY gar & Nl F fou gy
¥ FETIE F |

wrag Aoy & qo0 Fg &
1 wgar gAr § 1 A7 G 5 aniy
Tgt 9T ARAYT azEq @@ S 4T qF
FLRIIF ST @RI 1qg T E
IFIHETH] F AT HY 1T Fg W< q§
gaanAl & fasis fggai &1 wamst
FY I FT Fz faw g% § | 3% FA47
F O ag) wigar g 1 faaest ot Awaia
¥ S FOuTH gor, aguiag § o F
Mw gar, g gast gaf F Y @
WA FM ST IS g e o 59
17 Y 9Fq § fs wow § argafas
qENEAT g1, A gT o & | §, A g
Fifg & & § ag @i T woggEawl
FI gT& 1, IAW FIATAAT 1 Aaq A1
Fifng &3, 7 f% 3g adfes |7 ¥ ag
famiz 87 ), ug ¥g7 &Y f7 sHa S
ar 891 § @A I g | gafeq -
Hea® 1 947 A § agifw 3% 3T Sy
¥ Az ¥ ) I agEEAl & Nz ¥
% fou g@ avg Y @17 wgd & ag A°A
@t § 1 s o ofeii ®) qeE@
aar g, faq F aT T Ay §, IR
sfa sosr gazdl AT wfgn, =g v
=ifgu a1 f& strg ga% wfq gzwgar geez
&1, azrpafa 962 @ | @ @A
ar9d Fgr fr fgegai &1 9 3@ Qar ar
wiraggeniawa  Foang
azeg & gfa affana o e @
Y wraar w@ar g, sfF3 ag ad N ag
2 f5 merderel Ft F1ez 9T W@F I F
st gaadt @ wiEar At «ufed, 9 qgq
& U I9% 94} qT AEgH FMA &Y I
gAY wifgd, su% foq sy ewmfa @,
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agl g A awdT & fag ¥ 2 o7
AT GUT G A | T FW AG
oF 1 7€ 9 &9 § w4 100 & fafewa
®) ¥ gg 3 F QN MAT ) HAT HITA
fergalt & oz 3w & faq ag a7 frar
A T atg ¥ A9F I9% 7 fasd
agt &1 wrw frgal ¥ omafa § fgeg
FAY § fF ag ikt & amar &1 aiee
fsg gag ama & fasrx go) s
wafadga 7af gam 1 A w4 =0 w7
Wit W gAwT FT W@ A a4 N qGGT W
ferz fasizara & &l ¥ gama & fady
¥ aga @ @iF w4 df 1 AfeT 96 aw
FT gAT | A T AfFIA | IAFT WA
2T qT gur &Y g @ aF T@r) afg
€q aig &1 gaifqaf gy @f @ T}
fgrg &Y mE gAY @EHErT & AW Y, 99
# glegzifas wrad aga oAt a5 ad)
g a%dl |

wa i K ysgT wgar § f5
%7 # Frdl &1 ga< gy glar g gfAar
9T | AT AT F graeg § o) qrAddy A
g1 s anfere ag 59t gany wa@ &
Amar gafan gar fe agaziag § fgg
gfewra Zar gar AYv qifseaT s\
faen f ag qfesw 201 &1 gmit fawre
FAR | 3q7 I AR fawrs @@ &7
fear fagat asg & @ 2w F Fgoad
gi!

qAdrT g1Eq gAA 97 & 6 qeg-
zifas 01 &, fgeg arfa & Fevar &, ¥
gRufgafisrasd ) 39 F0z
gaaqiAl #) @ A5 F gHT ¥, IAR
fasra Al @57 § AN gAR FAAd
At A s a5y § 1 zafae Iaw w9
wif avs 71, fafeqrs & @ sAw N

MAY 14, 1970

Disturbances (Dis.) 296

afagc §, SAFY @ w2 hEw, I
wrFAre) &1 A7 FET  qifge, ST
AT F |9 WA AT woA ara v
&1 afawre g wifge st A gran
Y AraAr §a1 FE F]ZY |

¥ oot wtaw & wgm fs faa fed
deqr & apwzifagar & wEAr g
ATt g, g 39 F WFF graf ¥ R
wEh Fagda s § | @ gAg W
HAeg & #A) o guaraug g g
sl uF FggT A § w7 uia fafaa
9T fd &1 329 9@ AWy gur, JafE 2q
geer &Y gfee § @at ¥ g1 faadr §
fadn gearsdl & 3@ FT a4 A ataf F
Fig & 1 A A7 qg T gE T A
sy afEl § fee w3 g7 9T g A
ad, ga% fwu ag waws g fF ag
word giat ¥ 3@ oA aenafas
geqrai #1 7 $T T |

% o= #giza § ag W FgAT AGA
# fF g8 goF & Bz @12 a4 W fgo
aite fefawe 2fam §a At Fau
st =ifgh s AFRNIGIH Ao QHo
uge foawlt z@ wnfg frdl W g= ar
Heqr FY TG F FATAG AT A A |

SHRI J. MOHAMED IMAM (Chitra-
Durga): Mr. Chairman, I am speaking with
a heavy heart. 1 have heard the agressive
speech of the President of the Jansangh. [
have also heard the concillatory and mea-
ningful speech of Shri S, K. Paill, who comes
from Bombay. 1 know that 1 am in a vulner-
able position, 1 cannot make an aggressive
speech, My only concern is to see that the
60 million Muslims, who are an lnteg al part
of Indla, whose co-operatlon and integration
{s absolutely necessary to forge the Indian
patlon, their lives are honoured and pro-
tected. 1 do not very much mind the des-
truction of the property, But [ do say that
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the Muslims in India must have an t ed
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place and the government, the society and
the varfous parties should take necessary
steps to see that this minority, which is a
vulpereble minority, live in peace and in
harmony in this secular land,

Shri Vajpayce has given a number of in
stances—Muslims inciting the people, I have
no personal knowledge of them. Perhaps, he
has his agents and they are giving him in-
formation, But the speeeh that he made
today fs rot new to me. Such speeches |
have heard and they are constantly being
made throughout the country by him and
his followers to incite the mob,

SHRI SHASHI BHUSHAN (Khargode):
You have political allies with Mr, Vajpayce,

SHRI J. MOHAMED IMAM : That is
not correct. Please withdraw that. The
Swatantra party by itsell has no alllance or
political alliance; It has its own Independent

pearean [ which T may quote
with some alteratlon. **As flies are to
wanton boys so are the Muslims and mino-
ritles  to these wanton partles and to
politicians,”"

I can speak with confidence that the
Muslims are dejected and frustrated, They
feel that the Government of the land is un-
able to protect their lives and honour, They
feel that in every part of the ¢ountry, they
are sitting on a live wvalcano which can
explode at any time claiming hundreds and

thousandss of lives. They feel that thelr
future is dark, gloomy and uncertaln,
These are not mere surmises. These are

hard facts and conclusions which one has to
arrlve at by the events that have happened,
The events have happencd In the pasts ; the
events are now occurring and, 1 am afraid,
they will occur In future also which compel
us to hang our heads down In shame and In
sorrow, Our image s tarnished in the
whole world. Our country has fallen down
from Its proud pedestal of secularism, The
I monster has ralsed its ugly head

policy.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Your leader visiting the R. S, §,
leader Golwalkar.

SHRI J, MOHAMED IMAM 1 There
is nothing wrong in that. I I hug you,
that does not mean I am a communlst,
Pulitics has nothing to do with persunalitles,

As a man of national stature, I wish Mr.
Vajpayee had a more soft corner towards the
minority instead of branding them wholesale
as being the Instigator of all the communal
troubles, as being responsible for all the
communal troubles and calling them as anti-
Indians and also anti-natlonals,

We have read the statement of the Home
Minister, Mr. Y. B, Chavan, He has des-
cribed in the House the number of deaths,
the number of persons that were killed In
these riot-affected areas, He has given a
graphic account of it and he has sald that
most of the persons who have been killed are
Muslims, As the Home Minister, he has
gone to the spot and he has firsi-hand in-
formation, We have to take It as having the
semblance of truth, [ remember a famous

and communal virus Is being injected in the
minds of the people throughout the country.
At present, there secems to be no antidote
for that,

Durlng the last two years, the
communal disturbances have taken place,
Mr. Vajpayee has narrated them, There
arc the famous rlots at Nagpur, Cuttuck,

Ranchi, Mzeerut, Kanpur, Allahabad,
Indore, everywhere,
SHRI KANWAR LAL GUPTA1

Except Delhi, everywhere.

IMAM : Thanks
Please

SHRI J, MOHAMED
to Jana Sangh, 1 glve that credit,
keep it up.

But the rlots at Ahmedabad will go
down o history, as a inglorious and
i ini t of our llsm

and 1 will also say of the rule of Mrs.
Indira Gandhi whereln thousands and
thousands were butcchered and massacred.,
We thought, Sir, that the death of these
4000 people, mostly Muslims, would
satisfy the communal appetite of the
communal monster and there would be some
respite and we would have more time to
recover from the shocks. But that |fs not
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to be, because, within a month we had a
recurrence of It In Chaibasa in  Bihar where
property worth lakhs of rupees were looted
and many lives were lost, Even before the
blood thers was dry, within a fortnight we
find these communal riots of vast magnitude
and of Intensity In Bhlwandl and various
other places in Maharashtra, What {s more ?
These rlots have been occurring 1o guick
succession without glving any respite and
the most tragic portlon of these riots s
this 1 that all these rlots Involving loss of
life have been occurring in the centenary
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tlon Council, that they are appointing a
Committee through the National Integration
Councll, It met once or iwlce at Srinagar,
Conferences are held, Resolutions are
passed, but what Is the use? These Con-
ferences and these Resolutfons do oot stop
the communal orgy.

What s needed s clear thinking and
effective actlon, Shrl Chavan {otroduced
the Bill called the Criminal Law Amend-
ment Bill by which he made the punitive
measureé and penal actlons most stringent,

That Bill provides that those who
year of Mahatma QGandhl. Mahatma 4 unal trouble, who spread
Gandhi  sacrificed - his Ilfe for Muslims, communal propaganda, who Inclte one

But for his sacrifice, perhaps, the future of
the Muslims would have bzen different.
Where {s the Ahlnsa and peace which he
taught 7 All that has been murdered. I can
state that with every communal rlot we are
murderlng Gandhiji. We are murdering
Gandhiji and with every murder a number
of Godses are coming up. Afier all, at the
time of his assassination there was only one
Guodse, But every tlme we murder
Gandhijl as a result of communal rlots, any
numbzr of Godses are coming up.

What Is the apatomy of these communal
rlots 7 What are the causes? A close
analysls of these rlots, a close study of these
rlots, will reveal that they are all alike In
character, They are all of the same
standard, The reason Is the same, Generally
the rlots are beiwecn Hindus and Muslims
and these riots are invariably directed
towards Muslims and it 1s only the Muslims
and a majority of them suffered ln these
riots. We find that when these riots occur,
the viciins of the rlots are helpless, The
police are always late on the scene. The
Governmznt ls always letharglc and
indifferent, The police come on the spot
after the destruction Is over and the massacre
is finlshed. Finally, the Ministers go there,
shed thelr tears and appplat a Commission
and come back. They feel that they
have done their duty and they become
complicent and think they have nothing to
do with it furiher, They bscome complacent
and sleep over 1t tlll another riot oceurs.
Thl- is the common feature of all these
riots,

The Central Government may say that
they bave appointed the National Integra-

communlty against the other, who either by
deed or word, take part in communal
troubles, would be punishzd severely, It
also sald that If any organisation indulges
in such kinds of activities, that would be
dealt with severely. But, more than an
year has passed and what action has been
taken on this Act 7 How far thls Crimioal
Law Amendment Act has proved effective 7
Has It in any way mitigated the communal
trouble 7

1 am sorry Shrl Chavan Is not here.
But, I may say, that Act is safe In the
statute-book but no actlon has been taken,
After that, so much of antl-natiopal activi-
ties have heen going on, There have been
many Hteratures and many magazines which
have come out in which the Muslims are
condemned as anti-natdonal. May I ask1
How many people have been rounded up
for publishing liierature which incite one
communlty against the other? [ can just
mentlon ope instance, 1 don't know how
many of the Members have read *‘Mother
India" edited by an Hon, Members of
this House, Please read the last 2 or3
fssues,  You will find what 1 say.

I may say, there is a great deal of con-
troversy going on ab>ut Indianisation., It
is sald that Muslims must be Indianised,
I can tell you, Sir, with all the emphasis
at my command, that the Muslims in India
are loyal. They never think of divided
loyalty, There Is no question of dual loyal-
ty. They are the sons of the soll, We
live here and we die here. Our descendants
will, for ever, lve In this couatry,
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Hundereds and thousands of them may be
massacred but they will always be here.
At least we know afier our death we will
have & permanent home here which nobody
can disturb. We will all be here,

Slt, I would like to know this. After
Independence, has there been any Instance
of any Muslim betraying his country, or act-
ing as & traltor ?

Let the Home Minister quote whether
there has been any instance where the
Muslims have goen agalnst the interests
of thls country In 1965 war agalnst
Pakistan, did not all Muslims stand behind
you ? Was there any single instance that
any Muslim was agalnst this country 7 In
splte of this, Shri Vajpayee accuses them
and says that they nced to be Indianised,
I may tell you that Indlanisatlon 1s neces-
sary for those who foment trouble and
those who create communal troubles, They
are not Indians but they are antl-Indlans
and It Js they who necd to be Indianised,
Those who kill their own countrymen and
thosc who destroy the national properties
of India are not Indians and they need to
be Indlanised ; those who are agalnst the
Interests of the country and against the unity
need to be Indianised,

So, let them take a lesson from this
that we, Muslims, arc solidly behlnd the
country and we are Indlans, Shri 8. K.
Patll just now sald and quoted Dr. Zakir
Husaln that he wanted 10 see a day when
a Muslim would be elected in a place where
there are only 107, Muslims. Here jsa
Muslim—myself—who was elected from a
Hindu constituency where there are only
7% muslims, This is not the first time
that I am belng clected from here,  For the
last forty years | am being elected to Assem-
blies and other bodies,

I have great respect for Shrl Vajpayee,
I know that in hls heart, he [feels that the
Muslim are natlonalists, So aiso Shri
Gupta,

SHRI KANWAR LAL GUPTA 1 There
is peace io Delhi.
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SHRI J, MOHAMAD IMAM ! Jan
Sangh, please keep this up and spread the
message of peace to other parts of the coun-
try also,

Sir, I am an Incurable optimist.

SHRI NATH PAI (Rajapur) : That Is
why you are in Swalantra,

SHRI J. MOHAMED IMAM : I am
sure that we will build up the nation, Things
must get worse before they b:come better,
We can bullt a magnlficent edifice only out
of rulns, I am an ardent bellever that there
s no conflict between religion and religion
and there Is no conflict between Hindusdm
and Islam b:cause both are the religions
which believe In one God, 1 also know
that by traditlon, by our Indian culture,
Hindus and Muslims have lived side by slde
exchanging blessings for centurles and centu
rles and I can tell you that in the South, there
are Mus!ims who have helped and contribu-
ted for the renovation or bullding up of
temples.  And there are Instances where
Muslims have endowed lands to temples and
Hindus have helped the Muslims institu-
tlons, There Is so much of cordiality. I
am glad to say that as compared to North,

we are living In peace In the South, So,
Jan Sangh, pleasc do not go there,
SHRI KANWAR LAL GUPTA ; But,

in Delhi, you have peace,

SHRI J, MOHAMED IMAM ! | know
there Is a crisls of confidence, Some of our
fricnds think that we are not Indians and
that we are against India. They must please
dispel these susplcions from thers minds,
We are also aware as Muslims that it is
only the confidence that the Hindus or the
majorlty community will repose in us that
wlil protect us and help us and that |t is
only that which will bz our vazrakajacha.
This mutual confidence has to be resiored,
and | expect that Shri Atal Bihari Vajpayee
wlll contribute for this,

17 brs.

After all, we are in a minorty, W,
can ncver aspire to dominate or do any ui]n‘
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of that sort. But though we are in a mino-
rity, we are in a vulnerable position, But
till, we want to be Indians, and we want to
forge the nation, I appeal to the leader of
the Jan Sangh to change his outlook. Let
him imagine that all of u: are Indlans, Let
him rest assured that we wlll live here and
that we will not leave Iodia. We want to
help the nation and wz waat to bs a part of
the nation.

I know that It Is very difficult to achieve
Indian ualty, because India isa land of
diversity, Natlonalism has to bz forged out
of this diversity. There are different reli-
gions and different sects and different com-
munities.  All these commualiies must
strive for it.  As I said last time, in fact,
India and Iodian ualty must be taken as a
spiritual conception. It is not an earthly
thing, It must be fostered and nursed as a
spiritual conceptlon. 1tis only when w:
nurse this that we can form a nation. It ls
only then that a natlon can bz formzd,

We know w: have beea fightlng with
each other, But for how long can w: go on
fightlng with each oteer ? For how long
can we go on killing each othxr 7 T must
say that the choice Is clear, Th: tim: has
com: wh:n all of us must live togsth:r and
w: must proclaim our resslve that w: must
live together and work together to mutual
advantage and exchangebliessing: with each
other; then alone, the purpose will bz
accomplished, and Indian unity will then
only be an effectlve or living reality. On
the other hand, if we forget  this and we go
in the same old way and we cast away this
opportunily that Is given to us. then I am
afraid that we shall not bz able to extricate
oursleves from the truble; [ cannot predict
what the future will bz; there will bz great
difficulty; I do not know what destiny has
ordalned,

1 shall conclude my speach with a quo-
tatlon from Omar Khayyam, which I shall
adapt for the occasion :

“The moving finger writes

And having wrlt, it moves on,

Mot all the tears of Government or
Vajpayce can change even a bit of
[T
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SHRI N. K. P, SALVE (Betul) : The
most gruesome aud heinous story of the
communal carpage, the communal genoclde
of he last decade, which commenced at
Jabalpur and has now reached Bhivandi and
Jalgaon via Calcutta, Rourkela, Ranchl,
Nagpur, Allahabad, Meerut, Ahmedabad
and Chaibasa, reveals a very morbld mock-
ery of our avowed allgelance to the entire
concept of secularlsm, our Constltution ond
the verey ldeals of democracy, Each commu-
nal rlot has had the dreadful outcome of
human indecency and barbarlty at {ts obno-
xious worst and, therefore, rs polnted out by
Shri Patil, each such rlot has bzeo a curse
to the entire natlon. It is the singel biggest
slur on the Indian nation, the greatest dls-
grace to the rich heritage of this ancient
land wite teaches us so much of catholicity
and tolerance,

But while the riots are a real curse, we
have noticed there are two concommitant
events which follow every riot. These two
are even worse than the riots themselves,
Tha first of these is the usual statemeot by
the spokesman of the State Government
where the riots have taken place. Invarlably
they com: out with absolule monotony a
stereotype explanation glviog out reasons for
the inaction of thz distrlct officials. for
their failure to act sternly and in time to
prevent these communal riots,

With a little experlence In my own cons-
tituency, I can say that if the district offi-
cials are willing to act In time and act with
honesty, severity and sternness, they can
certainly revent the occurrence of a riot, As
has been pointed out by the Home Minlster
sometima ago, the best way of checking a
rlot is not to allow It to’ occur. Once you
allow it occur, It becomes difficult to cont-
rol. Therefore, when the State Governments
justify the action-or Inactlon—of State offl-
clals to a point of fault, almost to the point
of justifying the riot, there we have a
concommitant event.

The second event which follows a riot s
much worse, A patlonal debate follows every
rlot, After Innocent men, women and child-
ren have lost their lives, after there has
been wanton destruction of property, there is
a national debata. Public meetings are held,
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statements to the press Issued, discussions
take place In the Assemblies and In Parlia-
ment, In thls national debate, certain pollti-
eal parties—1 use the word in plutal ; | am
not referring to any particular party-adopt
a rank communal posture which is Infinitely
worse that the posture struck by the rloters
themselves  All these polltical parties
indu'ge in massive political verbosity, unleash
a deluge of it, and worss. without a drop of
sincerity about communal harmony and
amity.

AN HON. MEMBER 1| Why does he
do It himself ?

SHRI N. K. P. SALVE 1 This type
of attltude on the part of these political
partles does the greatest harm to the cause
of communal harmony bzcause they thereby
virtually set the stag: for an ex-communal
riot, as It were,

It is with the utmost poignant distress
that I have to describe the modus operandi
of these political p rtles. Ostensibly they
condemn and disapprove of the communal
violence and the riots, In principle. They
are even agrecable 1o shedding some croco-
dile tears for the loss of life of Innocent
men, women and chiidren and destructin
of proparty, Bt these very parties arc un-
wllllng to ruthlessly enademn and rebuke the
parilcipants in the communal carnag: rezard-
less of caste, creed or religion. They find
fault only with 012 community and find
every justification for the other community
to Indulge in violence, lawlessness In retalia-
tion and retort, If onc communlty is
allowed to become more communal in attl-
tude, that is reprehensible, But by what
stretch of imaglnation or parity of reason
or logle is it justifiable for the other
community to unleash violence, to retaliate
and kill innocent men, women and children ?
How is this milltant aggressiveness justified?
This has to be rebuked, disapproved as
much as the alleged communalism of the
other party, If there Is even a modicum
of sincerity to the cause of communal
harmony.

It fs my experience that these pariles
masquerade naked communalism. under
very catchy, deceptive slogans of peco-patio-
pallsm.  Therefore, It ic high time we
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reallsed that these varletles of natlona!
debates are not going to solve the communal
problem In which the whole country s
hopelessly enguifed, and this Is not going
to eradicate the root of the hatred and
bitterness between the communities, No
amount of pedantic discourses and no
amount of high-sounding speeches are
ever golng to change the hearts of the
people, | submit that a down-to-earth
attitude is now necessary il we are serlous
about tackling this problem flrmly.

A pragmatic and realistic assessment
will reveal that the cult of sacrilege, the
cult of bigotry and rellglous tyranny and
oppression are very much on the Increase,
with thc utmost of respect to revered
Vajpayeeji, 1 submit that It Is a complete
mls-reading of the Report of the Raghubar
Dayal Commisslon to say that this Increase
is only in ooe community, The Committee
has pointed out that the entire country, all
the communitles, are guilty of thls heinous
mentaiity,

This Is hardly the occaslon for me to go
into the historlcal genesis of the problem.
The communal problem s a bitter reality
and we have to live with [t, but there have
been some self-secking historlans with vested
interests, who have palnted a plciure of
this great country as If In the four or five
centurles which preceded the British advent
in this couatry was a perlod in which there
was a contlnous conflict between Islam and
Hindus. These historians have polinted out
that the Invaders like Gaznl and Gorl came
to this country not as ruthless dictators,
selfish men In search of power, wealth and
money, but as if it was an attack of Islam
on Hindus, The latest historlan, very for-
tunately, has come out with proper overtones
about the secular attitude of wvarlous
Mohammadan Rulers like Humayun, Jahan-
gir and Akbar,

Even assuming that there are historical
reasons for the communal trouble, are we
going to penallse, hold to ransom, the weak
for the sins of their forefathers 7 1l we de
this, it will be an Indian version of the
justice of the wolf to the lamb, We are
not goiong to do this, This country will
never do this, Therefore, I am unable to
soe any conflict, any contradiction what-
soever In the essentlal postulates of these
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two great rellgions which should make their

followers live happily in amity In this
country, especlally when they are born of
the same motherland, the same sacred
Mother India,

Ataljl wanted to do some very blunt and
frank talking, He has done that, anod it is
my turn to do a little more blunt and frank
talking. I submit that the responsiblilty
for the extradinary growth of communal
hatred in the Sixtles has to be falrly and
squarely cast on the heads of certain politi-
cal parties, psend lglous and « 1
institutions and bogus culiural oraanisations
organising para-milltary activities. Politi-
cal stooges of these master minds are wor-
king some of these organisations, and they
are the worst ices of | har-
mony.

I would be failing in my duty If I did
not mention the very grave risks involved in
any State Government patronising overtly or
covertly any organisation with para-milltary
activitles for political ends, The State
Government In doing so would be nursing a
Frankenstein. 1f we are to analyse objecti-
vely the facts and figures In the Raghubar
Dayal Commission’s Report on the commu-
pal rlots In the Sixtles, the conclusions we
reach are poignantly shocking. The oumber of
rlots, their periodicity, thelr frequency, the
killing of thousands of Innocent men, women
and children and the crippling of tens of
thousands, the magnitude of the destruction
of property, etc.,, make one's iInference
absolutely clear that the people seem to
particlpate In communal riots In Inereasing
numbers with a sense of complacency that
the participation Is not going to Involve any
serfous consequences, They scem to feel
that they can participate in the communal
riots and get away with it,

An eminent Professor of Soclology from
Lucknow, afier dolng some research, has
brought out falrly and squarely the lapses
of wvarlous parties, including my party.
This is of very great importance. With
your permission 1 shall quote a few lines,
This Is not what [ am saylng, He says :
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“The Inltial mistake was made by the
Congress party when It started woolng
Muslims and other minorities after
partition for its short sightedly plan-
ned polltical stability. Hindu com-
munalisis took an exceptional advant-
age of this partisan policy of the
Congress (the then biggest political
organlsation in the country) and con-
venfently formed a party like the Jana
Sangh 1o appease the Injured ego of
staunch Hindus,”

*“RSS—a so-called cultural urgani-
zation—is at the moment the best
organized para-miltary body in the
country, which has a huge army of
loyal and youthful workers, with Guru
Golwalkar (a rabld communalist) as
fts C-in-C, RSS and Japa Sangh
like the Nazl Party of Germany thrive
in India on its antl-Muslim posture
and appcal to those Hladus who are
decep ively caught In the catchy slogans
like—*Akand Bharat’ ‘Indianization
of Muslims® and *Long lve our Hindu
culture’ ctec,

The Jamate Islami, the Majlise
Mushawarat, and a few others of this
type are the political organlzations of
the frustrated Muslim communal poli-
ticlans who could not find advantage-
ous positlons In the higher Congress
hlerarchy. They outrageously talk of
Muslim exploltation and remain small
political pariies of a few self-seekers."

I do hope the Home Minister will take care
to sce what he has stated about the role of
the various parties,

The menace of communalism has stared
eating dangerously into the very vitals ot
our national Hfe and the matter has to be
looked with wurgency and desperation.
Certain long term and short term measures
have to be taken, The long term measures
should seek to achieve better socio-religious
relationship between the two communities

through btetter and adequate education,
For that purpose Shrl Raghubar Dayal
Commissfon report s a very valuable

document and I hope that the Government
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of Indla will not shelve it, Immedlate
steps must be taken with urgency and des-

peratlion. I hope the Home Minister will
glve very serlous consideration to my
suggestlons.  Firstly, it should be recogni-

sed that existing criminal laws of the country
are not adequate to curb the occurrence of
communal riots. We should, therefore,
make a new law for pr of c |
distrubances and riots,

My second suggestion is this. Uader the
law a permanent Commisslon should be set
up with judicial powers rnd authority to
Invesigte, examine aud fully screen the set-
up, financial working and wvarlous activitles
of different Insti utions, organisations and
political bodies agalnst whom there s evi-
dence of communal activities prima facie.

Thirdly for arson and stabblng the maxl-
mum pusishment should bz death and mini-
mum punishment should be ten years rego-
rous imprisonment. Fourthly, for participation
in communal riots and causing minor injurles
the mini punish t should be ten years
rigorous imprisonment and maximum life
sentence and lastly, for inclting communalism
In any form whatsoever, elther by spoken
words or in wrlting or by deeds the mini-
mum punishment should be flve years rigo-
rous imprisonment,

We have been sitting for too long on the
brink of a volcano which Is showing very
dangerous slgns of larg scale eruption,
If we continue with our present attitude
of complacency I have no doubt left in my
mind that it will bring about the complete
disintegration of the country and the camp-
lete ruination of the Indian nationalism.

SHRI 8. A, DANGE (Bombay Central
South): After hearing Mr. Vajpayee's speech
one need not question who stated the riots,
It also makes it very clear that if there was
anybody who did not start the riots, they
were the Muslims. Why? Mr, Vajpayee him-
sell says that it was a Muslim majority town
and that the Mayor was a Muslim. Will the
Muslims and the Muslim Mayor prevent the
fire englnes coming into the town to extin-
gulsh the fire in which the majority of the
Muslim property will be burnt ? I think in
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his zcal he forgot the logic of his posiiion

He only gave {astances, this was found and
that was found, Yes; It was found; but where
wat It found and who pusit where and for

what use ? So, one need not go intu all the
facts that he reciled. Belng an eloquent spea-
ker, he did arouse passions and he did that

in order to do what ? You must remember

Mr. Vajpapee’s speech as a manifesto calling

for a clvil war of the Hindus against the

Muslims: a civil war of the Hindus against

all non-Hindus, not only Muslims, and that

Is why when others began to remind him

about the existenee of Christalns and so on

and so forth, he rather tried to correct

himself, Thaok Qod, he corrected a litle

here, but 1 hope he would correct himsell

more later,

AN HON MEMBER.: Wil
yourself now 7

you correct

SHRI 8. A. DANGE: I am correcting
you very much now and you will hear more
about the correctlons, So, In regard to this
speech, I wanted it to come round in its
complete form and that Is why when some of
my party members suggested that some refs-
rences should be expunged, I sald, “No; let
everything remaln for all people to read and
and for all people to refer to, *

What was the keynote of his speech ?
His assumptis Is tbat as the Muslims were

communal, the Hindus 3§ &®q 970 T
'(% g | What is meant by gy @eq ?

That means that we are now going on a
war-path and deal with these fellows by
means of massacre and war.

SOME HON. MEMBERS: Shame,

Shame

SHRI S, A. SANGE: What is Ugra
Swarup 1 There are Hindu historlans, I do
not know history is belng preached now,
there are Hindu historians, who said there
must be a Hindulsm now which must be a
Jaishun Dharma and pot Sahishnu Dharma,
So I long as Hinduism was Sahishnu
Dharma, a very solerant one, what happe-
ned 7 Well, when the great Hindus of South
India, the landlords, burnt the Harljans. 40 of
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them, In thelr huts for demanding higher
wages, what kinds of Sahishnu Hindu land-
lords they were, I do not know, But then
when dislnctions are being made, with a call
for militant Hinduism--thelr manifesto is now
being clrculated, and that was the spzech of
Mr, Vajpayee. What is the answer to that ?
The answer of my hoa, friend. Shri 8, K.
Patil Is no answer, The answer of some of
our people who where speaking here, **No,
we preach brotherhood and all that" s no
answer, Mahatma Gandhi spant his whole
life for communal unity and he was ultima-
Iy shot by a militant Hindu. That is the fate
of Hindus preaching peace to be beheaded by
the monster of civil war and massucre, In the
present massacre, Mr. Vajpayee ought to
have really felt a little sorry, if not ashamzd
that carrying the traditlon of the Rajputs,
and speaking in the name of Hindus
and Shivaji and all that, he has
not a word of regrel that
children were belng massacred, that Muslim
women were being massacred, Did ever
Shivajli kill Muslim women or Hindu
women 7 I know in fact it Is on record that
when an eminent commander got a beautiful
Muslim girl from Kalyan, next door to
Bhiwandi, presented that girl to be the slave
of this monarch and then Shivaji said. *‘oh
God, | wish that my mother had hbecn so
beautiful, what a beautiful son I would
have been.”” Shivaji did not resent the idea
that he could not have been born of a mother
like such a Muslim woman, And now in
Bhiwandi, what were they doing? They
were doing exactly the reverse, and so let
them oot quote Shivaji or any slogan In
the name of Shivaji and all (hat, because
that kind of thing fs belng misused in many
ways,

So, lel not any one say in this House
homilies on religion, because, religlon is
such that I do not want to define it.
know best the Hindu religion in this country
of ours, In this religlon, there Is a beawtiful
preaching of love and peace., But when it
comes to social rights, various pam.fu are
born, one says that If you want success for
vour bullding, and prevent it from being
haunted by ghosts, please get a child and
put his blood -in the foundation, This also
exists amongst Hinduism,
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In the Aghora panthi, these rites are
provided for, These cases have happened.
They are on record, in Rajasthan ard
other places. From where do they arise ?
They arise from a wrong conception of what
rcligion is in the modern perlod, It might
have had some justification in the ancient
period ; I am not discussing that, Religlon,
its preachings and principles will not help us
out of the present situation and therefore, I
do not want to go into that. Mr, Patil gave
all that in his lecture and he revived
memories of MNehru and Gandhi, We
have all those memories but that will not
help,

17.25 hrs.

(MR. DEPU1Y-SPEAKLR in the Chair]

There is a sect there which preaches
loyalty to Shivaji, called Shiva Sena. There
is one merit about the Shiva Sena leader,
He openly and straightforwardly says, please
go and break this meeting and kill that
man. A really honest gentleman, I should
say, His main encmy Is the communist
party. Sometimes he also honours me by
naming me as the man who shoutd rcally be
killed, That does not matter. That we
shall see. When this matter was raised in
the Assembly, the Chief Minister, who
belongs to the Ruling Congress sald, *‘I
am not here to solve your {nternal .
quarrels.  You do what you like.”"
We had to ask him, is that a pact
between you and us that they do what
they like and we do what we like and you
will not intervene 7 | am prepared to taks

the challenge to [ight the Shiva Sena
in the way we llke and in the way they
like., What happened? They gave a

challenge. We bheld a meeting, He brought
his goondas and we had our volunteers,
The goondas were worsted. ([nterruptions).

SHRI PILOO MODY :
goondas were sent to Parliament,

All  those

SHRI1 S, A, DANGE 1 The one sitting
behlad me.
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SHRI PILOO MODY: It Is Mr.
Jyotirmoy Basu who 1s sitting behlnd you !

SHRI S, A. DANGE: Now, what
was the result 7 The result was, the police
officers, who did not Intervene and due to
which the Shiva Sena voluntecrs were
worsted in the fight, were transferred from
that police station. (/nterruptions). The
result is, for the last two months, a con-
sistent propaganda s going on and openly
masjlds have been attacked, The one In
Kousa has been attacked openly by Shiva
Sena leadership, They go in organised bands.
40 or 50 of them come in a lorry with
churas, tathis and stones, right under the
nose of the police, attack the mosque and
return  pezacefully to their homes. A
complaint is lodged, but nobody bothers
about It, Thls was the preparation for
Bhiwandl, Mahad and Kalyan, These
rlots are a little different from the other
riots taking place In Ahmedabad and other
places, In thls pariicular case, 1 hold the
Maharashtra Government complety respon-
sible. In this guilt, both the Congress Chlef
Minlsters are responsible —Mr, Hitendra
Desai In Ahmedabad and Mr, Vasant Rao
Naik in Maharashtra. We cannot choose
between the two, whether we want to
support the Indira Government or Morarji
Desal Government, Both are impartial in
seeing that the rivters are not arrested,
Pollce are of no help, bzcause unless the
ruling class tells the police that '‘we are
really against the riots’’, the police them-
solves are taking sldes. The officers have
their own attitudes. The policemen have
their own attltudes, If you go on preaching
rellglons vaiues of civil war, every Hindu
policeman or Muslim policeman is goiog to
act according to his subjective notions.
What Is the cure 7 The cure suggested by
the Jan sangh is: do not have any more
more recruitments of Muslims (Into the
police force, so that there will be hundered
per cent Jansangh police, If possible but, to
begin  with, at least hundred per cent
Hindu police ; later on, we shall see how

the position develops. But this s no
solution,
SHRI KANWAR LAL GUPTA :

Then there would not be any rlots.

S8HRI S, A. DANGE 1 There would

VAISAKHA 24, 1892 (SAKA)

Disturbances (Dis.) 314

not be any violence against you. So, the
enalysls of the rlots In terms of the religion
13 not possible.

Now., where Is the leadership of the
pation? 1 do not konow whether we are
really the leadership of the nation, The
way shoullng, cross-shouting and abuses are
horled and the way we behave in this
House, | do not know whether we can be
emblem of national leadership ; 1 do not
exclude anybody, Including myself ; It does
not matter. What can we do? We must
remember that the atmosphere of clvli war
is oot only in this country but in the whole

world, In America they are murdring
Negors,  When the university students ask-
ed for :ome relief, the WNational Guards

came and shot a woman student and two
boy studenls In front of the unlversity
camps Atsclf, Therefor phllosphy of sup-
pressing any protest on behalfl of democrocy
by means of vollence of tne State power is
gaining ground. Therefore, the opposite Is
also gaining ground. The Naxalite pheno-
menon is the opposite of that, For exam-
ple, il the workers are on strike and if they
are not golng to have a peaceful strike but
are going to be attacked by troops, by the
gangsters and police, what answer ls there
if they do not take to the sione and the
gun ? Therefore, In the world as the
whaole, In the capitallst world, in the
imperialist world this is happening. In
Vietnam they are murdering boys and  girls,
10,000 miles away from the American con-
tinent, and for what? So, people ask 3
where have we come to If this country ls
going to do like that 7

17.33 hrs.

[MR. SPEAKER in the chairl
My submisslon is this., The esteblished
values of the ruling class have collapsed ;
very good. The collective valuss of the
exploited class are coming up ; very good,
But they are belng met with the answer of
the civil war, Can we stop that answer in
this country 7 Can we protect the Hari-
jaos, the workers, from being masaccred by
the orthodox Hindu landlords 7 The Shiv
Seua chief is an amiable genileman, a very
brave man, I must tell you, because he
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calls all others to be murdered, but hlmself
he ask for a revolver licence and the
Government of Maharashtra has given it,
Whenever he sces any five people around
him he fires In the alr, Then the people
say : we have not come to beat you, we
have come to salute you, and then hels
happy. The other day he went to Goa
with forty lotries fllled up with Shiv
Salniks. They are not Shiv Sailnks, We
know what they are. Why did he go to
Goa for? Not being content with this
state of rloting in Maharashtra. he went
to Goa, If you do not hear of Hiadu-
Chrlstian rioting these 1 shall be surprised.
And yet this man was let loose on the
people of Maharahstra by a Chlel Minister
who belongs to the camp of Indira
Gandhl,

SHRI KANWR LAL GUPTA ) Yonr
allles,

SHRI S, A, DANGE
allles on certain point,

They are my

SHRI KANWAR LAL GUPTA : Not
on this polnts 7
SHRI 5. A. DANGE: If you want

to glve morale to the people in Maharash-
tra, my suggestion Is this, I do not want
you lo to ban anybody. 1 am not here to
demand the banning of RSS or Jansangh or
anybody else. Bans are not golng Lo help
you, They will go underground. And
your police force cannot upearth even a
handful of Naxalltes because they are backed
by the peoples sympathies, So, bannlng
is no good. Don't do that, Baut will you
ban the wonderful monoply papers, backed
by owners who call Viswa Hindu Parlshad
in the Ram Leela ground, giving headless
of civll war and preaching civll war 7 Will
you ban the monoply papers spreading this
kind of thing? No, they will not ban
them. It is no wuse banning the RSS and
Jan Sangh. The people should learn to
isolate them by ideologital, political, social
and moral propagonda. By that alone, we
can win over these people and lsolate the
clvil war champlons like may friend Shr}
Vajpayee Who get support from below,
(interruption) We have conquered one-
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third world and the rest Is also ours, The
red flag stands for the explolted masses in
the world and they will fight you, Don't
worry about jhat.

What I am saying Is that there are many
peopie who have got the dreems of Hitlar,
But, unfortunately. they forget the end that
Hitler met with, Let them not Imitate
such things and Ideology. Let us in aur
country establish a rule of law in which de-
mocratlc processes should decide the fate of
things. Let there be democrotic re alignment
of forces protetation of democratic ideology,
aud psychology, democratic method of
deciding values, quarrles and so on tn which
strikes hace a ploce, elections have a placc,
Even If you want to quarrel, have 10,009
masses of people on one side and 10.000
masscs of people on the other. Butif you
go in for personal fterrorism, Individual
murders or murders of women and children,
it Is not going to solve our problem, [ am
not golng to give more homilies on morals
and all that,

For one thing I am very glad that my
friend Shri Yashwantrao Chavan made a
frank, a forthright, statement, statement
that when he saw a musllm mother whose
child was burot, when he saw her face, that
face was golng to haunt him all his
life. What about the haunting slogas of my
friend Shri Vijpayee that haunt him in this
House, on these Treasury Benches in the
front 7 How Is he golng to deal with his
friend Shri Vasantrao Naik who belongs to
his party, who bel to his faction, who
belongs to his class? It is not only
Hindu-Muslim thing but castelsm also in
this country is causing civil war, the upper
class is hitting the lower class. What about
the class war that Is golog on where the
uparmed millions are being suppressed by
the State forces ?

Takig an overall view, my suggestion fs
that no peace commitiees, no bans, will
help, Let those who have democratic
values 1o push foerward in this couniry
through both parliamentary struggles and
non-parliamentary struggles defend the
explolied class. Let them come together
and Jaunch a now movemeat of democratic
unit{ in this eountry, The National
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Integration Council will not help there, In
the National Integration Council, there are
members who themselves foment rlots
because they are represented In this House
and the Committee must be composed of
all the partles In the House. Insuch a
mess, what con bz born except one report
this way and another report that way,

I propose that first an example be made
and thls Chief Minister of Maharashtra Is
removed. Let the Government be strong
enough to deal with bad people In their own
party, It does not matter If they lose
majority on a democratic f{ssue and dissolve
the Parliament and take the werdict of the
people. Let my frlend Shrl Morarjl Desai
agree to the dismissal of Shrl Hitendra Desai,
In Madhya Pradesh, where they have
got wonderful things, let them agree to the

dismissal of those people In Madhya
Pradesh.
SHRI ATAL BIHARI VAJPAYEE :

Let Madhya Pradesh Government be
dismissed.

SHRI §. A, DANGE : When the rlots
took place, they were there; they had

Miolstries there.

SHRI SHEO NARAIN (Busti) : First
dismiss this Governmznt. We are with you
in that...([nterruption)

SHRI S, A, DANGE : Having dismissed
themselves from that side, now they are
eager to see them dismissed. [ have no
objection. Let them dismiss thzm ona
real democratle fssue, not on an lssue
which really benefits agaln  their own
purses, Otherwlse, why this inordinate
desire to b: the paid Opposition of Her
Majesty ? (Interruptions)

Therefore, you cannot put yoursell on
a higher pedestal than they, Therefore,
my last appeal (o you is: take strong
action against the Maharashtra Minlstry
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and see that the Press is properly gulded
in terms of democracy and solve the problem
of the whole country.

MR. SPEAKER 1 Mr Subravelu. After
the hon, Member, the Prime Minister will
{ntervene.

*SHRI SUBRAVELU  (Mayuram)
Mr, Speaker, Sir, before I refer to the
recent communal riots which occured In the
State of Maharashtra, I am proud to state
here that the Dravida Munnetra Kazhagam
which I belong Is a secular party and the
rabld communalists have no place In our

party,

When we look at the periodical recur-
rence of 1 disturb , we can
say without hesitation that the religious
fanatics are responsible for this. 1l one
goes through our history, he will find that
more than the people who are abused as
the atheists the thelsts who profess to have
unflinching falth In religlon are responsible
for tearing to pleces the fabric of our socle-
ty. In the olden days of this anclent land,
King like Ashok had created hisioric steps
with a view to removing casteism and
communalism from the socicty. Similarly,
Akbar, the great Mughal King, was so
anxious to do away with the misconceptions
prevalling about Islam and Hinduism that
he founded a new rcligion called DEEN-e
ILAHI, Today they are dead and
gone.

Mahatma Gandhi, the Father of Natlon,
wh fought for the freedom of the country,
sacrificed his lfe for the cause of Hindu-
Muslim amity. He, who creaselessly work-
ed for ending the communal disharmony
and murual recrimination among the Hindus
and Muslims, was murdered by a Hindu
fanatlc, He has also become a logend of

History now,

At the time of discussion in this House
on communal rlots at Ahmedabad, the
hon, Home Minister stated that the negli-

*The original Speech was delivered In Tamll,
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gence of the State Government of Gujarat
was tesponsible for those atrocltles, I
would now ask of the Government
whether they would categorically state that
the recent communal rlots were due malnly
to the faflure of the State Government of
Maharashtra in not taking adeguate steps
in right ttme. There were numerous indlca-
tions {n the newspapers about the impending
catasrophe, The State Government should
have been forewarned by thoes reports and
should have intiated earnest steps to
prevent the occurrence of communal distur-
bances,

These unfortunate and ghastly incidents
have taken place because of the incrtia on
the part of Maharashtra Government which
did not take prompt and adequate steps to
avert them. Now-a-days, we are able to
get the forecast of rainfall even a fortnight
in advance. Similarly, the seismologists are
able to predict with a certain amount of
accuracy about the occurrence of earth-
quakes, If the Government are unable
to unearth the consplracles of certain anti-
social groups, what elsec can we say except
that they are smugly complacent and uterly
{nept 7

The hon. Members who preceded me
referred to several incidents that took place
in wvarlous parts of the country, If you
scan through the series of these Incidents,
which have been recurring in the north with
clock-like precislon, you will find that when
disturbances start at one place, slmilar
Incldents occur slmultancously at a number
of other places for removed from one an-
other, We can easily Infer from this that
rlots are sequel to a well-thought out plan
on the part of a certain group of people, If
the hon, Home Minister does nct entrust the
investigation into the recurring phenomenon
of communal riots to suitable senjor officers,
1do not know what will be the future of
our country,

Some years ago, there was a major incl-
dent in our country which was also debated
thoroughly on the floor of this House. We
waste our valuable time and energy In
having futile discussions afier the events and
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In shedding crocodile tears, but we do not
take any concrete steps to put a stop to such
antl-soclal actlvities.  Contrary to our
constitutiona! provisions and Gandhlam
ethics, Shankaracharya of Purl has been
making statements from public platform that
untouchability wiil continue to be preached
and practised In our country. He has been
arguing tenaciously that he is not alone In
advocating this and that there are vedic and
scriptural sanctions behind this ghoulish
practice. The Government have enacted
laws under which punitive actlon can be
taken against such persons. We have also
spent much of our time in the enactment of
such statutes. How can we foster demo-
cratic  institutions in our country and
bequcath them to the posterlty, if the
Government are hesitant to punish persons
preaching untouchabllity, especlally when
the laws of the country fully empower
them to do so.

Without going the Into the deiails of thrse
unsavoury Incidents, 1 would in particular
refer to certain facts which my Party has
come to know from experience. The hon,
Member who preceded me stated that
there are no communal riots In  the
Southern  Stales and that the Southls a
haven of communal harmony. Even before
we transformed ourselves Into a political
parly, and in fact even before we started
our movement, our late Chiel Minister,
Arignar Anna firt initiated a movement for
soclal reform, because of his strong con-
victlon that no Government worth the name
will be able to dellver goods unless the
superstitious beliefs and practices, illiterary,
lgnorance and bigoiry are rooted out
completely from g the people, Till
we became a political party, Arlgnar
Annpa had  ceaselessly and vigorously
worked for reforming the caste-rldden
and communal-minded society, In recent
times, Committees and Commissions
have been constituted to find out ways
and means to eradicate the evil of castelsm
and  communalism. From the very
beginning, our late lamented {llustrious
leader was himself participating in all the
religlous functions of the followers of the
Prophet with a view to demonstrate his love
and admiration for their traditions and con-
ventions. He met with resounding success in
bis efforts to forge communal barmony in
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our State, Likewlse, our present Chief
Minister, Kalaignar Karunanidhi is follo-
wing In the footsteps of our great leader and
he has eminently succeeded in crealing a
congenial atmosphere for all the communitles
to live In amity and peace. Along with our
political conferences, we used to have con-
ventlon on soclal reforms for the purpose
of breaking the caste-barriers, for curbing
the communal tedencies in the soclety and
for ushering in an era of democratic resur-
gence in our country. We did not stop there.
Through the powerful media of drama and
cloema highlighting the evils of casteism
and communalism, we were able to cleanse
the soclety of the communal virus and to
win the hearts of all sections of our society,
I am proud to say that as a result of our
programmes of soclal reform, the communal
rlots have never occurred in our Stale,

I would like to polnt out that you
may have thousands of statutes, but,
without bringing In purposeful soclal
reforms, you will not be able to succeed
in this stupendous task, Mere lawswlill
not be able to lay down healthy
norms for the society, The political leader-
ship of the country should not only encou-
rage social reforms but also promote the
Theatre carrying message of soclal reform
and secularism and thus impress upon the
people belonging to different communities the
imperative need for living In amity and
friendship, If you want storles for the Thea-
tre, our Party will only be too willlng to
supply.

These rlots do not appear to be merely
the product of religlous animositles. They
are iIn fact politically motivated. Al of us
are aware that when Shiv Sena was formed,
some Members of the Government
argued glibly that this was a movement
organised for securlng their legltimate rights,
All the progressive parties in the country
opposed it, The D. M, K. opposed it; the
Communists opposed ft, But some other

ded this e What was
happened today 7 Whatever Shiv Sena has
beon professing and propagating has now
been put Into practice. With all the statu-
tory powers in our hands, what are we doing?
Politics is Inextricably lovolved in this. A
high power Committee should constituted
forthwith to lavestigate into the basic causes
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behind these Incldents and the people res-
pensible for this kind of reprehensible acts
of wan* on vandalism must be punished
unhesitatingly. Unless thls Is done, we
cannot prevent the recurrence of communal
rlots in future,

With these words, I conclude.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : Mr. Speaker, Sir, 1 am not
speaking to score any debating point. 1 have
never before, I think, interrupted any hon,
Member during his speech, If | did so on
this ogcasion, it was with a very heavey
heart and with a wvery grave sense of
responsibllity., I think that the hon,
M:mber has to-day done a great disservice to
this country and to the minoritles of this
country, This is too serious an occasion, too
serious a subject to try just to pick on the
points which he has made and I have no
intention of doing so, As far as flgures
and other matters related to the riots are
concerned, Shri Shukia will reply later on,

Shrl Vajpayee has used this occaslon to
launch and attack on the Muslims in
particular and 1 think on all minoritles in
general, With his arms upheld, he has
announced in the good old way of Hitler,
I happened to be there at that time and I
know bow he spoke aod the words he
used,

SHRI KANWAR LAL GUPTA : You
took training.

SHRIMATI INDIRA GANDHI ;:
What tralning 1 got, It Is for the Indlan
peoole to judge and not for yow. I do not
know what words Shrl Vajpayee used, but
he has cnallenged me on something or the
other. Let me tell him that I have never
backed out of any challenge and [ do not
back out now, Let us face the Indian
people,

SHRI ATAL BIHARI
Let the Prime Minlster

temper.

VAJPAYEE
oot  lose her
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SHRIMATI INDIRA GANDHI: 1
am not losing my temper. | am only saying
something with all the emphasls at my
command. | am not In the habit of losing
my temper,

SHRI ATAL BIHARI VAJPAYEE .l
am also prepared to take any challenge.

SHRIMATI INDIRA  GANDHI :
Please do not talk like that. Sir, 1 am used
to sce Shri Vajpayee and his party not
only attacking me but abusing me in the
papers with every possible falsehood—
baseless allegation—that can be thought of.
But, on this occaslon, he has chosen to
launch an attack on one of my colleagues,
the Home Mlnister because, the Home
Minlster spoke frankly and with the sadness
that was in his heart, Shrl Vajpayee has
chosen to try to make something else out
ofit, He even 1tried (Interruptions).
Please, Shrl Gupta--1 am going to say
exactly 1 want to say regardless of what you
say in between and you should know that by
now

What has happened In Bhiwandl or what
hax happencd in other riots is equally sald
and deplorable, And it is not something for
which any of us would like to shirk
respoosibl'ity. 1 certalnly do not shirk it,
But I thiok we must also face facts. What
begins these rlots ? This was the question
asked by Shri Atal Bihari Vajpayee, Isita
littte body who threw a stone who begins
the riot 7 Is it the person who might do the
first killing who begins the riot 7 Or is it
the atmosphere that §s spread by specches of
the type which we heard here today 7 It is
this atmosphere which starts all these
disturbances,

And this Is not a new thing. It is not
something that has happened today for the
first time, 1Is it a coincldence that when
people who belong to the RSS or the Jan
Sangh go somewhere, soon afterwards, there
is a riots in or close to that place 7 It may
be that it Is a coincldence, 1 do not know,
but to me and to all other people who
have watched this situation, it seems a very
strange coincidence. 1 think that hon,
Mcmabers are well advised to try and
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examine this sltuation and find out why this
should happen.

It is very easy to blame somebody. It
may be that the situation could have been
dealt In a better way, [ do mot say that
It could not have been. 1 have not studied
it, and that {s the maln reason why I am
golng there, It Is possible that something
more could have been done, There Is
hardly any situation in the world where you
could not have taken better precautions or
done more. 1 do not know what advance
notice the Government had. But there is no
doubt that ever since this partlcu'ar Party
has gained some seats in this House and in
the Assemblies, they have been talking more
and more In this poisnous straln and more
openly. Some hon. Members shou'ed, when
Shrl Atal Biharl Vajravee was speaking,
that his remarks should be expunged, I am
glad that the Deputy-Speaker did not
expunge them., I would like those remarks
to remaln or record and be read by future
generations and by the people so that they
can see, what is really in the mind of the
Jan Sangh not the sweet-sounding beautiful
Hindi that Shrl Vajpayee paraded before us,
from time to time, but what is the reality,
behind those words. And 1oday, we saw
behlod those words naked Fascism. This s
what Fascism has been,

Much time was spent on speaking on
Shivaji. There I3 nobody in this House, I
would say, perhaps there is nobody iIn the
country who does not have respect for
Shivaji. But to use his name in order to
inclte people to 11 is not dolng
any justlce to the memory of Shivaji.

SHRI V. KRISHNAMOORTHI
(Cuddalore) 1 It is a criminal act,

SHRIMATI INDIRA GANDHI :
Communalism, whether it is Hindu or
Muslim or Sikh or by any other community
is deplorable, And it is not true to say
that we have not deplored It when it has
taken place or that we have not deplored It
or spoken about It strongly, when any
Muslim organisation or Musllm individual
has said something which Is capable of inci:t-
ing people or leading to any kind of outbreak
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or outburst. But that does not mean that
we can condone what a member of the
majority community does, As I have sald
on a previous occasion, anywhere, where
people are In a majority, they have a
speclal responsibility. They are not merely
one set of people there ; they have a very
special responsibility.  Anywhere, where
some people are stronger, they do have a
responsibliity towards the weaker section. In
our country, in most places, the Hindus are
in a majority, and therefore, they do have
a responsibllity towards the Muslims, the
Chrisilans, and towards whoever else may be
in a minority. But in those sections where
the others are in a majorlty-it may be that
the Slkhs are In a majorlty in a certaln
place—they have a responsibllity 1o the
other minorides; 1t may be Hindu or
Musllm or something else,  Similarly in
Kashmir, the Muslims are in a majority ;
certainly, it Is thelr responsibility 1o see
that the small number of Hindus who
Ilve there can live In peace and securitv. So,
these brave sounding words, announcing that
the Hindus are not going to siand for this
and so on Is merely a way of inciting people.
This is what has polsoned the atmosphere of
this country, Now, we know that some of
these thoughts,some of these kinds of thoughts
do lurk In people, In the minds of one people,
our the pcople are not perfect and there are
such people, but all responsible and right
thinking people must sec how they can
curb thls tendency and how they can pacify
such an atmosphere like this. If any such
Incident take place, we must bend all our
energies to see how we can help the people
who are affected, how we can sec that in
future such a thing does not happen, But
to use this occaslon merely 1o launch
attacks on people, to say thiogs that will
not only hurt the feelings of minority
Communities but will egg on the majority

commuoity lo other places to try and
create some Simillar Incldents is most
improper,

18 hrs.

We all koow that most of these incldents
are very small 1o start with, Why do they
assume such large proportions? 1 was
glad to hear Shri Vajpayee remark that he
himself said In Ahmedabad 1hat people
should ot take the law lato thelr bands,
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But to me at least, the rest of hls speech
appeared as If he himself was encourging
just that, *‘We are not going to stand by."
What does it mean ? It means ‘that we
will take the law Into our hands, and take
action, We have to take action.,’ What
else was It 7

SHRI ATAL BIHARI VAJPAYEE: I
did not say that,

SHRIMATI INDIRA GANDHI : This
was the meaning, as far as [ could make
out from speech, If he did not mean this.
1 hope he will now classify the position
and tell people not to do so, and see that
his own people do not do so.

SHRI ATAL BIHARI VAJPAYEE )
But Congressmen can do f(t. Members
belonging to the Congress Party can do
it,

SHRIMATI INDIRA GANDHI: As
far as I could make out—in beiween there
was conslderable npolse ; 1 might be mis-
taken—as far as I could make out from the
trend of his speech, he was serving a kind
of notice that he and his party would do
certalu things and ; If in the process meant
trampling on the righis and lives of the
minorities, it was just too bad —they are
coming In the way, That is what 1 under-
stood him to say.

SHRI MANOHARAN : The whole
difficulty is that Shri Vajpayee is a bache-
lor,

SHRIMATI INDIRA GANDHI : Un-
fortunately, even those In his party who are
pon bachelors are no better ; they are in fact
worse,

As I said, Shri Vajpayee did no great
justice to the memory of Shivaji, but he
did even less justice to our own old philoso-
phy, our iraditions and the very great
heritage of this country, because our herit-
age is certainly not one which tramples on
the rights of minorities. On the conirary,
from time Immemorial, India has opend
her doors to all those who suffered in their
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countries ; whether they belonged to dif-
ferent religions, different languages, different
customs, we have opened our doors and
glven them sheller in the remote past, And
even today, we attempt to do it,

So the Hon. Member is giving an entire-
{y erraneous view of India to all the world,
This is another great disservice to this
country that in front of the world he parades
as our philosophy and our tradition, ideas
which in effect, are contrary to thar tradi-
tion. But of course, the Jan Sangh—I hope
Shrl Vajpayee does not think that [
am glving too much importance to

SHR1 ATAL BIHARI VAJPAYEE:
Shri Manoharan might complaln,

SHRIMATI INDIRA GANDHI: 1
am not criticising his party as a party, but
merely two main aspects of it 1 ooe, the
communal aspect and, second, which s
even more dangerous, the deliberate dis-
tortion of history, which is belng done,
Books are being written and published
changing our known history, This Is extreme-
ly dangerous on us,

AN HON, MEMBER : Indianisa-
tion,
SHRIMATI INDIRA GANDHI 1

There is one polnt to which I have referred
before, which concerned the short of atmos-
phere created in this House, In the country.
Shrl Vajpayee declared that the Muslims
were starting these riots, he then asked why,
and himself answered 1 because they feel
they cannot live in India and, therefore,
they might as well die fighting. This is In
effect what he said, as far as | could make
out,

SHRI ATAL BIHARI VAJPAYEE
One of the reasons.

SHRIMATI INDIRA GANDHI: All
right, one of the reasons,
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I would like to hon. m:mber to read
some of the speeches made by members of
his party who have said exactly this that the
Muslims cannot livz in Indla unless they are
Indianised,

SHRI ATAL BIHARI VAJPAYEE ;
Now, 1t is my turn to challenge the Prime
Minlster, Let her produce a single speech,
and [ am prepared to take action against
that Jana Sangh leader.

ot wfn qaw : faaas @ ok
qIAATY ST qGNF J F77 2

et §fen nidy : Mzaras ot 3
Far ¢ (sawura)

They say that they are distinct from
the RSS. We do not think that they are
distinct.  Certalaly not 1 am told, 1 am not
absolutely sure, that the Members who have
joined certaln Governments on behalf of the
Jana Sangh have been Members of the RSS,
I thiok there are any number of speeches
which can be produced on these lines,

ot wza fagrdt wradqy
fear qifag

sitagt ffaT i) © o W@, q@
frar & gwd Fwas g wre-
fras % au qidt of, g7 9w A af i
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As I said earlier, whenever such a thing
has been brought to my notice. I have
always spoken about it In private and in
public mectings and elsewhere. On no
occaslon have I mentloned only one party

if another Party was also doing similar
things,
One small point, The hon, Members

opposite call themselves the Old Congress,
But on no occasion do they hesitale to
dissociate themselves from many of the
things which were done when they were
with us, (Interrupiions)

Suchetaji pethaps came late, She does
not know what I have sald, 1 bave no
intention of talking about particuler
incident.

DR. SUSHILA NAYAR (Jhansl) :

What Is it you mean by saylng so 7

SHRIMATI INDIRA GANDHI : 1
do not want you to do it, but you do It,
You know yoursell, Why should I
waste the time of the House 7 I merely
wanted to draw their atlention, 1 am  sure
they all know what 1 am lalking about,

DR.
speech,

SUSHILA NAYAR : Political

SHRIMATI INDIRA GANDHI ; I am
making a speech, what has everybody else
done ? What did Mr. Vajpayec make 7
Was It not a political speech 7  (Inserrup-
tions).
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I am talking about a situation what I
am saying goes much deeper than what
happened merely in Bhiwandi or Jalgaon or
Ahmedabad, All these things form part
of an atmosphere that Is created. This is
what I am trylng to say, and I think 1t |s
extremely important that all Members of
Parllament, as Indecd all Indian cltizens,
think about these things far more deeply,
You will be given all the facts about this.
Chavanjl bas given the facts as known on
the first day, and Shuklaji will give you
whatever has come to our knowledge since
then. But it is time for us not to regard these
happenings merely as isolated Incidents that
take place, Incidents which we debate, It Is
time to realizer that it is this kind of com-
munal thinking, these speeches and ariicles
which come out In newspapers which are
creating this aitmosphere, and it is no use
just getting up and saying, “*You prove that
we did it”,

5t T AAE qITA C HIT §AT &R
ar T Fau 3@ 9T AT @ Qmdr
0T

siteat  gfaT wiwt : agr o feafa
2 38 & gaifas @) o awd arag
FIAATH TET F IAAY |

ot Trw Raw Q1IN A9 FAT GAEA
&, ag v aY ged A

SHRI PILOO MODY: I appreclate what
the Prime Minister is saying, but she goes
on saying the same thing. What 1 would
like to know Is what her contribution Is to
the positlve aspects of a programme which
will depress this communulism and put It
underground,

SHRIMATI INDIRA GANDHI 1 1
think Mr, Piloo Mody hos enifrely missed
the point of what | have said. We do not
want to put this underground, On the con-
trary 1 welcome Mr, Vajpajee's speech
because we feel that for the first time he has
come overground as far as this question was
concerned. We do not want to put it uader-
ground, We wanted ‘it to be overground
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and we want to fight it with all the strength
at our command, We want the Indian
people to fight it with all the strength at
thelr command. This is not something
which can be solved with a speech ......
(interruptions.) Shrl Mody knows nothing
about the Indlan people ; 1 happen to know
them much better than him, I do not
wish to take the time of the House any
more......(faterruptions) I am not yielding
now to anybody. Shrl Yadav asked what
steps would be taken. There are no new
steps in that semse, People have suffered
and we have to see firstly what relicf has to
be give Immedialely and what we can do on
a slightly long term basls, There is already
an engquiry golng on and it will come to its
concluslons but I admlt that I do not
koow how much such enquiries help. Any
way, it Is necessary to have them and I am
glad that there is one, Now, apart from
the qu:stlon of relief and so on, we must
all get wogether and see how we can prevent
thils kind of atmosphere growing, how we
can go down to the people, village by village
and mohalla by mohalla to create that type
of nelghbourly feeling which In the last
analysis is the only protection, The Police
can help in a particular sltuation but ulti-
mately it is only one’s peighbours who can
be of real help, It Is only the atmosphere
In the country that can prevent this kind
of rloting and senseless attacks on people,
It is not just a question of whether some
body threw a stone, why should not people
get angry 7 That s where you judge the
maturity of people. If people had done
somethihg wrong, by all means catch the
gullty. But you do not catch the gullty,
In fact the guilty are the first to get away
and it is only the innocent who are looted
and murdered,

SHRI BADRUDDUJA (Murshidabad) i
I have grown wiser for the observations of
some eminent members In this House. 1
was particularly delighted at the observa-
tions of my esteemed friend Mr. Dange,
There is nothing new about him, Their
party stood by us In the hour of our greatest
need in 1964, 65 and 67 when the Muslim's
conditlons all over India was so dark and
gloomy, so hopeless and disappoloting, when
rlots occured all over the country and in the
wake of the Indo-Pakistanl conflict thous-
ands of innccent Muslims were put behlnd
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the prison bar though no charges could be
framed against them, 90 per cent of them
were supporters of the Congress and yet
they were thrown hehind thh prison bars,
But the Congress had 1o pay a heavy price
for Its Sheer indiscretion ; Muslims of West
Bengal, Kerala and Tamil Nadu contributed
their most to the debacle of the Congress
In those three States,

Mr. Speaker : 1 am very much en-
couraged to find today the Hon. Prime
Minister taking a bold and courageous stand,
expousing the cause of the Muslim com-
munity in India, I am very much beholden
to her because she has the courage of her
conviction, she has the determinatlon to
face the storms and brave the dangers and
expose thn hollowness of the pretenslons of
those who have the audacity to declare,
Indianlse the Muslims, But, who are they ?
They are a few political babes and sucklings
of yesterday, Long before they were bora,
our great leaders, the All Brothers, Maulana
Abul Kalam Azad and Maulana Hossain
Ahmed Madani, were brushing thelr
shoulders with the leading lights of the
Congress. creating a new orientatlon, develo-
ping a new Phase of thought, glving a new
direction to Indian genivs, mobllising the
scattered forces la  the country for its
emancipation from the foreign yoke,

Sir, 1 am greatful to the Prime Minister
for her brilllant performance this evening, But
what has happened during the last 22 years
after Independence, Much as would I like
not to refer to the unpleasant past, the fact
remains that the Congress administration
during the last 22 years failed miserably,
Will the hon, Prime Minister and her
administration take courage to Implement
the rec d in the Iotegra-
tion Council?  All talks of the Iategration
Council, all conferences, all brave speeches
delivered on the floor of the House are
meningless unless they are followed up and
implemented in all their implications, in all
their bearings, in all - their significance, in
all thelr repercussions, on the course of
events, I am not prepared to listen to those
who talk of Indianising us, We are Indians
first, Indians last and Indians always. The
late Satyamurthl used to harp on the same
straln, but because of his pungent criticism in
the House, he did not make any Impact ia the
old Central Assembly, He emphasised that

datlons p
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all Muslims must realise that they are
Indians first and Mussalmans next. But I
emphasize to day that we are Indians first,
Indians last and Indians always, and we are
Muslims first, Muslims last and Muslims
always, We are Indians because of the
country to which we have the honour to
belong; Muslims because of the religion we
profess, because of the culture we possess,
because of our cultural heritage, traditions
and outlook on life and life’s problems 1
do mnot know where ‘Indianism’ begin
and Islam ends; on Islam beglns and ‘India-
olsm ends,

But Mr, Speaker, what Is the remedy for
all this? One degrading measure after an-
other, riots after rlots, genoclde afier geno-
cide, massacre after massacre of Muslims
ionocents, have created a deep sense of
horror, frustration and lnsecurity In the
minds of Indian Muslims and have conclu-
sively proved that the muslims are the
victims all over India, Io the name of
secularism, in the name of the Constitution,
in the ntme of constitwioual proprieties, In
the name of democracy, In the name of
democratic values, Musllms have been
slaughtered, massacred and butchered, and
they have been the victims of all sorts of
cruelty and barbarous savagery. Bul where is
the remedy ? Where is the practical remedy,
active and positive and effective remedy
for saving the milllons of Muslims from the
hooliganism, from the barbarism, from the
savagery, from the fanaticism, from the
lingulstic chauvinism of the rulers? Had
the Government the courage, the guls, to
rope in those communal leaders belonging
to the RSS and Jan Sangh who are masque-
rading under the false show of naiionalism
and poisoring the springs of life vitlating and
corrupting the whole atmosphere, the day of
reckoning might have been postponed.

Sir, 80 millions of Mussalmans,
with a great past, a great history, a
great culture, and culiural hegemony be-
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the noble souls in the Congress, noble souls
in the Communist party, the DMK, the
Swatantra party, wherever they might be—
these Hindu bretherens—who have a noble
heart for the welfare of the Muslims, ‘‘At
this critical juncture one looked up to you
for guldance, for sympathy, for co-operation,
for help, and assistance,

But next to everything, I look up to God
Almighty for guiding our faultering steps.

P TN N Ay LIV 3
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“Say my prayer, my fasting, my life
and death, my sufferings and miseries,
my trlals and tribulations, are all for
the Lord of the Worlds.”

We submit to Him and Him alone, At the
critfcal juncture the history of Islam, it is
not Muslim, but Islam that saved the mus-
lims, When the hordss of Hailaku swept
over Central Asla, devastated half the world,
destroyed the metropolis of Bighdad and
threw ths treasures of sclence and philosophy,
collected through centuries Into th: waters
of the Tigrls massacring m!llons of Muslima,
there was no pow:r, no  organisation
to stem the tidz of aggression of these
barbarous savages, But the moments the dis-
cendants of Hilaku the banks of the
Tigris uttered the senience

AIYEMIE Wy

from tae destroyers of human clvillsatlon,
Islamlc culture and traditicns Islam's
glorlous  heritage  they became  the
preservers of  Muslim  culture, Muslim
clvilisation, Muslim traditlons, Muslim his-
tory from the vanda'ism of these brutes in
the world, We expect the Muslims will have

hind, with their positive contributi to
the politlcal and social life of the country—
are they not entitled to any recognitio.? I
am grateful to the Hindu community, the

the sympathy, coopzration and assistarce of
the great leaders of the Hidu community the
noble souls in all sections of this Hou.e,
particularly from those in the administration.
Provid has p) vou at the helm of

sensible sections of the Hindu c ity,
responsible sections of the Hindu community,
sympath:tic seciions of the Hiwdu com-
mupity; they are our great assets for having
stood by us in the hour of our crisis; I look
to the Congress admiuistration, 1 look to

affairs. Maturally we look upon you fur sym-
pathy and guidance. Often in the stillness of
night, In the depih of solitude, in the grim
silence of the Heaven, 1 have pondered over
the darksome fate of my communlty and my
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thought has been instinctly drawn to the
noble souls In the great Hindu communlity
who Is Inspired with burning Patriotism and
the loftiest ideslism, with their nobility, gene-
roslty, mental catholiclty and sincerlty of
purpose, alone can ensure a safer securer
exlstence for the Muslims of India.

SHRI JYOTIRMOY BASU (Diamond
Harbour): 8ir, communal riots In this
country are a British creation for their politi-
cal and economlic galns. This was done to
subvert the freedom struggle and mass move-
ments, The communal forces collaborated
and were rewarded through concesslons, The
same administrative machinery is in control,
It has been said by no less a person than
Shri Jayaprakash MNarayan that,

“The Riot Inqulry Commission
appoinied by Government have not
proved effective primarily because of
their dependence exclusively on the
administrative machlnery, whice is
always not uninvolved, as also because
of their procrastinating delays In
investigation.”

Betweun the years 1964 and 1968, there were
343 communal rlots in this country. Today
every 54 hours there Is a communal riot in
the country. Mr. Chavan, the present Home
Minister gets the credit for the highest
number of rlots under his command as Home
Miolster. There is under fallure on his part
and has no right to remain as Home Minister,
So s the case with the Chief Minister of

Gujarat and the Chief Miolster of Maharashtra,
Brutality, perversion. and beastliness went
beyond description. Thousands, mostly {nno-
cent minorliles, were hacked, speared and
koffed to death and were also burnt alive,
Minority women were raped. All thls was
perfecily orgnised and executed by persons
who are not worth the name, Children were
burnt in the presence of mothers, Mr,
Chavan himself admited it.

The leader article In .the Organiser from
which Mr. Vajpayee quoted cxtensively,
carries the headline ;

“*Muslim Blltz of Bhiwandl,”
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What more shameful can be the attitude,
Who reaps the harvest from these commural
riots 7 The reactionaries, the explolters,
who believe in dividiog and explolting and
those who are opposed to secularism, Io
Ahmedabad the Government granted free-
dom to Jansangh and RSS forces In order
to get thelr full support in Shrl VV Giri's
election, Again, in Ahmedabad although
the army was statloned, It was not called
to quell the riots. The people were told
in Gujarat that the Kutch award was the
conspiracy of the Musllms and that the
Chlef Minister of Gujarat was shot because
some Muslims In India gave the timlog eof
his visit to the Pakistan autorities,

In the international sphere the US
agencies have drawn dividends by creating
confusion in Rabat and also by creating
misunderstanding  between  certaln  Arab
countries and India, which has brought
shame on all of us. The ClA-Israell lobby
had a hand in the whole matter of the
Ahmedabad rlots,

These riots are also used for creatlng
misunderstanding in the working class

struggle, When there Is communalism [t is
most difficult to have unified workers®
struggle.  Yet, the government at the centre

and fn most of the States which are ruled
by the same party generally served the afore-
sald classes, So, communalism has grown
unchecked and has increased,

Durlog the last 22 years the Muslims,
once their traditional voters, have beon used
in their political chess board and they have
been used to serve their purposes., Today
they are being treated like pawns.

Look at the Ranchi riots which were
engineered to dliscredit the United Front
Government then ruling in Bihar, Even the
ex-Chief Minlster, Shri K, B, Sahay was
Involved in It. Then there were rlots In
Meerut, just 49 miles away, In a State ruled
by Congress Party. When the UNCTAD
conference was taking place In Delhi, there
was trouble In Srinagar about the marriage
of a Muslim girl to a Hindu boy. Some
mischief mongers spread some news about It



337  Comniunal

In Meerut, Yet, although there was suffl-
clent intelligence report, the Deputy
Commissloner took no actlon and asa
result these riots took place, so many people
were buichered and so many houses were
burnt. We know that the police have used
private shotguns and that is how they have

account of what they have done, We have
seen them ourselves,
I wlll give you an Instance. There was

a municlpal election In which the Congress
candidate had won, Later on, a victory
procession was taken out and It was stated ;

T w3 AT A AT FAA |
fgeg <Nar waswE grr N

This is why riots are taking place so often.
When a team of M. Ps. went to Meerut—I
am sure, Shri Bakar All Mirza will remem-
ber that—the Deputy Commissloner told a
lie. When we asked him how many persons
have been admitted in the hospital he said
the number was 56 When we went to the
hospital and checked the records we found
It was just double, It was 112,

If the government really want to curb
the communal forces like RSS, Jansangh,
Shiva Sena, and Anand Marg which are pene-
trating everywhere in the Adminlstration,
fn the police, defence forces, press and ln
the fleld of education, there should be a
permanent parllamentary machinery. [t is
a great plly today that a senloar Hindu
army officer retired from the army you wiil
find him jyining the Jansaigh. It is a great
pity that this atmosphere has been created
by those who are opposed to secularlsm,

Coming to RSS, 1 will give a little intro«
duction, 1 am guoting 1

‘‘...Golwalkar himself tells, he was
dissatisfied with the national move-
ment because lts underlying idea was
was *marely ousting the Briulsh',*”

That is the Introduction of this RSS gentle-
man, What Is the R. S, S, methodology 2
Thts is mentioped here. I quote ;
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*This methodology of provoking and
rganising rlots can be analysed Into the
following aspects :—

(a) Rousing communal feeling In the
majorlty community by the propaganda that
the Muslims are disloyal to the natlon,

(b) Deepening the fear In majority and
playing upon that fear complex.

(c) Infiltrating into administration and
Inducing the members of the clvil, police
and army services Into adopting communal
attitude,

(d) Trainlng young people of the majo-
rity community in the use of such weapon
as dagger, sword and swear.

(e) Spreading rumours to widen the
communal cleavage and glviog to any incl-
dent or mavement @ communal colour,

A revlew of the rlots that have occurred
in free India would show that this technique
has always been at play. Tralning camps
of R, 8, 8, are held every six months. The
adminlstration and the machinery of law and
order has been affected,  Antl-Muslim
propaganda is carrled on relentlessly.”

Let me quote now what Mayor of
Delhi, Mr, Hansraj Gupta sald the ether
day.

SHRI NARAYAN SWAROOP
SHARMA (Domeriaganj) 1 He cannot quote
the Mayor like this. He is not present here
to defcod himself. (Interrupiion)

SHRI JYOTIRMOY BASU : This
js what he sald the other day that the
Communists go to Russia and the Muslims
should go to Mecca. That Is the attitude
of the Mayor of Delhi. He s an RSS
man and the Government should take note

of it,

Where from the funds come 7 Where-
from the RSS get funds? The Journal
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“‘Panch Janna" s wholly flnanced by the
West Germans, The Ananda Marg and
Shiv Sena, everybody knows, are financed
by the CIA, The Ananda Marg Chief
goes twice a year to Manila, Who pays
for it? Why does he go there? God
alone knows. The U,S.A, scholarships are
freely distributed 1o research on  old,
anclent, tribal rivalries fn order 1o create
troubles between communitles,

A U.S, scholar, one Mr, Philip Talbot,
used to go to Karlmganj twice a month,
Why nobody knows. WNow, the External
Affairs Ministry has come to senses and he
has been declared persona non grata and
thrown out.

We have a Member in thls Hoose—I
will not mention his name—who publishes
a journal, a dirty rag, called *“Mother
Indla*’, For publishing some filthy articles
recently in that jourpal, he was punished
with three months simple imprisonment
which I consider, Is much too inadequate
for such a grave offence,

Durlng Dharam Vira raj, before the
last electlons, in Calcutta, some efforts
were made to create a riot Lo glve advantage
to the local Congress candidate who was
once a Hindu Mahasabhaite. During the
U.F. regime, we had two riots which were
organised by the R.5.S, and which could
not be prolonged because they were
checked Immediately by the U.F, Govern-
ment there,

Coming to the recent rlots in Mahrash-
tra, R.S.5. has been attacking the mino-
rities and the Shiv Sena has becn attacking
South Indians who are living in Bombay
for their livelihcod. It is a very serlous
matter, It will ceriainly pose a threat to
national fintegratlon if It is not checked
immediately. About thc rtecent riots in
Mabharastra, the Goveroment was In pros-
sesslon of the Intelligence report in advance.
The newspapers had been repeatedly saying
that Shiv Sena was Inciling the people,
Ard at the same time, a rcvolver licence
was granted by the Maharashtra Government
to the leader of the Shiv Sena Shri Bal
Thackarey,
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The two Congress MLAs, Mr, Dhaman-
kar and Mr. Kolantrai repeatedly warned
the Government in advance aboutit, The
entire Maharashtra Congress, both parties,
and the Government has been glving ful
support to Shiv Sena for the last many
years. They have been supporting Shiv
Sena, a sister concern of the RSS. Isit
true that recently Shri 8, K. Patil, a Member
of this House, has met R,S.S. leader Gol-
walkar on two different occasions 7 They
{ssued order to Bhlwandl police to shoot
but there were no rifles 1o use, I do
not know why the army was not called
there,

Why are you worricd so much of what
happens in West Bengal 7 But It seems
this does not worry you, What will you
do here T We see there are ma-ter minds
unexposed and the Intelligence Depariment
s not utllised. The reports are not acted

upon. Leading operarors are not checked,
The prosecutions are not launched. The
guilty officials arc not runishcd,  The

National Integration Council decisi on that
‘the local exccutives should be made respon-
sible’ has not btcen fmplemented, There
is no proper Investigating machinery to act
upon, We must glve give thought to flght
this evil of communalism through education
of the people, through the Minlstry of
Information and Broadcasting and through
ensuring a fair share in the jobs, particularly
in civil and administratlve departments and
the Police force, Sir, there should be arrange-
ments for adequate compensation to the
victims of these communal riots, Last and
the most important thing is that unless the
people are made to rise against this barba-
rism, these things will never succeed,

st go wo @l (Frqia) ; Iq1eAd
Agtag, weia® N @ArE g ¥ I9F T A
rawifsar § Atz 7 faay asg #1 gha-
71z 97 § afeF ¥ a5 FrgET sl ¥
q-aFE T TR K AgI HIE | AT
WiHFm ATt #§ aodl &1 0F
g7 @ & T W9 wggE w0 f*
TG q9F 97 ANl AT g § ogi
o gEEAEl A Al @d-ad ak
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a6l fa=lt 793 =X @ A g—and
ag wraarar ), 1 fad g ar sgwar-
TT g1 1 ag wnd § ot 9 e gaew
fasmadar T guge 71 a9 ag
W gad N A faag % g ag at
29 & g T arT WY & | wew @ qq
@Y Tgi 9T 9AG AT ¥ SR ARH
P ama § Afi F fo¥ Agaw
g 9y § At I 7g Sfega & o
¢ fs w1o} @ av—agt 9z ofw ars
w1 qar dfFr A A vz g 5 50 A=
¥ 3 gee Ag avy £ €@F Ay
ag ag it 3G fF qgd wrgAm T9 @R
q, ¥ a1 Mg F A9 92 FfFa 97 g0
FMazs mar 2 1 qzt v am feem
Nqier frar arar § 1 AT 73 WY @
st azge &1 f5 I wgwTana &
awar ) gt fEd & smEamEr w
At g, @it & g aar 5 ogana
FIHaAT N qE ¥ A ¥ 1 &t oTg
Fgr v f§ 9947, T ag Ot gamza-
WE AT AAY AN RFETF I g AT
£ o gAY, A7 FASATAI ¥ TE
far & 1 gad AWTAT AT AT IAFT §¥
g aY qigy fe Faadt aandt ar § ag
SYRMEAT FIF FTR & arg & HAv
ag famiga #) ardt § fr gz oy gfow
wmargdl ) g3z Fo g, ifew @@
auraT 2aat &, Al & $07 9 s
SrdY &, sy R oy § A gfew |
Raft @ &1 gTEEE #A A o
frwrag faddv ) gL sag ardr fasa
fi faas g § QY g A af  faad
FAu o are or aw  feer w
qare! A S aE g g g ¥
T=¥ # fyad fe o #1 grar man g,
srr o ot &1 g AUE WIOR TR
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ZIRT ¥ AT EWAIS gAr gan
EEL

gad arg ag g fF aaadr S ¥ 5§
fea' 2t &1 gamer 3 gu 7zt 9 wEr fe
53 gaeAT gEAA §1 § A,
am A8 g e &1 €9 2 & gasw
arTe g 1g § | IAET A% |qaq gy af
& fF 3 20 A il A7 M g A
3 § fF ana) g 71, gRrU Few w9,
gardt At #1 agewdt F7,  gATR "3
F 72 ? Az a7 AL qwE A A A
21 oF gm0 58 1 ara Y Yy
a1 A% ) f5f o ag & fedie far
At i gEaAT € gAY gEag s
& 1o faed & o 927 §, ady g Adar
A3 A gEA w4 §, 98 Ffaw wq@
Tg g & a8 fad oF  sgdEr @,
1R qIUT Y, HYreg g ar AgT & )

sar fs qmdla argdr ¥ &g f
NI SAIRTAT TEA@ HX §, grothn
grgH fafreze 3 37 &1 Ja74 faan, fs
%% gESAAl ¥ a7 wx four § fw g
wey FTA |qIA, ...

ot gz fagt TR ag 1S § 0
ghemm fe fa ¥ o @ ag W
qram dm D mit | M ag sy fe
mfer wal ge §@ §7 W G
auwd § fis gura s wrf geawfas 7@
drafor ayd sEA X WF ! AT AE
arwy § f6 wr g wam qaT @A §
xafeg gea, dtadt 3T €1 436 FT I
wTd §, a1 0w 3 dar g W qifEeEa
A gag SRR | AR AR,
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ST T AITAT GAT Y T4 & /Y =F F
fFAfNasror fEd Tuw oF FTF |

ﬁﬂoﬂo!f: aﬂmami’_r qm
wra@ TR E

off sew fagrt ateddy :amg AL
fa | dfae, & gft 78 FT @
g1

ot Ro Ho @i :  WAAYT TG4
F fuger &t faare &1, sag@ @ F9
¥ FC I N AT w1 & e
e f sy gEsAEl &1 97 W
giar § i @t & faelt fvew ) msas
ST RA AT 01 agar g fw
UF R Fe g & qifas awe
off geawr &6 "YW F e fafwet
¥ fad o 5 ¥ aqar s 3fEd grem
agl agl § w9 N FW II}F 1 OF
3% g9 fafareT § ot fawr, agt &
gaearHl 4 e K 10 feq oz fow
&< fzar, awaET @w qd @1 A
afey fo % fafree, i fMfet Ak
WA, F UG A 9T, 99 F a1 o Far
snan § fe gaeE gEaw sW@ &
qgAt wrgar § fF 5@ caendgy fasd
¥ a1z, 349 A 91 #1 gz fosrd @
fF ozi 1@ foem 1 @ WS et 4@t
agi g3 I A TAHD P @ e g
axg I AT WBF @ R, A& gaemA
q g a1 ®T EAA fEar, uw %G s
EH BRI A @ H AN fafqes,
9 fafaeex & qrg ag'wr, B3 &)
fog ® faar aar fegt & fewe agf
fwar
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srgargr 71 fge, Niadeer fFar o
f& qa frxwar nar | 9 srg &Y, s
g qar v o ¥ 7y 5 gEwA
T qESAT AET 41§ F q@wAr
Figan g T fgrgeara & gond oig anmer
Y UEY § fF 9t Wgda &1 aga gha
Iza1 a1 AfFT wa a7% §, IAF) 999 g
Iard faar anar &1 2 3gr 96 § @4,
T /I g% AIgLn &1 q99 T IS
nar | gard ang feegearT & vay & s
g wE @t & dgfeer 2 @Fw § W@
YAFAMT F1 AIGLA F1 AT IS AZY
faar sirar & &9 a9 ¥ a-dqr § 5 awan
q g1 914 | §HIE 1 T A sqwy Fqrg,
agt & 92T AT udo dro F 7 T
faar 1 agl o ad® & sga s 1
uF UEAT w1949 fear sy @0 g¥ET ¥
ag w1870 &, gL A1zHY swAar g, ) gfeq
F Qwamy # foar wrar 2 f& wat a1
AYA Gt I VET F gE @ FT ot
U T T G | /YT /AT AGT qEAT
AqrPar g ar sk fau adifcdr &
garAd A qTEY & fuaest & faafed
¥ o agt gur 1 D Far gEAr qw ST N4
wEdANz ¥ IAE) gIwd g & | gfew q
wadedt §T F AF WEY § g9 4T, AR
q w@ Q%A % Fifgw ) af g7 qw_w
gar | Smare § o ¥ g wfag
ned warm AT AN Uy § gaifes

agi g

Feqer wEieg, 97 gy § At mgh
qT D3 NS a0 A 1 dv
WA TZF FFATHT A T, F47T NE 1A
glgr g g@ Ar@ g WAy & fag ! osar
1% wigd a1 F1€ qzEq ar $1 AT
T 999 %1 g9 a1 #1537 F oo qae
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¢ % ¥ arsarg wff Qgod gy | § ag
angar g fF sme snow Aaw @E Ay
1€ gug A & fF ae3 7 &F | gfequT
Frafaa &1 Ydwma g fr agt asg &
7t ¥ zfafedz asgua ), sFowT,
ugo Yo H IS fasfrzir  sguar g
AT %) gade fear so, SA% fams
e foar s | ogf A % &
QFT ¥ qgi 1a+de ¥ fgors aad foar
WY | o=Er Asg A1d & &7 wfay
T, AfFa 74 ax a3 35 fadz A
gam

oft T §4% T3 gAY A3 am
SOFT g9 HA FZA E

o go Wo WIT : UF g I TF
weq &y M A ) MA FgF 9T
@i | agi gfaw @<t I@d) W) ) 0F =
ar€ warar I8 Y Miwar gaF € o
&, ein UFTFL IEF), gAIE F FHA §
& fzar, gfew 2adt @ | weqew W
g3 & 07 afead s v gfeg @
gt @ | g O Jarf At @
gfed & faers daaa foar T gad acd
whit, AT H1§ qaqA ag) foar arar § ) s
19 gAY § fF T aeg &1 g8 as0s
W@ GAET gF gt | TG qg & AT
feai€ s 21 garw =g @ o) frenf 2
fe <ams & w1 1 AgagEE & ag Ay
Tt ¥ gar, Famar Igar g f5 god
T ar-geid g

HeqeT ARG, § UF Igq AT §IS
ggar § s T a7 aewiT feaaed @dt
ANl ¥ gm QA qFT F A AW
T8 W% ¢ & 1948 ¥ /=< q. @,
& # q w397 gar @1, fomd wew
fergeara W adt® a1 &1 9% g7 -
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U 917 gu 1 15 faqsaz 1965 ) fag
T gar A IaF N fggeam aldw
a1 @it I8 W Az ¥ fgrgrar § seaaw
¢ faad ag @@ gar a1 fF @ saww
area §37 & foq euliFe  gegae gl
firar srrgar s qe A fear mar Ay
$TAT ZregTe gHI At o g
Witz M9 39 Q¥FEE H, Zo uAe Hlo
% %7 Wi ¥ faad® A9 g7 A 7

FT AR AT a® N JregEs gER
femr i gn @y § f& a0 @dr

g atama g § WX T 22 @iE ®
faadr gasatdl &1 axig frar mar saf

faarer AdY fas @547 | Fqr qegEa F@

FagWt A ENrd w7 qEF o«

qur FWA F foq o arad Qeasht A frar

qr | |0 A Y A g 6

1T, AAT ArAYGY Y A A FPr g AV
@ & | 99T 9 A Fgar §, g ALAT

g T1Ed &, = g gy, AT IJAF

gmifess a1 g A ga & @idr gagdl

FTAT Az § ? & qiaddr Y ¥ gAn

saiar faedz sguar g fF Y anEge

MNH N TF FE@ & o), gfesdiz adf

FLA A, FfAT qgY FET I

YA o FY qEfiT gAY A g, wNF

£ qedlT MAT @) &, MIFEAFT AL gear

FEAA G AT A R AFF 9 JF

g, dsaq "R, w1 gHREAF Fy frar

T |

# fer gdte F8m gq g ¥ fF
T Ag §M13 § I H AT ¥ foq Y Aga
qagdl § qra A o Ay fr 99 a%
gfrg qv, fefegazr Uefafredas 9T qwl
gl 1 AN 3a% fawrs srind AE
= oY, A arg Efegwa w19 fas W
Afen gord, gr a3y & T @gT #ag
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[+ go ao @i Jrit @t mfrs s gy § A gw @
g Tt § fr qa s geest Qw43 fog dare A &

a1X a7 5 A AW 9% F@ gw G =

it FrRat F1 gdee § e ) mfrs FAEqN WENAW : TI G9T & AW ¢
FE F1, gl @At #1 Wfes @ 7, A et agT & 2 AeA A @I §

#AT ) mifgw & &1 1 g9 @A 49-
£ A 8, g0 ITH gL 1A A FAAY
grgnamm § fs ag wam Ft a3
draAr g § gw Ay § fe ag gaaAa
gl 8 1 gq 9% et fedfiaq &1 amq
& fog §qre Al § 1 s wEEWEl &
far 3a¥ wgd o N1f fargga foar s@m
ot gu I A1 & foq dare adf i
Fiifs ag ¥=M & g7 § 3 gzaq €

st TR §4% q1ET : [AAIT 93T J
g 5 =t mren w@ewa A 2, ag
aw afi g

st go 3o wt: WAty mwIem AN
AEAT 1 3% g ¥ g7 A& 7y F 1 #
qg g Fgr

oft Tl wm : e ang agsg fs
AT FUAT FgGT |

ol go Ho Wi : ¥ &gr a1 fF A
sy ¥ faerdt w1 am foar, ghe
Zeag %1 e foar, a1 am femrn
arg AN wqd § 49 qEA gdEy av
wfgg FT ) & 198 79 feem & waw-
arEl ) gifaw s 9@ § @ faw
am & aganA § ag waw § fade
gy @ &1 F qga ot £z 3w ¢ fr 9§
are fad aw & fg ar gaanm A4
g1 9%ar 77 a5 ag 9w AAgT ¥ YN
waar § vas Ifgw fafaoew 9g, 3@ &
afgs ogel 9 fadls 7 war
fograT qT MY A FT A7 AF A

ol gum gEemy e (sfae)
59 9T A A6 ot S &

U AT o B i i)
[l

Feaw wghad : & smvst Ay gm,
ar aads ad | 3fFET Qg ar saer
FLAT 971

% WIA4IT §I€q ;. IF7 A WA
& garE AT g

seqe AgEA : gf, TS aner & Eww
Aar & 1 o a1y arf |

SHRI NATH PAI ( Rajapur ): We are
discussing.........

SHR1 SHEO NARAIN: No Cabloet
Minlster is present here.

AN HON, MEMBER: The Minister of
State Is here,

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA): The Mlnister of State is here
and he Is going to reply.

SHRI SHEO NARAIN: I know who a
Cabinet Minlster is, There must be a Cabi-
net Minister here.

Weqw ARIT: WIT W G AW ¥
TEm R E?

SHRI NATH PAI: We are discussing a
creeping malady which If mpot arrested
betimes will eat at the very vitals of our
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‘nation and undermine the very basls of our
country in the very near future.

T would like to endorse the plea even at
this late hour that we should try to approach
the issue that we are dlscussing not from the
narrow point of view of the cold war that Is
going on between the so-called Cong-O
and the Cong-1 but look at this problem in
Ats true aspect,

There are four points which I would like
to stress In the course of my few submissions
to you, In the flrst place, communal violence
in this country cannot be completely iso-
lated from the atmosphere of general vlo-
lence that is obtaining In the country to-
day. Those who are thinking that some how
communal vlolence can be separated and
{solated and met are deceiving themselves,
There s the other kind of violence in the
country, All this violence basically s the
result of the weakened authority of the Cen-
tre. 1 know today the Prime Minister has
thundered. 1 know she spoke with great
sincerity. Then she expressed her fear that
if certain kinds of phllosophles are not
challenged, the nation’s fabric may be
weakened, But we have to bear in mind that
all these maladies are [lowing from our
baslc  weakness, that of the weakened
authorlty of the Centre of the Union,

We witness a spectacle, When [ first
came here, | recall Chiel Ministers of States
queueing up to get an Interview with the
Prime Minister of India, Times have so
changed that even if the Prime Minister
asks something of the Chlef Ministers, they
can hit back saying *we are too busy to come
to Delhl’. There are Chief Mlinisters who
reply, rcport, to the Prime Minister of
India. ‘We are too busy to come to Delhl
howsoever important the issu: may b.:", There
are Chief Minlsters who when Invited to
Delhl can retort by asking the Prime
Minister to go to Calcutta, This Is an example
of the weakeued authority of the Ualon.
This s not the kind of authority thit can
hold a nation together, The violence In
Calcutta is there; the violence in Blhar Is
of a political nature; the violence In
Chaibasa, Jamshedpur, Ranchi and pow in
Bhiwandi, Jalgaon and adjacent parts of
Sombay Is of a communal type, But basi-
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cally, those who want to address themselves
to this problem must bear In mind that
unleess we make up our mind to see that
every kind of violence will have to be met
seriously, we are not golog to mest the
challenge ooly of communal violence, If we
are going to pander to political violence,
If you are golng to put wrong interpretations
on the kind of violence practised and perpe-
rated, we are oot going to solve the
problem,

The Pilme Minister referred te the
atmosphere, that communal violence does
not spring suddenly, that there Is an atmos-
phere to it, Who Is basically, legally and con-
stltuilonally responsible for this 7 With this
permisslve atmosphere of violence In the
country as a whole, If there Is politlcal
vlolence, if there Is Nuxalite violence, If
there is violence which parades as revo-
lutionary, thls Government cannot stir
itself Into action, but says that this violence
is challenging the very basis of India as a
democracy and we are determined to meet
and crush {t. Once you sit silent with
folded hands whh regird to one kind of
violence, another kind ol violence, lnvari-
ably gets encouragement, It fs delinitely
fed by this kinld of attitude on the part of
Government,

Having sald this about vlolence in the
counlry, let us try and have a very serlous
look at this problem called the communal
problem, It is a very sad commentary
pot on any partlcular party, though one party
has to bear the responsibility basically, it
belng the party which has held the relns of
power In its hands.

Bisically, pzrhaps we are all falling.
Shrl Dange in a very lucid moment of
Introspection admitied that we are all
failing. 23 years afier independence, the
problem of Hindu-Muslim unlty or Hindu-
Muslim disunity is with us in all its vglioess,
dangers and menace, la all fts perll, it
is starlog us In the face,

How does It happen T We had persuaded
ourselves when the natlon was divided
absolutely on rcligiouns basts by a tired
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leadership which was frightened at fighting the
forces of communalism. We caonot get away
from this fact that our nation was divided on
religlous and communal basis by a leader-
ship which was jaded and tired and could
not meet the challenge to Its unlty, One
man, Mahatma Gandhl, stood agalnst it,
But the others scuttled their courage and
became a party to the divislon of the
country, Overnight, 1 must also mention
here Badshah Khan who was against the
division of the country, There were a few
noble exceptions. Mahatma Gandhl symbo-
lised it.  But barring these few noble souls
the rest of them accepted the division of the
country and thought that the Hindu-Muslim
problem was solved, Tt was the greatest s:If-
It was indulg: dzception in which a  country
had absolutely Impzrative immediately after
the partitlon of the country that this suspicion
which had been bullding up in the Hindu
mind and Muslim mind was carefully ex-
amined and those fears and mutual hatred
were eradicated, DId we ever do it 7 Which
is the major gullty party ? I have made an
appeal to rlse above partisan views. Nonethe-
less 1 have to bring thls charge. [ am
quoting Shri Srlvastava who was already
referred to by Mr, Salve In his submisslon
to the House, He says :

“All political partles without excep-
tion choose their party nominees from
a caste or community which has the
largest number of voters in that partl-
cular constituency. The inltial mistake
was made by the Congress when it
started woolng the Musiims and other
minoritles after partitlon.”

19 hre.

It was the historic task of the Congress
Party, which was holdlng power thioughout
the country, to see that the virus which
resulted In the division of the country was
eradicated, Pandit Jawaharlal Nchru talked
of understanding the minds of milllons of
Muslims who had voted for the partition of
the couniry, but what was the attitude of
the Congress when It went to the bustiogs 7
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It followed In the footsteps of the British
who always told the minoritles that if the
British left India, the minortties would be In
danger. Thls is preclsely what the Congress
told the Muslims,—*If the Congress goes,
you will be in danger,”

Mr, S. K Patil made very cogent sub-
mission today; but in 1948, on the morrow
of the division of the country, It was the
same Mr, Patel who entered into an agree-
ment with an organisation in Bomboy which
was nothing but the Muslim Leagus, In
order to defeat the Soclalists, They con-
tinued this traditlon. We never treated the
Muslims as fellow Indlans. The Congre:s nzver
told them that they exist here not by the
charity of any partfcular party, but this land
belongs to the Muslims as much as 1t belong
to the Hindus, this land is thelrs as that
of any other community, Instead of cultivat-
ing this nationalism, what was the Congrees
appeal to the Muslims 7 It was, “If we
are defeated, you will be In danger.,”
Therefore, the separate {dentlty of the Mus-
Iims is kept different from the malnstream
of the natlon.

It Is no use attempting to blame the
other parties, It is the Congress approach,
What did they try 10 tell the Muslims of
the country 7—**You will be In danger, if
the Congrees i+ defeated,” And this contl-
nues even to ihis day. They were never told,
“You are as much the masters as others, cho-
ose your party.”" If the Muslim communlty
supports the Congress bezause they believe In
it, there Is nothing wrong. If the Congress
goes to the Muslims and says, *‘Here Is our
programme for your salvation and the up
1ift of the mother land™, I can understand
it, but the Congress never does it. I have
seen It, and everybody In the opposition has
scen It, The basic appeal s, “If the Con-
gress s defeated, you will bein danger,
therefore return the Congress.” (Inferrup-
tions)

1 am glad Mr. Badrudduja agrees with
me, Where does It lead to?7 We find
the Prime Minlster talking about an atmos-
phere., The tragedy of Indla is this, I
have tried to submit this on another occa-
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sion. The real danger to our country ls
not so much from pakistan, There s
danger, but we often tend to exaggerate
It, There is danger from China also, but
I am not much bothered about it, not
because I b:live In the assurances given by
the Defence Minlster, but because basically
I belive In the sirength of our our people,
fellow-Indians, But the biggest dang:r to
India Is this. You and I, nonc of us per-
haps, can answer a slmple questlon ; If
somebody asks how many Indians there are,
we cannot answer that question and hereln
lles the tragedy of Indla, Hezreln lies the
basis of our weakness, Here 1s the
root-cause from which other weaknesses
flow,

If you ask me how many Chinese there
are, I know the reply—670 milllon, If
you ask me how many Pakistanis there are, 1
know the reply - 120 mlilllon, But if
you ask me how many Indians there are,
I have no reply to give, | know that the
pooulation of Indla 1s 52 crores, but I do
not know how many Indians there are be-
cause the Indlan natlonalist revolution has
not been completed. 1 know how mainy
Hindus there are, how many Muslims there
are, how many Marathis thcre are, how many

- Tamils, how many Telugus there are. You
and I cannot say thit thire are so
many Indian, and this is th: weakaess of
Indla.

The nationalist revolution which began
with Raja Ram Mohan Roy, and which was
taken ahead by Tilk, Gandhli and Netajl,
and also sectlon of the Congress—men like
Dada Kripalanl—has not be:n completed,
It is no use talking about Indianising only
Muslims, Millions of Hindus live out of the
mainstream, what you call Inlia. They
have not been encouraged, because they have
been dispossessed. Mr. Vajpayee, and
I of our generation can make a vital
mistake If we persuade ourselves that it ls
only & partlculer community which needs
to be Indlanised. Milllons and milllons of
Indlans need to b: given a stake in this
India and of course, nawrally, the
greatest number happens to be Hindus,

Whenever one goes and sees the embers
after the fires have dooe all thelr damage,
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one sees not only the ashes of the miserable
beloagings of the poar Hindu or the poor
Muslims. In Ahmedabad, in Bhivandl or
In Jalgaon when I look at what is left behind
afier the mischief had dons Its worst I see in
the ashes not only the remnants of the
possessions of that poor Hindu or the poor
Musiman ; I see that the fire has consumed
part of our reputation as a nation. The
fire which burnt the bouse of an Innocent
Hindu or an innocent Muslim has also
consumed part of our honour and a bit
perhaps of our freedom also, Itis those
other things also that go into the fire when
mad elements set fire to the housess of
innocent pzople as they did in Maharashtra,

I want to ask this wvery Important
questlon. The Prime Minister had said
that Mr. Shukla would reply. Technically

she might have scored over Mr, Vajpayee
but I do mnot think see had trled to
provide an answer to the question, to the
problem, to the challaege that {3 facing us,
20 years after independence a tragedy, some-
thing like the one which was witnessed at
the time of partition of the country is being
wilinessed and Mrs, Gandhl had nothing to
say about that, She sald that Mr, Shukla
would try to reply to that, Can Mr, Shukla
really give answer to such questlons 7 It is
not a question of winning debatihg points
here but a question of finding re redies to
the greatest malady which Is eating at the
vitals of our country. [ am sorry to say
that what-ever may be the oratorical or
rhetorical contents of the Prime Minister’s
performance so far this basic challenge was
concerned she bad nothlng to say, She
referred to an atmosph:re bzing created and
I shall refer to that. What happened in
Maharashtra ? If regional chauvinism has
to act as shackles on our tounge we are
unworthy of sitting In Parliam:nt, 1 think
we took the oath of b:lag loyal first to
India and then only to anything else and
therefore reglonal considerations will have
to be brusted aside,

1shall read to you from a dally In
Maharashtra called *Nava Kal' which means
New Times, This is a report given by one
of the victims of arson and loot and
massacre In Bhivandl to the Revenue
Minlster in Maharashrra :

weqE HEIEW, g AATIL AUL &
“FqrmTe” FwATe ¥ wwifaa g g, fa
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1 faazor agras ¥ Wy fafres &
g us fafseq ¥ fear—

‘o faraws gE @Aty dearw
IATT THIA T A1F, WisAT grATH AT
giaar, Trf F, UFIT AW I 7
avegr fawen | @1ge, Fog e g T
agty Aq-a F0a gar, arexn @ gar
ot mifgdt smsar SFE Ay Qfe-
gtar et @@t 1 s aifewA Fw1IEw
I AEY | g T'T AW FTAAT AIZT TIA |
WIH=AT MuEidt 9IS ey | qeR
A (arg) quar A Fmard aigl
qz&t qu fawr @w gFar e 7 wfa
THESS  JNTAIT A7 sigqa A=) |

99 g TE &1 1@ @ N I H
Fdzsrgmas mT | FAF g ¥
AT 4 | FFg qIAT IAF BT 97 HY
sfemfae ferema s swar 3 @
F1 @a? qg¥ gwik | A gfew & qmd
Jw 1 oY, 7 gfed & 3% A 3G AE
foar war 1 & 0¥ qrge fAsd | gw W
a¥ | S 9T Y e A af @ ¥y g

At argx fAga | waTapsi 7 @ ¥}
a1 foT & s § @@ fRar

““Goondas surrounded my old mother
who was screaming for help and
pushed her back Into the burning hut,
My poor mother crird for help and
she died. They pulled my two sons
from my hands and consigned them
to the fire.””

This happened in  Bhiwandi; This
heppened to Innocent Muslims and Hindus;
and this happened to lodlans. 1 am surprised
that when Indlans die we go on making
statistical comparison that 30 Hindus died
and 30 Muslims died, Even If one innocent
Muslim died it sould hurt us; even If one
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fonocent Hindu died it should hurt us, The
major consideration Is not a statistical
measurement of how many Hiodus and how
many Muslim died, The major consideration
ist how can such things take place today*
after 23 years of independence 7 There was
an atmosphere of permissive lawlessencss in
Maharashtra for the past 6 months, I want
to ask why was such lawlessness being allo-
wed 7 The oppositlon parties tried to bring
it to the notice of the Maharashtra Govern-
ment, 1 shall refer to this very briefly. On
May Day, the 1st of May, there was a ratly
of all the political partics. On May Day, at
the public rally, they appealed to the Chief
Minister of Maharashira; *“We are afraid
that something may happen here during the
next week. Please see that enouch police Is
deployed here and please sce that the mis-
chievous elements are under control,” No
heed was given, A written memorandum was
sent 10 the Collector of which we have an
acknowledgement, No steps were taken, Mr,
Nial Ahmed, an MLA from Mulegaon,
moved a cut motion deploring the inadequacy
of police arrangements in the arcas near
Bhiwandi, No potlce was taken, A delega-
tion from bo.h the communaities, Hindus and
Muslims, loformed the Government of Maha-
rashira, MNothing was done, Now, the
Goveroment has the check to tell us that
they have deployed 700 policemen. Either
these 700 pollcemen were  nlncompoops,
utterly useless, or the Government of Maha-
rashtra Is not telling the truth, When all thls
was being done, the plea of every political
party for help was being lgnored, can we
today turn round and say and make this
debate appear as if It is a quarrel between
8hri Yajpayee and Shrimati lndira Gandhl ?

Mr, Speaker, Sir, we hope the Minister
will give a reply to this kind of thing. How
this thing has happened 7 After all, we can
see that today it Is Chaibassa, tomorrow it
is Ranchi; and then it Is Jamshedpur, and
then Indore; then Bhopal, and then
Ahmedabad. Now, It is Bhiwandi, ' Thana,
Kalyan, Jalgaon, Every where, the flames dre
growing.

I will be concluding, Mr. Speaker,
Whatever the noble intentions, howsoever
slocerely some If them have expressed alter
the event, basically, I am afrald, It Is the
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ritualistic approach. It Is after the tragedy
has taken place that the Prime Minister will
think of reconvening the so-called National
Integration Council. [ happen to bz a
Member of that Council, a Member of the
Sub-Committee for protectlon of minorities,
1 recall the Prime Minister’s concluling re-
marks at the mzeting we had where we said
that the danger spot, the trouble spot, in India
likely ldentified and the elements which are
can be to play mischiel can be Identified too,
and something can be done, She ended by say-
ing that we have received some concreie pro-
posals, What happened to the concrete pro-
posals made 7 Obviously, they are gathering
dust in some shelf in some Secretariat, It
was suggested to the Government that every-
time there is a riot, their o :ly response is
this ; of course, belatediy, when there is
sufficent out cry in the country, when there
Is a sense of outrage; they appuint a judge
and then of course they forget all about It
till another riot occurs,  After Ahemdabad,
after Ranchi, after Jamshedpur, did the
Government of India take It seriously that
this issue needs to be gone Into in depth and
try to find out what can be done? Our
minds are diseased. When a large number
of Hindus, a large number of Muslims suffer-
ed from this kind of mutual Suspiclon,
mutual hostility, mutual fear, did the
Government do something to eradlcate It,
somthing to rehabliltate thelir minds 7 Or,
did we try to trade on these fears and those
mutual pici ? The Cc lsslon may
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Government of India sees that the State
Governments ¢o not fail In thelr basic
obligation. I have no compunction; I have
no hesitation: it is my bounden duty to tell
the House that the Mihatashtra Government
the Miharashira administratlon has faild in
taking cognizance of the atmosphere of the
permissive  violence which was going on
accunulating in their state, Had the
Government not tried to play politics with
what was happenlng, not tried to take a
short-sighted view that something, some ele-
ments in this State are teaching a lesson, —

the so-called leftist party—probably the
tragedy of Bhiwaodl might have been
averted, Bhiwandi Is not the last, If we

do not rlse above petty party consideratlons,
and unless we take a long-term view, it will
become more difficult. In this 1 join all my
colieagues, It is possible to blame but
baslcally the blame must be fixed on those
who have the reins of power in their hands.
Unless we take a fresh review, it Is no use,
If the debate is meant only to score a
dedating polnt agalnst anyone of us, I tell
you, within the next session, again Mr,
Shukla will have to give a report of another
tragedy like the one 1 read, The whole
House should treat it as a challenge,
Bhiwandi is not a challenge only to
Maharashtra or to Hindus, Jalgaon is not
a challenge only to the Muslims, These
are grim challenges, They are not
a challenges only to the State or to that

find that the Jan Sangh is guilty, But basi-
cally It s the Government of India which Is
responsible for seeing that the flag on which
we have emblazoned sccularism is respected,
is upheld, Neither in Bhiwandi nor in any
other part of the country has the Government
of Indla succeeded in discharging lts res-

ponsibillties.

Sir, I know a techinical reply will be
given, In concluding, may 1 submit that
the Government reply will be two-fold. I
have already recad about it in the papers.
What Is it 7 We will reconvene the National
Integration Council. What will the Councll
do 7 It will ponificate about the desirabllity
of [fecling of the love towards one another. It
will glve us sermons about the desirablity of
of the loving one another, the fellow Hindu
and fellow Muslim. Oace again, somewhere,
a rlot will catch us unawares ualess the

ity, They are a challenge to our
very future existence as a free country
and as a free democracy. Unless we
meet this challeng: in this spirlt and not
try to meet itin a rltualistic way oo an
ad hoc basis, 1 am afraid the lives which
were lost at Ahmedabad—a whole family of
19 died screaming and the police could not
rescue them —they will have died in valn,
It is possible to turn the sacrifices of our
Inoocent fellow Hindus and Muslims lato
something more useful and to turo a new
chapter, provided all of us will give up the
habit of floding faults with one another in
a parrow vlew, but look for a long-term
solution for a challenge which Is far deeper
than the Government of Indla seem to
reallse.

SHRI M. MUHAMMAD ISMAIL
(Maojeri) : Mr. Speaker, Sir, I very much
wish that I have got the time to reply to
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the many polnts which Mr, Vajpayee referr-
ed to In his speech, But the pity of it is
that our time Is belng calculated on mere
arlthmetical ratios, desplte the fact that
there are people who represent certain
points of view. In the Pritlsh Parliament,
once upon a lime, there was only one
communist out of 625 members. Yet the
Speaker gave sufficlent time to him to ex-
press his view on the ground that he had
a particular point of view and therefore he
must be accomondated, But that practice
s not current here, Therefore, [ have to
glve up the duty of answering every one of
the polnts ralsed by Mr. Vajpayee. 1 do
not know whether Mr. Vajyayee knows thils
fact of census that there are about 600,000
villagzs, twons and clies In the country,
That is the last census count Almost In
every village, there will at least be a single
Muslims ; in certaln villages there will be
5 and in certaln other villages 500 Muslims,
But there will be no village In our country
which does not have a Muslim, I want
to ask Mr, Vajpayee and people of hls way
of thinking whether there is such an amonnt
of mlsunderstanding and ill-feeling amongst
the people In those villages, They llve
like relatives. They use terms of relation-
shlp like chucha, mama, mumi cic,
amongst themselves. They have got very
free and friendly Inter-course among them,
This is the way they are living even today,
in spite of the holocausts and carnage taking
place in certain parts of the country., Why
all this holocaust and carnage ? It is not
because of the general mentality of the
people of India #s a whole, whether Hinnd
or Muslims, Some of the pollilclans do
not understand the working of the Muslim
mind, That is unother fact, Minoritles
are not peculiar to our country, There are
minoritles of some kind or other in every
country of the world today. They from part
of the patlon with whom they are living.
We should think why there should be
such a kind of feellng in our country,
In our country the minority did not come
Into existence only recenily, as some people
think. Itis notso, | may tell you that
this existed even before Aryans come into
India, The first wave of the Aryans was
about 3,500 years ago. By the way, I may
say that | am the descodant of those people
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who were |lving at that time before the
Aryans came Into thils country, Therefore,
my attachment to this country and the
attachment of peopele like me to this coun-
try can be Imagined, Even at that time,
before the Aryan came, there were the
majoritles and minorlties,

SHRI RAGHUVIR SINGH SHASTRI
(Baghpat) : I can challenge him that it Is
not so,

SHRI M. MUHAMMAD ISMAIL : I
am relating facts of history, the history cur-
rent for many decades, There were minori-

tles a1 that time, When the Aryans came
there were more minorities of some kind
or another, Therefore, minoritles are not a
new factor, That Is what 1 am trylng to
tell you,

How do the Musilms think of their
country 7

Husbul Vatan Mingl Iman 1s thir maxim
Love of the country Is part of thelr faith,
part of their bellef in God, The Muslims
must do their nebilgours duty, They accord-
Ingly keep falth and frlendship with the
people with whom they are llving and whom
they have taken as brothers, They must
keep this kind of feeling In their hearts,

Shrl Vajpayee was relating so many la-
boured points because he could not find
proper reasons. I am sure the world will
know, If only they care to look {nto his
arguments whether hls polnts were laboured
and artificials or not, For iInstance, he
sold that the Indian Muslim wants to fight
and die in despair In this country. Any
way the muslim does not want to run away
from here even when hls life is in danger,
Eeven though there are so, many countiles
to which he could go he does not want to
go there, He wants to remain here because
this is his motherland. That is the attach-
ment which he has got for this country.
The difficulty is that many people are not
able to understand the working of the mind
of the Indian Muslims,

Shrl Vajpayee alleged point after point
fn trylng to show why the Muslims are dolng
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It, If any one coolly considers these points
one will find that none of them can hold the
ground, can bear the light of reasoning, I
want 1o ask him one thing. 1f he abhors the
bolocaust and carnage, has he ever advised
his followers not to Indulge in such tbings ?

SHRI ATAL BIHARI VAJPAYEE: Yes,
we have,

SHRI M, MUHAMMAD ISMAIL: Where
when and how 7 1 have not seen 1t, If he has
done it, then well and good, I say that the
people In the villages and towns in several
places, In most parts of the country, ure
living as brothers, Even when they know
about these holocausts they do not change
thelr relations, Then how dues this happen 7
Some politiclans, not all politlclans, take
it Into their head that they can bring
the people of the whole country into one

way of thinking. That can pever be.
Because, as long as human beings,
are thinking beings, as long as they
have got frcedom of expression and

freedom of thought, these differences will
exlst and we as a nation must be able o
learn to tolerate each other’s pulats of view,
They think that by violence they can do
away with these differences. This difference is
not like the difference io dress or manners
it 1s a difference In belief, Even in the matter
of dress and orher things you cannot insist on
Untformity. The other people in the world
do not Insist upon every body adopiling
the same kiod of hat or same kind of dress
or same kind of shoes, They remain diff-
rent, Then in the matier of beliefs, which Is
a fundamental part of the human belng how
can you stereolype and make them into one
pattern, If anybody tties tt, it will be to the
detriment of the people as a whole and of
aod thelr rights, it will be detrimenial 1o the
country to which he belongs, in the measure
in which that idea Is being supported, I very
much hope this idea will not strike its root in
this country, It is a nailonal question. Really
speaking, the minority question is a patlonal
question, Which is the country | want to
know that has no minoriies ? Here, particu-
larly, this minorlly has got a unlque feature
about 1t. Some [riends say il is 6 crores. But
my calculation is that there are 8 crores of
Muslims. How many couatries there are ln
the world how many nations which are
members of the Uplted Nations that have
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each a to total populations of 8§ crores. The
miniorites are in such large numbers here,
And Mr, Vajpayees fiends think they can be
lquldated by such methods of violence as
are belng adopted In our country, Even then,
the Muslims say they will dle here if they
have to die Such people cannot be elimina-
ted at all, It will not be to the good of the
country to think in that manner,

What happened in the Maharashira
State 7 We wanted to discuss about what
happened in Maharashtra, Then, the whole
questlon of communal problem has been
brought in and so many new questlons are
being raised. Mr, Nath Pal raiscd several
questions, I would also likc to deal with
them, But where Is the time and where is
the opportunity for that 7 We have 1o find
time elsewhere, on other platfoms, to deal
with such questions,

What happened now ? The papers are
common to you and 1o me both. From-these
papers, we can know the fecls, there are
peuple also coming from that side with
information. How did it happen ? Not
all of a sudden by any emotional up set
at the moment. It was prepared for weeks
and weeks and an occaslon was pitched
upon for that, I say, every village has got
a8 Muslim, But here In Mabarashira such
a thing happened at a particular time and
in a particular place which was all fixed
by certala people. This time, they fixed
Bhiwandi town which conslsts of a majority
of Muslims, It s a thriving town. There,
the pecple are engaged in  cottage
industries, small industries  and  they
have got powerlooms, They glve employ-
ment not only to themselves but also
to many other peop.e coming from other
parts of the country, more than 30,000 of
them, Those p:ople who came there in
search of employmeat were given employ-
ment on powerlooms etc, Now, Lhe
prosperity of that town perhaps was not to
the MHking of some people. They wanted 1o
break them and o teach them a lesson.
How to do it ? For That, an occasion

must be found, AIl right, there was the
Shivaji Jayanti, For the Shivaji Jayanti,
ivn arraog ts were made, The

Muslims also agreed to take part In it but
on account of their religlous principles,
they said that did not want certain things,
the safron flag and the gulal, The
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[Shrl Mohammad Ismail]

organisers agreed to that condition also.
Certain slogans were also agreed upon, To
that both Hindus and Muslims agreed,
They agreed that they would confine only
to certain particular slogans, That is what
was agreed to, And all this was belng
prepared for weeks, Then, a different
slogan, an unauthorised slogan, was
shouted, that was the signal for the things
to start. Mr, Vajpayee may deny things ;

but the world knows the truth, They are
not even able to find a new strategy., Ifa
stone was thrown, that was to be the

beglnning of the holocaust, That Is what
happened and that too at a junctlon of the
road ln a very suitable place, It is clear that
particular place had been fixed by them in
iadvance, And then the whole thing was broke
and hell was let loose and there was carnage.
Immediately in varlons Mohallas there
were disturbances and stone-throwlngs,
Even supposing a stone was thrown by a
Mussalman, even if a bomb was thrown by
a Mussalman, Is there not a crimanal law
in the country for punishing those causing
grievous hurt, for punishing murders and
for - punlshing traltors of the country ?
Some murders, or some crimes are happen-
ing In one part or the other of our country
everyday, Not In all those places such
halocaust and carnages are taking place but
only in place fixed for the purpose it is
taking place. Therc the whole thing is let
loose, Immedlately instrumcnts like acid
bulbs, flre balls and atapulis, all of a
sudden, appear from somewhere., The fire
balls go on falling on roof tops. All that
has been pre-arranged and this was suspected
the good people. As a matter of fact
in the Maharashtra Assembly members have
been charging the Government that in spitc
of the warning by the MLAs and MLCs the
Government did not take and preventlve
actlon, Only two days previous to the
incidents a deputation of Muslims waited
upon the Home Mioister and he promised
them that he would see that nothing would
happen, In spite of such warnlogs, the
Government did not take necessary steps and
even when the outbreak came, what happen-
ed? They sent SRP men from Bombay.
When they came to Bhiwandi, what did
they do 7 The first thing they did was
to go and lash and thrash the terror-stricken
men and women. So, the police people
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too were partial. There were telegrams
that the Police were partial and Central
intervention was required, When Bhivandi
was reported quiet and Jalgaon was quiet,
the hell spread to Thana and its suburbs.
Therefore, help must be sent from the
Centre and It must act. That was the cry
that has been raised from time to time,

Now this thing must be gone into.
Mr. Vajpayee said a few days ago that It
was not a mere law and other question.
Three days back it was raised In Maharash-
tra Assembly. 1 also say that It Is pot
a mere law and order question But when
things happen, law and order is the first
casualty. Without law and order you can-
not do anything. You cannot take a step
forward without law and order, The first
thing, the first duty, the primary, elementary
and fundamental duty of any Goverment
or any group of normal peoble or an asso-

ciaticn is to see that the laws arc being
acted upon and that s oot beiog
done,

Now, as Mr, Nath Pai pointed out, the
Centre must be strong, They have got the
responslibillty to see that the couatry holds
together and on such occasslons as these
must be quick In taking action, Now they
have failed, Warnings were given wceks
before and they were not heeded, Therefore,
now so far as these poor people are concern=
ed, what s to be done? In the case of
Ahmedabad everybody condemned the carn-
age, the kliling and then thers were arrange-
ments for compensatlon, Then they said
that house will be bullt and glven to the
victims. There was an Inquiry, This s
all. What has happened—the publle do
not know, The rehabilitation of the rlot
victims also Is an Integral part of the natlo-
nal integration scheme and that Is what
we have been urglng upon all along,
Now muny of the affected Ahmedabad people
those who suffered In that carnage are
roving about all over the country as beggars.
That reduces not only those pszople Into
beggars, That reduces the sell respect of the
country also. What kind of an image our
country will present In the face of thess
things. These papers woich are publishing
news are not confined to our country alone ?
Therefore, what has to be done Is this, The
Police must bz made to act promptly and it
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must be seen that they without any partia-
Hity, We do not know whether the tenslon
has really ceased, and therefore one must
take care of the attituda of the police,

And, then, regarding Compensation.
Immediate rclief must be give to those who
are home less, The homeless people even on
the. 2nd day of the rlots, were stated to be
30,000, The amount of loss of property on
that day was given out by one of the News
Agencles to be Rs. 2 crores and about the
figures of the dead, Government say it Is 127
It mey be 127 or 500; it 4s to be seen. But
the dead are dead. You are not goling to do
anything for them. The [iving but helpless
victims have lo be taken care of, Their
needs must be attended to immediately,

The Police must be made to act promptly
and proper compensation must be given to
the victirs aud steps must be taken by the
Government—not only the State Government,
but by the Central Goverment—to see that
such things do not happen again, It is not
mere propaganda that s to be donc; but
they must maintain law aud order, Law and
order. must be maintaioed at any cost and
that is what is immediatcly and always
raquired; and law and order must be main-
tained impartially.

MR, SPEAKER: The time was extended
upto & O'clock, But there are qulte a
few Mcmbers whose names are siill there,
Mr, George Fernandes, Shrl Kunte, Shri
Baksh! Ghulam Mohammad, Shrl Abdul
Ghani Dar, Shri Bakur All Mhiza etc. 1
think we may restrict the time to 5 minutes
each. This will be over In half-an-hour
and afier that the Mintsier may reply,

SHRI GULAM MOHAMMAD
BAKSHI : Let it  be posiponed for
tomorrow and we may allot ooe hour

tomorrow.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SUKLA) 1 It must be
flnished todey.

ot qzs fagrd wadd : qeam w2 Q-
zg, 7w fA3z9 & wiv @6 =9t eafaa

5T ifag 7t w5 @ifag)
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MR. SPEAKER 1 It was fixed uptll
6 O'clock and this was extendad upon 8 O’
clock. 1t must be finished today, Otherwisl
it upsets the whole Agenda.

SHRI GULAM MOHAMMAD
BAKSHI 1 It does not upset any programme
of the QGovernment,

off sze fagrdr aoda) : srsqer wi)-
Zg, & g gwar § e fafqeee grge
3y A1 Mg |

MR, SPEAKER : We must finish
today because the work Is aiready blocked,
It won’t take more than 20 minutes or so.
Shl Randhir Singh.

o woeir feg  (Agaw) : @AsTe
ngrey, fgrgeara o g fgrg &, 9 q8-
qam, Mg foa, =@ fomf, =g Aag,
1§ 99, OF UF F0q7 qCq] FHT 0F UF
fergear Y & alv foady fauafay,
faay gwgal ¥ wif & ag an wrf &
atg & § 1 961 oF et fus w1 g
faar 1 g3 gaF aryga # s frar ) 9w
§ gamar fe fggears & qar gl feg
faen & qu3l, fra srram & srraY §7
faad aa 2o § ga% ma fagzfd) &
wi§ §, farg ot §, fmg W §, gewama
Wt § fea waad, 1€ q@ wAazg &
am qr, snfa & Ay qx, fausd & A
9T A A, #E ged oww A Tg¥
famrat § oF A & faers

19 40 hrs.

[MR. DEPUTY-SPEAKER in the
Chair.]

ag  gwra xzfeemy ¥q g w@gr
g A w1 7 N a7, NE T 0
wrer gar femd Far g, fm & w090
w7 &) grafe awz § ot §, feeg
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[« 7ot fag)

YT gaewATT wigdl F1 agagr gA fowar
¢ 1 3w fergera Y wwwer @ ag 2w
X Fq TLE1R P AT —

T gww At faz s, o fesleatary,
qegrd aret a% A Gl qreawEi 7 )

ug EFAIS F1 T § Ay g A
g

wogq Agl fa@rar aqw ¥ G @A,
feedt & g aaa § felwmt gmun

qrd ¥ @gdr wIUET He=fagd
ara Y oY § FgAT TIFAT g—

o I QT @, ag faw § @z gawy,
gar 3 feart s Fat gara
garA-fas-at a7 faz o wat &,
Fg a1 g s a au-faa g

g7 @Al @1 feed F@r sl oE
gaewr a1 | g fas g ® & -
iy adf & fF amT @ 5w s %) arda,
grgqr, agda, TEHET F1 IIFUT @A
o §, @ e & faay anfod &, qawr
IEITER G |

ey AgiRa, fggea & FEarw
X & 17wt § Tg W I AW Y
N wa vifsear a1y fgegeam £ qerd
gt ot gfaarom & B ag7 wf A @
s 9% ¥, gfearon 1) QX9 F gH7-
TN 37 & A @y | gy o gfemam
£ ®ig ggT N gfamor N w9, §ET
oY & IqT ) F, gaT Y 303 &Y aA
39T Y 303 § 71 wET wEw, 20
IS 92% aediyag ® g0z ¥ A W
QuT 9 7, A% g7 fra, ag fead
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ZEAME 1T & | 9T T97 A€ FAM F
fex ¥ A1 fged oF & a9 ' egfaai
qAdr | agt & A wgd § ST S
agY a7 3, 7 SYQ A a1 W, qwn
il & faat § g7 o Agea @, fae-
fat & #1¢ &% 7€) &, g7 3@ A 93¢
fargu & a8 o> E, af aF gu §
T & @1g qfiww ¥ 1200 et @y
g, ¥ W @@ § 97, gET 1@ HT ar
Y §g & @3 ENAg-miE g, Ay
AFT 0¥ as F1E fR aw 7 g, A
# @i fgrgear® wia § 1 7@ foew & AR
sl fagd q:7 % vs @ifo §1 gga
AT, a3 Fgar f& 7z fergeardt g}
& =ud sanar gew AT wearg W A
g awar | T FAR) ¥y & &9 faEl
 wgw, | vl w1 s, fe
G #1 FA, 39 F q1g FFA F7 A3
s, gfewdl & arz 359 sem WX
Zigew &1 A4 WATN—gA g awe
91 77 & | FIF A1, g8 97 aA1AIC
FI T & | A gH WfesH &1 oang
sM@PE g dadlg et & ga &
ggRa g, fra M awg ¥ T & ey
goast 79 7€ § | & AT ST §) 3q799g
dimfesy & 3% ¥ g2 W WA
ST A & | 19 W F g Awdy
g aidt 1 swfar Naw
3T R qUT FE & faw § a97 gEFQ
&, oifs sfu oY sgta 7 8 85, W
¥ grafesy 7 and, 37 S91 A1 A
FA7 @ | @ TR F1 aAAT g, NE
QUAATHT FT FY  AGHEAIT F1 §Y, TN
=3¥ & 7dY gu, wq ¥ @A A P A
E— g am # TR FAEHF L
A FT KUY AT @ §

2T F o Ao To ¥ g, WA
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¥ ooz foraEe & QT agT Ay wEw
geF ¥ ary § A fire ¥ fergall 3 oo
oY 3w & gEt wgal w1 o1 AT g §,
o Y F4T §) W ] | IF gFE Ay faoaEd
Haq oF § | AT 75 997 AT TAT &, 9
ot arF adf 9SM & @ a1 1 qAar
¢ & st F1dard & W w7 ww A
THIT—ATfErEdd, TRaA, IrEregT—o fzT
g€, 43, igdla ) M7 9 fed—aq aY
1€ auelY FIA ISAT qEM | AN OET
WEgAS 1A FIG &, ST F T FT IS
¥ wrwar 21, g9 frew & AF A7 €w
amHAdiaSM | W N g fReq &
ueftirzg ¥ Hqar @ oy F 9w &
AF-HIIT FIAT 9EAT | HIA T A8 OA
wHirew 7t 9% §, 7 &1 Gay fawar g,
gl § 99 a¢ §, nadiz ® Aw-
feat & wg o7 §, Afedss geand #
gy § agi as fe g fausd ek
Aaga g8 07 § 1

feggeit, gawmal, faal atv gadt &
AN Eis auu 7 % § war fw
fegendt Y A aawan, # ae, #
wrmer, & afix & afqar ) @ s=Ew
Fifga woga 7Y 1 dgaw ag W
st agf o & genra ¥ wgar g e R
tq 2a A ag @Iw 3w fe wrgas
qufdr &Y T@T ST AT A @ AT | F Gy
wgur s ot aifzat 3w &1 FAAT @
&, sifaga ) FwA w6 § wf ok
# oY o1 ®1EA F AT HE F oA
TF 87 I FAT 980 | T q7g ¥ Y
qqd Tq a@ N T FHF § IAN A
4 & 9FAT )

fedt e wfdza, #X =TT qiw
IEY 97 AIHT XWT &, R A qUqATAY
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&), AgHrATT ) a1 A3 Y, gT g R
T @17 3= #1 (Aot 5 9a%F Oy fd
7 frel w1 gra far @ Mfs @7 N w
FUFE 1 guedw ar fgg @ § W@
ad ag ¢ afeF vaw feu smafagi &
wreara fear arar & 1 v wfae & I
aer §ar 54 fear war @ &4 Afeog &
AIRY W31 431 T fagr @ gud w8
feqtd &1 § afew i fafret F1€ qoamg
gt Fdt 2, I 1€ aww afy s
grga o amc wEAr @Y § AEY 1 gw
#1F 9T Wiy § vaw ag fod foad §,
gz Zrgq &Y AT g Ml AT ameEr &
gt @1 #aFE g N B w
gwad § 3 arar g—& 1§ Jer¢ st
aff g1 ofgr zm ) fld W sawr
#19 E AT AR F I AW § 1 U Ay,
@ T et sgad ¥ 9r q@ g g
sfET w9y 71 fear ? gud g7 fawmfem
%1 4Y fF ozl wgY N g ¥ e §
FASAIAE] T AT SAT&N § g7 9T gaA-
Al w1 gfqg & wadf w21 wfgg dfsw
anad a4r fe P A 4 agdr fawifar
7t & f5 gaemal §1 smar amErdy ¥
ol # gasaal #1 gfew & wdf fear
o1y | frgeara & o oF foaen w1 fgemn
¢ 9u% fou 25 AEd 1 99w wiEe,
TE A W FW AN—FE ] AT
%@ & & gawan § sa% fEaw § gy
21 ... (mmaEm). ..

Tt qg Ragwgnagm § %
£xfodea ®) g aner £ 1 AT W
arFaT =1 Y gy gaT & way fig
gam 8 6rf arm ag) 3 afes N F
z2g T g fed i § 1 g A
Amfasy &1 NaA § WY FATAE 5T
FA®forgg aw s o7 4 AN
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srft & 1 AT T e f 9@ qF s
wif 7 7@ § afes mia st mge ¥
gfeud alr 35ad qax F A AT I &
" 39X Ak § 1 HgmEE ¥ Y
& o) qra ey R gAY Swdl qv A
| wafoq du wzAr @ fF d2 e
wr # fedg ¥ FfzAga ar
Fifed 1 AT I g Fr gfew Aw @
w1 Adl 7T & oY faar & asv ando
Yo &4} 7 g IEAT FEIFT FIQ, AT
fawte 1 | @& avg ¥ N ARz §7 G
TEF! WY WA | AR TG G AT
gAY @igHY WIgW | R FAN A=Y §,
1 gUT T 2 | 7@ a4 ¥ A9 A
wgfeal 71 78 afes ag @@ wawAszl
&1 9F W) @) TIAAE AT FAA |

gl a@ ag ¢ 5 oF 70 @ dardy
& wrdY § S|Er 4R Wy agar g, 1
R 9% 0f a AN ¥ WrggT & a0
goa g1 zafed naddz N ares,
#me #r wtedzgaan wifafafedt 0
et § f& ag saw fdfafedz &30
ag & & f5 @1 FRRY fasar
R srmar< At qar 5 wat fafaees,
ot ©He @so  F1 THAWA 9@+
many 39 & el 3] ot fdfafeie
w &) arT # famzd

awfedraig ag % agi dzx ¥
argAfedls & fodr oF fafaet w1gq b
wrg | gg & gz oft war el g ane
A qwifea #Y o fv ow fafae argar-
fdtsr & oo sr=n § g 1 s faw
&1 oF fafaeer s @1 o w=afr g2-
fadY aror e gfgmifes st @, 38
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T FI9 B2 I amT &g it e
TIZ g aY 99 Y 757 9FE WY dwe}
% 39 %1 g 9y Al RENEw F s
Wus &w @t 97 AT Few F
wratfeRaT g

oF I T wgar agar ¢ fx ag N
9T fsdargiaq Y a A 9y @ ag
W uw wifezew & ) wigw far @ 5oy
st fergeara & Sware ) Efedangd-
[T TS AR M § 9g waq fgrgal
FqEvIm A Ty E frgw Y fag &
AT AT 9T IFT FoF Jed F F
FgAr Tigar § fr gar A s F1ey §
gw #) T Yy wifsems ¥ W saar
|au g

¥ qenfen § f5 87 g fag §
g7 g T faaromr oifs wremfids
¥ grar wrafedw oy o @z weygw
&T fF gu Ay arT ag w73 § wue
Wt £ &1 T AAw 713 faae 0w
a1s ¥ A@n, #fed a7 g A@ FT W@
&1 & agmr i madln gweT st wag
i qt et Fqrdd 5 afeag 1gat game
wHIA ¥ @Y 919 FE, A A S AT FE
Iq 9T AT FFG N 7@ & F g

MR, DLPUTY-SPEAKER
George Fernandes.

Shri

«ff T Gaw 1T : ITEqL A,
qzq # Frew & 21

MR. DEPUTY-SPEAKER : The bell Is
being rung—The bell is belng rung again.
There is no guorum. Under the clrcum-
stances, there is nothlng to do but to
adjourn the House,

19.59 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, the
May 15, 1970/Vaisakha 25, 1892 (Sakua).

Printed at The Bengal Press Delhl-6.
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